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LOK SABHA DEBATES

LOK SABHA

Monday, May 12, 1969/ Vaisakha 22, 1591
(Saka)

—_——

The Lok Sabha met at Efeven of the Clock
[Mr. Speaker in the Chair)

ORAL ANSWERS TO QUESTIONS

fagr § s fae & aFmeG
+

«1621. =t FumTe fag

=t wfgarf o q¥w:

= warow dadt

st Frsgga
1 Pifam aq wER W '

aqr wrg AT ag T A FO A 6

(%) frgre & e & & a1 A
Tt & @ free & ame § feadt
safa g€ ® s

(@) 71 @ @Al § qui wew #
Y1 faery &t $1€ gFTT §; WK

() afx g, & & &1 § @7 Frwe-
4 FT FIX F IF WA & A ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) to (c)
Detailed examination of lmportant gold
occurrences in Singhbhum district has been
taken up by the Geological Survey of India
and is beiog continued. Exploration in
Ankus, Sona river valley and Sausal arcas
bas not yielded encouraging results. Further
work is being continpged in Kundarkocha
and Mysara areas. Detailed exploration
pcluding drilling has been taken up in

2

Lawa. It is premature to say anything in
regard to the prospect of finding gold in
sufficient quantity.

st qvaw feg: " ag @ ¢ R
wEfiAT & gOEAT g AT g ¥ gw A=y
fomg & @ &% § o ared wee
N W § A€ a1 o gasr vy faa-
wzH fae o950 §

SHRI JAGANATH RAO : No, Sir;
it is not correct that the machines are out-
dated. We are using modern equipment.
But the results have not shown that there
are good occurrences of gold in this area.

it gerare oy : w1 SR a7 &|r
awdt & fF @ W qX feger smar @
& 1 & o rwoEd ¥ frad A
T WY § R i wgAe g s
&Y $R g7 TF GHAAT AT H GHA 7

SHRI JAGANATH RAO : The Geolo-
gical Survey has a big scheme of explora-
tion and I caonot give the break-up of this
purticular area in Singhbhum district in
Bibar, The exploration has to go onon a
large scale. I am not in @ position to say
about the estimates.

ot dtarawm W : fagre ¥ fegam
¥ 44 ghwa sfr w=d @ § foad
a@Fr W 81 81 B & T oaa e
T W19 WA aarn g e o e
AT L §, TR T T 9T & AT
o a1 Wiy free qiy §, seEr o
TEE TeqT §, WA IAT § AT IqY FqTQT
Mg wrIRY IEAT qTAR T IIAeT Y
adr g ?

SHRI JAGANATH RAO :  As I said,
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the results so far do not give any encourag-
ing hopes about the occurrence of gold in
this area in large quantities. Therefore,
the cost incurred in the exploration neces-
sarily is not commensurate with the gold
occurrences found in this area. But it is
not a question of cost. If gold In a parti-
cular area is commercially exploitable, it
will be done.

SHRI MOHSIN : Which is the State
in India where good quantities of quality
gold are got 7

SHRI JAGANATH RAO:
Kolar gold mines in Mysore.

QOaly in

SHRI TENNETI VISWANATHAM 1
We have been told that gold is not a use-
ful metal. Not only that. People are
punished if they handle pure gold. What
is the purpose, therefore, of the Govern-
ment wasting money on its exploration ?

SHRI JAGANATH RAO :
precious metal.

st afisieT mi ;W AEEE, g
& ¥ ¥ s NI w71 afowTwg F@
T Y| g INERE F I ILET ATHE
T ¥ & A @ qard it § e
JAMA § Fgt QAT frerw &1 oW far
a7 | fq A Qe fHaT T S
famgrgme s wt aFr = @
FFar g | waed § arer g g fe
| @t ¥ w9 70 § fag madT 5y

Gold is a

faare T @ & ar 7€

MR. SPEAKER : The by-product is
silver ; not gold. The question does not
arise,

SHRI BENI SHANKER SHARMA :
‘There are gold mines as such in Paparna
village.

MR. SPEAKER :
not arise.

The question does
Next guestion.

o) mefrer & wneETeRT & wgee foeeht #§
ferewfo sl &Y gwm aa At
wezR

-1622.q°rqéarmgw:=rmm
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auar afae fadtw il fawfor, wraw
a Ty fawrw W 75 @A A FOr
0 fr:

(%) =it mrefirer & wrwETEET & ggER
fewelt % o faeariom &r gwrT o
qAFAT & WEET & g ;

W F w1 aeerT o1 A d ; Wk

(7) ww¥ fr A Famww § 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) The entitlement of
29,978 displaced persons for allotment of
houses or shops in accordance with Gadgil
assurances, has been accepted and the as-
surances fulfilled. Another 640 cases are
under settlement. Claims of 4,300 persons
are under scrutiny.

(b) Government propose to make suit-
able allotments to the rest of the entitled
persons in the light of the recommenda-
tions of the Committee on Government
Assurances, made in the Second Report of
the Fourth Lok Sabha presented on the
26th April, 1968.

(¢) The said Report came up for ‘ope-
hour’ discusgion in the Lok Sabha on the
20th December, 196B. An assurance was
given during discussion that these cases
would be scrutinised again. The scrutiny
has been immediately taken up.

ot waTwre g ¥ oS e
§ o1 W ¥ FEaTL ¥ a1z g AR §,
T Ay 43 gu § W wh wR
TeT ¥ v g @ @ & w0 e W
g fod at # area W@ W ¢ WK
13 AR goT dfae W § Frwr wwen
@Y e A A fexr § R
felt a@ ¥ ot sedrerd aEl far s
awar 31 mawdz & T SN CA-
Zgw © v gfrgr § W) g
Wit wefai ot 42 § 9T aRER A
v # ot sreecifer g A 2 ok &)
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# ST wrgan § e w9 gEEeR S
a%o §, fr i odw o sdtme= e ara
wHY ®Y wroy oaTedE & 8, €T w<an-
faat %Y oy o7F oo q& FdEw o W
garede i ?

TEH! FAT W9 G FAT AR § ar
a1 =y foest wefafredas &t og =190
a9 ST 9a% fag w9 Tar faet o®-
fafredas sy &0 ?

wvey qar fear frdtem wi fmta,

WA a4 A faer sl (s Wowo
arg) : & gEwr Age A& s § e owad
fer g§ 11966 a5 & faad wm ¥
ST at QU w< fear mam § ) TR AR
TR FAL § qArgeHe gE | IW@ wHA
Tt tATiENE & Qg gew W UET Wl
Tar fF arefre qreared § Aweid W
ara @, faad fag wa aw ga & e
agr, g% I WY Fg fear wig ) @
arex faeet fawr wiesa & 4300 ¥few
F W FiW TEAOE T W@ § AT 640
$fag & arX ¥ garer & w@Aw ¥ Famar
oy fF AT deeiie @ W &) TR
far #gr mar fr e ¥ @ @ A€ aw
IARY A &t S |

ot waT oW g G99 TG wAr
g1 feeeht efafreem w1 dar 3% & foag
w1 W d41< § a1 g7 w4 ? ag a1 W
T T

&t ®o ®o TTY : W X ¥ A A
1% s fom = o arge v feeslt
vefafrega & $X & gasr & wndd |

ot waT ww e ag A @ @
s S ew qw sEET 9T |
w4 wgea A Wy ¢ fF 1966 a%

o @ IF1 & | & 3% s § v
argan g s It O g & g & @
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g /% 4 &1 AQ oA st §
5 & v Ay § oY 1950 ¥ 43 gu §
o a3 g & a7 g § ar @
Ffar & Fooft ot sast @ R
a%ar g fir ag ¥ 1066 ¥ ara 78 &,
Iy qgw ¥ ft avr 43 gg 1w A
TG TET AT HAGY @ IAS T
IR # ;A @ wrem | F Sy argar g
fom =ier d= wdEw 9 o e foy-
ST ® D o I Wy qEw w6 FE0
I § ! w1 A agg oy wniE &
fE &7 Al A el ¥ aed, wG A G
AIENF MG L, GEAE AAg THC 4T
fer s ?

st o ®o WM AW WEE UE
YR FON fF qger S dewdiz gwn o,
I 16w, 1950 aw F &0 #T
Twae T mar 97 | oE® A F SEi
FT FA9H d1 77 FAE A (g
¥ garfas foFar s

St WA W T §q a% geredz
Far ?

"ot ®o Wo Mg : WA FfEW &=
fesit g sl aw 2w argw Adl AT ¢

st s ares ;. fow A X
fodi & @A 1 aue 7€ Afew § S
g faelt sroitew ¥ wfw 50 9
g S sl & W@ Y aweng 0
T8 et @ ok § 1 & e 2 ge o
qrferarie & ¥ & @ AT W, a9
Ol §IEE FEET 41§ AT Y
wifaw F@ § | 0% &% g =@ & F
afrw F7 a1 STty Y awenr a9t
s ag? & qmr wgm 2 fe 9w
I |0 A feeelt § wffg s & oo
ITHY 13X FY gaear I wfew ¢, At faw
FFR Sy FF ey ¥ A
FqT sqaTqT &Y AT @Wr g ?



7 Oral Answers

%o o wmg: @ AR F AMfew
For e

St qATH qAIE : T A GHe do
wrefre #47 4, 39 997 9w TG T
aw faz @, fomer oo ag o fw
arfeeana § A gu Wt oy ) §2 §
FT TF Tvg wr§ Aeefen amg g
qIY, @ a% 9% agl ¥ A gErr
JTIT | EWE ATAYE AN F aga ¥ Avi
Fr ger femrmar | W Aga & & R
fe mit W 6500 Wi Age &, for
g & 1A § 1 & ag s angan g i
¥ uaRfesr w doveg ad qF & wE
#f, a fex o org ael § & qataw
1 QU s@ ¥ fger w0 Wy w
7 oag aew § f& o qwifew
X WA g AT o1 @r @ 7wy ag W
fim ¢ 5 qur QU & F9 S A gER
# fifow #tor & & 7 saOwr A
qfdariz &t wErifewr s & aE@
14T 97 WX FHEL 7 T4 Y FT qUEeS
T a1 | TOF AAYE TEAEAE @ AT
¥ fedr T 8| W1 HYE e
frwe wui fF e @ arefrer q@de
fest & Weeia W §, 96T WA
ST §FY TSt a4t fear s ?

st ®o §o Wi : AT T N
HAFTY A€ A § ) gAY AT 94X qiw
FaaAE )

st geem e : §F g v F
IR

it o ®o WY : TE A¥ T TUEE
FTUF AT AT |

it TETw AAE ;. OF $9 &Y a1 &,
g wEE A 31 e R A wgy B
6500 mrwT arat § 1 & ag AT WTgAT
2 o aOPT T FH FT QT FA K
fau #1% Teenea Fewe w40
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weqw wEtey ¢ A F09 1

st &0 Ao FIW : [GET FT FEH
&1 FTq aga afew & | fagdy 9 a6t &
feweit & faaet st gF1T WY awT a9
& ¥ g3 Yogehst 71 2 fay s § 1 S
Yzadz § wmar § WK 9% 4% g AR
i owE Yt Rl s W 1w
@ & @ ag W FE §EE aF Q0
& g 1 faw wew wha SR S 9g
freet Trfge, adma I Y qwg &
% wg A faw qrdt &1 wT AR
W I < faaR w00 5 G S
TR & graq ¥ %1 g9, &9, =AW
T % wafy fafexg st 9, fomw
T WE & a9 w1 wae ag e
ST WX FF A FAFH AR gEA
wfe # agfaaa S 0% § freelt 7

= %o Fo qg : TZ I A INT-
o & A ®

faarg *t wra I Fedt favas
+

#1623, i ywerey fawmy :

sl ARmW ey i :
it Wi T Wl

w1 wmreen o qfeare fdtem s
frmi, e aqr AT fawre et
ﬁmﬁmﬁﬁﬁ?:

(%) w0 ofa frer @ &t
aF T & oo sewt BiX aefeal
feg ¥ g e & fau o& fadaw
ST < w1 geer o faA

(=) afcgt, @ v ¥THC g -
fafewa won s 3w & @0 amafet 93
W g9 & & A fFan 9

(@ 7 TR W T @
foorg o e wfafaw &9 ow @
ferlry o & 9T § WO 7 o it
w9 & Ag) fear 5 Wi
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(%) senfon fadas o it

X |T HA FT G F T FAATE
FAF A ?

THE MINISTER OF STATE IN TNE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.S.
CHANDRASEKHAR) (a) Yes, Sir.

(b) and (d). The proposed measure is
still under consideration and it is mot
possible to visualise the final shape of the
Bill at this stage.

{c) No, Sir. The Child Marriage
Restraint Act, 1929 popularly known as the
Sharda Act “extends to the whole of India
except the State of Jammu and Kashmir
and applies to all citizens of India without
and beyond India.”

fafad ¥ gg frar o, @ 9%
¥y e § fr oag w8 TE W
AT E

DR. 5. CHANDRASEKHAR: I do not
bave the number of cases prosecuted since
1929. But 1 would like to explain to the hon.
Member that when the Act was passed they
did not anticipate one particular difficulty in
enforcing the Act. Since we did not have
full and complete registration of births in
the rural areas, the authorities themselves
could not determine the ages of parties
for launching prosecution. We have now
passed the other day the Compulsory
Resolution of Births and Deaths Act. We
want to try and see how well the registration

VAISAKHA 22, 1891 (S4KA)
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of births can be done so that we can
certain of the age of the people. Then
teeth can be put in the proposed measure.

&t vweaeq faene | @ 7 99 e
% aga fergea & &t avrfes s, ar
Tz e feft @@ & a1 wgEw ¥ fav
& ?

DR. S. CHANDRASEKHAR :
cov’er all the communities in India.

It will

SHRI MOHSIN : Isit a fact that if
the marrlagable age is further raised the
rate of production will also increase and
the production will be much faster ?

DR. 5. CHANDRASEKHAR : I do
not know what prodoctlon he is referring
to.

SHRI TENNETI VISWANATHAM : |
take it that the age of marriage is sought
to be raised to reduce the birth-rate. If
that is so, why not the Minister think of
a permit system instead of a measure like
this.

DR. S. CHANDRASEKHAR : Permit
for what ?

SHRI TENNETI VISWANATHAM :
For production of children.

SHRIMATI SUSHILA ROHATGI !
On the basis of past experience on the
implementation of the Bharda Act it can
safely be said that no social legislation can
succeed without educating and mobilising
public opinion. Further, the modern
trends in Western countries is for lowering,
rather than raising, the -marrisgable age.
Therefore, if the Government feel the
pecessity of raising this age, have they
sought to create public opinion by Ioviting
the leaders of various social, cultural,
religious and educational institutions and
impressing on them the pecessity of this
step so that they will also propagate this ?

DR. 5. CHANDRASEKHAR : I quite
agree with the hon. Member. It is exactly
what the Ministry is trying to do-edwedting
public opinion in various sectors. We are
in correspondence with the State Govern-
moats. They bave respeaded :to :vos
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requests and made various suggestions and
all these things are being considered and
hence the delay in bringing forward the
measure.

SHRI G. VISWANATHAN : s there
any unanimity among all the States on the
proposed Bill to raise the marriagable age
of boys and girls ? If there is no unanimity,
which of the States bave opposed this
measure ?

DR. 5. CHANDRASEKHAR : Kerala,
Madhya Pradesh, Maharastra, Mysore,
Pupjab, Uttar Pradesh, West Bengal and
Unlon territories of Anadman and Nicobar,
Delhi, Laccadive, Minicoy and Amindiv
islands are in favour of raising the age of
marriage. The Governments of Kerala and
Delbi Administration have suggested a
still higher minimum age of marriage for
males. pamely 25, as against the suggestion
of 22. The Government of Kerala bave
suggested minimum age for marriage of
females being raised to 20 because Kerala
State happens to bave the highest minimum
age for marriage of 20 for females according
to the 1961 census. The Government of
Assam and Haryana are agreeable to the
minimum age being raised to 20 years and
19 years respectively in the case of males
and 16 years in the case of females. That
means, they do not agree with us. The
Government of Himachal Pradesh are in
favour of ralsing the minimum age to 21
years in the case of males but are not in
favour of raising the age of females from
15 to 18 years. The Union territories of
Dadra, Nagar Haveli and Pondicherry are
pot in favour of making any change in the
ages mentioned in the 1929 Act.

il TYAT TETY WAW W7 oA AR
wiwam o< faarc e & fe @&
) v agT R w9 St aog ¥ A
gl s fiaRE T W
¥ gre 3§ AT AR e AT R
T aEdy i W ot iR g @

w1 wifew w9 w3 7
DR. 5. CHANDRASEKHAR : 1 agree
with the hon. Member. But the dowry

question does not come in here. We want
to put teeth into it and Hf we can provide
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educational facilities for families, for girls,
who are in rural areas, there will be a
tendency to postpone marriage.

SHRI R. K. AMIN : Is the Minister
aware of the fact that research already
established in demography has indicated
that for population growth the average size
of the completed family is the most impor-
tant consideration. By raising the marriage-
able age, the average size of the completed
family cannot be influenced at all. I would
like to know from the Minister whether he
is aware of that and, if so, what is the point
in stressing for raising of the marriageable
age 7

DR. S. CHANDRASEKHAR : I would
like to assure the hon. Member that the
truth is exactly the opposite of what he
says. Raising the age of marriage will
affect what we call the completed size of
the family. For instance, one sophisticated
mathematical calculation shows that if all
the girls should marry at the age of 20
and above, the total fertility period will be
reduced by 1/5th—a simple non-clinical
approach to the population problem.

DR. SUSHILA NAYAR : Is the hon.
Minister aware of the "fact that wherever
there are educational and employment
facilities for women, the age, of marriage
is high in any case and, where these facilities
are not available In the villages, it causes a
lot of problems both for the girls and their
parents if by legislation the age of marriage
is fixed very high. 1Is the hon. Minister
also aware of the fact that even in Britain
and in some of the very advanced countries,
the age of marriage, in some places, is 15
and, in some places, 16 and nearabout 7
Under the circumstances, I would like to
know what is to be gained by raising the
age of marriage through legislation without
making available the facilities which are
pecessary to enable the girls to lead a
useful life when the marriage is delayed.
How does he propose to solve the difficul-
ties of the pareots and prevnet the breaking
of the law which is inevitable if we have the
law without providing those facilities which
are essential for the success of such laws.

DR. S. CHANDRASEKHAR: 1
entirely agree with the hon. Member, Sbe is
quite right that in urben areas and in areas
where there are educational facilities and
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training  opportunities for the girls,
the marriege age is already high. Itis

purely voluntary and without any Govern-
ment intervention. Well, this also impinges
on other Ministries, education and all
those of which 1 cannot speak. 1 think,
if we can create public opinion that
physiological readiness for marriage is not
pecessarily, what shall I say, physical or
emotional maturity for marriage, if we can
do that, then we might provide facilities
and the parents might come forward to see
that the age of marriage is postponed.

Evasion of Taxes

*1625. SHRI BEDABRATA BARUA :
Will the Minister of FINANCE be pleased
to state :

(a) the extent of evasion of Income-tax
and other direct taxes in the country ;

(b} whether the Income-tax Department
is being reorganised to make it more
efficient in collection of taxes in the bigher
income bracket ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) It is not possible to quantify
the extent of evasion of income-tax or other
direct taxes In the country.

(b) Efforts are constantly being made
to streamline the Department to make it
more efficient for the levy and collection
of taxes. Special attention Is being paid
to cases of higher incomes which are
suspected of tax evasion.

(c) The legislative and administrative
measures [undertaken to check tax evasion
are given in the statement laid on the Table
of the House. Apart from the measures
listed therein, the Functional Scheme is
being progressively introduced in the
Income Tax Offices to make them more
efficient. Cases of substantial incomes
suspected of tax evasion are being dealt
with in the Central charges of the Com-
missioners of Income-tax and prosecutions
arc being launched in increasing numbers
where evasion is established.

STATEMENT
w eagures to Check Tax Evasion

Legislative Measures
(i) Section 69A was imm_ed in the

VAISAKHA 22, 1891 (SAKA)
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Income-tax Act by Act 5 of 1964
to bring’to tax unaccounted money,
bullion, jewellery or otber valuable
articles. Section 69B was inserted
in the said Act by Act 10 of 1965
to bring to tax investments not
fully disclosed.

(ii) The powers of search and seizures

(i)

(iv)

(v

(vi)

(vii)

(viif)

and the power of entry and survey
exercised by the Income-tax
authorities weie enlarged by
amendment of section 132 in 1965
and insertion of 133A In the
Income-tax Act, 1961 in the year
1964,

The provision relating to imposi-
tion of penalies for concealment
of income was tightened by inser-
ting with effect from 1.4,1964 an
Explapatian to sectiom 271(1) by
Act 5 of 1964

Section 18 of the Wealth-tax Act
was amended in 1964 laying down
the minimum pepalties for con-
cealment of wealth and for the
delay in submission of returns,
etc. R

Provision was made with effect
from 1.4.1964 for rigorous impri-
soment for a minimum period of
six months (unless there were
special reasons for awarding a lesser
sentence) for false werification in
the return of income or abetment
thereof. The maximum term of
imprisoment was raised with effect
from 1.4.1964 to two years'
rigorous imprisonment in place of
simple imprisonment for six months
and/or fine of Rs. 1,000/-.

Provision has been made with
effect from 1.4.1964 for publication
of particulars relating to procee-
dings under all Direct Taxes Acts
in respect of any assessee.

Provision was made in 1967 for
enabling the Commissioner of
Income-tax to furnish information
relating to apy assessee on an
application being made to the
Commissioner of Income-lax.

Provision has been made with
effect from 6.10.1964 in the Income-
tax Act for obtaining a certificate
from the Income-tax Officer,
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before tramsferring any property
of a value exceeding Rs. 50,000/-

A pew section 285A was inserted
in the Income-tax Act with effect
from 6.10.1964 making it obligatory
on the person emtering into a
contract exceeding Rs. 50,000/- to
report the same to the Income-tax
Officer.

Before 1952 a person could either
be penalised or prosecuted for tax
evasion. The law was amended
in that year and it now provides
for prosecution as well as penalty
for tax evasion.

(ix)

(x

The following Legislative measures were
undertaken (in the current year) after
1.4.1968 to check tax evasion :—

(a) A new section 40A (2) has been
inserted in the Income-tax Act, 1961. This
new section provides that expenditure
incurred ip a business or profession for
which payment is made to the tax payer’s
relative or associate concern is liable to
be disallowed by the Income-tax Officer in
computing the profits of the assessee to
the extent that such expenditure is consi-
dered to be ive or unrea bl

(b) Section 40A (3) bas been inserted
in the Income-tax Act providing for the
disallowance of expendilure exceeding
Rs. 2,000/- if it is paid otherwise than by a
crossed cheque drawn on a bank or by a
crossed bank draft.

(c) Upto 1.4.1968 the misimum and
maximum limits of penalty for concealment
of income and wealth were 209, and 1507,
of the jsax evaded. The law has been
amended with effect from 1.4.1968 and the
minimum and maximum limits of penalty
bave been raised to 1009 and 2009
respectively, of the income or weaith souzht
to be concealed.

(d) A pew section 276B has been
inserted in the Income-tax Act, This
section provides that in the case of persons
who fail to deduct tax at source and pay
the same to the Government, the punish-
ment will be rigorous imprisonment upto
six months and also fine of not less than
159, of the tax per anoum in default, Before
this amendment a defaulter was liable to
a fine of only Rs. 10/- per day of the default
pnd there was no imprisonment,
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Adminisgrative Measurea

During the last five years the following
Administrative measures have been taken
to check tax evasion :

(1) Central Circles which primarily
deal with big cases of tax evasion
bhave been strengthemed. Upto
1965 Central Circles existed only at
Calcutta and Bombay, but in that
year Central Circles were created
at Delhi and Madrss also. In the
year 1968, these Contrel Circles
have been further strengthened by
posting 40 more Income-tax
Officers and four more Inspecting
Assistant Commissioners.

(i) In 1966 Intelligence Wings were
created at Delbi, Bombay, Madras
and Calcutta for the purpose of
collecting intelligence in respect of
cases of substantial evasion, They
also process cases for prosecution
where tax evasion is involved.
Recently the activities of the
Intelligence ‘Wings have been
extended to other areas besides
these four cities, and one Assistant
Dircctor of Inspection (Iatelligence)
has been posted in each State.

(iii) The powers of search and seizures
under section 132 which were
enlarged in 1965 have been fully
made use of. Searches have been
undertaken in more than 1,000
cares during the last five years.
The value of the assets ceased, as
a result of these searches, totals
to Rs. 4.59 crores.

(iv) The powers of survey section 133A
are being increasingly exercised
and survey operations are being
undertaken in appropriate cases,
They are yielding good results and
quite often duplicate sets of
accounts are discovered.

(v) Names of persons oo whom penalty
exceeding Rs. 5000/. is imposed
are published every year pot onply
in the Government Gazette but in
improtant local newspapers as well
so that this matter may bhave
proper publicity and a deterrent
affect.

(vi) The practice of only levying
penalties for  concealment of
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income has been changed and
wherever pssible prosecutions are
also being launched. From 1-4-1964
approval has been given for
launching prosecutions in 67 cases.
Out of these, in 47 cases prosecu-
tions have alreadv been launched.
In 3 cases the assessees agreed to
have offence compounded on pay-
ment of deterrent composition fees

In the remainiog 17 cases, prosecu-
tions have yet to be lannched in
consultation with the Departmental
counsel. Out of the 47 cases, in
which prosecution was launched,
conviction has already been
obtained in 9 cases, including three
in which prison sentences have
been awarded. In 2 cases the
accused were acquitted, while in 4
other cases the assessees agreed to
bhave the offences compounded
after the launchiog of prosecutions.
In -the remaining cases prosecu-
tions are pendiog before the
courts.

(vii) With a view to check tax evasion
training has beea given to officers
of the Intelligence Wings for
processing cases from the prosecu-
tion angle. A Prosecution Manual
has also been prepared for the
guidance of the officers.

(viii) A Committee consisting of Depart-
mental officers was appointed to
look into the causes of tax evasion
and recommend steps to check
the same. Its report has been
recently recelved and is receiving
consideration,

SHR1 BEDABRATA BARUA : As
carly as in 1962, it was said that the
extent of evaslon of tax amounted to Rs. 3
crores—that was the estimite —and now
ft must have increased. But apart from
the evasion, the targedy of India in direct
taxation i that middle-income and law-
fncome groups of people bhave to pay full
amount of direct taxes while there has been
a tremendous evasion or, I should say, a
legally-permitied tax-avoidance to which I
would like to draw the attention of the
Governmen:. If one sees the number of
people staying in Oberoi and other places,
one would find most of the people will be
doing so out of the income they got from
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companies amd osher places—a high stan-
dard of living unbelievably goes on in every
way. Has the Government any measures
to see that this legal avoldance of tax is
dope away with 7 [ want to know whethsr
Government is considering any me=asures to
stop it.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI1
MORARJI DESAI}: The hon. Member
is contradictory in what he says. There
is mo question of legal avoidance of
taxation. If a person is legally entitled
to an exemption. he is eatitled to that
exemption. Where is the gqusstion of
avoiding anything ?  ‘[aterruprions) The
question is whether these zllowances should
be made or not. We have contantly been
restricting these allowances in many cases.
The hon. Member has no criterion for this.
He has only a vague idea that all these
should be curtailed. 1t cannot be curtailed
merely because he wishes it. There are
things which have got to be allowed and
they will be allowed, and they will take
advantage of it.

If the hon. Member has any idea that
the evasion is only at the higher stages, he
is entircly wrong. The evasion is much
more io the mildle stages thao even at the
higher stages. It is no use trying to con-
demo ope class of people. Nobody is free
from it if he can evade it.

SHRI BEDABRATA BARUA : I asked
that guestion in view of the fact that the
agriculturists who will be subjecied to any
direct taxation will have to pay from out
of their own funds and nmot out of the
funds of the company asin the case of
industrialists and their employees. What
I would like to ask is whether it is a fact
that the 75 big business houses and their
koown heads, are not even incoms:-lax
payers. May [ know how many of them
declare that they bave incomes less thaa
Rs. 5,000 per month 7

SHRI MORARJI DESAL : He may ask
a separate guestion on this.

SHRI K. P. SINGH DEO : May 1
know whether ®ny pablic co-operation was
sought for the recovery of alleged evasion
of inzome-tax und whether such belp has
como from the public? Specifically 1
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would like to know whether any help has
come from the public in regard to an
amount of Rs. 20 lakhs from a firm in
Orissa ..

AN HON. MEMBER : Mention the
firm.

SHRI K. P. SINGH DEO :
not like to.

I would like to know it has been going
on for the last 2§ years and no action has
been taken. How long would it take for
action to be taken ? This is a case where
co-operation from the public has come to
the Income-tax Department.

I would

SHRI P.C. SETHI : We have been
from time to time receiving information
from certain informers. We are secking
their co-operation and they are rewarded
for this purpose. The case which the hon.
Member has referred to is under examina-
tion, as the hon. Member knows.

SHRI S. R. DAMANI: In the previous
years the hoo. Deputy Prime Minister
declared that all the assessments would be
completed within two years. May I know
the progress of the scheme and how many
assessments have remained pending for more
than two years ?

SHRI P. C. SETHI: Now the cases
of assessments have come down consideru-
bly. On 1-4-1968 they were 23,29,650. On
1-4-1969 they were 15,36,524. All efforts
are being made to complete the assessments

by 1972
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SHRI  NITIRAJ SINGH CHAU-
DHARY : Payment of taxes is evaded.
The honest are made to pay through their
nose and the dishonest are let loose and
they ar= even helped by keeping the cases
pending. The PAC in its Seventeenth
Report has given figures that in the month
of March a very large oumber of cases are
disposed of and in the other months they
sit tight over the cases. May [ know if
by this method proper attention is not
paid ? May I, therefore, know if the
Government has taken any step to see that
the officers dispose of cases properly, they
distribute the work properly and they do
not rusb through the cases duriog the
month of March ?

SHRI P. C. SETHI : That is being
done. Thet is why functional division bas
also been created. Morcover we have
taken over the work in wvarious States, and
taken over the work is continued.

SHR1 INDRAIJIT GUPTA: In this
statement which has been laid, there is
reference to certain legislative measures
which are supposed to bring under tax,
unaccounted money, bullion, jewellery and
other valuable articles. I would like to
koow from the hon. Minister whether or
pot it is a fact that some very big, large-
scale smuggling cases, smuggliog of gold
and so on, were detected as long ago as
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1964 and which are still dragging through
the law courls involving hundreds of crores
of rupees. What is the position—I would
like to know. So long as these smuggling
cases are not disposed of, it is not possible
for the Governmedt and the tax collecting
machinery of the Government to go into
action against those people. So I would
like to koow from the Minister whether
apy measures are being contemplated which
will plug these loopholes of these smugglers
who have got away with crores worth of
goods allowed to go on 5 or 6 years together
just resorting on some plea or the other in
the law courts and preventing the reveoues
of the State from being augmented.

SHRI MORARIJI DESAI : The matler
of smugglers has very little relation to
income watters. On course, smuggliog

income is pever shown in income tax
returns. When they are detected, whatever
is obtained in detection is all forfeited.
That is taken away entirely. It cannot be
taken away finally unless the case is
disposed of. There is no loophole to be
plugged. It is a matter for courts to do
it. If the courts decide them quickly, we
will take action quickly.

SHRI SRADHAKAR SUPAKAR : On
account of the fact that there is diminution
in the total arrears, may | know how far
this accumulation of a large number of
arrear cases is responsible for evasion of
taxes and whether on account of the fact
that the officers are involved in routine
affairs of & assessment they are not able
to give sufficient attention to the matter of
checking evasion.

SHRI P. C. SETHI : All possible steps
are being taken to collect the arrears and
that is why the arrears are being collected
quite considerably. But I would agree
with the hon. Member that while the
arrears are on the high side, as far as the
officers are concerned, small income
brackets are not gone into in much detail
and the assessments made by the parties
are accepled.

sit wgTCre fag Ao : wsq AR,
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SHRI P.C. SETHI: As far as the
evasion of tax is concerned, now the
penalties imposed are much stringent and,
therefore, the likelihood of such evasions is
comparatively less. The penpalties are
even to the extent of 1009, for evasion of
taxes.
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SHRI AMRIT NAHATA : Some years

ago Prof. Kaidor adopted a very scientific
method to arrlve at the figure of income-tax
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evasion in this country. Will the Govero-
ment appoint some experts once again to
scientifically arrive at the figures of income
tax evasion today ? Similarly, everybody
knows that because of this evasion of
income-tax in eur country we have a
parallel currency known ar the black-money
which is really playing havoc im our
economy. Will the Goverament demonetise
our currency so as to immobilise these
forces of black-money in our country ?

MR. SPEAKER : Even If they want
to do it, not by a supplementary.

SHRI MORARJI DESAl: The bon.
Member is not correct in saying that Mr.
Kaldor has made a scientific judgement ; it
was only pure guess. There was no scientific
method at all about it. Anybody can
guess Rs. 300 crores ; anybody can guess
Rs. 500 crores or Rs. 100 crores. There is
no substance in that. Demonetisation can
pever be done poblicly like this by giving
notice.

SHRI P, GOPALAN ; Ever sioce Mr,
Morarji Desai took over the Finance
Portfolio these income-tax arrear cases are
increasing. This was of the order of Rs. 322
crores in March 1965 and it has increassd
to over Rs. 600 crores this year. Is it
because of the fact that the Finance Minis-
ter is having a soft-cornor for big business
groups who are generally the tax-evaders 7
The Public Accounts Committee has
criticised Government for the lack of
proper and immediate steps for realising
income-tax arrears, They have referred to
the arrerrs in respect of 25 companies
amounting to over Rs. 25 crores in ecach
case. It has been disclesed that 25 business
groups have accumulated income-tax arrears
to the tune of Rs. 20 crores. I would like
to know from the hon. Finance Minister as
to what steps bave been taken to realise
these income-tax arrears and how far these
steps have been succeasful.

SHR1 MORARJI DESAI:
been replied to several times.
reply to abuses and inferences.

This has
1 cannet

MR. SPEAKER : The other day also
it happened ; somebady made some
reference and serious objection was taken.
Therefore, imputing motives etc. should
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not be resoited 10. Questions should {be
asked only to elicit information, not for
making allegation against each other.

SHRI P. GOPALAN : The statistics
clearly show that such income-tax arrear
cases are increasing.

SHRI MURASOLI MARAN: Formerly
Government have announced that the
informants giving information about hidden
money and black money would be rewarded
and they would get some percentage as
reward, 1 would like to know from the
hon. Minister whether this announcement
has produced any results so for. How
many ioformants bave given information
about hidden money? How much of hidden
income was got by Government because of
that ? How much money was given as
reward to those informants ? This, I would
like to know from the hon. Minbister.

SHRI P. C. SETHI :
for that.
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SHRI JYOTIRMOY BASU: It isa
known thing for all of us that there are
inflated cost of production and deflated
sales revenue and also over invoiciog and
under-invoicing as far as foreign trade is
concerned and as a result, millions of
rupees are evaded on account of income-
tax. I would like to know from the Hon.
Minister what sieps he has taken so far to
stop this under-invoicing and over-invoicing
and inflated cost and deflated revenue from
sales proceeds 7 If he has pot taken any
steps so far, will he tell us whether he will
do it now ?

SHRIP. C. SETHI: [ would quote
the figures as to how many cases of con-
cealment have been detected and that
itself will show the progress.

In 1965-66, 34, 165 cases of concealment
of income were detected. In 1966-67, 29,
294 and io 1967-68, 31, 509 cases were
detected.

SHRI JYOTIRMOY BASU : Including
cases of over-invoicing and under-invoicing?

MR. SPEAKER : All of them.

SHRI K. SURYANARAYANA: Accor-
diong to the statement, 67 cases have been
launched against some individuals and
firms. Out of these 67, only 47 have been
sent to the courts and some were convicted.
All would like to know the names of those
firms and individuals who have been pro-
secuted and who are under prosecution.
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SHRI P. C. SETHI :
notice.

I would reguire

SHRI K. SURYANARAYANA : The
numbers are already here and unless you
know the names, how can the numbers be
koown 7

SRRI PILOO MODY :
the Finance Minister...

I agree with

MR. SPEAKER :
question ?

Then why ask the

SHRI PILOO MODY :...that evasion
of tax takes place at all levels of society.
Further, no matier how much evasion lakes
place, it goes op increasing from year to
year. The powers the Finance Minister
arms himself withare merely stringent
without providing any cure.  Stringent
power does not pecessarily mean catching
more and more people. There is something
inheremly wrong with the taxation system
and the measures be bas proposed because
they do mot go out to catch people who
are offenders, but they merely try to make
things stricter, and this only brings into
his ambit honest men. In his finance speech
he recently admitted that if one has evaded
Rs. 500, then he is going (o make a law
imposing Rs. 50,000 or Rs. 60,000 as
penalty. This is no law, but it is plain
nonsense to put such laws on the Statute
Book. Therefore, I want to tell the Finance
Minister that if he is anxions to evade
taxes...{ Laughter)...if be is anxious to catch
tax evaders, he must rationalise the tax
system. Therefore, 1 would like to ask
him whether he will come forward with
some specific proposals as to how taxes can
be rationalised and at the same time how
they could be brought down and made
more reasonable and how the machinery
for catching evaders can be made more
rigorous, but not punitive.

SHRI MORARJI DESAIY The hon.
Member makes no difference between sense
and nponsense. So, what reply can I give
to him ? When a Bill is passed by Parlia-
ment, be calls is nonsense. What am I to
say about it ? I would only say that tt
becomes a privilege question if necessary,
but I am not prepared to do that...

SHRI PILOO MODY i [ shiak there
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is absolutely nothiog wrong in criticl:ing
the legislation which comes out of Parlia-

ment, Most of us do.
SHRI MORAR!I DESAl: He may
be doing nonsense but pot others. It is no

use saying that evervbody is doing nonsense.
What is the use of saying that ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) and (b). A sitatement
giving the requisite information for the
yeurs 1966 and 1967 is placed on the table
of the Sabba. The information for the
year 1968 is being collected and will be
laid on the table of the Sabha in due
course.

(c) The food stuffs mainly found
adulterated are milk and milk products,
non-alcoholic beverages, sweetening agents
such as sugar, honey, gur or jaggery, spices,
condiments cereals and cereal products,
edible oils and fats.

The provisions of the Prevention of
Food Adulteration Act have been made
more stringent and the States have been
asked to ensure proper enforcement of the
Act.

A proposal to formulate a scheme to
check inter-State adulteration is also under
consideration,

STATEMENT

Name of StatefU.T.

No. of cases detected

No. of persons
awarded purnishment

1966 1967 1966 1967
1 2 3 4 5
Apdhra Pradesh 2,282 1,918 1,184 T2
Assam 566 442 10 19
Bibar 996 947 *N.A. 101
Gujart 3,193 1,721 1,912 1,363
Kerala 1,544 1,291 1,496 564
Madhya Pradesh 2,148 1,234 1,806 1,227
Madras 5,814 5,194 1,550 1.511
Maharashtra 6,326 5,726 4,560 3,558
Mysore 1,255 1,478 T85 932
Orissa 748 1,296 21 162
(provisional)

Punjab 1,600 2,387 866 743
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1 2 3 4 5
Rajasthén 3,520 4,325 1,410 3,957
Uttar Pradesh 7,929 8,919 5,182 2938
West Bengal 1,587 1,459 868 588
Haryana 1,180 1,206 858 787
NMNagaland —_ Nil —_— Nil
Delbi 835 633 414 433
Himachal Pradesh 337 521 144 318
Manipur 1 3 *N.A. pil
Tripura 59 52 88 86
Andaman Nicobar nil nil 8 nil
Chandigarh —_ 396 *N.A. 64
Dadra and Nagar Haveli — 1 8 nil
Goa, Daman and Diu. - 12 — nil

®N. A.: Not available.
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SHRIB. S. MURTHY : Thereis no
lacuna. The State Governments have been
authorised to appoint food inspectors. The
judges have also been given discretion to
see how far they could reduce the rigours
of the law, Therefore, this is only an
attempt to see that adulteration is not
prevalent and it does not cause death to

the people.
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SHRI B. 5. MURTHY . I think that
does not full uader the purview of this.

SHRI JAGANNATH RAO JOSHI ;
If Government are very serious about stop-
ping adulteration and if the situation de-
mands colouring of vanaspati, what is the
objection ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. S9AH) : qg& &t €t

F W ¥ 4z 93z fear @ wifey o
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¥ ar # garqga 2w A g bz
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So far as colouring is concerned, doctors
are not agreed that by colouring we
are going to reduce the guality...

SHR1 JAGANNATH RAO JOSHI :
Quality or guantity...

MR. SPEAKER : This is a debatable
point. Question hour is meant only for
elicitiog Information. Scientists and doc-
tors may say one thing. I am not support-
ing what he says. But this question can
only be debated later on, not at this hour.

SHRI P. VENKATASUBBAIAH : The
Adulieration of Foodstuffs Act has not
succeeded in caiching the real offenders.
In the State of Andhra, there has been
persistent and consistent prosecution of the
smali, petty shpokeepers who are not the
producers at all. They have to get the
stuff from somewhere else and it is not
possible to distinguish between what is
aduiterated and what is not. The Food
inspectors have been given such wide
powers and they have been abusing these
powers, with the result tbat many of the
smaller people who have to entirely depend
upon this trade for their livellhood have
been prosecuted for no fault of theirs,
whereas the people who are indulging
in such wvefarious practices have not
been caught. There have been cases of
hardship brought to the notice of the
Ministers. Some of them have come over
to Delhi to represent their grievances.
Will the hon. Minister go into this matier
and see that the innocent are not punished
for no fault of theirs, as against the real
offenders who go scot-free 7 Will he in-
vite representatives of these people, discuss
with them and see that these loopholes in
the law are plugged so that the real offen-
ders are caught 7

SHRI B. 5. MURTHY : [ know what
the hon. member has been saying. Asa
matter of fact, several associations and
individuals from Andhra met me and met
the Minister also after coming over to

peibj.
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SHRI BAL RAJ MADHOK:
only from Andhra, but from Delhi also.
L]

Not

SHRI B. S. MURTHY: Yes, from
all over the country. Their difficulties have
been brought to our notice. We have
agreed that wherever adulteration is taking
place, we must see that the real culprits are
brought to book. We are attending to it.
I assure the House that no innocent man
will be allowed to undergo any punish-
ment.

SHRI BAL RAJ MADHOK : There
is a lacupa io the law.
SHRI 5. KANDAPPAN : The state-

ment laid on the Table gives a very alarm-
ing picture of the situation. Looking at
the cases detected in UP, Maharashtra and
my State, Tamil Nadu, in UP it is 8,000
cases, Maharashtra 6,000 and Tamil Nadu
5000 odd. On the other hand the pesons
awarded punishment are very few. Will
Government ascertain from the States as
to what are the reasons for the compara-
tively less number of panishments awarded
as against the total detected cases 7 Second-
ly-~this supplements what Shri P. Ven-
katasubbaiah has asked—I would like to
bring the issue in a concrete shape. For
example, in regard to pulse imported into
my State from other States, most of the
shopowners and small retailors are punished
for no fault of theirs., Likewise in many
other commodities. Are Government at
all serious about these things and deter-
mined to see that things are rectified in the
near future ?

SHRI K. K. SHAH: It is a very
difficult question. So far as the retailers
are concerned, if the article is in a packed
state, then the original wholesaler is pro-
sccuted because that amounts to warrant.
But so far as loose quantities are concerned
if, for example, pulse has been imporied,
whether it has been oiled by the whole-
saler or retailer Is very difficult to deter-
mine.

We have written to the States that if
the retailer says that he has purchased from
a wholesaler, simult us raid should be
carried out at the wholesaler's place so
that it is possible to find out who has done
it,
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SHRI P, VENKATASUBBAIAH : The
wholesaler is in Punjab, the retailer in
Andhra.

SHRI K. K. SHAH : The wholesalers
are divided into two categorles. One is
the big wholesaler. In every State, there
is a corresponding wholesaler from whom
the retailer purchases.

We have the Subramaniam Committee's
recommendation. We have now decided
to appoint inspectors on bebalf of the
Central Government so that where there is
inter state transactlon co-ordination can be
brought about.

SHRI NARENDRA SINGH MAHIDA:
The hon. Minister says that steps should
be taken by the State Governments. The
State Goveroments leave it to panchayats
and municipalities. In my home town of
Baroda, peopie are brioging in buffalo’s
milk. It is adultcrated and does not
contaln the requisite percentage of fat and
80 they say it is cow's milk It is only in
order to avoid the provisions of the law
that they do so. This isa vicious circle
and unless puishment {s made more strin-
gent adulteration will oot stop. May I
know whether they would sentence them to
jall, not merely fine. Would he take steps
on those lines ?

ot G<y TR ; WY 7T qgIRT A
Fg1 fF g7 <t a9 A fredeE @
feretrs oft Frdad 5 & AT wAR
Jemafiomar ¢ fe ot defwed Twwa
FORrY # W1T T T § ag e
¥ fawms aga &7 FEatd F@ § WK
7y Fdad wra § fowd s8R
A & fesrs oA g1 1w
Ft s ¥ vy g e o o wefrd w1
W § w7 FTad § w1 AW FE g
¥ A uF 9@ e e fmw fe
YA & faes g6 &7 & SHA) 6
AT FFHE g AE 7

sft ®o Wo Y : T T T AW
Frrgw 2 faan )

Wit geeitar oga s oot fielt e
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¥ qeedww fivar 8 ar wff weey foas
s@ ¥ fag o iy ofg & fag et
IRt g A suH aga fw s o g1
araT =TgaT # fe % wiw & ¥ fead
#zd § Wi 9Tt ag FW i A 74T ST Y
Ty & fag aoFTT a0 Fgw g ?

SHRI B, S. MURTHY : 1 must tell
the hon. Members that the retailer is pro-
tected by asking for a warranty from the
person who supplies him goods. In our
discussions, | have been insisting on them
why do you not ask for the warranty when
you buy his things 7 They say the whole-
salers have not given. The hon. Members
must tell the retallers to insist on such
‘warranoties.

SHRI P. K. DEO: He is passing on
the buck to state Governments and to
parliamentarians. The Government of India
cannot abdicate its responsibility so far as
administration of the law is concerned.
This law has been placed on the statute
book of this Parliament and this is after
all a concurrent subject. Taking into con-
sideration all these facts and the consensus
reached in a recent conference on criminal
law that adulteration of food.stuff was as
bad as culpable homicide, would the
Government consider imposing more rigor-
ous and deterrent punishment and amend
the law accordingly 7

SHRI B. S. MURTHY : The law has
already been amended and made more
rigorous. But law alone is not enough,
unless people are educated. I appeal to
the hon. Members of Parliament that when
they go to their constituencles and many
retailers come to ask for relief from them,
they must tell them that would be free
from much of the troubles if they geta
warraoty from the wholesaler. If that is
done the retailer will never be harassed.

SHRI TULSHIDAS JADHAY : Sir,
there was no answer to my question, and
another thing is going on.

MR. SPEAKER : I thought he had ]
replied and yon were satlsfied, Short
Notice Question.
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SHORT NOTICE QUESTION
i faand aan fawet oo

S. N. Q 24. =it wemarx e :
v fowrd oy fre g vt g o A
T S

(%) am g &= § f& Twwim o
gt & fag ot gwrafy gt g fei-
fafFmmiarsa @4 & § wia
e afe;

(=) #ar @g it 7w § fr @ ofar-
a2 qU s ¥ Ao fReiy @
A T A 7T wme af df FEH @
qga &t ST F @ AR A At §

(7) war @g 3t w9 & fF w of@-
o ¥ wAg §g IV wiewrd afear
e & qu eqritg fafosit & frer @
sl @ §; W

(a) afx zt, & g A TR Ow-
o % e e aw F A Y ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K.L. RAO): (a)to
(d). A statement is 12id cn the Table on
the House.

Statement

(8) Yes, Sir. The project which was
estimated to cost Rs. 67.98 crores in 1961
is now expected to cost about Rs. 97 crores,
The target date set in 1961 was 1968-69 and
this was changed in 1965 to 1972. Now
this has been further extended by one year
and the present targct date is June, 1973,

(b) No, Sir. There was underutilisa-
tlon of some machines at one time due to
non-arrival of some basic matching equip-
ment.

{c) No such case has come to the
potice of Government.

(d) Question does not arise. How-
ever, it may be mentioned that thereis a
detailed procedure for making purchases
for this project. Under this procedure the
powers of individeal offizers have been
gonsiderably limited and all bulk purchases
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b.vz to be approved by the Local Purchase
Committee comprising Chief Englneer,
Director of Construction, Financlal Adviser

and Superintending Engineer (Procure-
ment).

it wHTIE gredt ; faacy # W
Farar § fe a8 afcdtoar 1067 aw q@
g oY W ua qgTHT 1973 % w1997
Tan aar § | wrfers wgmfa s W
#f 67 0% ¥ TgrHT 97 FAT T fzar
Tar § 1 9%y areafawar ag & fr fawfi-
9 ¥ ¥ I 0w 110 s
™ & AT &g M| v

g wf R7 afk oy @) g Y
feafs & wafs go famr sx wmw-
A "I F FUOT Y e § wfew
7Y grft, Tadde ®T AT ST FEEAT WK
99 M ¥99 6 wfawy sy w1 g,
7 sqragrfer 2 § & qrd S da
s gt & ? ot ag afcsen aan af
9t 3% gug wrrd afeaes & qar ¥ Ardy
T A i 7oA # s o e ¥ afe-
T & @ § o wgmfta wfe s0w
Y a7 € @ ¥ guy oft w@her @
g, A ammaar § 5 owd ger
Ty AATE ?

DR.K. L. RAO: The hon. Member
has pointed out the increase in the estimates
It is true that the estimate has gone up and
is going up. But what I wish to submit
is that this is an irrigation project, and in
the case of an irrigation project, it will be
never possible to say what will be the re-
turn, whether it will be six per cent or any-
thing like that. Therefore, a direct return
by way of revenue, whether it will be Rs. 3
crores or Rs. 4 crores, we cannot say. The
amount may vary, and we cannot look for-
ward to increasing any more than what
may be possible by way of direct returo.

The main thing that has got to be kept
in mind is that this an irrigation project
which will irrigate about 13 to 17 lakh
acres of land and the amount of electricity
that is likely to be produced by this pro-
Ject is 200 megawats,
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it sTeritT wre : oY felni & 7
a7 Ay T § IR AT O AR
greg ¥ g w71 & 5 w1 1w a@
fatry qrg adi @1 Afew wsgw wERy
feafr oz & fe a6 wfawa gegioe
07 7@ $O% W ¥ §, farei ¥ wA
T E WY AW O gU

o gy ad I 9g 2 fe arfamres
# ot gfear qwrt frew & 9% aw qat
& ey ¥ Frar amar & @Y waTRE Wer®
TR aF 99 TEf AW § WX T fw
A ag 9 I O @A E ) g9
U F fae & oe gRT ST AW AT
STEAT § | AT 1067 ¥ wUw @ geT
t wafe s 19690 w1 W€ wer
TN § T g WK "wa as o guwr
1§ vy 7 femr o @gr )

W T T T FY AT 1 g
2 ” T8 @ T ¥ Evfrew Afawrd
g 91 g8 O 'Y @ § WX e W
s e IR AT Erg 9 fam &
¥oq FOX a1 @ § 9% @9 IEH
wfagw qa gw & | & oA wvgar g
fie g adt QAT # foaaa oF 9T q9
*<IT T @Y 2T &, T YW ¥ 59
afesrd frast €= & i qf@war
F1 wgfaa ©9 § a9 Io74, 741 9g I
§ Wi w1 gER Avwa A A A
wEem A A g ARk A A A A
g?

Iy weqer WEIRA, FTAEY IR
¥ T o a3 e g o fored g
A gy fagy & T g fF
T FTANE 9@ & ey ¥ 4Ha,
W Wik afdeAT ofe & gfg &1 o%
age a1 srw g MR FAE 1w
AT aeT €7 FEIC F HTE FW AN
# P WO wT 9T WA F1F F§ gwe
w frr Y
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DR. K. L. RAO: The hon. Member
has raised a valid question bas. Ope was
about the machinery. What I would like to
submit about this is that in the case of the
Ramganga project, what bhappened was the
machinery was ordered, for example drag-
lines and some dumpers. All the machines
were received at the same time there. Un-
fortunately, the dragline which is one of
the most important equipments was damag-
ed in some parts and these parts had to be
obtained again from the USA, and that
took time. And that is why ill the drag-
line came into operation, the dumpers had
to remain idle. That is how there was
under utilisation, or some machinery had
to remain idle for pearly a few months.

It is true there has been some trouble
about spare parts. There was a dock strike
in USA and due to many other unfortue
nate reasons, there was delay. That is
why spare parts were not available. I bad
been there recently and I specially looked
into this question of spare parts. Now I
find there will be an even flow of spare
parts and there will be no difficulty. There-
fore, the number of machines lying idle
bave beer reduced considerably.

About inferior spare parts procured
locally, the information with my hon.
friend is not correct, There are some parts
which can be made in India and they are
put on the banped list. They cannot be
imported. For example, rubber seals is a
part which they feel can be manufactured
in this country and its import is bannmed.
After all, the spare parts obtained from
indigenous sources is only | per cent—just
worth about Rs. 3 lakhs whereas spare parts
imported from outside amount to Rs. 3
crores. Substitution of some of these parts
by local products is really an endeavour
which we should encourage. Even so, it
is very little.

About the officers, 1 am afraid I do
not have any information. If the hom.
member gives any specific name, 1 can
make enquiries. About the strike being
pol:tical, I do not know. Unfortunately,
strikes are there in a large number of pro-
jects. Only the other day I had been de-
eling about Idikki and there was a strike
there. I only wish in major projects,
strikes are avoided so that the country may
progress. As I said, 1 have no information.
But I feel the work is getting on nicely and
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there is no réason why there sbould be any
further set-back,

ot ywroiy @redt ;. #§F oqur W@
aifgrea ¥ §feqr gw=rt afem & aX &
IR T ¥ H AT GIHT T O &
frda & fF fomr Qe ¥ s_al
W AN W § W faw S @
qig g agt & #my oy §, Wik fod oy
¥ waRg Weg WEIN W IR § W
O qwg q wW e T @8,
FTHT F&T AAT HC |

7o &% g ar fs 4 o agt M-
sl gur a1 3§ ¥ @ ww fedt usAifas
aE FT grq AT WIT afg av Ay ;@oAg
Tadtfar o qef i @ ar s &
s gue g ) @ QA g W IR
@ fear T &)

DR. K. L. RAO: We have asked the
India Supply Mission to expedite it., Now
everything has been straightened and there
is even flow of work. About the firing, 1
cannot add to what I have said, At the
moment it is completely peaceful and there
is no reason why there should be any trou-
ble hereafter.

SHRI RANGA : From what he him-
self has said, there seems to be something
very seriously wrong regarding the delay,
higher expenditure, spare parts and also
the negotiations with outsiders for supply-
ing beavy machinery. May | ask him to
give us an assurance that between now and
the next session, he himself would go there
or if he cannot find sufficient time, he
would depute some very high official to
pay some aitention to this? Preferably
be himself should go study the matter per-
sonally, satisfy himself about the remedial
measures that are to be taken and then
submit a report to this House.

DR. K.L.RAO: It isa very good
suggestion. In fact, I had beea there only
last week for two days and I looked into
it. 1 can assure the House that the work
will go along very quickly. Itis one of
our very important projects and we are
trying to see that the work is accalerated.
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Itis very likely that we would be getting
water about six months earlier.

st wgraw fag Wit @ o ww gE
T § SaF femra & aest ot 3 g8 @
|l ® T fear ) @ oa@a B
=E § o gu e e ot aig w1 ae-
a7 fifare =@ g as far g w1g
AT §, afew ag wiw fag fam
Y Y 34 fom qur gfewedwT ww
% 1 S ¥6ifE @E gra o I
TECH oM N 92N ¥ IA @ &, W@
wei wgiey garaw fe «ar s § fw
¥ 91 gAdEr § fqan qug ate &
2 9% gaAr |97 & 919 Sewew v
o foraar Sewrgy F@ & SEd @A
99 # WIHT qiq FAar @, @ oArer
g § oY arq IvE X § W ¥ g
NI FTasmy?

DR. K. L. RAO: I accept that in
respect of Ramganga there has been some
delay. This should not bave taken more
than seven years. Unforlupately it has
taken more time. 1 am myself very un-
happy about the situation. All that I can
say now is that pow we have placed the
project in a very good sound condition and
we expect the project will be completed in
the next three to four years.

st v 9X@ : 97 fEer weme &1
gifcfaaer CERE aTqT AT §, A9 W
a7 Zfe ¥ v wrar § fF oud few
S wEAY g a1 o™ A o §
e fAfedt feadt § O 9 wgE
fwah Trrmgdiz 1 & 9y AT wTEAT
i mRe Faay ¥ w IQ
&Y wE-oR v war fw o wdgier wo-
T8 WY geeieT wifk v fer aF §,
gAer Hfedr feaht &, arfe sm &
faerer 7 &) 1 ¥ fawn § € wwE R,
o g 4% W & wgF Td 8-
Al A AR TR Wy ewg & s
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& ¥ ; Wt ) g, @Y w g ogy
1 sgaeg w00, oy wfas & wa-
wwar & wfgs asiad wifz &g st
w1 fragw A g &% ?

DR. K. L RAO: About the machi-
nery we have no trouble. 'We have always
been trying to plan out the machinery ex-
penditure, the machinery that has to be
purchased and so un. The increase in the
cost of the project is due to the fact that
there has been devaluation and also because
the height of the dam has been increased
by 110 feet, The scope has also been In-
creased because area proposed for irrigation
bas been increased from 13 lakh acres to 17
lakh acres which means an excess of 4
lakh acres. Itis this that has increased
the cost from Rs. 67 crores to Rs. 97
crores.

ot ow e ;AT g @) faw
T & fe v gw ara w1 A o
T 147 § e faelt A @ Y
T 8, 39 ¥ fafaer feedt &

DR.K.L. RAO: In respect of the
machinery there has been no trouble.
Everything has been ordered very correctly
and the machinery there is working very
satisfactorily.

it gOR WR WEWYT : FT 4g a9 §
fe g faad atg alwsh &, ag@ @@
o ¥ UEiE e 2 fw 9w 9 gadr
qoft it A ag AT g R § R
@ T, oy, fasm & w99 W
G o sareT waT § WY dwar W @wg
gy 4 o 7 W A &
wew ¥ @t faasx guT, 99 ® w99
ST 747 § Wi IEd e sman g ?
1 97T WERT &9 A1 ¥ AW+ fF
w fama & 1o T € Al 3ad fag
v siwg WY § WX FgT &g Ay
sfgral & feems A% sTaaE & ?

DR.K.L. RAO: 1 agrea with the
hon. Member. As I have already said, in
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the case of this project there has been un-
fortunate delay which I myself greatly re-
gret. Unfortunately, these are projects
under the State Goveroments. Aoy how I
will make enquiries into this and find out
whether any person is responosible for the
delay.

WRITTEN ANSWERS TO QUESTIONS

Banks not Permitted by Reserve Bank of
India to Advance Large Amounts
of Loans

*1624. SHRI ONKAR SINGH :
SHRI J. B. SINGH :
SHRI SHARDA NAND :

Will the Minisier of FINANCE be
pleased to state :

(a) whether it is a fact that banks have
to take permission from the Reserve Bank
of India for granting large amounts of
loan ;

(b) if s0, the names of those banks
waich were not permitted to grant’large
amounts of loan by the Reserve Bank dur-
ing the last one year ; and

(c) the policy of the Reserve Bank in
regard to the giving of permission to the
banks to grant large loans ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Subject to the requirement
of overall credit poiicy, banks are free to
sanction individual loans and advances
except that they have to obtain authorisa-
tion from the Reserve Bank for certain
categories of credit limits of Rs. 1 crore or
more to any single party or any limit thas
would take the total limit enjoyed by such
party from the entire banking system to
Rs. 1 crore or more.

(b) During the last one year credit
authorisation was not granted in one case,
It is mot the usual practice of the Reserve
Bank to disclose to detals as it relates to
accounts of customers of an individeal
bank.

(c) Before authorising a limit, the Re-
serve Bank examines broadly the purpose
of the loan to satisfy itself that it Is in con-
formity with thbe requirement of the Plan
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and does not encourage the financing of
noo-productive activities.

Demand for Hindi Staff in Varlous
Ministries and Departments of

Government of India
*1626. SHRI YAINA DATT
SHARMA : Will the Minister of FINA-

NCE be pleased to state :

(a) whether there has been a demand
from the Ministries and other Departments
of the Central Government to increase the
staff for typing and tramslation work in
Hindi ; and

(b) if so, the additional staff proposed
to be provided during 1969-70 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Yes, Sir.

(b) The staff requirements for Hindi
work are assessed by the respective ad-
ministrative Ministries and necessary ad-
ditional staff sanctioned under their own
powers or in consultation with the Ministry
of Finance, as the case may be. In some
cases, the additional stafl has already been
sanctioned while in other cases the require-
ments are under examination. A total
picture of the additional stafl proposed to
be provided in all the Minlstries during
1969-70 is, therefore, not available at this
stage.

Production of Zisc

*1627. SHRI KAMESHWAR SINGH:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINIES AND
METALS be pleased to state :

(a) the total quantity of Zinc produced
in the public sector during the period from
the lIst Japuary, 1968 to 31st Jaouary,
1969 ;

(b) the total quantity of unsold stock
month-wise. and total quantity of unsold
stock at the end of the 1968 ; and

(c) the measures taken to clear the
stocks ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
'METALS (SHRI JAGANATH RAO):
{a) Hindustan Zinc Limited, a Government
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of India Undertaking, went into production
of zinc ingots from May, 1958. The total
quantity of zioc iogots produced at the
Smelter during the period from May, 1968
to st Japuary, 1969 was 10,733 toopes.

(b) The stock position at the end of
each month during the period from may,
1968 to December, 1968 was as under :

¥

"« Month Stock

1. May, 1968 601.954 tonnes.
2. June, 1668 2195.613 tonnes.
3. July, 1968 4042.798 toones.
4. Avgust, 1968 5749.711 tonnes-
5. September, 1968  5569.517 tonnes.
6. October, 1968 4773.008 tonnes.
7. MNovember, 1968  3102.116 tonnes.
8. December, 1968  2184.666 tonnes.

The stock of zinc at the end of March,
1969, was only 648 tonnes.

(c) The following measures were taken
to clear the stockes :—

(1) The import of zinc was placed
under the Actual Users ‘Restrict-
ed’ Category.

(il) The Directorate General of Techni-
cal Development was asked to
allocate indigemous zinc produc-
tion to actual users both in the
priority and pon-priority indus-
tries.

(ifl) The allottees were required to
open Irrevocable letters of credit
in favour of the indigenous pro-
ducers within three weeks from
the date of issue of the letters of
alloiment by tbe Directorate Gen-
eral of Technical Development.
Unless the consuming units lifted
the quantity of indigenous zinc me-
tal allocated to them, their applica-
tions for import of zinc were not
to be cleared by the Directorate

(iv)

General of Technical Develop-
ment or by other spoosoring
authorities.

Shortage of Alcobo!

*1629. SHRI S.S. KOTHARI: Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that due to the
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shortage of alcohol, certain polythene and
OlFer chemical manufacturing industries,
using alcohn! are unable to work to full
capacity ;

(b) if so, tde prospects for improved
availability of alcohol ; and

(c) the steps Government are taking to
alleviate the shortage on a short term and
long term basis ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
Yes, Sir.

(b) The prospects of availability of
alcohol during the current sugar season
1968-69 are mnch better than the previous
years.

(c) Short term measures taken include
ban on export of alcobol, certain priorities
in the distribution of alcoho! to consumers,
inter-State allocations of alcohol from sur-
plus to deficit areas, extemsion of control
over Khandsarl molasses for distillation
purpose and imports as and when required
As a long term measure, 8 Study Group
bhas been appointed to study and devise
measures to improve the situation,

TN w1 wrm

©1630. st geW wT wEWW : T
Wferaw a1 W W W A W
7=t g Fa FY FI7 w7 v

(%) 1967-68 HiT 1968-89 ¥ FTHIT
grar e S 1 svarer e w4

(&) s® a e A fpar fadeft
gET @ A7 ; WK

(7) «= grww ¥ grafrdar i
# g <Y qwadfa AT § wTowTE-
TR wA T fae g 7

feum aur WA Wi W aw
wy & (we fagw Aw) : (%) ¥
(7). gz wgwia amec fr = w0
WrE HiET dgrsET ¥ &, a7 @ 1967-
68 H1T 1968-69 & S M W &Y
fear mar a1 i Tt S quadfa
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fam i Rt A A A 1w A
e Faree rag At § gearfaa f
a1t &, Foet gaw gag o frate fe
STar g |

Renewal of Mining Leases

*1631. SHRI CHINTAMANI PANI-
GRAHI1 : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) the names of the mine-owners whose
applications for renewal of mining leases
have been recommended by the Orissa
Government during the last two years ;

(b) the mames of the persons whose
applications for mining prospecting licences
bave been recommended by the Orissa
Goveroment during the above period;
and

(c) the number of such applicants
whose applications have not been recom-
mended by the State Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHR1 JAGANATH RAO) ! (a)
(1) Shri 8. S. Das.

(2) Shri Sukhlal Agrawal.

(b) A statement giving the information
is laid om the Table of the House.
[Placed im Library. See No. LT-1098/69].

(c) Fifty six.

Loans for Parchsse of Built Houses

*1632,. SHRI B. K. DASCHOW-
DHURY : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN

DEVELOPMENT be pleased to state :

{a) whether Government had issued
orders for the sanction of loans to Its em-
ployees for purchase of built houses ;

(b) if so, the reasons for not sanction-
iog the loans to those who have applied
for the same, in view of the fact that the
claimants have in most cases paid some
advauce to the house-owners ; and

(c) whether Government will expedite
the sagction of joans 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes, Sir.

(b) and (c). Out of 114 applications
for the grant of advance for the purchase
of ready-built flats/houses, received during
the year 1968-69, loans have been approved
n 83 cases. 3 cases have been rejectcd be-
cause the applicants are not entitled to any
advance under the Rules. Out of the re-
maining 28 cases, 10 cases are applizations
for advances for purchase of houses/flats
from private parties other than Co-opera-
tive house-bullding Societies. It has since
been decided that advances will not be
admissible for purchase of houses/flats from
private parties other than Co-operative
house-building Societies. 11 cases are
applications for advances for purchase of
houses/flats from Co-operative house-build-
ing Societies. The safeguards to be pro-
vided for the purchase of houses flats from
Co-operative house-bullding Societies are
under consideration. The other 7 cases
are pending for want of further informa-
tion which has been called for from the
Departments concerned.

Abolition of Exports Duty on
Mangasese Ore

*1633. SHRI K. LAKKAPPA : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to refer to the reply given to
Starred Question No. 492 on the 3rd De-
cember, 1968 regarding abolition of export
duty on mangan:se ore and state :

(a) whether tbe question of grant of
relief to the industry has since been fina-
lised ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO):
(a) and (b). The question of grant of re-
llef to the industry is still under considera-
tion.
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Inguiry Iate Dreppiag of Claims by Fer-
tilizer Corporation of India

*1637. SHRI P. VISWAMBHARAN :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether Goveroment have iosti-
tuted a detailed enquiry into the dropping
of the clalms worth Rs. 57.50 lakhs by the
Fertillsor Corporatlon of India against Mfs.
Chemico ; and

(b) if so, the name of the person con-
ducting the enquiry and when the enpuiry
is likely to be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES METALS (SHRI D.
R. CHAVAN): (a) and (b). The Commi-
ttee on Pulic Undertakiogs in its 26th Re-
port presented to Parliament on 12¢thMarch,
1969 have observed that there were a num-
ber of procedural and functional lapses on
the part of 1he managemennt in respect -
of the Trombav Unit. The Committee
bave recommended that an enquiry should
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be made Into these lapses which have resul-
ted in financial losses and continuous low
production and respoosibility fixed. The
Government are consldering to institute
the necessary enquiry pursuant to the re-
commendations mace by the Committee.
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Construetion of Houses Under various
Houasing Schemes in States

*1640, SHRI GADILINGANA GOWD:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS.
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the number of new houses con-
structed in the States of Andhra Pradesh,
Madhya Pradesh and Mysore so far under
various houing schemes of the Central Go-
vernment ;

(b) the number of houses which re-
mained vacant during the years 1966, 1967
and 1968 and the loss sustained by Govern-
ment ; and

(c) the measures adopted to prevent
such loss ?

THE MINISTER OF
FAMILY PLANNING,
HOUSING AND URBAN DEVELOP-
MENT (SHR1 K. K. SHAH) (a) Accord-
ing to the progress reports furnished so far
by the three Siate Governments, about
79700 bouses have been constructed since
the inception of the various houslng sche-
mes of this Ministry.

HEALTH AND
AND WORKS,
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(b) and (c). The concerned State Go-
vernments are belng asked to furnish the
relevant information (including the loss
suffered by them) and it will be laid on the
Table of the Sabha when received,

American Organisation in West Besgal

*1641. SHRI D. N. PATODIA : Will
the Minister of FINANCE be pleased to
state :—

(a) whether Government of West
Bengal bave taken a8 decision and infor-
med the Centre to dispense with the servi-
ces of the American Peace Corps and
other American Organisations in the State
with immediate effect ;

(b) if so, whether the State Govern-
ment have made known to the Centre the
grounds for their decision ;

{c) the other American Organisations
which will be affected as a result of the
aforesald order ; and

(d) whether the State Government
bhave also conveyed to the Centre their
attitude with regard to the projects which
are being executed within the State wiih
Awmerican aid ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJ1I DESAI) : (a) and (b). The
Govt. of West Bengal bave informed us
that no new American Peace Corps volun-
teers wolud be wanted. No reasons for
this decision have been indicated, They
have also informed us that pending a fur-
ther decision the existing American Peace
Corps volunteers may continue to work.

(c) No other American Organisations
will be affected.

(d) No, sir.

L.I. C. Loap to Deihi Development Autho-
rity for Construction of Houses

*1642. SHRI MUHAMMAD SHERIFF:
Will the Minister of HEALTH AND FA-
MALY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT be
pleased to state @

(a) whether the Life Insurance Cor-
poration has advanced any loan to the
Delhi Development Authority for construc-
tion of new houses ;

(b) if so, the amount of loan ;
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(c) the amount of interest that will be
charged ; and

(d) the total number of houses pro-
posed to be built ?

THE MINISTER OF STATE IN THRB
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) Yes ,Sir.

(b) Rs. 2 Crores.

(c) 61% per anoum, payable bhalf
yearly.

(d) 1784.

Public Undertakings in U. P.

SHRI VISHWA NATH PAN-
of FINANCE

*1643.
DEY : Will the Minister
be pleased to state :

(a) the number of public undertakings
being run by the Central Government in
Uttar Pradesh ;

(b) the dates on which they bad been
started and the cost at which each of them
had been started ;

(c) the details regarding production,
cost, profit and loss in each of them in the
last year ;

(d) whether it is a fact that the progress
achieved in Uttar Pradesh has been less as
compared to the average progress made by
the rest of the country and if so, the reasons
therefor ; and

(¢) if so, whether Government propose
to take such steps as may enable Uttar
Pradesh to keep Pace with the other parts
of the country 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) As on 31.3-1968, the latest
year for which completed financial accounts
are available for all Public Enterprises, the
following were the Central Government
Industrial and Commercial Undertakings/
Projects which are located in Uttar

Pradesh :
1, Bharat Heavy Electricals —Har-
dwar Unit.
2. Fertilizer Corporation of India—
Gorakhpur Unit.

3. Indian Drugs and Pharmaceuticals
Ltd.—Rishikesh Unit.
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upits were started, it is presumed that the
Hon'ble Member requires ioformation on
the investment, reckoned in terms of gross
block located in U. P. Since the original
cost estimates may have undergone revisions
in view of wvarious factors, these figures of
investment, as on 31-3-1968 along with the
dates on which the undertakings/projects
weno started are given below :

4. 0Oil end Natural Gas Commis-
sion.

5. Hindustan Aeronautics Ltd., Kanpur
Division.

6. Triveni Structurals Ltd.

7. National Small Industries Corpora-
tion.

(b) As regards the cost at which the

Name of the Undertaking/project

Value of Gross Block
Started in as at the end of
March, 1968

1. Bharat Heavy Electricals—Har-

dwar Unit.

2. Fertilizer Corporation of India
.Ltd.— Gorakhpur Unit.

3. Indian Drugs and Pharmaceuti-
cals Ltd.—Rishikesh Unit.

4. Oil and Natural Gas Commis-

sion.

5. Hindustan Aeronautics Ltd.,

Kanpur Division.

6. Triveni Structurals Ltd.
7. National Small Industries Cor-

poration.

(Rs. in crores)

1964@ 56.8
1961 323
1961 24.7
1956 7.1
1964@ 2.6
1965 1.8
1955@ 03

(¢) The details regarding production, costs, profits or loss, during 1967-68 relating to
the above units were as follows :—

Name of the Undertaking/

Production during Cost of Production Net Profit () (before

Project 1967-68 including depre- tax) Loss (—)
clation
1 2 3 4
(Rs. in lakhs)

1. Bharat Heavy Electri-

cals Ltd.—Hardwar

Unit. 58 179 (—)140
2. Fertilizer Corporation

of India Ltd.—Gorakh-

pur Unit. Inaugurated in April, 1968
3. Indian Drugs and Phar-

maceuticals Ltd.—

Rishikesh Ubit. 40 9 (—)56
4, Hindustan Acronautics®

Ltd.—Kanpur Division. 4096 4182 140
5., 0Oil and Natural Gas

‘Commission. - B2 2073 1279

(@Year of formation of Company.

*Figures relate to entife Company.
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1 2

3 4

6. Triveni
Ltd.

7. National Small* Indus-
tries Corporation.

Structurals

5zs-t

Under Construction

448

(d) and (e). As far as Central Govern-
ment investments (in terms of gross block)
are concerned, Uttar Pradesh accounts for
Rs. 125.6 crores, cut of a total of Rs. 3,042
crores, as at the end of 1967-68. However,
this is not the only criterion of judging the
development in Uttar Pradesh, as compared

mercial undertakings of the Centrat Govern-
ment. Thus as indicated in the draft Fourth
Five Year Plan (1969-74), in the case of
State Plans, the figures of total outlay and
Central assistance in respect of Uttar
Pradesh, as also corresponding figures for
all the States, during Third Plan, Annual

to other States. This is because the above Plans 1966-69 and Fourth Plan are as
figure relates only to industrial and com- follows :—
Total Plan Annual Plans 1966 69 Fourth Plan
Total Central Total Central Total Central
QOutlay Asssistance Outlay Assistance Outlay  Assistance
(Rs. in crores)
Uttar Pradesh  560.25 356.2 456.03 2594 951.00 526.00
Total all States 4164.75 2515.3 3051.75 1798.9 6066.00 3500.00

The figures of outlay and Central assis-
tance for the various periods, indicated above,
are the largest for Uttar Pradesh, amongst
the different States.

Approval of Downstream Projects

*1644. SHRI R. K. AMIN : Will the
Minisier of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that downstream
projects, which have been approved by the
Inter-Departmental Committee, are to be
cleared by the Licensing Committee as well
as the Economic Committee of the Cabinet ;
and

(b) if so, how far the procedure for the
approval has come and how long it will take
to clear thess projects 7

THE MINISTER QOF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : () and (b). Yes,
Sir. For the proposals forming part of the
downstream units linked to the Gujarat
naphtha cracker, recommendations have

*Figures relate to entire company.

been sent to the Licensing Committee for
approval to the issue of letters of intent for
individual projects. Further action including
clearance by the Economic Committee of the
Cabinet where necessary will be taken in the
light of the decision of the Licensing Com-
mittee. The projects may be expected to be
cleared within a couple of months.

Road or Street in Name of Shri C.
Rajagopaiachari in Deli

*1645. SHRI NANJA GOWDER :
Will the Mindister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether there is any road, street,
place etc. in Delhi or New Delhi in the
name of Shri C. Rajagopalachari, the first
Indian Governor-General of India ;

(b) if pot, the reasons therefor ; and

(c) whether it will be done now ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH,) : (a) No, Sir.

**Represents sales, commission lnd_intuqt_qrned fram parties.
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(b) and (c). Specific suggestions and
proposals, as and when received, are con-
sidered by the Municipal Body. The D.M.C.
and N.D.M.C. have not received any such
proposal for their consideration.

Dispute between Punjab and Haryana
over Control of Canal Headworks

*1646. SHRI V. NARASIMHA RAO:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

1a) whether it is a fact that there is a
dispute between Punjab and Haryana on the
control of the three Canal Headworks at
Rupar, Harike and Ferozepur ;

(b) the terms of the agreement under
the Punjab Reorganisation Act in regard to
these Headworks ;

(c) the respective stands of the Punjab
and Haryana Governments ; and

(d) whether Government propose to
mediate in the matter to help the parties
arrive at an amicable settlement ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a) The
control of the three Canal Headworks at
Rupar, Harike and Ferozepore has not been
handed over by the Punjab Government to
Bhakra Management Board. The Haryana
Government s pressing for the transfer
of their control under the provisions of the
Punjab Reorganisation Act, 1966.

(b) Section 79(1) (c) of the Punjab Reor-
ganisation Act, 1966, provides that the admi-
nistration, maintenance and operation of these
Headworks is to be with the Bhakra
Management Board, set up under the
Act.

(c) According to Punjab Government
the issue of transfer of the control of these
Headworks is a part of the larger political
issues counected with the arbitration on
Bbakra Nangal Project by the Prime
Minister of India. The State of Haryana on
the other hand wants the control of these
headworks to be with Bhakra Management
Board in accordance with the Act,

(d) Yes, Sir.

Private Practice by Government Doctors
*1647. SHRI G. Y. KRISHNAN :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
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HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the justification in allowing private
practice to Government doctors when other
services are not allowed private work ;
and

(b whether Government propose to re-
move such disparities ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) Private
practice is not allowed to the doctors of
the C. H. S.

(b) Does not arise,
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Agreement with Japan Exempting Tax
on Shipping Profits

*1649. SHRI K. P. SINGH DEO:
Will the Minister of FINANCE be pleased
to state

(a) whether any sgreement has been
reached with Japan in regard to the propor-
tion of shipping profits that are allowed tax
free ;

(b) if so, the details thereof ;

(c) the extent to which India is likely
to be benefited as a result thereof ; and

(d) whether such an agreement has also
been reached with any other country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). Yes, Sir. A Protocol
modifying and supplementing the existing
Agreement with India and Japan for the
avoidance of double taxation of income,
which has been in force since 1960, was
signed at New Delhi on 8th April, 1969.
This Protocol contains, jnrer alia, 8 provi-
sion to increase from 509, to 559 the
quantum of abatement of tax to be allowed
by either treaty country in respect of ship-
ping profits arising in the other country,

(c) and (d). In the Agreements so far
entered into by the Government of India
with other countries for the avoidance of
double taxation of income, the abatement
of tax in respect of shipping profits has
geoerally been to the extent of 509,
(66 235 in the case of Sweden). In the
Agreement with Japan, the abatement was
originally agreed at 507/ but this is now
agreed to be increased to 559, as a
quid pro quo for the Government of Japan
agreeing to our proposal for extending the
scope of the existing provision under which
Japan grants, to her residents, a credit for
the tax spared by us on their Indian income
under the special provisions in the Indian
tax law for promoting industrial develop-
ment.  This provision is desigoed to ¢n-
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courage investment of Japanese capital in
India by securing that the tax benefits avail-
able under our tax law are not frustrated by
their being mopped up by the Japanese
Exchequer.

Liberalization of Rules for Allotment
of Shops in Delhi

*1650. SHRI R. BARUA :
SHRI CHENGALRAYA
NAIDU :
SHRI N. R. LASKAR :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVYELOP-
MENT be pleased to state :

(a) whether it is a fact that some
Memb of Parli have submitted a
memorandum to him for liberalization of
the rules for allotment of shops in Delhi ;

(b} if so, whether Government have
examined the memorandum ;

(c) whether the present rules for allot-
ment of shops work to the detriment of
poor and small businessmen who cannot
compete in the open market with the rich
businessmen ; and

(d) if so, whether Government will con-
sider liberalization of those rules to help
the categories mentioned in the memo-
randum ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY) : (a) Yes, Sir.

(b) The matter is still under considera-
tion.

(c) The present Rules for the allotment
of shops on open tender basis have been
framed after due consideration. This is a
fair system which gives opportunity to all
to compete and bid for the premises they
wish to hire. The needs of small business-
men are being catered for through stalls on
lower rentals built in various markets.

(d) The Government has recently de-
cided to reserve 1/8th of the vacancies for
Scheduled Castes and Tribes in Delhi and
allotments in these cases will be made by
draw of lots, after inviting applications, on
economic reat,
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Import of Non-Ferrous Metals

9175. SHRI BABURAO PATEL:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the quantity and value of annual
imports of non-ferrous metals during the
last 3 years ;

(b) the names of places in India where
non-ferrous metals can be mined, item-
wise ;

{c) the plans made for their develop-
ment, the period within which the develop-
ment would be possible and with what
results ; and

(d) whether it is a fact that Orissa,
Assam and Bihar are very rich in non-
ferrous mmetals and if so, the prospects of
immediate mining in these States ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a)to (d). A
statement giving the information is laid on
the Table of the House. [Placed in Library.
See No. LT-1099/69.]

Central Covernment Loan Outstanding
against Jammu and Kashmir

9176. SHRI BABURAO PATEL:
Will the Minister of FINANCE be pleased
to state :

(a) the total amount of Central
Government loan outstanding against the
Government of Jammu and Kashmir as on
31st March, 1969 ;

(b) the amount
charged on the same ;

(c) the amount of interest due as on
31st March, 1969 ; and

(d) the chances of recovering the loan
and interest and the steps taken by Govern-
ment 10 recover both ?

of annual ioterest

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Rs. 154 crores
approximately.

(b) The current interest due in 1969-70
is Rs. 7.20 crores approximately.

(c) The amount duc was Rs. 20.49
grores but at the request of the Staty
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Government its recovery was postponed
until the end of 1968-69.

(d) The matter was discussed with the
State Government in order to see what
measures could be taken to improve the
finances of the State. It is observed that the
State Budget for the current year includes a
provision of Rs. 11.40 crores for repayments
and interest payments to the Centre.
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Rural Electrification in Maharashira

9178. SHRI DEORAO  PATIL:
Will the Minister of TRRIGATION AND
POWER be pleased to state :

(a) how many villages have been electri-
fied in Maharashtra so far ; and

(b) the assistance which the Central
Government propose to give to Mabarashtra
by way of loan for developing and expand-
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ing rural electrification schemes in that State
during 1969-70 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) By March 1969, 9,800 viliages
were electrified in Maharashtra State.

(b) The annual plan for 1969-79 is yet
to be finalised.

Progress in Rural Electrification in
Maharashtra

9179. SHRI DEORAO PATIL : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the progress made in regard to
accelerating rural electrification in Maha-
rashtra ; and

(b) the reasons for slow progress of

" rural electrification in Maharashtra during

the last year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) In Maharashtra, 2,640 places
were electrified and 33,500 irrigation pump-
ing sets/tubewells energised during 1968-69
as against only 911 places electrified and
25419 irrigation pumping sets/subewells
energised during 1967-68.

(b) Progress during 1967-68 was slow
because of insufficiency of funds.

Manufacture of Indian Medicines under
Crafts Scheme

9180. SHRI K. LAKKAPPA : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that Dr.
Kunwar Baldev Singh of Chuna Mandi,
Pahar Ganj, Delhi, submitted a scheme for
manufacturing Indian medicines under the
Crafts Scheme to the State Bank of India,
Parliament Street, New Delhi ;

|b) whether it is also a fact that
Government propose to give better status to
these medicines ; and

" (c) the amount of financial assistance
that will be given to Dr. Kunwar Baldev
Singh who has about thirty years’ experience,
technical know-how and integrity in the
indigenous system of medicines ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) Yes.

(b) The matter has not come up for
the consideration of the Government of
India.

(c) This will be considered by the State
Bank.

Discussions on Naimada Valley
Development

9181. SHRID. V. SINGH ; Will the
Minister of IRRIGATION AND POWER be
pleased to state :

(a) whether any minutes of discussions
were recorded in the meeting held on the
18th and 19th Jannary, 1968 between the
officers of the Central Government and the
officers of the Madhya Pradesh Government
in connection with Narmada Valley Develop-
ment ;

(b) whether any draft minutes were pre-
pared of the discussion held betwean the
officers of the Central Government and the
officers of the Madhya Pradesh Government
on the same subject on the 10th April,
1968 ;

(¢) whether Government propose to lay
on the Table copies of the minutes, if record-
ed, of the discussion held on the 18th and
19th January, 1968 and the draft minutes, if
recorded, of the discussion held on the 10th
April, 1968 ; and

(d) whether at a meeting between the
officials of the Central Government and of
the Madhya Pradesh Government held on the
11th April, 1968, the former refused to record
the minutes as a result of which the talks
broke down and if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (d). The position has
already been explained in the statement made
in Lok Sabha on the 16th April, 1968, in
response to a Calling Attention Notice.

Punasa and Bargi projects

9182, SHRID. V. SINGH : Will the
Minister of IRRIGATION AND POWER be
pleased io state :

(a) whether Government have sanctioned
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the Punasa and Bargi Projects submitted by
the Madhya Pradesh Government ;

(b) if not, the reasons therefor ; and

(¢) if the reply to part (a) be in the affir-
mative, the details and outlay of the project,
with modifications, if any, which Government
sanctioned 7

THE DEPUTY MINISTER IN THE

MI RY OF IRRIGATION AND
POWER (SHRI  SIDDHESHWAR
PRASAD) : (a) and (b). The State Govern-

ment submitted the Bargi Project Report in
February, 1969, This is wunder technical
scrutiny in the Central Water and Power
Commission. Punasa Report is a.vaited.

(c) Does not arise.

Forelgn Exchange Allowed to Firms in
Film Indusiry

9183, SHRI K. N. PANDEY : Will the
Minister of FINANCE ke pleased to state :

(a) the amount of foreign exchange sanc-
tioned to the following persons in the Film
industsy during the last three years (i) Shri

J. Om Prakesh, (ii) Shri Dalip Kumar, (iii)
Shri Shashi Kapoor, (iv) Shri Shammi
Kapoor ; and

(b) the purpose for which the foreign
exchange was sanctioned 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). No
foreign exchange was released in favour of
Sarvashri Dalip Kumar, Shashi Kapoor and
Shammi Kapoor, during the last three years.
Information in respect of Shri J. Om Prakash
is being collected and a statement will be laid
on the Table of the House.

M/s. Hindustan Pilkington Glass
Works Ltd., Calcutta

9184. SHRI K. N. PANDEY : Will
the Minister of FINANCE be pleased to
state :

(a) whether M:s. Hindustan Pilkington
Glass Works Ltd., Calcutta are allowed to
remit profits and dividends and remittance on
account of royalties and technical know how
to their English partners in London ;

(b) if so, how much amount has been
permitted during the last thres years ; and

(c) whether Government are aware that
this company is establishing a plant to manu-
fagture toughened glass which is not in the
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terms of the foreign collaborations ag reement
appioved by Government and Govejtawaisnt
will be losing 12 per cent excise duty on
Glass ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). Remit-
tances of profits and dividends by foreign
companies on their investments in India are
allowed to be remitted freely after payment
of Indian taxes. Payment on account of
royalties and technmical knmow-how fees by
Indian companies to foreign companies in
respect of approved projects are also freely
allowed to be remitted abroad subject to
deduction of taxes to the extent applicable.
M/s. Hindustan Pilkington Glass Works Ltd.,
Calcutta did ot declare any dividends for
their financial years ending October 1962 to
October 1967. During 1968 the Indian com-
pany declared an interim dividend of 59, on
a total issued equity capital of the company
of Rs. 180 lakhs of which the non-resident
holding company holds 56.129%. Informa-
tion regarding the actual remittances is not
readily available. It will be collecied and laid
on the Table of the House.

(¢! Manufacture of toughened glass does
not need Government’s approval under the
Industries (R and D) Act, 1951. Thus M;s.
Hindustan Pilkington Glass Works Ltd.,
Calcutta do mot require Government's
approval for the manufacture of toughened
glass so long as no fresh foreign collaboration
is involved for its manufacture and no import
of capital equipment is involved. It is un-
derstood that Indian company had not so far
started the production of toughened glass.
‘Toughened glass’ will fall within the category
of “Sheet glass™” and will therefore attract
12% excise duty leviable on “Sheet glass™.
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Gujranwala House Buildin
B ociety, Lid D reretive

9187. SHRI KAMESHWAR SINGH :
Wil the Minister of HEALTH AND
FAMILY PLANNING AND WORKS HOUS-
ING AND URBAN DEVELOPMENT be
pleased to refer to the reply given to Starred
Question No. 810 on the 31st March, 1969
and state :

(a) the basis for calculating the price of
Rs. 32/- per square yard by the society ;

(b) how, without development of the
land being completed, 260 plots of 167 square
yards have already been allotted as stated in

" reply to Unstarred Questions Nos, 4548 and
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4559 on the 16th December, 1968 ; and

(c) how and why the last payment instal-
ment was called by the Society and why
they fixed the penalty for late payment when
development is not yet complete and there is
delay in the allotment of plots ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.

5. MURTHY): (a) The break up of the
provisional price of Rs. 32/- per square
yard fixed by the Society is as under :
Price per square yard of the
plotted area (this includes the
cost of land, zonal road con-
tribution etc.) Rs. 18/-
Estimated development cost
per square yard. Rs. 14/-
Rs. 32/-

(b) and (c). The required information is
being collected from the Society and will be
laid on the Table of the Sabha in due course.

Gujranwala House Building Cooperative
Society

9188. SHRI KAMESHWAR SINGH :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether itis a fact that land which
has been allotted to the Gujranwala House
Building Co-operative Society was purchased
by the Society in the general auction at the
cost not exceeding Rs. 5/- per square yard ;

(b) if not, the price paid by the Society
for this land in the auction ;

(c) whether it is also a fact that the
premium charged by Government on this
land, which has been allotted to the Society,
will not exceed Rs. 5/- per square yard ;

(d) whether it is further a fact that
development of land will not exceed Rs. 5/-
per square yard taking into account the profit
accrued to the Society from sale of fruits/
wood|trees and interest on deposits since its
inception ;

(¢) how many times the accounts of the
Society have been audited and what are the
major heads under which profit or loss has
been shown ; and

(f) whether any amount has also been
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shown as doubtful and, if so, the amount
and the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; WORKS, HOUSING AND
URBAN DEVELOPMENT (SHRI B. S.
MURTHY) : (a) to (f). The required infor-
mation is being collected and will be laid on
the Table of the Sabha in due course.

Allowances to Central Government Employees
Posted at Kamptee (Nagpur

9189. SHRI N. R. DEOGHARE:
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact the Central
Government staff posted at Kamptee near
Nagpur have been pressing for grant of house
rent Allowance/city compensatory Allowaace
for the last six years ; and

(b} if so, the
their demands ?

THE DEPUTY PRIME MINISTER
AND. MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) Representations
have been received from Central Government
staff posted at Kamptee from time to time
for the grant of house rent and compensatory
icity) allowances at the rates admissible at
Nagpur.

(b) Kamptee does not qualify for
payment of these allowances at Nagpur rates
as it is a separate Municipality mot conmtigu-
ous to Nagpur Corporation.

for mot ti

Medical Coftege Rua by Nagpar

Corporation

9190. SHRI N. R. DEOGHARE : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

1a) the aid given by the Central Govern-
ment t> the Medical College run by the
Nagpur Corporation ;

b) if mo Central aid is being given, the
reasons therefor ; and

(c) whether seats are reserved for Central
Government quota in this vollege ?

THE MINISTER OF STATE "IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY) : (a) No Ceowal assistance
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has been provided to the Corporation Medical
College, Nagpur.

(b) The scheme of Central assistance for
medical colleges was applicable to State
Government institutions only.

(¢) No.

Setting up of Cancer Hospital in
Nagpur

9191. SHRI N. R. DEOGHARE : Will
the Minister of HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that some Organi -
sations in Nagpur are ready tosetupa
hospital for treatment of cancer in a Central
place like Nagpur and for this purpose they
have sought Government’s permission and
assistance ;

(b) whether itis also a fact that they
have requested for some machinery also ;
and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOQUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY) : (a) and (b). Yes.

(¢) The matter is under examination.
Guinea Worm Disesse in Maharashira

9192. DR. 1. AHMAD : Will the
Minister of HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) the parts of India where guinea worm
disease is prevalesat ;

(b) whether the incidence of this disease
in Maharashtra has gone up lately ;

(c) whether it is prevalent in the rural
or urban areas and its extent district-wise ;
and

(d) what measeres, if any, Government
bave taken or proposed to take to eradicate
this disease 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
5. MURTHY) : (a) to (d). The isformation
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is being cclleoted from the concerned autho-
rities and lliw be laid on the Table of the
Sabha in due course.

Dera Ismail Khan Co-operative House
Bailding Society Ltd., Delhi

SHRI KAMESHWAR SINGH :

SHRI JAGESHWAR YADAV :

SHRI RAMAVATAR
SHASTRI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the Dera
Ismail Khan'! Co-operative House Building
Society Ltd., Delhi has not so far developed
the land allotted to it ;

(b) whether it is due to the fact that the
lay-out plan of the colony is still pending
with Government agencies ;

(c) if so, the name of the agency with
which it is pending and since when and the
reasons therefor ;

(d) whether it is also a fact that most of
those who have been managing the affairs of
the Society already own houses, plots, etc.
and are not eligible to own new plots and are
instrumental in delaying the development of
the land ; and

(e) if so, the steps which Government
propose to take to see that the plots are
allotted quickly to the sharcholders of the
Society ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMTNT (SHRI B.
S. MURTHY): (a) to (¢). The required
information is being collected from the
Society and will be laid on the Table of the
Sabha in due course.

9193.

Allotment of Accommodation to Sectiobal
Officers of CP.W.D

9194. SHRI S. D. SOMASUNDARAM:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to refer to the reply given to
Unstarred Question No. 7925 on the 28th
April, 1969 and state ;

() the number of permanent and tempo-
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rary Divisions functioning in Delhi and New
Delhi areas ;

(b) the pumber of Sectional Officers
working in these permanent and temporary
Divisions ;

(c) the number of Sectional Officers
pr:vided with Government accommeodation ;
ani

(d) the amount of funds and the number
of additional quarters likely to be made avail-
able in 1969-70 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) Permanent Divi-
sions: 24
Temporary Divisions : 35

(b) and (c). The information is being
collected and will be placed on the Table of
the House.

(d) Sectional Officers in Delhi and New
Delhi are entitled to general pool accommo-
dation. No additional quarters are required
to be conmstructed specifically for the Sec-
tional Officers of the C.P.W.D. Therefore,
the question of providing funds for construct-
ing quarters for them does not arise.

Shops in Nanakpor Market, New Delhi

9195. SHRI A. DIPA : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be Pleased
to state :

(a) whether it is a fact that licence fees
of some of the shops in Nanakpur Market,
New Delhi were enhanced by the Director of
Estates, New Delhi without making any
addition or providing extra facilities in those
shops ;

(b) whether it is also a fact that the
Director of Estates, New Delhi, has issued
show cause notices, under Section 4 of the
Public Premises (Eviction of Unauthorised
Occupants) Act, 1958 against some shop-
keepers ;

(c) whether the ownemship of certain
shops was cancelled by the Director of
Estates, New Delhi, in the said market

recently ;

(d) whether the President, Nanakpur
Market (1) Association, New Delhi, has
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represented to the Director of Estates, New
Delhi, wide his representation No. 1/NPMN/
68, dated the 9th January, 1969 to withdraw
show cause notices and to facilitate the shop-
keepers concerned to pay their arrears of
licence fees in easy instalments and to restore
the allotment of such shops ; and

(e) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT :SHRI
B. S. MURTHY): (a) Licence fees of the
shops in Nanak pur Market were revised with
effect from Ist December, 1964 in pursuance
of a general revision which took place in all
markets under the control of this Ministry.

(b) Yes, in cases where the allottees have

violated any of the clauses of Licence
Deed.
(€) Yes.

(d; A representation dated 8th January,
1968 (and por 1969) was reccived from the
President, Nanakpur Market (1) Association,
New Delhi.

(e) The representation was turned down.
However, on receipt of a similar representa-
tion from Nanakpur (South) Market Associa-
tion, the matter was reconsidered and it was
decided that such request would be considered
if received from the individual allottees of
shops. In cases of shops whose allotments stand
cancelled, the allottees have to pay damages
at the prescribed rate till all the dues are
recovered in  full. The President of that
Association was informed accordingly.

Damage Charges Levied on shops In
Namakpur Market, New Delhi

9196. SHRI A. DIPA : Will the
Minister of HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that damage
charges are levied by the Director of Estates
at double the licence fee on the shops of
Manakpur Market in Mew Delhi when no
such provision was made in the agreement
reached between the shopkeeper and Govern-
ment at the time of allotment of such shops ;

(b) if so, the reasons therefor ;

(¢) whether the tenants of the shops
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have represented against Government's levy
of the charges ; and

(d) if so, whether the representation has
been considered and the out-come thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY) : (a) and (b). Damage charges
at double the licence fee are levied in cases
where allotments of shops are cancelled and
the allottee wishes for regularisation of the
allotment.

The allotment of shops is cancelled as a
result of viclation by the allottees of the shops
of the terms of the Licence Deed after a show
cause notice is served and an opportuaity
is given to them to remove the cause of can-
cellation within a prescribed period. After
the allotment of a shop is cancelled, the levy
of damages is not governed by the Licence
Deed. An offer of regularization is also
made to the allottee of a shop and the allot-
ment is regularised on acceptance of the
offer.

(c) Yes.

(d) The matter is under consideration as
a general question.

Utilisation of Financial Assistance to
Foreign Missionaries for Comver-
sion Purposes

9197. SHRI KANWAR LAL GUPTA:
Will the Minister of FINANCF be pleased
to state :

(a) whether it is a fact that the schools,
hospitals and other institutions run by foreign
missionaries are utilised by them for con-
version of poor people to Christianity ;

(b) if so, whether Government propose
to revise their decision for sanctioning grants
to these institutions ; and

(c) if not, why not ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). Grants
to hospitals run by voluntary agencies includ-
ing missionary hospitals, are given subject to
the condition that they provide medical care
to the general public without distinction on
grounds of caste, colour, creed or religion.
Voluntary institutions including missionary
institutions are also given grants on thg
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same basis for approved schemes of training
of medical and para-medical personnel.

Grant receiving institutions—whether
hospitals or schools— are not expected to
carry on any activities of proselytization. No
complaints of such activities have been
received so far by the Ministries concerned,
and if such complaints are reeeived, these
can be enquired into and necessary action
taken.

Irrigativn Projects Forwarded by Govern-
pmest of Gujarat
9198, SHRI1 D. R. PARMAR : Will

the Minister of IRRIGATION AND POWER
be pleased to state :
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(a) the names of various irrigation pro-
jects forwarded to the Planning Commission
by the Governmeut of Gujarat to be icolud-
ed in the Fourth Five-Year Plan ; and

(b) if so, the details thereof and which
of them are proposed to be included in the
Fourth Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(@) and (b). Details of pew iriigation
schemes proposed by the Gujarat Govern-
ment for inclusion in the Fourth Plan are
given below :—

Name of Scheme Estimated cost Ultimate bencfits

(Rs. lakhs) (000 acres)

1. Sabarmati (Dharoi) 1276.00 1188.00

2. Bajajsagar (Banswara) 850.00 Benefits under

Mahi Project

3. Damanganga 860.00 100.00

4. Sipu 550.00 57.60

5. Watrak 500.00 54.50

6. Panam (Multi-purpose scheme) 700.00 40,80

7. Harav 11y

8. Veerll J Details not available.

The irrigation programme in Gujarat
during the Fourth Plan is yet to be fina-
lised.

gfam awit &1 IqEm
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Indian Drugs and Pharmoceuticals
Limited

9205. SHRI PREM CHAND VERMA:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether the Indian Drugs and Phar-
maceuticals Ltd. has proper rules for recruit-
ment of staff for posts carrying a salary for
mors than Rs. 500 per month and for pur-
chase contracts and sales ; and

(b) if so, what are those rules ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a)and (b).
The Indian Drugs and Pharmaceuticals Ltd.
have framed recruitment rules, copies of
which are available in the Parliament Lib-
rary. The company have also laid down
procedure for purchase contracts and also
pfepared a sales manual which are intended
for interna! use only.

‘mdustrial Davelopmest Bank of [odia
9206- SHRI K. LAKKAPPA :

SHRI A. SREEDHARAN :

Will the Minister of FENANCE be pleas-
ed to state :
(a) the authorised and paid-up capital of

Written duswers 8

the Industrial Development Bank of India
at the time of its inception and as on the
31st March, 1968 ;

(b) the amount of loan which the Bank
has taken from the Central Government as
on the 31st March, 1968 ;

(c) the working results of the last three
years ; and -

(d) the nature of irregularities found by
Government and the action taken by Govern-
ment in each case ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The required in-
formation in respect of Industrial Develnp-
ment Bank of India is as under :

(Rs. in Crorcs)
At the time of As on
inception on 31-3-1968
1-7-1964
Authorised
Capital 50.00 50.00
Paid-up
Capital 10.00 20.00
(The increase of Rs. 10 crores took

place on 30 June, 1967).

(b) The loans taken by the Industrial
Development Bank of India from the Central
Government as on 31st March, 1968 amount-
ed to Rs. 152.50 crores. This amount in-
cludes Rs. 33.50 crores borrowed by the
erstwhile Refinance Corporation fer Industry
Ltd. from the Central Government before its
merger with the Industrial Development
Bank of India on 1-9-1964.

(c) The working results of the General
Fund and the Development Assistance Fund
of the Industrial Development Bank of India
maintained separately by the Bank, for its
last three accounting years (July June) are
given below. The profits of Industrial Deve-
lopment Bank of India are not liable to in-
come-Tax under the Indusirial Development
Bank of India Act, 1954.

(Rs. in lakhs)
GENERAL FUND
c i Income Expenditure Net profit
1) (b) (<)
Year ended 30-6-1966 409.56 258.12 151.44
Year ended 30-6-1967 643.49 431,39 206.10
Yeay onded 3045-1068 865.13 558.74 306.39
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DEVELOPMENT ASSISTANCE FUND
{(Vide Section 14 of the Industrial Development Bank of India Act)

(Rs. in lakhs)
Income Expenditure Net profit

Year ended

30-6 1966 19.80 16.92 2.88
Year ended

30-6-1967 14422 107.04 37.18
Year ended ’

30-6-1968 202,72 154.68 48.04

(d) No irregularitics in the working of
the Industrial Development Bank of India
have come to the notice of the Government
and hence the question of action taken by
Government does not arise.

Life losurance Corporation Investment
in Shares and Debentores Question

9207, SHRI K. LAKKAPPA : Will
the Minister of FINANCE be pleased to
state the total amount of Life Insurance Cor-
poration's investments in shares and deben-
tures of Companies (including loans to com-
panies) as on the 31st March, 1967 ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : Life Insurance Cor-
poration's investments in Debentures, Pre-
ference and Ordinary Shares of Companies
and Loans to Companies in the Private Sector
as at 31st March, 1967 amounted to
Rs. 189.19 crores.
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Schemes Forwarded by Delhi Adminis-
t ration

921i. SHRIYAJNA DATT SHARMA:
Will tbe Minister of HEALTH AND FAMI-

LY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELGPMENT be
pleased to state :

{a) the various schemes forwarded by
the Delhi Administration to his Ministry for
sanction during 1968-69 ;

(b} the schemes which were accepted and
rejected ; and

¢c) the reasons for rejection 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) to (d). The re.
quisite information is being collected and
will be laid on the Table of the Sabha.

fagramazan § TATE STORT

9218, Wt JW Yo .
oft eravtore Ty
<t wwrs Trw W
it wzw fegrdt wrwaat
it g T
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wp WPy o #, fad @ e A
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wfigs hox i SR @ W, W
iy gt 3 g

Maulti-Purpose River Valley Projects in
‘Harysns

9213. SHRI SHRI CHAND GOYAL :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Haryana Government have
demanded the Ceptral -take over of giant
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multi-purpose river valley projects in
Haryana ; and

(b) if so, the reaction of Government
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) No, Sir.

(b) Question does not arise.

Rent Due from Mount View Hotel

9214. SHRI SHRI CHAND GOYAL :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the amount of rent due to the
Administration of Chandigarh from the
Mount View Hotel ;

(b) the name of the proprietor of the
Mount View Hotel and his financial posi-
tion ;

(c) why it has not been possible to
recover the arrears of rent so far ; and

(d) the steps proposed to be taken to
effect recoveries ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) Upto the 3lst
Jauuvary, 1969, a sum of Rs. 4.36,000 was
due from the Mount View Hotel as damages
for unauthorised occupation of the pre-
mises.

(b) Mfs. Northern India Caterers (Pvt.)
Ltd. Their financial position is reported to
be sound.

(c) The damages could not be recovered
from the Hotel Management as Section 5
of the Punjab Public Premises and Land
(Bviction and Rent Recovery) Act, 1959,
under which action had been taken to evict
them was struck down by the Supreme
Court.

(d) Action for recovery of damages has
been initiated yader the amended Public
Premises (Eviction of Unauthorised Occu-
pants) Act, 1958. Government is also
separataly congidering the question of sale of
Hatel to,the ahave firm.
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Deputation of Personmel to
Public Eaterprises

9215. SHRI BEDABRATA BARUA :
Will the Minister of FINANCE be pleased
10 state ;

(a) whether it has been decided to stop
the practice of deputing temporarily men
from the permanent services from manning
the public enterprises ; and

(b) if so, the steps which are being
taken to create a permanent cadre for the

Public Enterprises ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) While accepting
the recommendations of the ARC. Govcrn-
ment have decided that Government officers
who are on deputation to Public Enter-
prises would have to exercise option for
their permanent absorption after resigning
from Government service or reversion back
to the parent cadre before the expiry of
their deputation periods. These orders are
not applicable to Defence personnel working
in defence production undertakings as also
to officers of the Industrial Management
Pool employed in Public Undertakings. As
a result, compulsory deputation of Govern-
ment officers to  Public Enterprises has been
suspended and no officer is to be sent to
Public Enterprises if they do not want to go
to such enterprises. Even the officers, who
would in future be deputed to Public Eater-
prises with their consent, would have to
decide within a limited period from the
date of their deputation wbether they would
resign from Government service and get
permanently absorbed in the Public Under-
takings concerned or whether they would
Tetern to their parent cadres.

(b) Public Enterprises being autonomous
organisations, it is not proposed to create
a cadre for manning the posts in the Enter-
prises. However, for top posts, for which
appointments are made by Government,
panels of suitable names have been drawn up
from all avaflable sources including Govern-
ment Services, Poblic Enterprises and
Private Sectors and these panels are being
normally utilised for making top level
appoimtments. The Industrial Management
Pool is also cstering to the needs ~f Pablic
Bnterprises mostly at a middle lovel. A
Committee has also been set up 40 work owt
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a scheme which will cusure a certain degree
of mobility in respect of middle-level per-
sonne| between various enterprises.

wfwdt & qreft wix fawet & farsii ac son
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1965-66 ... 1,60,735.06 ¥
1066-67 ,,, 1,77,125.84 &q%
1967-68 ,,, 1,79,234.33 ¥4
1868-69 _. 2,09 000.00 (Scuvey)
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9218. SHRI S.S. KOTHARI: Wil
the Minister of FINANCE be pleased to
state -

(a) the total amount of loans provided
by the Indusirial Finance Corporation of
India to cotton mills since 1951 to Junme,
1968 and the number of mills involved
therein ;

(b) the amount out of this total pro-
vided in the First, Second and Third Plan
periods ;

(c) the number of these mills which
belong to the co-operative sector and the
total amount of loans given to them ;

(d) the outstanding amount of loans to
cotton mills under co-operatives and joint
stock companies ; and

(¢) the amount of overdues and how
much of it is on account of co-operatives ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI : (a) to (d. The
required information as available is given
in the statement. Laid on the Table of the
House. [Placed in Library. See No. LT-
1101/69.]

(e) The amount of interest and instal-
ments of principal in default as on 30-6-1968
in respect of the textile mills-both joint
stock companies and co-operatives separately
are as under :—

No. of P:;c’ Interest Total
- (Rs. in lakhs)
Joint Stock .
Companies 15  47.05 5544 102.49
Co-operatives 2 8.85 536 1421
Total 17 5590 60.80 116.70

Aluminjam Plant at Korba

9219. SHRI S. §. KOTHARI : will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it isa fact that progress is
not being made with regard to the est-
ablishment of an aluminium plant at Korbs,
Madhya Pradesh ;
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(b} if so, therefor ;

and

(c) the steps being taken to expedite
the matter ?

the reasons

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO): (a)
No, Sir. The construction of the first phase
of the Korba (MP) Aluminium Project viz.
Alumina Plant is generally progressing
according to the schedule and it is expected
to be commissioned in October, 1971. For
the second phase of the project, yjz. Smel-
ter and Fabrication plants, a detailed project
report is under preparation.

(b) and (c). Do not arise.
National Sehool Health Council

9220. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN DE-
VELOPMENT be pleased to state :

(a) whether the Government of Orissa is
implementing the recommendations of the
National School Health Council in respect of
school health programmes ;

(b) if s0, in which respect they are be-
ing implemented ;

(c) whether any State level school
health council has been set up in Orissa ;
and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) Yes.

(b) The recommendations are being im-
plemented in respect of Health examination
of School Children, Mass immunisation
Programme for School Children and Mid-
day meal programme in High Schools.

(c) Not yet.

(d) The State Government are taking
to constitute a School Health Council
at the State level.
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e 867,453 Wedt &7
12 w15 348,638 Wz d &7
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(7) w1 & sw frwrdta &0

Deletiop of Words ‘On Demand’ from
the Ten Rupee Notes

9222, SHRI S. S. KOTHARI : Wwill
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that a law suit
has been filed against the Governor of the
Reserve Bank of India objecting to the
deletion of the words ‘on demand’ from
ten-rupee currency notes ;

(b) if so, how the matter stands at pre-
sent ; and

(c) Government's reaction thereto ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESALI : (a) to (¢). A com-
plaint objecting to the deletion of the words
‘on demand’ from ten-rupee currency notes
has been filed against the Governor, Reserve
Bank of India in the Court of the Sub-
Divisional Magistrate, Monghyr, but no
notice/summons has been received by the
Reserve Bank of India from the Court. The
omission of these words does not make any
difference in view of the legal obligation
placed on the Reserve Bank of India under
Section 39 of the Reserve Bank of India
Act, 1934 to exchange bank notes on demand
with other bank and currency notes and/or
coins which are legal tender.

Lapse of Notification Acquiring Vacant
Plots in South Delhi

9223. SHRI B. K. DAS CHOW-
DHURY : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the Delhi Development
Authority has decided to treat the notifi-
cation acquiring vacant plots in South Delhi
colonies as lapsed ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes Sir,

(b) Due to a Supreme Court judgment
and consequent amendment of the Land
Acquisition Act, 1894, it is not possible to
keep alive any Notification issued under
Section 4 of the said Act for a period of
more than 3 years. After the expiry of the
three years period, the Notification auto-
matically lapsed.

Accident in Petrol Station in Kohima

9224, SHRI B. K. DAS-
CHOWDHURY :
SHRI N. R. LASKAR :
SHRI CHENGALRAYA
NAIDU :
Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that a vital
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Petrol Station was set ablaze in Kohima
town on the 10th February, 1969 ;

(b) if so, whether Government have
inquired into the causes of the accident ;

(c) if so, the details thereof ; and

(d) the estimated loss incurred as a re-
sult of the fire 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): ‘a) to (c). There
was an explosion at Kohima Tetrol Pump
on 11th February, 1969, which resulted in
fire. Preliminary investigations have indi-
cated that it was an act of sabotage com-
mitted by anti-social elements. Efforts are
being made to find out the culprit.

(d) About Rs. 95,000,

WTRTO FHATTCUT B LRI WA
w1 WrE=A

9226 st Todiv fag wiedt : @@w
sareeq wat qfeare e e fmtan,
W aw A faww T ag aam
FY Fq7 H10 fF :

(F) =4 gwg &0 g & fFaq
sfoma sdaifal #1 qwrQ @R faa
g

(&) s i ast # fEaw sfoaa
FHIfCET 1 g FE fad s 7Y
FEATEAT § ; W1

(m) sm @it safal ®
a% g Fae< g f&y g ?

awe aar qfcae fadm st
fawtm, wram o ardy faem sy
g # el (st @0 go ufw): (F) faseh,
7% feselt, & qrr satadl F €19 S @
FEIT PR F FHET F1 §H Ffoww
fog g arg wrdfea feor mr @,
FraeT 30 wiawa d&ar &1

(=) st (). “ara g & afew
Fegraeit et & fwiar fafeat aar gfa
wifs & 7 areat qx e wew @)
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foedt af faeehl H g 1Y IV a% &
2410 frgrash awsy 93 frafg F17 =g
g saar wow fear srgr @ 1000
5= fgraet oeel & fmfa w9 & fag
@ dare fog o @ & 1 fafedl & So-
= Y 9v T e @ owafe F
Feeelt, 7€ feeeht & wfir a4, 2,000 fegr-
it uFsl ¥ fanfg srow §@Q
YRIE | Ig qF FEqA7 & F1 AT gEAY
& arx srafaal & wid w7 @ @i ows
aET FHE 1) g T st
AT ®F TEAT LT | S9SN |IGAT
¥ WwE, G AATG qF § 497 699
wfas & wfas fgmw s fasfo
0 ¥ fag gt afe sar & )

Effect of Drinking Beer on Heart

9226. SHRI B. K. DASCHOW-
DHURY : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN DE-
VELOPMENT be pleased to state :

(a) whether it has been found in the
study of National Institute of Mental Health
that most beer drinkers suffer from heart
diseases ; and

(b) if so, the action proposed to be
taken to ban this alcholic drink ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) No systematic study
in this particular field has been undertaken
at the All India Institute of Mental Health.
Some instances of a peculiar heart disease
(Beer myopathy) have been reported from
certain selected localities in Canada and
Czechoslovakia due to the consumption
of local beer containing impure metal sub-
stances,

(b) Does not arise.

Evalustion Report by U. N Experts
on Family Planoing Programme

9227. SHRI B. K. DASCHOW-
DHURY : Will the Minister of HEALTH
AND FAMILY PLANNING AND
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WORKS, HOUSING AND URBAN DE-
VELOPMENT be pleased to refer to the
reply given to Unstarred Question No. 4135
on the 24th March, 1969 and state :

(a) whether Government have since
received the United Nations experts’ report
on evaluation of Family Plaoning Pro-
gramme in India ;

(b) if so, the details thereof ; and

(c) the measures being taken by Govern-
ment in the light of their report ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.
5. CHANDRASEKHAR) : (a) to (c). An
interim report by the United Nations Ad-
visory Mission on the evalvation of the
Family Planning Programme of the Govern-
ment of India has been received on
8-5-1969.

Adequate consideration can be given to
the suggestions made only when the full and
final report is received.

All-India Leprosy Workers Confereace

9228. SHRI R. BARUA :
SHRI N. R. LASKAR :
SHRI CHENGALRAYA
NAIDU :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that the 11th
All India Leprosy Workers Conference was
held on the 23rd February, 1969 ;

(b) if so, whether any foreign experts
also attended that Conference ; and

(c) the subject discussed and the deci-
sions arrived at 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) Yes.

(b) Yes, 5 foreign experts (2 from U.K.
and 1 each from Belgium, MNepal and Japan)
also attended the Conference.

(c) Various subjects relating to leprosy
and its control. yjz,, Epidemiology, Control,
Chemotherapy, Pathology, Immunology,
Reconstructive Surgery, Physiotherapy,



103 Wrinten Answers
Health Edutation and Rehabilitation etc.
were discussed.

The main recommendations made by the
Conference are as under :

(i) Assessment of the work done in
connection with the National Lep-
rosy Control Programme may be
made.

(ii) More funds may be provided for
the implementation of the Leprosy
Control  Programme in the

country.

Import of some new drugs found
effective for treatmemt of leprosy
may be allowed.

(iv) Mass education through Radio,
release of postage stamps and in-
clusion of a lesson giving details
about the incidence, symptoms and
treatment of leprosy in regional
languages in the text-books pres-
cribed for schools in various States,
may be arranged.

e o widw & ard fel o

& wry e AW ¥ oAy T W

9229, st o wo Nfew : Twr T
it 3g TAR N g7 w30 fe

(%) e frawa sidw & ardt fieg
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g1 %7 fifaar @ g
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e 99 @ § ;AR
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Goa Chiel Minister's Visit. Adroad

9235. SHRI YAINA DATT SHARMA :
Will the Minister of FINANCE be .pleased
to state :

(a) whether it is a fact that the Chief
Minister 'of Goa along ‘with his dsughter
bad gone abroad in December last ;
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(b) the places he visited and the pur-
pose of his visit ;

(c) the foreign exchange released to him
and his daughter ;

(d) whether Government's attention has
also been drawn to the articles contributed
by the Chief Minister of Goa about his
tours abroad and the amount he had spent
there ; and

(¢) whether Government have ascer-
tained the extent to which the expenses
incurred by him were in confirmity with the
foreign exchange released to him ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) (i) U S.A. for visiting his sister ;

(ii) Beirut, Rome. Yugoslavia, Lon-
don, Tokyo and Hongkong. The
visit to Yugoslavia was for
attending the launching cere-
mony of cargo ship ‘Damodar
Tanabe'. The visit to Japan was
to see the various development
works.

(c) No foreign exchange was released.

(d) It has been brought to the notice of
the Government that on his return, the
Chief Minister had contributed two articles
in the local daily “Gomantak".

(¢) The visit to U.S.A. was on the hos-
pitality of Shri Bandodkar's sister's husband
and was approved by the Reserve Bank. For
the visit to the other places, prior permis-
sion of the Reserve Bank should have been
obtained, particularly in regard to the visits
to Yugoslavia, Tokyo and Hongkong. The
halts at Beirut, Rome and possibly London
could be treated as normal ep roure halts
for which a total time of 3(7 days is
allowed.

Retired Officials of Pyblic Undertakings
Serving i» Private Firms

9236. SHRI P. VISWAMBHARAN :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government are aware that
retired senior Officials of public undertakings
accept appointments in private firms with
which they had financial dealings when they
were in the service of the public under-
takings :
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(b} whether Government have taken any
decision and framed rules prohibiting retired
officials of public undertakings serving pri-
vate firms ; and

(c) if not, the reasons therefor 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAT): (a) Government are
aware that there have been some cases
where Senior Officials of the Public Under-
takings have taken up appointments in pri-
vate firms after retirement. Of these, in
some cases, the private flrms concerned had
contracts with public undertakings where the
officials had been serving earlier.

(b) There are no rules prohibiting re-
tired officials of public undertakings serving
private firms. However, to safeguard the
interests of Public Undertakings, orders have
been issued whereby a Public Undertaking
is required to obtain the approval of the
Board of Directors before giving contracts
to private firms, where a top executive who
has retired from the Public Undertaking is
employed, for a period of two years follow-
ing the retirement of that officer.

(c) Does not arise.

fearf aw fawa wewen § wgnfen
wifeat /ergafen arfen wfedl & safeat
W qatrfeat
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Deposits Vis-A-Via lavestment of
Banks

9239. SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be pleased
to state :

(a) the total amount of deposits in all the
Commercial banks of the country ;

(b) the total invested capital and de-
posits in the top twenty banks of the
gountry ; and
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(c) the total amount of bank money
invested in foodgrains, cement, sugar, jute,
tea, textiles and share markets duriog the
last three years ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Rs. 4260 crores
as at the end of March, 1969.

(b) A statement giving the required in-
formation is laid on the Table of the House.
[Placed in Library. See MNo. LT-1102/69.]

(c) A statement giving the advances of
scheduled commercial banks against these
items is laid on the Table of the House.
|Placed in Library. See WNo.LT-1102/69.]
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Non-Shipment of Cascs of Foreign Whishy

r

9242, SHRI RAM CHARAN: Will
the Minister of FINANCE be pleased to
state : g

(a) whether it is a fact that an incident
took place in connmection with 40 cases of
Foreign Whisky which were supposed to
be supplied on board the vessel City of
St. Albans, then lying at K. P., Docks,
Calcutta during the later part of 1968, but
actually it was not shipped ;

(b) whether it is also a fact that the
Vigilanoe Unit of Customs detected the
above incident and handed over the file to
the Assistant Collector of Calcutta of Cal-
cutta Customs ; and

(c) if so, the result thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) On information received by the
Assistant Collector of Customs (Preventive)
Calcutta, enquiries were made in the
matter.

(¢) A Show Cause Notice has been
issued to the owner of the warehoused goods
and further investigations are in pro-
gress,

Revigioa of Pay Structure Jof Gevernment
Press Employees, Chandigarh

9243. SHRI GADILINGANA GOWD :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that a two-man
deputation of the Government Press
Employees, Chandigarh, has submitted a
memorandum regarding the revision of their
pay structures ;

(b) if s0, the details thereof ; and

(c) the action being taken by Government
thergon 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING : AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
8. MURTHY) : (a) Yes, a deputation of
workers of Government Press, Chandigarh,
:;Is:;nimd a Memorandum on the 28th March,

(b) The memorandum submitted by the
deputation contained a request for the revi-
sion of the scales of pay of workers in the
Government Press, Chandigarh, on the basis
of the recommendations of the Punjab Pay

on.

(c) A proposal for the revision of the
scales of pay of the workers in the Govern-
ment Press on the basis of the recommenda-
tions of a Sub-Committee appointed by the
erstwhile Punjab Government for the purpose
in 1966, which was already under considera-
tion, has been approved and orders in this
behalf will be issued shortly.

Sales Depots of Indian OI' Company
in Nepa)]

9244. SHRI GADILINGANA GOWD :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the names of places in Nepal where
the Indian Oil Company has established sales
depots ;

(b) the total amount business condusted
there during the years 1967-68 and 1968-69
respectively ;

(c) whether any proposal is under consi-
daration for opening new sales depots in
that country ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROTEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) The Indian
Oil Corporation has no sales depots in
Nepal.

(b) Indian Oil Corporation sold 19,400
tonnes and 20,200 of POL product:
in Nepal during the years 1967 and 1968 res-
pectively.

(c) No.

(d) Does not arisq.
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Ioventions of Family Planning Dervices

9245. SHRI GADILINGANA GOWD :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the details of various inventions by
Indian Scientists on Family Planning
brought to the notice of Government ; and

(b) the reaction of Government on each
device ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) and (b). The
details of various device designed by Indian
Scientists on Family Planning and recipes
claiming aoti-fertility properties brought to
the notice of the Government are given in
the statement laid on the Table of the House,
[Placed in Library. See No, LT—1103/69]
These devices and recipes are under exami-
nation through the Indian Council of Medical
Research to evaluate their use-acceptability
and use-effectiveness.

Projects for Flood Control Measares

9246. SHRI VISHWANATH PANDEY :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Government of Uttar
Pradesh have submitted a number of projects
for permanent flood control measures in
Uttar Pradesh ;

(b if so, the nature of, and estimated
expenditure for, such flood control measures;
and

(¢) whether Government have approved
these projects 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRASAD) :
(a) Yes, Sir.

(b) The following flood control schemes
have been received from the Government of
Uttar Pradesh so far :

Sl Mame and Dature Estimated
No. of the scheme cost (Rs.
in lakhs)

1. Remodelling of Goverdhan
Prain 483,00
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2. Protection works at Railway
embankment near Chitauni
Railway Station

3. Scheme for constructing re-
tired bund from Western
Gandak Canal Railway cross-
ing to village Kaithal Bhat
Purwa

89.54

49.10

4, Sch for pn jion of
Molony bund in District
Gorakhpur. 42,88

MAY 12, 1969

Scheme costing less than Rs. 25 lakhs
each are sanctioned by the State Government
after approval by the State Technical Advi-
sory Committee and by the State Flood
Control Board.

(c) The above schemes are being examin-
ed in consultation with the State Government
and the Planning Commission.
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Development of Irrigation Facilities in U P.

9251. SHRI VISHWANATH PANDEY :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Uttar Pradesh Government
have submitted a programme for the develop-
ment of irrigation facilities in that State
under the Fourth Five Year Plan ;

(b) if s0, the details and the estimated
cost thereof ;

(¢) whether the programme has received
the approval and sanction of the Planning
Commission and, if so, with what modifica-
tions, if any ; and

(d) the Central aid proposed to be given
for implementation thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRASAD) :
(a) Yes, Sir.

(b) A statement is laid on the Table of
the House. [Placed in Library. See No.
LT—1106/69).

c) and (d). The irrigation programme in
the Fourth Plan of Uttar Pradesh has not
yot been finalised.
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Allocation of Funds for Irrigation Projects
in Madhya Pradesh

Written Answers

?252. SHRID. V. SINGH ; Will the
Minister of IRRIGATION AND POWER be
pleased to state :

(a) whether the Madhya Pradesh Govern-
ment had asked for allocation of Rs. 60
crores during the Fourth Five Year Plan for
its irrigation projects, outside the regular
plan outlay ;

(b) if so, the grounds for justifying this
dcr';lmd, as adduced by that Government ;
an

(© Government’s decision on this demand
and if the demand is not being met, the
reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRASAD) :
(a) to (c). During the discussion held in the
Planning Commission in December, 1968 on
the Fourth Five Year Plan, the Chief
Minister of Madhya Pradesh, had proposed
additional outlays of Rs. 30 crores each for
Irrigation and Power to make a beginning
towards exploiting the vast natural resources
of the State. The Fourth Five Year Plan is
still under finalisation.

Central Government Employees not
Provided with Accommondation

9253. SHRI RAM AVTAR SHARMA:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT be
pleased to state ;

{a) the number of Central Government
Employees, category-wise, who have not been
provided with Government accommodation
in spite of their having put in as many as
fifteen to twenty years of service ;

(b) whether Government are aware of
the hardships of such employees as a result
thereof ; and

(c) the steps taken to provide quarters to
the employees who have put in more than
fifteen years of service 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) With a view to
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economise in the use of stationery and
labour involved, the applications for allot-
ment of Government residences are called for
only frem those Government employees hav-
ing their date of priority within a certain
range fixed by the Directorate of Estates,
keeping in view the expected availability of
accomm odation duting a particular year. In
the case of officers drawing emoluments of
Rs. 700/- and above and entitled to type V
and above accommodation, the priority date
is taken from the date an officer has been
continuously drawing these emoluments and
the date of appointment in such cases is not
called for in the application forms. No
statistical dat a is, therefore, available in the
Directorate of Estates about the number of
Central Government employees who have
put in 15 to 20 years of service and who have
not been provided with general pool resi-
dential accommodation.

(b) and (c). The percentage of satisfac-
tion in Delhi/New Delhi. in so far as general
pool accommodation is concerned, is 39.
The Government employees who have not
been allotted accommodation have to face
bardship. The Government are taking every
possible step with in the limited resources
available to provide as many residential units
in the general pool as possible.

Irrigation Commission

9254, SHRI VISHWANATH PAN-
DEY : Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that Government
bave ituted an Irrig Commission
to go into the question of future irrigation
development in the country ;

(b) if so, the names of personnel of the
Commission ; and

(c) the terms of reference of the Com-
mission ; and

(d) when the Commission is likely to
submit its report ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRASAD) :
{a) Yes, Sir.

(b) to (d). A copy of the Resolution
giving the requisite information is laid on
the Table of the House. [(Placed In Library.
See No. LT 1107/69].
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Dissatisfaction of Gujarat Govern-
ment cn Royalty oo Crude Oil

9255. SHRIR. K. AMIN : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a)\, whether itisa fact thatin several
foreign €ountries, royalty paid on oil is more
then ten per cent of the value of crude oil ;

(b} whether it is also a fact that the
Government of Gujarat has shown its dissa-
tisfaction with the fixation of royalty of
crude oil at Rs. 10 per toone and has re-
presented for its increase ; and

(c. if so, the steps Government propose
to take in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Yes. The
percentage tends to be higher in countries
which have large crude oil production, main-
ly for export. and in which oil revenues
from the backbone of public revenues. How-
ever, in countries which are interested in
promoting exploration of crude oil for inter-
nal consumption, as opposed to export, very
moderate rates of royalty are levied, obvious-
ly to provide an incentive to investment.

(b) Yes.

(c) The rate of royalty has been fixed on
a basis of am award given by the Prime
Minister, In determining the rate, the
Prime Minister had taken into account all
relevant factors. The Government feel that
the award should be deemed final and bind-
ing on all the concerned parties.

Coonstruction of a pipe line between
Shertha and Sabarmati

9256. SHRIR. K. AMIN : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state ;

(a) whether it is a fact that an off-shore
pipe line of a temporary nature between
Shertha and Sabarmati has been constructed
by the Oil and Natural Gas Commission ;

(b) if so, whether there have been any
complaints about the need of such a pipe
line in view of a proposed pipe line betwoen
Kalol and Koyali Refinery ; and
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(c) the details of the present guantum
and mode of transport of crude oil from
Kalol to Koyali ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) A pipeline
of 8 5/8" width has been laid on land to con-
nect the Group Gathering Station I at
Shertha to the Sabarmathi Oil Terminal.

(b) and (c). There have been no com-
plaints about the need for this pipeline.
After the trunk line is ready, the present
line is proposed to be utilised for transport-
ing associated gas About 500 tones of
crude oil per day from different Group
Gathering Stations are pumped through the
pipeline to the Oil Terminal at Sabarmati,
where the crude is loaded into rail wagons
for despaich to Koyali reficery. As the field
develops further, there will be a pro-
gressive increase in the production which
also be pumped through this pipeline to
Sabarmati, until the trunk lipe is ready,

Conversion of D. C. iato A. C. in
D.1.Z. Area, New Delhi

9257. SHRI RABI RAY : Will the
Minisrer of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that residents of
Atulgrove Baird Road. New Dethi, and
service iations hawe repr d for con-
version of D.C. into A.C. ;

(b} if so, whether it is also a fact that
the New Delhi Municipal Committee has
warned the residents to seek early conver-
sion ;

(c) whether the New Delhi Municipal
Committee has notified to charge 50 Paise
per unit from the 1st April, 1969 instead of
17 paise at present ; and

(d) the steps taken by Government to
meet the sufferings of the residents ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes, Sir, except for
the residents of Atulgrove where the
C. P. W. D, quarters are already on A. C.

su pply.
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(b) Yes, Sir.

(c) The New Delhi Municipal Committee
has passed a resolution to increase the D.C.
tariff by 20% with effect from Ist April,
1969.

(d) The proposal for conversion of D.C.
into A.C. in Government quarters which are
not likely to be demolished within 2 years or
0 is under consideration. In the meanwhile
the New Delhi Muncipal Committee has
been requested to postpone the proposed
increase in the D. C. tarifl for a period of
two years.

Effects of Family Planning Methods

9259. SHRI R. K. AMIN : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government's attention has
been drawn to a report in the Times of India
of the 14th March 1969, indicating dangers
of contraceptive pills :

(b) if so, whether Government propose
to make any changes in their propaganda
for family planning programme ;

(c) whether Government propose to
assess the efforts of various methods adopted
in the family planning from time to time ;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR): (a) Yes. The
report was published in the Times of India,
dated 14th April, 1969,

(b) The pills are presently being used
only in the pilot projects started by the
Government India to evaloate their use-
acceptability and use-effectiveness.

The question of adoption of the pills as
one of the approved methods of family
planning will arise only after the results etc,
are assessed.

(c) and (d). The assessment and evalua-
tion of the progress of various methods of
the Family Planoing Programme is already
being done by the Government. A concise
quantitative assessment of the programme
since its inception is given in the statements,



12 Wriiten Answers

1aid on the Table of the House.
Library. See No. LT—1108/69).

[Placed in

Road Signs in N. D. M. C. Area

9260, SHRI ZULFIQUAR ALI KEHAN :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

{a) whether road signs in the area under
the New Delhi Municipal Committee are given
in Urdu in addition to Hindi and English ;
and

{b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY) : (a) Mo.

{b) The N.D.M.C. has informed that the
space available is not sufficient to write road
signs in bold letters in more than two
languages.

Workcharged Staff of B’ Divigion of
CP.W.D.

9261. SHRI RAMAVATAR SHASTRI:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the names of Sections under ‘B’
Divison of C.P.W.D. ;

(b) the number of workcharged staff
employed according to each catagory of post
in each Section on the first day of each
month during the years 1968-69 and 1967-68 ;
and

(c) the pumber of muster roll staff em-
ployed according to each category of post in
each Section on the first day of each month
during the years 1968-69 and 1967-68 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY): (a) The names of the
Sections, alongwith the Sub-Division to which
they are attached, are given below :
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Name of Sub- Name of Sections
Division
1B Sections 1 to IV
2B ~do-
iB -do-
4B Sections 1 to V
. 5B Sections 1 to IV
(b) The information is given in the

statements laid on the Table of the House.
[Placed in Library. See No. LT—1109/69]
(c) The information is givene in the
statements laid on the Table of the House.
[Placed in Library. See No. LT—1109/63).

Workcharged Staff of Parilament House
Works Division

9262. SHRI RAMAVATAR SHASTRI:
Will the Mipister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the names of Sections under the
Parliament House Works Division ;

(b) the number of workcharged staff em-
ployed according to each category of post in
each Section on the first day of each month
during the years 1967-68 and 1968-69 ;
and

(c) the number of Muster roll staff
employed according to each category of post
in each Section on the first day of each
month during the years 1967-68 and 1968-
1969 7

THE MINISTER OF STATE IN THRE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY): (a) The names of the
Sections, alongwith the Sub-Divisions to
which they are attached, are given below :

Sub-Division—I :  Ferozeshah Road

Enquiry (Building and Furniture Sec-
tions).

Sub-Division IT :

(a) Parliament House Enquiry
(b) Vithalbhai Patel House Enquiry
tb) Western Court Hostel.

Sub-Division—IIl : North Avenue En-

quiry (Building and Furpiture Sec-
tions).
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Sub-Division—IV : South Avenue En-
quiry (Building and Furpiture Sec-
tions'.

(b) The information is given in the

statement laid on the Table of the House.
[Placed in Library. See No. LT - 1110/69).

(c) The information is given to the
statement laid on the Table of the House.

[Placed in Library. See No. LT—1110/69].
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Sium Clearance Schemes

9264. SHRI V. NARASIMHA RAO:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state ;

{a) whether it is a fact that Tamil Nadu,
Mabarashtra, Gujarat, Andhra Pradesh and
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West Bengal received a lion’s share of the
sums allocated for Central sponsored slum
clearance schemes during the last two years ;

(b) whether Uttar Pradesh, Rajasthan,
Assam and Haryana were not given any
amount during 1967-68 ; and

(c) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
TS. MURTHY) : (a) to (c). The Scheme is
implemented by the State Governments.
Central assistance is released to the State
Governments, who are implementing the
Scheme, according to the prescribed procedure,
on the basis of the figures of actual expendi-
ture for the first three quarters and anticipated
expenditure for the fourth quarter as reported
by the State Governments. Utilisation of
funds under the Scheme depends, inrer alia
on the priority accorded to it by the different
State Governments, and the extent to which
corresponding provisions can accommodated
by them within their respective Plan ceilings.

2. As the Governments of Uttar Pradesh,
Rajasthan, Assam and Haryana did not
report any expenditure during 1967-68 under
the Seheme, no Central assistance was releas-
ed to them during that year. However, a
sum of Rs. 1.22 lakhs and Rs. 7.00 lakhs was
released to the Governments of Rajasthan
and Uttar Pradesh respectively during 1968-69
on the basis of the expenditure reported by
them under the Scheme.

Life Expectancy

9265. SHRI V. NARASIMHA RAO :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT

be pleased to state :

(a) whether it is a fact that the average
life expectancy in Punjab has gone up to 59.6
years ;

(b) the All India average life expectancy
and that in the State Separately ; and

(c) how the Indian average compareg
some of the advanced countries of the
world ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B,
S. MURTHY) : (a) In 1968 average life
expectancy of males and females in Punjab
was 59.9 years and 55.0 years respectively.

(b) The avgilable All India and State-
wise figures of average expectation of life are
28 given in Statement laid on the Table of the
House. [Placed in Library. See No. LT—
1111/69).

(c) Figures of projected average expecta-
tion of life at birth around 1961 for some of
the advanced countries is as under :
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ing Undertakings. While the Thatty Houses
are not provided with individual labatories,
water taps etc., enough community labatories,
water taps and electric lights have been pro-
vided in the labour colonies. The colonies
are kept clean by the Undertakings.

It may be stated that replacement of 150
Thatty houses by concrete houses has been
taken in hand in the current year, at a cost
of Rs. 5.5 lakhs. These houses will be pro-
vided water and electricity. It is the inten-
tion to take up replacement of Thatty houses
in a phased manner.

(b) Mo, Sir. The Thatty huts will
continue to be allotted to the workmen on a

rental basis. Incidentally, the rent charged
Country Expectation of life at bith  ® 2ominal,
Males Females (c) Periodical repairs to the Thatty
— 1 , as and when required, are undertaken
US.A. 61.0 73.6 by the Management of the Kolar Gold Min-
UK. 68.0 738 ing Undertakings.
Sweden T1.2 749
France 67.6 Machinery Sunk in Undergromnd Water
s of Kolar Gold Fields
Japan 65.4 70.3

Houses for Labourers in Kolar Gold Mines

9266. SHRI G. Y. KRISHNAN : Will
the Minister of FINANCE be pleased to
state :

(a) Whether Government are aware that
the actnal gold diggers in the Kolar Gold
Mines are living in the same forty years’ old
one roomed ‘Thuttie Huts’ without proper
sanitation, drinking water and light ;

(b) whether Government propose to
bestow the occupied space, along with the
hut. to the occupant labourer so that he will
look after its maintenance and repairs ;
and

(c) if not, whether Government propose
to take up the reconstruction or repairs of
those houses, as warranted by the existing
condtiions ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Thatty Houses
have been in existence in the Kolar Gold
Fields for a long time, but these houses are
not all forty years old, as they are renewed.
Further, all the workmen are not accomo-
dated in such houses only. There are already
more than four thousand one hundred con-
¢rete houses for labour at Kolar Gold Min-

9267. SHRI G. Y. KRISHNAN : Will
the Minister of FINANCE be pleased to
state :

(a) the total value of machineries sunk
in the underground water of the mines of the
Kolar Gold Fields during the last three
years ;

(b} whether the losses have been noticed
and reported ; and

(c) if so, the number of persons respon-
sible for the losses and action taken against
them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). During
the three months period September-Decem-
ber, 1966 there was an unprecedented rainfall
of over 39 inches in the Kolar area, compar-
ed to an average of 15 inches for this period
during the previous 50 years. Due to the
unprecedented rains, there was an inrush of
water and the deeper levels of the mines got
flooded. In the Mysore/Champion Reef
Amalgamated Mine, the items which got
submerged were a 10 H.P. fan :less its detach-
able motor) costing about Rs. 500{- and
a small Hoist costing another Rs. 500/-.
Both these can be removed and utilised after
the process of dewatering is completed. In the
Nundydroog Mine, however, a 350 H.P.
Ward Leonare Winder erected in an Auxj-
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liary Shaft at the 73rd level got submerged.
This was partly due to the large inrush
of water and partly due to an accident in
November, 1966, in the Richard's Incline
Shaft which serves as the main pumping Shaft
for the Southern Section of the Mine.  This
came to the notice of the Mine Management,
but due to flooding at this deep level, the
equipment could not be removed. The book
value of this winder (which is nearly 30
years old) is about Rs. 1.56 lakhs. Pumping
out of the water has since been carried out
and the Auxiliary Engine Chamber has been
dewatered and the winder and equipment are
now being cleaned, greased and kept stored.
The mechanical part of the equipment, it
is started can be descaled and rehabilitated.
As regards the electrical part of the equip-
ment, a detailed assessmeut is  being made,
but Prima facle, it scems that most of this
equipment can be repaired and rehabilitated.

(c) The question does not arise in view
of the causes which led to submerging of the
equipment.

Flow of American Capital to India

9268. SHRI D. N. PATODIA : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that recently
US. Government have relaxed mandatory
restrictions on direct investments in foreign
companies ;

(b) whether this decision of the U.S.
Government will lead to any increase in
the flow private foreign capital to India ;
and

(c) if so, what is Government's assess-
meat in this regard 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (c). The US.
Government has recently liberalised the con-
trols on U.S. capital flows for foreign invest-
ment by American business. This liberalisation
is effective for the year 1969. It is too early to
say to what extent this liberalisation will
result in increasing the flow of U.S. invest-
ment to India. However, it is likely to have
a beneficial effect.

Almisa Plant la Gujarat

9269. SHRI K. P. SINGH DEO : Will
the Minister of PETROLEUM AND
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CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that the Gujarat
Government propose to set up an export
oriented alumina plant by the Gujarat Deve-
lopment Corporation ;

(b) whether it is also a fact that the Tariff
Commission had recommended against the
export of alumina in the absence of availa-
bility of bauxite in large scale as the export
of alumina at uneconomical rate would be
detrimental to the indigenous industry ; and

(c) if so, the steps taken by Government
in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) The
Government of Gujarat have proposed to set
up an export-oriented alumina plant based
on the bauxite deposits in the State, which
may be an undertaking of the State Govern-
mentor a joint venture with the Central
Government. A detailed techno-economic
study is proposed to be undertaken for consi-
dering the feasibility of the project.

(b) The Tariff Commission in its Report
(1968) on the continuance of protection to
the Aluminium Industry, inter alia, Tecom-
mended that until concrete steps are taken
for large scale exploration of bauxite and
these meet with success, the plan of exporting
alumina to the possible detriment of the
indigenous industry should be deferred.

(c) The above recommendation of the
Tariff Commission was examined and it was
felt having regard to the existing known
bauxite reserves that a modest export of
alumina may not be detrimental to the indi-
genous industry and that it would be peces-
sary to have a flexible approach. The recom-

dation of the Commission would further
kept in view while taking a decision on the
proposed alumina plant based on the feasi-
bility report.

Income- [ax Appeal Cages from Mayur-
bhanj lncome-Tax Circle pending
before Appellate Assistapt Com-
mission in Cuottak

SHRI R. R. SINGH DEO :
SHR1 MAHENDRA MAJHI ;

9270.
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SHRI G. C. NAIK :
Will the Minister of FINANCE be pleas-
ed to state :

(&) the pumber of Income-tax appeal
cases from Mayurb Ganj Circle which are
pending before the Appeliate Commissioner
in Cuttack ;

(b) if so, whether any stay order his
been issued for collection of taxes comcerning
the said cases ; and

(c) if not, why the cases are not being
disposed of ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) to (c}). The
required information is not readily available
#nd will be collected and laid on the table of
the House as soon as possible.

Deputationisis in Public Undertakings

9271. SHRI PRAKASH VIR SHASTRI:
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Government
while accepting the recor dations of the
Administrative Reforms Commission, have
decided to allow option to Government em-
ployees on foreign service in Public Under-
takings either to get permanently absorbed
or to revert back to their parent office ;

(b) whether it is also a fact that the
orders issued in this behalf are inferred to be
obligatory and give the option to the em-
ployees and not to the employers ;

(c) whether it is further a fact that some
Public Undertakings, particularly Minerals
and Metals Trading Corporation, have de-
cided not to extend the benefit of option to
some of their employees, even though they
remained on foreign service on the crucial
date, vizt. the 26th February, 1969 ;

(d) if so, whether Government propose
to lay on the Table statéments showing de-
tailed information in respect of (i) persons
who have not been allowed to give the
options; (ii) persons who have been allowed
to give the option ; and (iii) persons whose
deputation period was extended beyond 3
years after the 1st January, 1967 and have
been absorbed permanently ; giving full justi-
fications for contravention of the decision in
respect of (i) and the criteria adopted for
(ii) and (iii) above ; and

MAY 12, 1969
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(¢) the steps Government propose fo

take to ensure the proper implementation of

Government orders to the latter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir. Govern-
ment have while accepting the recommends-
tions of the A. R, C. decided that officers
from-the Government services on deputation
with Public Undertakings should exercise an
option in favour of cither reversion to their
parent cadre or permanent absorption in fhe
Undertakings where they are employed.
These orders are not applicable to Defence
Personnel serving in Defence Production
Undertakings and officers of the Industrial
Management Pool employed in the Public
Undertakings.

(b) The orders issued regarding exercise
of option by deputationists from the Govern-
ment urwces are obligatory in so far as the
d nists are ned. However, a

hllc undertaking could always decide on
the basis of suitability to revert a deputatio-
nist if he is not found suitable.

fc) and (d). Presumably the Hon'ble
Member is referring to cases where the public
undertakings have decided not to extend the
period of deputation of Government officers
serving them. Soch decisions ara taken by
the undertakings wherever deputationists
have been found wanting and this is a pre-
rogative of the management of the under-
takings in keeping with corporate autonomy.
Termination of the period of deputation in
such cases is independent of the February 26,
1969 orders relating to exercise of option, by
deputationists. As pér the orders of Febru-
ry 26, 1969 the option is to be exercised,
wherever the period of deputation is not
specified, by existing deputatiopists within
one year from Ist March, 1969 for officers
drawing Rs. 2500/- and above and for those
drawing below Rs. 2500/ within three years
from that date provided they are wanted by the
enterprises coocerned. It is, therefore, too
early to know the figal position regarding,
exercise of option.

(e) Neomsary imstructions have been
issued to all Ministries administering Poblic
Undertakings to ensure, along with the cadre
authorities, where necessary, that option is
exercised by deputationists as required by the
Government orders in all cases where they
ate wanted by concerriéd enterprises.
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Mines nwned by Ram Babadur Thakur
and Company

9272. SHRI D. N. DEB :

SHRI G. C. NAIK :

SHRI MAHENDRA MAJHI :

SHRI R. R. SINGH DEO :

SHRI D. R. PARMAR :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to refer to the reply
given to Unstarred Questions Nos. 6620 and
6621 on the 16th April, 1969 and state :

(a) whether Ram Bahadur 1hakur and
Company has mines of his own ;

(b) ifso, the names of mines and the
places where these are located ;

{c) the annual production therefrom ;

and
(d) when the lease was granted ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) Yes, Sir.

(b} The party owns to manganese
mines yj: (i) Katanjhiri Government Forest
Sone-Wani Range, Balaghat, Madhya Pradesh,
and (ii) Garbhan (Lakshmi), Srikakulam,
Andhra Pradesh

(c} The production of manganese ore
from these mines is as below :—

Katanjhiri Mine 96 tonnes in (1968)

(discontinued from
1.7.1968).
Garbham (Lakshmi) 509 tonnes in 1964
Mine (closed from 1.1.1965
and mo production
reported after 1964).

(d) The lease of Katanjhiri Mine was
granted on 6.4.1966 and commenced on
3.10.1966 ; and the lease of Garbham
(Lakshmi) Mine commenced on 15.3.1956.

Compensation due te lodia from
U. S. Drug Firms

9273. SHRI [INDRAJIT GUPTA:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to refer to the reply given to Un-
starred Question No. 5394 on the 7th April,
1969 and state :

(a) whether enquiries have since been
made regarding the reported profit of Rs. 9
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crores earned illegally by certain U. S. drug
firms which have been selling Tetracycline
products at excessive prices to India during
the period from 1958 to 1968 ; and

(b) whether Government propose to
claim compensation on this account, as do-
mestic consumers in the U.S.A. have done
and secured ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D.R. CHAVAN): (a) Yes; the
result of the inquiries is still awaited.

(b) Does not arise.
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Bailadila Iron Ore Project

9275. SHRI BABURAO PATEL :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the names of various General Mana-
gers of the Bailadila Iron Ore Project since
its inception ; and
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(b) the reasons for the frequent change
of General Managers 7

Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): a) and (b).
The following officials held the office of the
General Mapager, Bailadila Iron Ore Pro-
ject :

(1) Shri K.C. Pathak 7.3.63. to 14.7.65

(2) Shri J.G. Kumara 15.7.65 to 11.8.67

mangalam

(3) Shri K.L. Sehgal  8.11.67 to 4.4.69
(He was O.S.D.
from 12.8.67 to
7.11.67)

(4) Shri D.R. Bhara- From 5.4.69

dwaj (continuing).

It cannot be said that the changes of
General Managers have been unduly frequent
as will be evident from the reasons leading
to the appointment of another General Mana-
BEr vz .

(I) Shri Pathak proceeded on leave
preparatory to retirement with effect
15.7.65 and hence another appoint-
ment had to be made.

Shri J.G. Kumaramangalam was
shifted on promotion as Managing
Director, Neyveli Lignite Corpora-
tion as no equivelent post was
available in the National Mineral
Development Corporation Limited
theo.

Shri K.L. Sehgal proceeded on earn-
ed leave for 43 days from 5.4.69,
hence replacement had to be pro-
vided.

@

3)

Deaths due to Gastro-Enteritis in

Madorai
9276. SHRI BENI SHANKER
SHARMA : Will the Minister of HEALTH

AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether forty deaths have been re-
ported in March-April 1969 from certain
parts of Madurai district due to gastro-en-
teritis which is reported to have broken out
in an epidemic form ;

{b) if s0, the reasons therefor ; and

(c) the steps taken in the matter 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.S.
MURTHY): (a) 173 cases of gastroenteritis/
cholera have been reported from 1st March
to 26th April, 1962, out of which 28 proved
fatal.

The informotion is being collected and
will be laid on the Table of the Sabha.

(c) The following anti-cholera measures
have been taken to combat the spread of the
discase :—

(i) Anti-cholera
paign ;
(ii) Chlorination of water supplies ;

(iii) Disinfection of infected

and

(iv) Strict sanitation.

Written Answars

innoculation

places ;

Investment by Baoks in Major Irri-
gation Works

9277. SHRI BENI SHANKER
SHARMA : Will the Minister of FINA-
NCE be pleased to state :

la) whether banks have been asked to
make substantial investments in major irri-
gation works ;

(b) if so, the banks which have respond-
ed favourably ; and

(c) the steps taken to persuade others in
the matter 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No, Sir.

(b) and {c). Does not arise.
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Misappropriation of Operation Theatre
Equipment of All India Institute of
Medical Scirnces

9280. SHRI D. AMAT: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that some time
back imported equipment and surgical in-
struments worth thousands of rupees belong-
ing to the main operation theatre of the
All India Institute of Medical Sciences were
replaced by junk from the local market ;

(b) whether it is also a fact that in this
misappropriation senior doctors and senior
members of the staff are involved ; and

(c) if so, the action which Government
have taken or propose to take in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) to (c). In 1963 there
was loss of equipment and instruments worth
over six thousand rupees but no replacement
was established. The loss was reported to the
police but the police investigation yielded no
result. The Professor-in-Charge was held
constructively responsible for the loss, but no
penalty was imposed on him. Departmental
action was taken against three para-medical
personnel for negligence.
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Critcrin for Giving ladian Ol Agencies
and Petrol Pumps

Writeh dmewors

9283. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
PETROLEUM AND CHEMICALS AND
MINES AND METALS be pleased to
state :

(a) the criteria fixed for giving agencies
of Indian oil and petrol pumps in the
wuntty":

(b) whether they vary from State to
State : and

(c) the amount required to be spent and
the time taken by constituents in getting
& petrol pump, especially in Madhya
Pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
Kerosene dealers are selected on the basis
of the following factors :—

(i) financial stability of the party ;

(ii) business prestige aod reputation in
the market ;

experience in allied trades ;
facilities available— godown, shop,
barrels etc. Perference is given to
suitable Co-operative  Societies.
Among the private parties, all
things being equal, preference is
given to parties having experience
in the oil trade.

In the case of dealer-owned and dealer-
operated retail outlet, the dealer owns and
develops the site, constructs the sales-room
and drive-way at his cost according to the
Corporation’s design.

In metropolitan towns and other big
cities where there is concentration of trade,
the Corporation instals retail outlets at iits
own cost and appoints dealers who operate
it against payment of monthly licence fee.
The criteria for dealer's selection for Cor-
poration-owned sites are as under : —

(i) The candidate will operate the

{iii)
(iv)

station himself.
(iij the candidate is preferably a fleet
fowner or ted with

fleet operators etc.

@) tho candidate is finencially sound.
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(iv)  the candidate has good reputation
in the market.

(v) the candidate has experieace in
allied .trades. Other things being
equal, the Corporation gives pre-
ference to suitable Co-operatives
and ex-service men.

(b} No.

(c) In case of dealer-owned and dealer-

operated outlets the dealer’s investment

varies from Rs. 35,000/- to Rs.50,000/-. In
case of Corporation-owned and dealer-
operated retail outlets, the dealer’s invest-
ment is confined only to working capital,
amount depending upon the location of the
outlet and the competitive conditions pre-
vailing in the area.

For the in.tallation of a retail outlet,
‘No Objection Certificates’ are to be obtained
from various authorities like the Collector,
P. W. D., Inspectar of Explosives etc. The
construction work begins only after the
clearaoce has been obtained from all con-
cerned. Generally it takes about one year to
obtained all pecessary clearances, 1o com-
plete the construcrion work and to commis-
sion the retail outlet. The time taken is the
same all over the country, including in
Madhya Pradesh

Scheme to Combat Malmutrition among
Madhya Pradesh Adivasis

9284. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
HEALTH AND FAMILY PLANNING
AND “WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) the details of scheme, if any, so far
formulated to supplement the diet of children
who suffer from malnutrition, especially in
case of ‘Adivasis of Madhya Pradesh ;

(b) if no such scheme has been formu-
lated, the reasons therefor ; and

(c) whether Government propose to for-
mulate one and if so, when 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.
S. CHANDRASEKHAR) : (a) Supplemen-
tary feeding is provided to children, preg-
nent and lactating mothers under the follow-

ing programmes : —
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Popery Lard 141
(i) Under the Skim Milk Feeding
Programme which is operated
through M.C.H. Centres and other
bealth agencies, skim milk is dis-
tributed in all the tribals areas in
Madhya Pradesh.

Feeding under the Applied Nutri-
tion Programme covers 16 tribals
blocks in the state.

The Mid-day School Meal Pro-
gramme is in operation in all the
Primary Schools in 117 tribals
blocks in the State,

(b) and (c). Does not arise.

(i)

(iii)

Development of Parks and Play Gronnds
in Rama Krishnapuram, New Delbi

9285. SHRI BAL RAJ MADHOK :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the total number of parks and play
grounds in Rama Krishnapuram, New
Delhi, Sector-wise ;

(b) how many of them have been de-
veloped so far ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) The requisite infor-
mation is furnished as follows :

Name of Parks Play Remarks

Sector Grounds

I Nil — ——

n 1 — -

II 3 —_— —

v 1 — —

v 2 1 2 big sized parks are
being used as Play
grounds.

A 2 _ —_

Yl 3 4 1 big sized park is
being used as Play
ground,

yvur 3 1 2 big sized parks are
being used as Play
grounds,

IX 4 — «do-

X1 4 1 -do-

X1 1 —_— —

Total 24 7
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(b) All the 24 parks have been developed
including 9 big sized parks which are being
used as play grounds.

(c) The seven play grounds have not
been developed as it is proposed to
hand them over to the Delhi Municipal
Corporation for development.

Supply of Drinking Water in
Rama Krishnapuram, New Delhi

9286. SHRI BAL RAJ MADHOK :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleascd to state :

(a) the supply position in regard to
drinking water in different sectors of Rzrnn
Krishnapuram, New Delhi ;

(b) whether it is a fact that some
Sectors get water for a longer period than
others and some adjacent areas falling in the
New Delhi Municipal Committee get still
more water ;

(c) if so, reasons for this uneven supply
of water in the same colony ; and

(d) the steps proposed to be taken to
remove this disparity in the matter to meet
the necessity of the people ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVEBOPMENT (SHRI B.

S. MURTHY) : (a) The position of drinking

water supply is as follow :

Sector 1 to YII Two hours in the morn-
ing and one hour in the
evening.

Sector VIII One hour in the morm-
ing and two hours in the
evening.

Sector IX to XII 45 minutes in the morn-
ing, 30 minutes in the
afternoon and 45 minutes
in the evening.

Sector XIIT 3 hours in the morn-

ing and 3 hours in the
evening.

Scctor X is still to be developed and
there are no residences, in Sector XI.

(b) Yes, Sir.
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(c) The variation is due to the variation
in the pressure of the mains of the local
bodies from which water is supplied.

(d) With a view to improving the water
supply position in the South Delhi areas,
the Municipal Corporation of Delhi have
taken up a scheme known as Kailash
Reservoir Scheme, which is expected to be
completed within the next 2.3 years. Itis
expected that with the completion of the
scheme, the position will improve.

Bagh Kare Khan Area under
Delhi Mastsr Plan

9287. SHRI P. M. SAYEED : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
o state :

(a) the position of the area of Bagh
Kare Khan in the Master Plan ;

(b) whether it is likely to be deve-
loped ;

(c) whether it is also a fact that the
Delhi Municipal Corporation has in mind
to build a small park in the vacant plot pro-
vided near Chamar Building which the
locality people have converted into a rubbish
basket ; and

(d) if so, the steps being taken in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) The area is ear-
marked for residential use.

(b) Yes.

(c) No decision in this regard has so
far been taken by the Delhi Municipal
Corporation.

(d) Does not arise.

Oil Drilling by 0Oil and Natural Gas
Commission in Gujarat

9288. SHRI R.K. AMIN : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that the Oil and
Natural Gas Commission follows a policy
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of not fully announcing figures of its
achievements in Qil Drilling in Gujarat ;
and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) No, steps
are taken to give proper publicity about the
achievements of the Commission in the
flelds of drilling and production through
the medium of Press, Conferences and
House Journals etc.

(b) Does not arise.
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w1 WAET
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Medicines in C.G HS. Dispensaries

9291. SHRI RAM AVTAR SHARMA :
Will the Mipister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

1a) whether it is a fact that a medicines
given to the patients in C. G. H. S. dispen-
saries are most of the time of an inferior
quality and they are also not labelled ;

(b) whether it is also a fact that medi-
cines are prescribed in these dispensaries
according to the status of the patient ;
and

(c) if so, the steps which Government
propose to take in this regard ?

THE MINISTER OF STATE IN THE'
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) The list of medicines
supplied under C. G. H. 8. is drawn up by
a High Power Committee of Experts. The
list of firms from whom medicines can be
procured is drawn up by a High Power
Committee consisting of the representatives
of Directorate General of Supplies angd
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Disposals, Directorate General of Technical
Development, Directorate Gegeral of Armed
Forces Medical Services and Directorate
General of Health Services. Thnis procedure
ensures quality of Drugs.

Printed labels for mixtures, lotions, etc.
are now available for use in C.G. H. S.
Dispensaries.

(b) No.

(c) Does not arise.

Leakage of Medicines from C.G.H.S.
Dispensary

9292. SHRI RAM AVTAR SHARMA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state ;

(a) whether it is a fact that there is a
large scale leakage of costly drugs and
medicines from C. G. H.S. dispensaries
with the connivance of the staff ; and

(b) if so, the steps which Government
propose to take to prevent this leakage ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) Certain cases of
pilferage of medicines from the C. G. H. S.
dispensaries by the staff have been noticed.

ib) The following steps have been taken
to prevent the pilferage of medicines from
the C. G. H. S. Dispensaries :

(1) Regular checks by Medical Officers
In-charge have been provided to
ensure that the detailed procedure
laid down for the accounting of
medicines is actually followed.
Surprise checks of the stocks in the
Dispensary are carried out by the
Stock Verifiers in the Medical
Store Depot (CGHS).

Liaison has been established with
the S. P. E. to follow up infor-
mation received formally or infor-
mally regarding mis-appropriation
of medicines in the dispensaries.
Wherever necessary cases are also
referred to the Criminal Branch of
Delhi Police.

]

3

C]
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(5) Surprise checks are also carried out
by the Officers of the C. G. H. S.
Directorate.

Complaints Against C.G.H.S. Doctors
awd Compounders

9293, SHRI RAM AVTAR SHARMA :
Will the Miaister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government have received
complaints of neglect, indifference and mis-
behaviour on the part of doctors and com-
pounders of C.G.H.S. dispensaries from the
patients ;

(b) whether Government have tried to
find out the truth or otherwise of these com-
plaints ; and

(c) if so. the steps Government propose
to take to pull, up the doctors and other
stafl of C.G.H.S.?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; ANN WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 8. MUTHY) : (a) During 1968, against
the total attendance of 73 lakhs, 108 com-
plaints against the doctors and staff of
C.G.H.S, Dispensaries were received, which
works out to 1.42 complaints per lakh
attendance.

(b) and (¢). On receipt of complaints,
enquiries are made to find out the facts.
Suitable remedial measures and disciplinary
action, wherever necessary. are taken.
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Electrification of Villages in West
Bengal

9295. SHRI JYOTIRMOY BASU:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the number of villages that have been
electrified in West Bengal ;

(b) the percentage which it represents ;

(c) how much of it has been for irriga-
tion power ;

(d) how it compares with the figures of
other States ; and

(e) the steps being taken to make further
progress ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRASAD):
(a) As intimated by West Bengal State Elec-
tricity Board 2,433 villages have been electri-
fied so far in West Bengal.

(b) 6.3 of the total villages in West

(c) approximately 2.99%, is for irrigation
proposes,
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(d) The percentage of villages electrified
in West Bengal is more as compared to
Assam (1%,). Madhya Pradesh (2.9%,). Naga-
land (3.2%,). Orissa {1.79) and Rajasthan
(5.59,), but isless than Andhra Pradesh
(17.61" ), Bihar (8.4%). Gujarat (15.6%).
Haryana (22.19)), Jammu and Kashmir
(10.3%). Kerala (71,3%). Maharashtra
(24.19;), Mysore (22.2%). Punjab (35.59).
Tamil Nadu (60.59,) and Uttar Pradesh
(11.0%).

(e) A Committee of Members of Parlia-
ment on Rural Electrification has been set
up to review the present progress in the elec-
trification of villages and energisation of
pumpsets in the nine States including
West Bengal where the progress of rural elec-
trification is below the all-India average, and
suggest measures for accelerating the progress
of rural electrification in these nine States
with particular reference to energation of
pumpsets/tubewells and electrification of
villages with a population raoge of 2000 and
above, and suggest ways and means of mobi-
lising resources for such accelerated rural
electrification. The Committee has submitted
interim recommendations and proposes to go
into Statewise details after the finalisation of
the Fourth Plan.

Petro.Chemicals Programme

9296. SHRI K.P. SINGH DEOQ : Wiil
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether Government have finalised a
petro-chemicals programme for the increase
in the output of synthetic fibres and that
some new chemical products are proposed to
be manufactured under this programme ;

(b) if so, the main developments envisa-
ged in the new progréamme ; and

(c) the results likely to be achieved with
the implementation of the programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) and (b).
This Ministry is concerned only with non-
cellulosic synthctic fibres. The
for increasing the output of synthetic fibres
and other petrochemicals has been included
in the Draft Fourth Five Year Plan
(1969-74).
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(c) These will depend upon the extent to
which the programme in the Draft Plan is
finally approved,

Unzuthorised Colonics ia Delhi

9297. SHRI VALMIKI CHOUDHURY:
Will the Minister of HEALTH AND FAMI-
LY-.I"IIANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to refer to the statement om the 16th April,
1969 and state ;

(a) the names of 103 unauthorised colo-
nies which have already bxen regularised by
Government ;

(b) the names of unauthorised colonies
situated beyond the Jumuua which have not
been regularised so far ;

(c) whether any survey has been con-
ducted to find out if land-lords and plot
holders of those colonies are prepared to pay
development charges and fulfill other condi-
tions before regularisation ;

(d) if so, the result thereof ; and

(e) if not, the reasons therefor and steps
Government propose to take to regularise
those colonies ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) The pames of the
colonies which have been regularized (subject
to certain conditions like acquisition of land
etc, required for roads and other community
facilities, recovery of development charges,
etc.) is given in the statement laid on the
Table of the House. [Placed in Library. Se€
No. LT-1112/69].

(b) Information is being collected and
will be laid on the Table of the Sabha in due
course.

(c) No survey has been made. How-
ever, in the representations submitted by
Welfare Associations of unauthorised colo-
nies, it has been mentioned by them that
they would be willing to pay the develop-
ment charges.

(d) Does not arise.

(e) The colonies will be regularised only
on payment of development charges and
fulilment of the conditions prescribed in this
regard.
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Measvres to Check Fisods in Yamopa

9298. SHRI BAL RAJ MODHOK :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that floods in the
Yamuna take a heavy toll of life and pro-
perty in the Union Territory of Delhi every
year ;

(b) whether it is also a fact that colon-
ies of West Delhi are particularly affected by
the over flowing of Najafgarh drain when the
Yamuna is in flood ; and

ic) if so, the steps proposed to be taken
to prevent their reoccurance in the coming
monsoon season 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD;
(a) The main damage in Delhi on account of
floods it due to inundation of low lying
areas on either bank of Yamuna River.

‘b) The capacity of Najafgarh drain
having been substantially increased. Western
colonies should not now be affected much.

(c) The drainage system of Delhi and
adjoining areas has been considerably im-
proved by enlarging the capacity of Mangesh-
pur, Nangloi, Karari, Suleman Nagar and
Madanpur drains, along with their subsidiary
drains. Similarly, drain No. 6 and Bawana
Escape have also been remodelled to increase
their capacity and provided with adequate
safe banks. With these works completed,
drainage congestion and flood damage are
expected to be considerably reduced in the
coming monsoon.

Also copstruction of flood bank from
Wazirabad to Bawana escape is also contem-
plated as a long term measure. Flood fore-
casting has also been useful in forewarning
the people, specially living in villages of the
flood plain.

Migerals Survey of N.EF.A.

9299. SHRI BAL RAJ MADHOK :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether any mineral survey of
MN.E.F.A. area has been undertaken :

(b) if so, the names of minerals that
have been found there ; and

(c) the steps taken to work them ?
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the

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAOQ) : (a) Yes, Sir.

(b)and (c). Asa result of investiga-
tions carried out by the Geological Survey
of India, occurrences of copper cobalt and
nickel bearing sulphides, iron ore, graphite,
limestone, dolomite, phosphate and coal have
been recorded. Detailed mineral investiga-
tions by the Geological Survey of India are
in progress. The question of exploitation
will be constdered when economically worka-
ble deposits are located.
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Settlement of Jhoggis Dwellers in
Delhi

9300. SHR1 BAL RAJ MADHOK :
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT be
pleased to state

(a) whether itisa fact that a detailed
programme was drawn up some time back by
the Lt. Governor of Delhi in cousultation
with the representatives of the people of
Delhi for phased removal of jhuggies from
the public or railway land to selected deve-
loped areas for permanent settlement of such
jhuggi dwellers ; and

Ib) if so, the progress so far made to
carry out that progranme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) A broad programme
for the clearance of certain arcas was drawn
up by the Lt. Governor.

(b) Two big areas (Tilak Bridge and
Prasad Nagar) have been cleared besides
small pockets of residential/commercial
squatters in Anar Kothi Shahdara Chowk,
Nizamuddin and R. K. Puram.

Kitehen Gardess Improvised by Class 1Y

Allottees of Goversment Accommodation
in Delhi

SHRI K. M. KOUSHIK :

SHRI K. P. SINGH DEO :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS.
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(=) wnother it is a fast thet Cless IV

9301.
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employees in Delhi have been served rotices
by the Department of Works and Housing
to vacate the area near their guarters which
they are using for kitchen gardening, etc. ;

(b) if so, the reasons therefor ;

(c) whether it is also a fact that the
then Prime Minister, late Lal Bahadur Shastri
had appealed to ciiizens to use vacant land
near their residences for kitchen gardening to
increase food and vegetables in the country ;
and

(d) if so, whether Government will not
only allow but will encourage these persons,
who are using the vacant land near their
quarters for kitchen-gardens and withdraw
the notices served on them 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) and (b). Spot
enquirics have revealed that some of the
allottees of type I quarters in Kasturba Nagar
have put up unauthorised comstruction
on Government land around their quarters
and such wunauthorised construction is
causing obstruction and has created insani-
tary conditions in the colony. Notices were,
therefore, issued to them requiring them to
remove the unauthorised construction failing
which their allotments would be cancelled.

(c) and (d). The allottees can grow vege-
tables eic., in the premises of the residences
allotted to them provided the plantations do
not affect the services. The allottees have
to intimate to the Deputy Director of
Horticulture of the arca in charge about the
plantation proposed to be done at the back
yard. According to the conditions laid
down for such plantations if the plantations
interfere with the convenience of the allottees
of the flat of the Upper Storey the Horti-
culture Depariment will look into the matter
to see that the allottees of both upper storey
and the lower storey flats agree to such

. In such cases the decision of
the Director of Horticulture is final. No
restriction as such has been imposed on
cultivating kitchen-gardens etc. in the back
yards of Government accommodation
provided the other conditions are fulfilled.

Pay and Accounts Officers on Deputation
9302. SHRI NIHAL SINGH : Wil
the Minister of FINANCE be pleased to

state @
(s) whether it is a fact that the incum-
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bents of the post of Pay and Accounts officars
deputed by the Comptroller and Auditor
General to different Ministeries/Departments
and other offices are not usually expected to
stay on in a place for more than three years ;

(b) the number of such incumbents who
have been at any one place for morc than
three years, five years and eight years ; and

+ (c) the reasons for their being allowed

16 work in the same place for such long

periods in each case ?

THE DEPUTY PRIME MINISTER
AND MINISTRY OF FINANCE (SHRI
MORARIJI DESAI): (a) There are five
posts of Pay and Accounts Officers in the
Pay and Accounts Offices of the Ministeries
of Works, Housing and Supply, Food and
Agriculture and Rehabilitation. Two of
these posts are at New Delhi and one each
at Calcutta, Bombay and Madras. Accord-
ing to the Scheme of separation of Accounts
from Audit these posts are to be filled in by
Officers of the Indian Audit and Accounts
Service. The period for which an officers
can hold these posts, has not been specifically
mentioned any where in the Scheme.

(b) and (c). Number of incumbents who
have been at any one place :

(1) for more than three years 4
(2) for more than 5 pears nil
(3) for more than 8 years nil

The postings and transfers of Pay
Accounts Officers are administiative matters
and are made according to the exigencies of
service.

e & aeed

9303. =it wiwax amET : ¥ faw
#ei Og AW ®T T HO fi5

(%) ¥ faxed wrw A Fed
o AaA A g I WAGHAT & w10
Lsul 41

(@) T 7 Fawr, TEE WK TqE
qu 0T R & fead WA oy T

() v T a9t A gEAT H @ A
R e asd dafagdy o
Tt o @@ grrw § a9 1967-68 AT
1968-60 %1 W-uwW v waT § ; WX



157  @ritren Answers VAISAKHA 22,

(%) s v A2 ¥ fae w1
AT FIAATE FTF FT qE@@T 2 7

IT-ga™ N am faw s (=
Wrerooh Jare) ;- (F) TIHIT TEHT AT
N Foger A @ 21gw @ &
Fedt AT F1 g qATA H qOFST 097
7z FawET ¢ & g@R @a feg ag
Ig wone fag @t W E

(®) "k (7). T Tt # gFAT
oFfad 91 W E AR Ew A A .
@ &Y FIEE

(7) 57 AgEEt & v § ges
sgrar< fadst Irgt &1 frema s Y
#Y 91t ¥ 1 9 a% e T IurEt aqr
wearfaa 9ol & arfre § —fdes
Faifcat &1 qafeemem, I g
oHfra T & ey =1, FEIAr G5
F e FY W qfGF  THF FA0AT, AA-
TIAY [T AYETH A7 syEedT w1, A0
& g ant WA g-d@ar o) gfEw
Sfal 1 CITIAT FET T9T TEFT ST
% & fae afaforr afsqal §1 sogear
& @wr-aew wiafaw & gare s

Letter of Intent Issued to Mafatlal Group
for Polyester Plant

9304. SHRI S. M. BANERJEE : Will
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state ;

(a) whether it is a fact that North has
been completely ignored in the matter of
giving polyester plant ;

(b) if so, the reasons therefor and whether

another letter of intent has been issued in
favour of Mafatlal Group ;

(c) whether this particular Group enjoys
complete monopoly in the Petro-Chemical
Complex ; and

(d, -if so, the reasons for this discrimina-
tion against North ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVYAN) : (a) and (b). This
is not correct ; all pending applications for
polyester fibre are being evaluated in accord-
ance with the directions of the Licensing
Committee and this Ministry’s recommenda-
tions will be placed before the Licensing
Committee shortly. No letter of intent has
been issued to the Mafatlal Group other
than the one issued on 30th December 1966
to M/s. Hoechst Dyes and Chemicals Limited
Bombay in which the Mafatlal Group have
substantial interest. This will be evaluated
together with all pending applications as
explained in accordance with the directions of
the Licensing Committee.
(c) No.

(d) Does not arise.

®rirten Answers

Scheme for Granting Loans to Goldsmiths

9305. SHRI YASHPAL SINGH : Will
the Minister of FINANCE be pleased to
state :

(a) whether there is still any scheme
under which the displaced goldsmiths can be
given loans to start new business for liveli-
hood ;

(b) if so, the details thereof ; and

(c) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) ! (a) Yes. Sir. In keep-
ing with the Government’s policy to
encourage the goldsmiths to take to more
productive vocations, the various rehabilita-
tion assistance schemes, including advancing
of loans, have been continued even though
the 14-carat purity restriction on manufacture
of ornaments was withdrawn in November.
1966. The seheme for loans continues to
operate in accordance with the original terms
and conditions for the benefit of the displaced
goldsmiths provided they had applied for
the loans before 31st March, 1966.

(b) The Central Government advances
funds to the State Union Territory Govern-
ments for the purposes of granting loans to
goldsmiths and co-operatives of goldsmiths.
Eligible displaced goldsmiths are then granted
loans by the State/Union Territory Govern-
ments for settling in small-scale industries
and other productive business in accordance
with the rules framed under the State Aid
to Industries Act. Such loans are also granted
to co-operatives of goldsmiths in accordance
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with the scheme for assistance to industrial
co-operatives framed by the Ministry of
Industry. The loans are admissible at con-
cessional rates of interest and are repayable
in easy instalments.

Apart from the scheme for loans, other
rehabilitation assistance schemes like the
educational assistance, settlement on land,
alternative employment through Employment
exchanges, allocation of 3-wheeler scooter
rickshaws, etc., also continue to operate for
the benefit of displaced goldsmiths,

) Does not arise.

Targeats for Investment in Private and Public
Sectors during the three Anoual Plans

9306. SHRI SHIVA CHANDRA THA:
Will the Minister of FINANCE be pleased
to state :

(a) the total targets for investment in the
private and public sectors, separately, under
the last three Annual Plans ;

(b) the actual investments by both the
sectors, separately, under the Annual Plans ;

(c} the actual profits, before and after
taxation, of the private sector during that
period ; and

(d) the profit and losses in the public
sector during that period ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) In the three Annual
Plans for the years 1966-67. 1967-68 and
1968-69, targets for investment in the public
and private sectors have not been indicated.
However. the targetted total plan outlay fixed
for the public sector was Rs. 2081 crores in
1966-67, Rs. 2246 crores in 1967-68 and Rs.
2337 crores (including Rs. 140 crores for
foodgrains buffer stock operation) in 1968-69.

(b) No estimates of investment in the
private sector during the last three Annual
Plans are available. In the case of public
sector, the investment is broadly estimated to
be Rs. 1805 crores in 1966-67, Rs. 1830
crores in 1967-68 and Rs. 1915 crores in
1968-69. The Planning Commission has
estimated that the overall rates of investment
in the economy during the years 1966-67,
1967-68 and 1968-69 is likely to be of the
order of 9%, 8%, and 9°) respectively of
{be national inoome.
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(c) No estimates of the actual profits
before and after taxation in the private sector
are available for the period so far.

(d) The working results of the Central
Government  Industrial and commercial
undertakings amounted to a net loss of Rs. 10
crores in 1966-67 and a net loss of Rs, 35
crores in 1967-68, after providing for deprecia-
tion, interest and taxes. The figures for

8-69 are not yet due.

Geological Survey of India, Calcatia

9307. SHRI JYOTIRMOY BASU :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the number of buildings occupied by
the Geological Survey of India in Calcutta ;

tb) how many of them are rented
buildings ;

(c) the amount of rent monthly paid each
owner ;

(d) the names of the owners :

(e) whether Government have any
proposal under consideration to shift a part/
decentralise the Headquarters ; and

(f) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) Ten.

(b) One.

(c) Rs. 95,579/-per month.

(d) M/s. Ratnakar Buildings Ltd., 4,
Chowringhee Lanc. Calcutta.

(¢) There have been certain proposals to
shift certain units of the Geological Survey
of India outside Calcutta but no shifting is
likely to take place in the near future.

(f) Does not arise.

Loans to Tndinn Iron and Steel Company Ltd.

9308. SHRI VISHWA NATH
PANDEY :

SHRI PRAKASH VIR
SHASTRI :

SHRI BIBHUTI MISHRA :

SHRI VALMIKI CHOUDHARY:

Will the Minister of FINANCE be pleas-
ed to state :

(a) whether it ds a fact that Government
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have advanced substantial loans to Indian
Iron and Steel Company Ltd. and also
guaranteed loans of World Bank and other
Interpational financial institutions to that
company ;

(b) if s0, the amounts of loans granted
and guaranteed by Government ;

(c) whether it is also a fact that the Life
Insurance Corporatjon hold substantial equity
shares of that Company and if so, the per-
centage and value thereof ;

(d) the action, if any, taken by Govern-
ment to safeguard their substantial interests
in that company and whether Government
are aware that its expamsion and project
schemes have been considerably delayed as
stated by the Chairman in his last year’s
address to shareholders at annual general
body meeting ;

(e) whether Government had any prior
mntimation of such possible failure of the
plans ;

(f) whether Government have received
representations from its shareholders that its
affairs are not being managed in accordance
with prudent business practices ; and

(g} the action which Government have
taken on these complaints ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). Govern-
ment have advanced to Indian Iron and
Steel Company Ltd. loans to the extent of
Rs, 18.08 crores of which an amount of about
Rs, 7.87 crores is outstanding.

Four loans for a total amount of § 98.65
million have been granted to the company by
the World Bank, with Government guarantee.
The first two loans amounting to $§ 49.15
million have been fully repaid. Out of the
amount of § 14.25 million drawn so far
against the last two loans, the amount out-
standing repayment is § 8.64 million.

(c) Yes, Sir. It is not considered ia the
public interest to indicate the precise details
of investments of the Life Insurance Corpora-
tion in individual companies.

(d) and (e). Government have obtained
the mortgage of the assets of the Company
and have also nominated a Director on the
Hoard of Directors of the Company. The
difficulties and delays in the implementation
of the company's Collicries Development
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Project and the Balaneing of Plant Project
have come to the notice of Government.

(f) and (g). Some representations have
been received from shareholders and these are
under the consideration of Government.

Working of T. B. Hospital, Mahrauli, Delhi

9309. SHRIP. C. ADICHAN : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government’s attention has
been drawn to the apathy shown by hospitals,
staff in Delhi, particularly the Mehrauli T.B,
Hospital, including the refusal of trolly-men
to carry the patients on trolly, and want of
humanitarian touch in dealings of the hospi-
tals® staff in general : and

(b) if so, the steps Government propose
to take to set the matters right ?

THE MINISTER. OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING. AND WORKS. HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) and (b). No complaint
has been received alleging apathy by the
hospital’s staff in the Lala Ram Sarup T.B.
Hospital, Mehrauli, towards patients or
about refusal of trolly-men to carry the
patients on trolly or about want of humanit-
arian touch in the dealings of the hospital
staff in general. In general the staff in the
Delhi bospitals is rendering devoted service
to the public.

Scholarships to Post-Graduate Medical
Students jn [ndia

SHRI D. N, DEB :
SHRI G, C. NAIK :
SHRI MAHENDRA MAJHI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether the Directorate General of
Health Services is giving scholarships to
students of post-Graduate Medical Colleges
Patna ;

(b) if so, the criteria for giving these
scholarships ;

9310.
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(¢) whether complaints have been received
from several students that proper procedure
in this regard is not being followed ; and

(d) if so, the action takem by Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes.

(b) The following criteria are observed :

(i) Merit of the candidate, that is, the
number of marks secured in the
final M.B.B. S./B. Ds./B. Sc.
examioation and the number of
marks secured in the subject pro-
posed to be taken for post-graduate
study.

(ii) The number of attempts in which
the candidate has passed final
M.B.B.Sc./B.Ds./B.Sc. examination.
Those passing in the first attempt
are given preference.

(iii) The subject selected for Post Grad-
uate Study. Those opting for non-
clinical subjects are given preference.

(iv) Practical experience of  the
candidate. Those having experience
of work in Primary Health Centres
and Hospitals/Dispensaries in rural
areas are preferred.

(v) Candidates belongs to scheduled
castes and scheduled tribes are
given preference.

(c) and (d). A few complaints were
received from the candidates who could not
be selected for the award of stipends, They
were found to be without merit,

C.P.W.D. Enquiry Office, Nawroji Nagar,
New Deld
9311. SHRI KAMESHWAR SINGH ;
SHRI B. K. DAS
CHOWDHURY :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the number of complaints received
from the 1st December, 1968 to 23rd April,
1969 by the C.P. W.D. enquiry office at

Nauroji Nagar, New Delhi from the resi.
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dents of the colony for the replacement
of broken glass pans and other minor
repairs ;

(b) the number of complaints which
were attended to within two days of their
receipt ; and

{c) ths reasons for delay in attending to
minof sepairs ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) 3585 complaints
wete recelved doring the perlod from Ist
December. 1968 to 23rd April, 1969, of
which 45 complaints related to replacement
of broken glass panes.

(b) 3492,

(c) The delay in attending to the re-
maining 93 complaints was due to absence of
staff on leave, non-availability of the pre-
mises due to absence of ocoupants and time
taken for procurement of materials, etc.

Tax Arrears Due from Firms

9312. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of FINANCE
be pleased to stafe :

(a) the tax arrears due as on the 31st
March, 1968 from the following firms :

(i) Mfs. Tilak Raj Dharam Pal,
Ludhiana,

(iiy Mis. C.L. Soni and Company,
Jullundur,

(i) M/s. Satya Prakash and Company,

A/9A, Green Park, New Dedhi,
M/s. Shankar Finance Pvt, Lid.,
Delhi,

(v) M/s. Dhir Industries, Jullundur,

(iv)

(viy M/s. Chopra Weaving Mills,
Amritsar,
(vii) MNorthern India Transport Company
Ltd., Delhi,
(viiiy M/s. A. P. Jain and Company, 521,
V. P. House, New Delhi,
(ix} M/s. Delhi Punjab Goods Trans.

port Compapny Ltd., Jullundur,
(x) M/s. Security Finance Pvt. Lud.,
New Delhi ;

" (b) the fiamed of those sgxinst whom
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steps have been taken to recover the arrears
and the nature of steps taken in each case ;
and

(c) the names of those against whom
criminal prosecutions have been launched
and the results thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (c). The required
information is given in the statement
laid on the Table of the House. [Placed in
Library. See No. LT-1113/69.)

Foreign Exchange given for Fiim
“‘Mera Nam Joker"

9313. SHRI JUGAL MONDAL : Will
the Minister of FINANCE be pleased to
state :

(a) the amount of foreign exchange
given to Shri Raj Kapoor for his film ‘Mera
Nam Joker’ for bringing Russian artistes
and Russian Circus to India ; and

(b) the amount of fee allowed to be
paid to the Russian film actresses or
actors ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCF (SHRI
MORARIJI DESAI) : (a) and (b). A state-
ment is laid on the Table of the House.

STATEMENT

A. So far Shri Raj Kapoor has been
permitied to pay the following
ts to Russian Circus authori-
ties and Russian artistes in com-
nection with the shooting of his
film ‘Mera Nam Joker’.
1. Rs. 1,50,000/- to Russian Cir-
cus authorities.
2. Rs. 1,00,000/- for the engage-
meat of Miss Ribinkina.
3. Rs. 80,000/~ for the engagement
of a 9 member ballet troupe.
B. A total amount of Rs. 21,250/~ has
been authorised for release to Shri
Raj Kapoor for visits to U.S5.5.R.
for negotiations.

MNOTE : This facility has been given
against the usual guarantees to
earn foreign exchange consider-
ably in excess of the above
sums,
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Debts Due by States to Ceatre

9315. SHRI S. K. SAMBANDHAN :
Will the Minister of FINANCE be pleased
to state :

(a) the amount of debts due by each
State in the country to the Central Govern-
ment as on date and as at the end of the
First, Second and Third Plan periods ;

(b) the amount of interest collected on
these debts during those periods ; and

(c) the steps taken to reduce
debts ?

these

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). A state-
ment giving the available information is laid
on the the Table of the House. [Placed in
Library. See No. LT-1164/69.]

(c) The question of rescheduling the re-
payment of the debts due to the Centre,
with a view to spreading out the repayment
liabilities. is proposed to be considered after
the Fifth Finance Commission's recommen-
dations regarding the devolution to the
States during the Fourth Plan period are
available.

Under-Invoicing and Over-Involcing Cases

9316. SHRI JYOTIRMOY BASU:
Will the Minister of FINANCE be pleased
to state :

(a) the number of cases of under-
invoicing and over-invoicing that have been
detected during the last three years ;

(b) the total amount involved therein ;

(c) the number of prosecutions launched
on charge of under-invoicing and over-
invoicing ; and

{d) the number of cases that have been
dropped and the reasons therefor in each
case 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) te (d). The in-
formation is being collected and will be laid
on the Table of the Sabha,
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Supply of Kerogene Oll to West Beagal

9317. SHRI JYOTIRMOY BASU:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the total quantity of Kerosene Oil
that has been allotted for West Bengal ;
and

(%) the actual quantity supplied during
the Tast’ three months 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
and (b). Figures of allocation, despatches
and sales during the months of January,
February and March, 1969 are as under :

Quota Despatches Sales

(Tonnes)
January, 1969 25,000 23,680 21,410
February, 1969 25,000 22,322 21,366
March, 1969 25,000 21,921 22,000
(provisional)

Revepue Collection in West Beogal

9318. SHRI JYOTIRMOY BASU:
Will the Minister of FINANCE be pleased
to state the amounts collected through in-
come-tax, Central Excise, Import and Ex-
port duties and through other units of his
Ministry in the years 1966, 1967 and 1968,
separately 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): Presumably, infor-
mation is sought in respect of revenue
collections in the State of West Bengal.
Information regarding the amount of Income-
tax, Corporaticn Tax, Wealth Tax, Gift
Tax, Expenditure Tax and Customs and
Central Excise duties, realised in the State
of West Bengal during the calendar years
1966, 1967 and 1968 is being collected and
will be laid on the Table of the Sabha,

Anti-Malaria Operations In Delhi

9319. SHRI TULSIDAS DASAPPA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the Anti-Malaria Operations



169 Written Answery
department of the Municipal Corporation of
Delhi has not yet finalised its programme
to fight the mosquito menace during the com-
ing season ;

(b) if so, the reasons for the delay ;

(c) the amount of money given annually
by Government for the purpose ; and

(d) the steps Government propose to
take for an early finalisation of the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) and (b). The Muni-
cipal Corporation of Delhi has finalised its
programme of anti-mosquito operations and
provided in its budget for 1969-70 a sum of
Rs. 18.88 lakhs for the purpose.

(c) All the expenses on anti-mosquito
measures are being met by the Municipal
Corporation of Delhi out of its own re-
sources.

(d) Does not arise.

Civic Amenities in Jboggi-Jhoopri Colonies

9320. SHRI TULSIDAS DASAPPA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the Delhi Administration
has finalised a scheme to provide Ccivic
amenities in Jhuggi-Jhonpri colonies in the
Union Territory of Delhi ;

(b) if so, the broad outlines thereof ;
and

(c) the amount likely to be spent there-
on?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) The Jhuggi-Jhonpri
Removal Scheme itself provides for develop.
ment of plots with certain civic amenities
like street lighting, roads, latrines ang
water. The standard of civic amenities haye
been improved further recently.

(b) and (¢). Do not arise.
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Reserve Bank's Contribution to Agricaitural
and Industrial Loany Advapced by

Co operatives
9322. SHRI R. K. SINHA : Will the
Minister of FINANCE be pleased to
state :

{a) whether the Reserve Bank of India
had decided not to contribute to agricul-
tural and industrial loans advanced by
Co-operatives ; and

{b) 1f sa, the reasons therefor 7
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : ia) Yes, Sir.

(b) Does not arise.

Seizure of Gold and Silver at
Etawgh in U. P.

SHRI R. K. SINHA :
SHRI MAHANT DIGVYIJAL
NATH :

SHRI K. LAKKAPPA :
SHRI N. K. SOMANI :
SHRI A. SREEDHARAN :
SHRI JYOTIRMOY BASU :
SHRI SATYA NARAIN

SINGH :

SHRI DHIRESHWAR

KALITA :

SHRI P. P, ESTHOSE :

Will the Minister of FINANCE be
pleased to state :

(a) whetber it is a fact that more than
110 maunds of gold and silver ornaments
and silver bullion and more than 20 kilos
of gold valued at Rs. 20 lakhs were seized
from a house at Etawah in U. P. in April,
1969 ;

(b) whether it is also a fact that gold
and silver ornaments worth Rs. 16 lakhs
were seized earlier from the same house ;

(c) if so, whether prosecution has been
launched against the offenders ; and

(d) what is the source of their hoard-
ings ?

9323,

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Gold and silver
ornaments and silver bullion wvalued at
Rs. 185 lakhs were seized from a house
at Etawah in April, 1969 by the Income-tax
Department.

(b) The earlier seizure of gold was by
the Central Excise Authorities. Gold and
gold ornaments weighing 96,419.195 grammes
were gseized by them.

(c) So far, no prosecution has been
launched.

(d) The books of accounts seized during
the search show money lending and pawning
on an extensive scale. Further enquiries are
in progress and at present it is not possible
to state whether the bulljon and arnaments
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scized entirely represented articles pawned
with the assessee in the course of his money
lending business.
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Loktak Project

9326, SHRI M. MEGHACHANDRA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) when the work on the Loktak Pro-
ject will start and when it is likely to be
completed ; and

(b} the amount
project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRASAD):
(a) The Loktak Project, which is proposed
to be taken up for implementation during

earmarked for this
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the Fourth Plan, is expected to be com-
pleted in the early part of the Fifth Plan.

(b) A provision of Rs. 30 crores has
been tentatively made for new Central
generation schemes including Loktak Project
under the Draft Fourth Plan.

Iudividusls and Firms ia Film Indusiry
Prosecated far Violation of
Income-tax Laws

9327. SHRI JUGAL MONDAL :
Will the Minister of FINANCE be pleased
to state the names of individuals or firms in
the film Industry in West Bengal who have
either been prosecuted or convicted for
violation of income-tax and Wealth-tax
laws during the last three years ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : There has no prose-
cution or conviction of any individoal or
firm in the film industry in West Bengal for
violation of income-tax and wealth-tax law
during the last three years.

Forelgn Exchange Allotted to Persons
in Film Industry

9328. SHRI JUGAL MONDAL : Will
the Minister of FINANCE be pleased to
state :

(a) whether any foreign exchange has
been given for shooting abroad to the follow-
ing Film Producers : (i) Shri R.K, Nayyar,
(ii) Shri Pacchi, (iii) Shri Pramod Chakra-
varthy, (iv) Shri Dulal Guha, (v) Shri Mohan
Kumar, (vi) Shri Amarjeet, (vii) Shri I.S.
Johar, (viii) Shri Shakti Samanta ;

(by if so, to which of these producers
and the amount of foreign exchange given
during the last three years ; and

(c) whether they have fully utilised the
foreign exchange and if not, the action taken
against them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (c). Necessary
information is being collected and will be
laid on the Table of the House.
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Mauoslim Grave Yard in Malka Ganj,
Delhi

&

) 5330. SHRI YASHPAL SINGH : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government allotted any
land for a Muslim graveyard in Malka Ganj
in 1944 ;

(b) the terms and conditions on which
the land was allotted ;

(c) whether it is a fact that the Munici-
pal Corporation of Delhi, after partition,
banned burial in that graveyard and the
unused land has been surrendered back to
Government ;

(d) whether Government are aware that
some unauthorised persons have rented out
that land to a Truck Union on Rs. 700/- per
month ; and

(e) whether, in view of the above facts,
the land will be taken back from the un-
authorised persons and converted into a
park 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY) : (a) to (e). The information
is being collected and will be laid on the
Table of the Lok Sabha.

Meat Shops jo Janta Market on Ranl
Jhansi Road Delbi

9331. SHRI R. BARUA : Will the Minis-
ter of HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether the Delhi Development
Authority has allotted meat shops in the
Janta Market near Jhandewalan Mandir, Rani
Jhansi Road, Delhi ; and

(b) whether Government propose to take
steps to remove these shops from that place
to other markets 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
5. MURTHY) : (a) Yes, Sir.

(b) At present there is no proposal to
shift them to other markets.

Suobzimandi, Delbi

9332, SHRI K. N. PANDEY : W.ll
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to refer to the reply given to Unstarred
Question No. 4878 on the 31st March, 1969
and state :

{a) the names of the member of the
Technical Committee of the Delhi Develop-
ment Authority and names of the representa-
tives of the Subzimandi Market union whom
the Delhi Development Authority consulted
regarding the design of the market at
Azadpur ; and

(b) the reasons for consulting this Union
of Subzimandi Market when they have cheat-
ed Government of dues worth Rs, 42 lakhs ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY) : (a) and (b). A meeting of
the Technical Committee of the Delhi Deve-
lopment Authority was held on the 29th
December, 1967, at which the views of the
representatives of the Fruit and Vegetable
Merchants Union regarding the volume of
trade and other relevant problems in the
existing Subzimandi and the provision of
various facilities in the New Subzimandi
at Azadpur were ascertained. The rames of
the members of the Technical Committee
and other officers, as also of the representa-
tives of the Union who attended the meeting
are given in the statement laid on the Table
of the House. [Placed in Library. See No.
LT — 1116/69],

Violation of Foreign Exchange Rules by
Persons in Film Indostry
SHRI K. N. PANDEY :
SHRI ARJUN SINGH
BHADORIA :
Will the Minister of FINANCE be pleased

to state :
(a) the number of cases of violation of

9333.
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foreign exchange rules detected against per-
sons in film industry during the years 1967,
1968 and 1969 upto April ;

(b) the names of persons who have vio-
lated the foreign exchange rules ; and

(¢) the steps taken to check the recurrence
of such cases ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Information re-
garding the number of cases of violation of
foreign exchange regulations by persons in film
industry, detected by the Enforcement Direc-
torate during the years 1967, 1968 and 1969
(upto April. 1969) is being collected and will
be laid on the Table of the Sabha.

(b) Information regarding the names of
persons, who, during the years 1967, 1968
and 1969 (upto April, 1969} have been either
penalised by the Director of Enforcement or
have been convicted by Courts of Law for
violation of the previsions of the Foreign
Exchange Regulation Act, 1947, is being
collected and will be laid on the Table of the
Sabha.

(c) Where, as a result of the investiga-
tion, contraventions of the provisions of the
Foreign Exchaoge Regulation Act, 1947 are
noticed, necessary action as provided in the
Act is taken against the persons concerned.
The Enforcement agencies continue to be
vigilant and take appropriate action to pre-
vent such violations. The Foreign Exchange
Regulation Act was Jast amended in the year
1965 to make the enforcement of the regula-
tions more effective. Some more amendments
to the said Act, in order to provide, inrer alia
for more stringent and deterrent punishments
to offenders, are under consideration,

Violation of castoms Rules by persoas in
Film Ioduostry

9334, SHRI ARJUN SINGH
BHADORIA :
SHRI JUGAL MONDAL :

Will the Minister of FINANCE be pleas-
ed to state :

(a) the total number of cases initiated by
the Customs Department for violation of
Customs Rules against various persons or
firms in the Indian film industry in 1966, 1967
and 1968 ;

(b) the total number of cases in which
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prosecutions have already been launched with
their names ;

(c) whether there are certain cases where
even show cause notices have not been pre-
pared or presented in the court ; and

(d) if so, the reasons for the delay in
i’ﬂiﬁlli'ﬂ‘ pro ings g t the
concerned in the flm industry 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAL : (a) to (d). Informa-
tion in this regard is being coftected and will
be laid on the Table of the Sabba.

Wrliten Answers

P

Persons Going Abread for Medical
Treatment

9335. SHRI KANWAR LAL GUPTA :
Will the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Question
No. 6587 on the 16th April, 1969 regarding
persons going abread for medical treatment
and state :

(a) whether those 50 cases were recom-
mended either by the Director-General of
Health Services or the Civil Surgeon for
treatment outside India when their treatment
was possible within the country ;

{b) the amount of foreign exchange that
was sanctioned to each one of those persoms ;
and

(c) the steps Government propose to
take to stop such trips in Ffuture ?

JMAY 12, 1989

1

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : ra) No, Sir.

(b) Only in two cases yjz. Shri and Smt.
K. P.S. Meoon, foreign exchange to the
extent of £. 25[- each was sanctioned for
incidental expenses.

(c) As the visits were to be covered by
hogpitality of the acceptable type it is not
proposed to prevent such visits.

Frivien Answirs

Ecomemic Aid givem by India te Foreige
Couptries

9336. SHRI SHIVA CHANDRA JHA :
Will the Minister of FINANCE be pleased
to state :

(a) the total ecopomic aid that India
gave to foreign countries in 1968 ;

(b) the names of those countries and the
amounts of aid given to them separstely in
1968 and for what purposes, country-wise ;

(c) the total interest that India got from
those counfries tn 1968, separately country-
wise ; and

(d) the estimated economic and’ #inancial
loans and aids that would be given to foreign
countries in 1969 by India ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b}. A state-
ment giving the information is laid on the
Table of the House.

STATEMENT
S.No. Name of the country  Amount of aid  Purpose for which aid given
sanctioned  in
1968-69
(Rs. lakhs)

1. Bhutan 447.00 Grants for financing the
development projects and
for flocd relicf damage.

2. Sikkim 201.60 " »

3. Nepal 1200.00 Aid for completion of various

P —

projects.

This does not include facilities providded under Technical Assistance programmes.

(c) During the 1968, India received as
interest (i) Rs, 4,68.390 on two loans of
Rs, 2 crores and Rs. 5§ crores granted to the
Government of Ceylon in 1966 and 1967 res-

pectively, and (ii) Rs. 1,16,766 from H.M.G.
Nepal on a loan of Rs. 1 crore given to them
in 1964.
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(d) The total budget provision for 1969-
1970 Is Rs. 37.74 crores. This would cover
assistance to Bhutan, Nepal and Sikklm and
suoch other Government to Government
credits as may be agreed to in respect of
amy other individual countries.

Agreememt with Foreign Countries for
Avoidance of Uonble Taxation

9337. SHRI SHIVA CHANDRA JHA :
Will the Minister of FINANCE be pleased to
state :

(a) whether it i a fact that India has
entered into agreements with foreign countries
for the avoidance of double taxation ;

(b) if so, with which countries and the
details thereof ; and

(c) the countries with which such agree-
ments have not been finalized and the reasons
therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) The Government of India have
entered into agreement for the avoidance of
double taxation of income with the following
countries :

Pakistan, Ceylon, Switzerland, Sweden,
Denmark, Norway, Japan, Federal
Republic of Germany, Finland, Austria,
Greece and Romania.

The Agreement of Switzerland is applic-
able to earniugs of enterprises operation
gircraft and the agreement with Romania is
applicable to the earnings of entrprieses
operating aircraft and ships in international
traffic. All the remaing agreements ure com-
prohensive ;. g, they cover incomes from all
sources.

The basic principles which are being
followed by the Government of India in con-
cluding agreement for the avoidance of double
taxation of income are broadly as follows :

(i) The country in which the income
from any source arises will be entit-
led to tax that income ; if such
income is also tsxable in the other
country under the operation of its
laws, the burden of relieving double
taxation is to be borne by that
other country.

In relieving double taxation of its
residents on their intome which has

(ii)
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borne tex in India, the other coun-
try should give credlt not only for
the tax actually levied in India on
such income but also for the tax
which is spared by India under the
special provisions in the Indian
taxation laws for the grant of ex-
emptions or tax rebates to encourage
foreign investment and promote
new industrial ventures in India.
Instances of such special provisions
are : the exemption from tax of non-
residents on the interest received
by them on moneys lent or credit
facilities granted to Indian industrial
undertak ings for purchasing capital
plant and machinery or raw mate-
rials abroad ; deduction of “deve-
lopment rebate” from the business
income liable to tax at a certain
percentage of the cost of new
machinery or plant. installed by the
tax-payer for his business ; five year
“tax holiday™, i.e., a 5-year exemp-
tion from tax of industrial under-
taking newly established in India on
their profits upto 67/, per annum of
the capital employed in the under-

These agreements are published in the

Gazette of India and copies are also laid

from time to time on the Table of both

Houses of Parliament for the information of

Honourable Members.

(c) Comprehensive agreements with
U.S.R. and France. and a limited agreement
with Lebanon apphcable to earnings from
aircraft, have already been signed at Govern-
ment level. These agreements will come into
force after certain formalities have been com-
pleted. Negotiations with the Government
of Italy for the conclusion of a limited agree-
ment applicable to ecarnings from aircraft
have been finalized and the agreement is
expected to be signed shortly. Agreements
with Belgium, U.K, and U.5.A. are at vari-
ous stages of negotiations. Action has also
been taken to negotiate such agreements with
some other countries.
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Produttion and Import of Synthetit Rubber

9338, SHRI SHIVA CHANDRA JHA:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whethor it is a fact that' Mdis Has
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made progress in the production of synthetie
rubber ;

(b) if so, thé details thereof, year-wise ;
(c) if not, the reasons therefor ; and

(d) whether any synthetic rubber is im-
ported into ihe country and, if so, how much
in 1968 and the foreign exchange spent
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes.

(b) The yearwise production of synthetics
rubber manufactured by the Bareilly unit of
M/s. Synthetics and Chemicals Ltd. since its
inception are as follows :

Year Tonnes
1963 6,958
1964 11,802
1965 14,313
1966 15,589
1967 21,843
1968 25,187
Total : 95,692

(c) Does not arise.

(d) Yes. 2446 tonnes for a value of
Rs. 146, lakhs.

Alleged Smuggling by Sbri Naipamal
Poonjaji Shah of Bombay

9339. SHRI BENI SHANKER
SHARMA :
SHRI DEVEN SEN :
Will the Minister of FINANCE be pleas-
ed to state :

(a) whether it is a fact that one
Nainamal Poonjaji Shah of Bombay, was
arrested in or about the third week of April,
1969 for his alleged smuggling transactions
running into crores of rupees by the Enforce-
ment Brsnch ;

(b) whether it is a fact that some politi-
cal leaders are behind him and are trying to
get him out of the clutches of the Investigat-
ing Officers ; and

() il so, the steps, if any. which Govern-
ment are taking to see that the best Officers

- are put on the job, who would do their duty
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unhampered and undaunted by any political
or other pressure 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Shri Nainamal
Poonjaji Shah of Bombay was arrested on
the 13th April, 1969 by the Customs authori-
ties for suspected contravention of the provi-
siong of the Customs Act, 1962. The extent
of smuggling and other unauthorised transac-
tions will be known only on completion of
investigations, which are in progress.

(b) The Government have no such infor-
mation.

(c) Does pot arise,
Special Treatment to Certain States

9340. K. P. SINGH DEO : Will the
Minister of FINAMNCE be pleascd to state :

(a) whether it is a fact that the Planning
Commission has recommended special treat-
ment to certain States to anable them to
overcome their resources difficulties ;

(b) if so, the salient features of the
recommendations made by the Planning Com-
mission and the names of the States for
whom special treatment has been recommend-
ed ; and

(c} whether Government have agreed to
the recommendations made by the Planning
Commission ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (c). The Plann-
ing Commission has not any specific recom-
mendation. However, they had brought to
Government’s notice that five States yiz,
Assam, Jammu and Kashmir, Nagaland,
Orissa and Rajasthan are likely to have non-
plan dificits during the Fourth Plan period,
even after taking into account additional
resource mobliisation by them and that the
matter needs to be considered. Government
propose to examine the financial position of
these Statas after the 5th Finance Commis-
sion's recommendations regarding the devolu-
tion to the States during the Fourth Plan
period are available.

Gherap in NNDM C.

9341. SHRI DEVEN SEN :

SHRI ONKARLAL BERWA ;
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SHRI RAMCHANDRA J.
AMIN :

SHRI GUNANAND
THAKUR :

SHRI YASHPAL SINGH :

SHRI KIKAR SINGH :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether the New Delhi Municipal
Committee President was gheraoed by a group
of Municipal stall holders of Delhi for more
than five hours in his office on the 18th
April, 1969 :

(b) if so, whether the dem.nd for reduc-
tion of rent of shops allotted to them will be
considered by Government ; and

{c) the other steps which Government
propose to take to redress their grievances ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
5 MURTHY) : (a) Yes.

(b) and (c). The matter is reported to be
sub-judice

Delhi Municipal Corporation Hospllals
and Dispensaries

9342. SHRI N. R. DEOGHARE :
SHRI TULSIDAS DASAPPA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that most of
Delhi Municipal Corporation hospitals and
dispensaries do not have even primary and
essential drugs and indents for such drugs
are drastically cut without any reasons ;

(b) if so, the reasons therefor ; and

(c) the action which Government pro-
pose to take to remedy the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S MURTHY): 1a) to(c). All essen-
tial drugs are provided in Delhi Municipal
Corporation hospitals and dispensaries from
the Central Medical Store. Indents recgiv-

VAISAKHA 22, 1891 (SAKA)

Written Answers 190

ed from different institutions are considered
keaping in view the factors like indoor beds.
average O.P.D. attendance, nature of the
institution and awailability of funds. Some
funds are kept at the disposal of the Medi-
cal Officer-in-Charge of the institution to be
spent on the purchase of drugs locally. In
addition, each and every institution is pro-
vided with imprest money which can be spent
on emergency purchase of drugs.

Oil Drilling at Bodra in West Beagal

9343. SHRI INDRAJT GUPTA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether he had stated in Calcutta
on the 27th March, 1969 that new drilling
rigs would be sent to West Bengal to enable
resumption of Qil drilling work at Bodra,
under Port Canning Project of the Qil and
Matural Gas Commission ;

(b) if so, whether such new rigs have
been sent ;

(c) whether it is a fact that work at
Bodra continues to be at a standstill, and
the existing rigs are being dismantied for
storage ;

(d) whether some of the Project em-
ployees have been given retrenchment notices;
and

(e) whether, it has been decided since
the 27th March, 1969 to close down the
drllling operations at Bodra ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
((SHRI D. R. CHAYAN) : (a) No.

(b) Does not arise.

{c) The existing rig is still engaged in
testing the well at Bodra. When the testing
is over, the rig is to be dismantised for re-
pairs and storage until it is required for
drilling another well.

(d) Yes, some of the surplus contingent
hands have been served with notices.

te) Drilling operations have been sus-
pended till other structures worth testing by
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Allegation Ageinst A.5.1. of G.R.P.
Jai Nagar (Bihar) Regarding
Smuggling

9345, SHRI BHOGENDRA JHA :
Will the Mintster of FINANCE be pleased
to state :

(@) whether it is a fact that there are
serious allegations of aiding and abetting
smuggling of contraband ganja and other

between Nepal and India agminst the
AB.L of G.R.P.,, Jai Nagar, Bihar ;

(b) whether lecaflets etc. have also been
published about the same by Shahabuddin
Ansari and others ; and

(e) if so, whether Government have made
or are going to make an inquiry into the
allegations and take appropriate action in the
matter 7
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE :(SHRI
MORARIJI DESAI); (a)to (ci. The in-
formation is being collected and will be laid
on the Table of the Sabha as soon as possi-
ble.

Written Answers

Failure of Generator Units at Barsuni

* 9346. SHRI BHOGENDRA JHA :
Will the Minister of IRRIGATION AND
POWER be pleased to refer to tha reply
givin to short Notice Question No. 15 on
the 18th April, 1969 and state :

(a) when the two generating units under
installation and the transmission line between
Gaya and Barauni will start working ; and

(b) the steps proposed to be taken to
prevent future breakdowns and whether any
responsibility has beep fixed for the break-
down 7

THE DEPUTY MINISTER 1IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) The two generating units (50
MW each) now under installation at Barauni
are expected to be placed in service by June,
1969 and March, 1970 respectively. The 132
kV transmission line between Gaya and
Barauni is expected to be in operation by end
of June, 1969,

(b) With the commissioning of the first
50 MW unit and the transmission lipe bet-
ween Gaya and Barauni, by June, 1969 the
breakdowns in the power supply in Morth
Bihar are expected to be eliminated.

As the frequent breakdowns in the power
supply in North Bihar has been mainly due
to isolated operation of the Barauni thermal
power station, the question of fixing responsi-
billty for the breakdowns does not arise.
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Lay out of Krishan Nagar, Delhi

9348. SHRI HUKAM CHAND
KACHWAI : Will the Minister of HEAL-
TH AND FAMILY PLANNING AND
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WORRS, HOUSING AND URBAN DEVE-
LOPMENT be pleased to state :

(a) whether it is a fact that Krishan
Nagar in Shahdara Zone, Delhi, is anap-
proved colony ;

(b) whether the lay out plan of that colony
was duly approved from its inception by the
competent locol bodies ;

(c) whether Government are aware that
a large number of plots or portions thereof
in that colony have been earmarked along
one side only for public purposes, including
road widening, under the Master Plan and
no construction thereon is permitted ; and

(d) whether in several cases "road widen-
ing is proposed on strips of roads least con-
gested ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
ANO URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a)to (d). The infor-
mation is being collected and will be laid on
the Table of the Sabha.

Rord Wlde-ﬁc in Krishan Nagar

Colony (Delhi)
9349. SHRI HUKAM CHAND
KACHWALI : Will the Minister of HEAL-

TH AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN DEVE-
LOPMENT be pleased to state :

(a) whether it is a fact that the policy
of the Delhi Municipal Corporation regard-
ing road widening is mot to disturb the exist-
ing structures ;

(b) whether Government are aware of
the recommendations of the Shahdara Zonal
Committee and the Standing Committee of
the Delhi Muncipal Corporation that no
road widening was mnecessary in Krishan
Nagar Colony in Shahdra, Delhi ;

(c) whether Government still
road widening desirable in this
and

(d) if so, the reasons therefor, and, if
not, whether Government propose to release
the plots or portions thereof for construc-
tion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B, 5. MURTHY) : (a) to (d). The infor-

consider
colony ;
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mation is being collected and will be laid on
the Table of the Sabha.
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Central Tax Collections

9352, SHRI INDRAJIT GUPTA :
SHRI RAM AVTAR SHARMA:

Will the Minister of FINANCE be pleas-
ed to state :

(a) whether Central tax collections have
fallen by Rs. 46 crores over the revised esti-
rnahu.for 1968-69 ;

(b} if so, how much of this decrease was
on account of (i) excise duties, (ii) income-
tax, and (iii) corporate tax ;

(c) the reasons for the shortfall ;

(d) the extent to which it will be reflect-
ed in the current year's estimated deficit of
Rs. 260 crores ; and

(e) whether any steps are being taken
and if so, what, for tightening up the tax-
collection machinery ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (c). The final
figures of revenue realisations during 1968-69
from Central taxes and duties, yjz. Income-
tax (including Corporation-tax), Estatate
Duty, Wealth-taz, Gift tax, Expenditurc-tax
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and Customs and Central Excise duties, are
not yet available. However, from the availa-
ble departmental provisional figures of realisa-
tions, it is seen that the shortfall is not of
the order of Rs. 46 crores but about Rs. 21
crores.

There is no shortfall in realisations from
Income-tax (including Corporation-tax) and
on the other hand, the final figures are likely
to be slightly higher than the provisional
figures. There appears to be a soortfall of
about Rs. 20 crores under Central Excise
duties, but this shortfall is likely to be large-
ly made up, since usually the final figures are
higher than the provisional figures.

(d) Even if there is a shortfall, it is like-
ly to be only marginal and will not material-
ly affect the estimated deficit of Rs. 260
crores.

(¢) Does not arise in the context of this
question in view of the reply to parts (a) to
(c). It may be mentioned, however, that the
Government constantly endeavour to tone
up and improve the efficiency of the tax
collection machinery and vdrious steps have
been taken and are being taken in that direc-
tion.
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Participation of Scienlists Working in
all India lostitute of Medical Scicoce,
New Delbi in International
Conferences

9354. SHRI ZULFIQUAR ALI KHAN:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether distinguished Scientists work-
ing in the All India Institute of Medical
Sciences, who receive invitations to parti-
cipate in International Scientific Conferences
and who are invited by Scientific Institutions
of repute abroad to deliver lectures or parti-
cipate in research programmes and who have
been permitted by the academic and other
authorities of Medical Institute, are further
required to undergo scrutiny by Government
before they are permitted to accept such
invitations ;

(b) if so, the reasons therefor ; and

(c) the criteria for accepting or rejecting
the applications from such Scientists ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) Yes.

(b) For the purpose of deputation/dele-
gation abroad, the employees of autonomous
institutions are treated on the same footing
as the Government employees.

(c) An application is accepted if the de-
putation is likely to serve the interest of the
Institute and not that of the individual.
Otherwise it is rejected.

‘Mode of Payment of Amounts Exceed-
ing Rs. 2,500

9355. SHRI KANWAR LAL GUPTA :
Wwill the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that payment
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execeding Rs. 2,500 will have to be made
either by cheque or by bank draft after the
promulgation of the Income-tax (Amendment)
Rules, 1969 for practically all business tran-
sactions ;

(b) if so. the details of the representa-
tions, if any, r:ceived by Government from
the business community against this amend-
ment ;

(c) the action taken by Government on
these représentations

(d) whether there are misgivings in the
public mind on the interpretation of this
amendment ; and

(e) if so, Government's reaction there-
to ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DEFAI): (a) Under the pro
visions of section 40A(3) of the Income-tax
Act (introduced by Finance Act, 1968), in
computing the profits and gains of a business
or profession, no deduction will be allowed
for any expenditure for which payment is
made after 31.3.1969 in a sum exceeding
Rs. 2,500, unless such payment is made by a
crossed bank cheque or ciossed bank draft.
The word ‘expenditure’ in this section covers
all payments for the purchase of goods, as
also payments for services, for which deduc-
tion is claimed in the computation of profits
and gains of business or profession. It is,
however, provided that the disallowance under
this section shall not be made in the cases
and circumstances to be notified in the In-
come-tax Rules. These exceptions were
notified in the Gazette of India Extraordinary
under S5.0. No. 624 dated 14th February.
1969, after considering the comments received
from the public on the earlier draft notifica-
tion. The aforesaid rules and a corrigendum
thereto (notified on 25.3.1969) were laid on
the Table of the House on 3rd March, 1969
and 21st April, 1969, respectively.

(b) The rules notified on 14.2.1969 were
finalised after taking into consideration the
views and suggessions of Chambers of Com-
merce and various other bodies of trade and
industry on draft rules notified earlier on
269.1668. Since the rules were notified on
14.2.1969, representations have been received
by the Government secking clarifications on
the scope of the provisions of section 40A(3)
and the rules framed thereunder. It has also
been represented that the said provisions
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would binder normal trading activities especia-
Ily in the rural centres and the Government
have been urged to withdraw or modify the
said provisions.

{c) A Press Note was issued on 2.5.1969
clarifying the points raised by various Cham-
bers of Commerce, associations and bodies.
regarding the scope of the provisions of
section 40A(3) and the rules framed there-
under.’ .A copy of the Press Note dated
2.5.1969 is laid on the Table of the House.
[Placed in Library. See No. LT-1117/69).
Replies are also being sent to individual
queries received from time to time.

(d) and (e). The object of the provisions
contained in section 40A(3) is to put a curb
on the circulation of unaccounted money
and help to channel through the banking
system transactions involving large amounts
in businesses and professions. Government
are of the view that these provisions will not
affect trading acttvities adversely since the
exceptions provided in the rules adeguately
take care of all genuine difficulties.

Writen Anawers

Smuggling of Gold and Contraband Goods

9356. SHRI D, N. PATODIA :

SHRI N. K. SOMANI :

Will the Minister of FINANCE be pleas-
ed to state :

(a) whether itisa fact that smuggling
of gold and other contraband goods has
increased recently ;

(b) if so, the total amount of gold seized
during the last two months ; and

(c) the mode of disposal of this gold and
the total income to Government on this
account during the last three years ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) There is no reliable
basis showing that smuggling of gold and other
contraband goods has increased recently.

(b) and (c). Information in this regard
is being collected and will be laid on the
Table of the Sabha.

Consiruction of a Crude Oil Grid

9357. SHRID. N. PATODIA : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that because of
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the priority given to the construction of a
Crude 0Oil Grid, the construction of a gas
grid in Gujarat will be further delayed ;

(b) the schedule for the comstruction of
the crude oil grid and the investment requir-
ed ; and

(c) whether it is possible to undertake
both the works simultaneously 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) ONGC has
at present no formal plan for having a gas
grid.

(b) The construction of a crude oil
pipeline connecting the Kalol and ‘Nawagam
oil fields to Koyali refinery has been started.
The Nawagam-Koyali section of the pipeline
is expected to be completed by about Novem-
ber, 1969 and Kalol-Nawagam section is ex-
pected to be completed by February, 1970.
The total investment on this pipeline is ex-
pected to be Rs. 435.47 lakhs.

(c) The two grids are quite independent
of each other. If it is found necessary to
extend the existing gas lines so as to form a
grid, this will be done.

Survey of Smuggling on the Indo-Nepal
Border

9358. SHRI D. N. PATODIA : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that Government
bave recently conducted a survey of the
modus operandi of the smuggling that is
being carried out in the Indo-Nepal border ;

(b) if so, the detalls thereof ;

(c) the annual loss according to the
survey that the country is suffering as a
result of the smuggling of goods ; and

(d) whether Government have in the
light of the findings of the enquiry introduced
special measures to combat the situation ?

THE DFPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Phough trends
of smuggling across Indo-Nepal border and
the modus operandi are kept under constant
review, there has been no official survey,
thereof.

(bltold] Mlherehuhnnno survey,
furnishi ils thereof and takipg action
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thereon does not arise. However, to put
down smuggling across the Indo-Nepal

border, several measures have been taken
including employment of additional staff,
better coordination of the activities of the
different organisations functioning on the
border and enforcement of the provisions of
the Customs (Amendment) Act, 1969.

Shares of Indian Iron and Steel Company

9359, SHRI INDRAJIT GUPTA : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that, instead of
disposing of the Indian Iron and Steel Com-
pany shares cornered by them recently, the
Goenkas have actually been acquiring more
shares, contrary to the assurance given by
him in Parliament ;

(b) if so, whether it is also a fact that
about Rs. 10 crores worth Indian Iron and
Steel Company shares have been cornered up-
to-date ;

(c) whether Government have any infor-
mation as to how these operations are being,
financed on such a large scale, and the role
therein of the Punjab National and other
banks ; and

(d) the action which the Company Law
Board propose to take in this regard ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE |SHRI
MORARJI DESAI): (a) and (b). Shri
Ram Nath Goenka snd his associates were
carlier reported to have acquired seventy to
eighty lakhs equity shares out of 248 82 lakhs
equity shares in the Indian Iron and Steel
Co. Ltd. Precise information as to the upto-
date holdings of the Goenka group in the
Company is not, } , available. Certain
enquiries were made by the Reserve Bank of
India on the reports of alleged acquisition of
more Indian Iron shares by the Goenka
group ; but no firm conclusion could be
drawn from the available records.

(c) While Government has no precise
information, the Goenka group was under~
stood to have utilised bank finances as also
funds of certain companies for acquisition of
the Indian Iron shares. He was also report-
ed to have arrangements with some brokers
to hold shares on his bebalf. The total
advances made by the Punjab National Bank
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against Indian Iron shares to the Goenka
group amounted to about Rs. 57 lakhs. In
addition, another Rs. 50 lakhs were given by
the said bank in August, 1958, with the
approval of the Reserve Bank to two parties
to enable them to purchase part of the share-
holdings of the Goenka group. The total
amount of advances by the said bank against
Indian Iron shares thus aggregated to Rs. 107
lakhs. Out of this, the present outstanding
is reported to be Rs. 47 lakhs, excluding
interest. Up-to-date information about such
advances made by other banks is not readily
available. However, all these banks were
advised by the Reserve Bank in 1967 to fix a
repayment programme for advances exceeding
Rs. 5 lakhs against Indian Iron shares and
the banks have complied with the said ins-
truction. Reserve Bank’s enquiries do not
indicate the existence of any bank support to
Shri Goenka's alleged further purchases.

(d) In the absence of full particulars
about the shares acquire by the Goenka
group, the company Law Board finds it diffi-
cult to take any action under Section 250 of
the Companies Act. However, the Board
has dectded to have a thorough inspection of
books of accounts of a company under the
control of Shri Ram Nath Goenka.

Wrltien Answers

Dearpess Allowance to Central Government
Employees

9360. SHRI YAJNA DATT SHARMA ;
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Government
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bave decided not to increase the dearness
allowance of the Central Government
employees in future ;

(b) whether it is a fact that with this
end in view, Government have excluded
milk and ghee from the list of essential com-
modities which were taken into account for
the purposes of calculating price index on
the basis of which Dearness Allowance of
the Central Government employees was
increased ; and

(c) if so, the reaons for excluding these
commodities from the list of essential com-
modities ?

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Mo, Sir.

(b) No, Sir.

(c) Does not arise.

Release of Foreign Exchange

9361. SHRI YAJNA DATT SHARMA :
Will the Minister of FINANCE be pleased
to state the amount of foreign exchange that
was released to Mintsters, students, officials,
businessmen, to persons going abroad for
medical treatment, to persons going abroad
for pleasure sake and to film people during
the years 1966, 1967 and 1968 separately ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): A statement giving
the information in respect of foreign exchange
released for studies, business travel, medical
treatment, pleasure trips and to film people is

STATEMENT
(Figures in Lakhs of Rupees)
S.No.  Particulars - 1966 1967 1968

1. Students 542 592 540
2, Business travel 223 362 434
3. Medical treatment (inclusive of exchange

released to attendants) 43 54 46
4.  Pleasure trips abroad Nil Nil Nil
5. Film people (for export promotion,

participation in film festivals, location

shooting of films etc.) 1.78 3.81 3.39

Informotion in respect of Ministers and officials is being collected and will be laid on

the Table of the House.
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Okhla Weir

9362. SHRI N. R. DEOGHARE : Will
the Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether it is a fact that a new bar-
rage downstream of the existing Okhla (Delhi)
Weir is to be constructed ;

(b if so, when the work is likely to be
completed ;

{c) the mode of financing the project ;
and

(d) the States which will be benefited ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (c). To cater to the
requirements of U P. and Haryana as well as
for the other needs in connection with the
Delhi Water Supply Scheme, it has been
proposed that a new barrage may be cons-
tructed downstream of the existing Okhla
Weir. The proposal is under examination
by the respective State Governments as well
as at the Centre,

(d) Haryana, Rajasthan, Uttar Pradesh
and the Union Territory of Delhi.

Lift Irrigation Schemes in U.P.

9362-A. SHRI VISHWA NATH
PANDEY : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether lift irrigation schemes have
been submitted by the Uttar Pradesh Govern-
ment for approval and aid by the Centre ;
and

(b} if so, the details thereof and the
Centre’s decision thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER {SHRI SIDDHESHWAR
PRASAD) : (a) and (b). The Government
of Uttar Pradesh had submitted the following
ten lift irrigation schemes for approval :

1. Zamania Pumped Canal Project.

2. Dalmau Pumped Canal Project.

3. Bhopauli Pumped Canal Project.

4, Tons Pumped Canal Project.

5. Ren Pumped Canal Project.

6. Ora Pumped Canal Project.

7, Bhitaura Pnmped Canal Project.
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8, Sultanpur Pumped Canal Project.
9. Kishanpur Pumped Canal Project.
10. Augasi Pumped Canal Project,

The Planning Commission have approved
the following schemes :

1, Zamenia Pumped Canal.
2. Dalmau Pumped Canal.

3. Bhopauli Pumped Canal.
4, Tons Pumped Canal.

The remaining six schemes are under
technical examination in the Central Water
and Power Commission in consultation with
the State Government.

The approved schemes are financed as
part of the State Plan.

Charges against Birla Group of Concerns

9362-B. SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that according to
the official papers placed before Parliament
by Government, 47 of 93 charges against the
Birla group of concerns related to this Minis-
try ; and

(b) if so, how many of them relate to
the period when he has baen the Finance
Minister ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Presumbaly the reference is to
the tabular statement laid in Parliament with
regard to the allagations contained in the
memoranda submitted by Shri Chandra
Shekar, Member, Rajya Sabha, against the
Birla group. The total number of allegations
listed in the said statement is 93, out of
which 44 (and not 47), as would be seen
from that statement. relate to the Ministry
of Finance. -

(b) Many of the 44 allegations are of
general nature and cannot be related or con-
fined to any particular period of time. A
few others pertain to periods which cover
the tenoures of office of more than one
Finance Minister. On the basis of the
period, which is either specifically mentioned
in the allegation itself or which can be iden.
tified with reference to the specific event
cited in the allegation, there are onmly 6
allegations and parts of 2 allegations which
can be said to relate to the periods of time
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that fall wtthin the period in which the
present Deputy Prime Minister had in the
post held or is at present holding the port-
folio of Finance.

Income-Tax Arrears Due From Firms of
Imphal Question

9362-C. SHRI M. MEGHACHARDRA :
Will the Minister of FINANCE be pleased
to state the amount of Income-tax arrears
standing against the following firms of
Imphal as at the end of years 1967-68 and
1868-69, namely (i) Messrs Jamunalal Mangi-
lal & Co.; (ii) Hardwire Exchange,
Imphal ; (iii) Nagaland Hardware Stores ;
and (iv) James Engineerings ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAl): The requir-

ed information is not readily available. It is
being collected and will be laid on the Table
of the Sabha as early as possible.

Regervation for Scheduled Castes/Scheduled
Tribes in State Bank of India

9362-D, SHRI 5. M. SOLANKI : Will
the Minister of FINANCE be pleased to
state :

(a) whether the rules regarding reserva-
tion for Scheduled Castes and Scheduled
Tribes have been observed by the State Bank
of India in all the States ;

(b) if so, the percentage of Scheduled
Castes in all the branches of the State Bank
of India in Gujarat State ;

(¢) if mot, the reaction of Government
thereto ; and

(d) the steps taken for implementation
of the rule regarding reservation ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI : (a) The rules laid
down by the Government of India regarding
reservation of vacancies for Scheduled Castes
and Scheduled Tribes candidates are being
observed in the State Bank of India in
respect of direct recruitment to the clerical
and subordinate cadre. The rules are being
enforced uniformly all over India.

(b) The percentage of Scheduled Castes
and Scheduled Tribes employees in the
Abmedabad Circle of the State Bank which
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covers all the branches of the bank in
Gujarat State was 3.6 per cent as at the 31st
December, 1968.

(c)and (d). Do not arise in view of
what has been stated at (a) above.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

Reported refusal to Isrme] to attend
Dr. Zakir Hugain's funercls
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THE DEPUTY MINISTER IN THE
MINISTRY OF EBXTBRNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : Mo
advance intimation had been recelved from

the Israeli Consul in Bombay that the Con-
syl wished to participate in the fungral
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rites of the late President Dr. Zakir Husain-
The Israell Vice Consul gave the intima-
tion of his arrival in Delhi late on the mor-
niog of 5th May 1969 and saw the Chief of
Protocol after 3 P. M. The Vice Consul
enquired whether he could lay a wreath
and whether it would be possible for him
to join the funeral procession from Rash-
trapati Bhawan,

The Chief of Protocol explained to the
Vice Consul that the Lylog-in-State had
ceased at 1 P. M. He could not lay a
wreath at that late hour, but he could do
so at the grave the following morning
along with the other foreign dignitaries who
bad not been able to lay a wreath In time.
It was also explained to him that the
Diplomatic Corps was not joining the
funeral procession and that as no intimn-
tlon had been received earlier from Conb-
sular Heads of Posts accredited outside
New Delbl and who had po diplomatic
representation in the Capital, no provision
had been made for them to be present at
the burial. In view of the late hour it
would be extremely difficult to make any
special arrangement for the Israell Vice
Coosul.

The Vice Consul of Israel appeciated
the position and thanked the Chief of Pro-
tocol for the information. He stated that he
would go the following morning and place
a wreath at the grave of the late President
Zakir Husain, Since the Vice consul had
been good enough to call on the Chief of
Protocol, the Chief of Protocol suggested
that as a special case the Vice Consul
could attend tbe ‘Namaz-e-Jenaza' at Rash-
trapati Bhawan.

It will, therefore, be seen that while
the Chief of Protocol tried to assist, it was
really too late for him to do anything more
for the Israel Vice Consul.

SHRI M. L. SONDHI (New Delhi) :
It is a cock and bull story. But who is
the cock and who Is the bull ?

SHRI BAL RAJ MADHOK 1 One is
cock and the other is bull and the story
is called the cock and bull story.

Here the question involved has two
aspects—one is the aspect of pational in-
terest and the other is the question of
international courtesies and proprieties.
So far as national interests are concerned,
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West Asia Is a very important reglon for
us. The war there has cost us most and
the closure of the Suez Canal is costing us
more than Rs. 30 crores every year in the
form of increased freight. Therefore, it
should be in our interest to see that peace
prevails In this region and that can be
done only if we pay the role of a peace-
maker and not A war-monger. 1 am very
sorry to say that the role that the Goven-
ment of India is playing in West Asia is
incompatible with our own professions and
goes against our national interests. We
have been taking a very very partisan view
and we have been supporting the Arabs ;
who have been taking us to granted all
along the line.

SHRI M. R. MASANI (Rajkot) : They
are agents provocateurs.

SHRI BAL RAJ MADHOK: How frien-
dly the Arabs are was made very clear dur-
ing the 1965 war. We know that Arabs are
in the Russian pocket. Now, with the shift
in Russian policy, when Russia is golog
pearer to Pakistan, the Arabs will also
bhave to go nearer Pakistan. Therefore,
our national interests would demand that
Indla should play the role of a peace-maker
and mediator and not a war-mooger and
that in West Asia region we should not
take a partisan view, on the other hand, we
should have friendly relations with Israel.
Israel is a conutry which has all along been
friendly to us. Last year, when we contes-
ted for a seat in the Security Council, the
Arabs put up their own candidate, eéven tho-
ugh it was our turp, and it was with the belp
of Israel, who gave us not only their vote
but canvassed for more votes for us, that we
were able 10 ger a seat in the Security Coun-
cil in spite of the opposition of the Arabs.
In view of all this. it is high time that the
Government of India changes its policy
towards Isreal and makes friends with that
country. This policy of making cnemies
all aloog the line should stop.

MR. SPEAKER : No doubt you are
raising a very important point. But the
Calling Attention only relates to partici-
pation in the funeral ceremony of the late
Dr. Zakir Hussain.

SRRI BAL RAJ MADHOK : So, from
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the polnt of view of national interest, the

policy that we have been following towards
West Asia is very wrong. We should
builld bridges with Israel. We should not
allow ourselves to be dictated to by the
Arabs, so far as our policy in West Asia is
concerned ; particularly when there are
countries like Iran and Turkey, which are
Muslim countries, which have the closest
relations with Israel, why can't we ?

The other i$ the question of internation-
al courtesy and propriety. When ws have
allowed even the enemies of this country
like Communist China to place wresaths
on the body of the late President, when
the representative of Pakistan who bas
come has been given undoe prominence on
the All Indla Radio, when even a traitor
ilke Shri Sheik Abdulla was given promi-
nence on the All India Radio, on the other
side, here is a country and a people which
has all along been friendly to us and this
is the treaiment we give to them. When
Shastriji died, they came and joined the
funeral ; when Nebruji died, they came
and joined the funeral. This time their
Consul was ill and so he sent his Vice-
Consul. He came here and contacted the
Qovernment of India at 10 a. m. Between
10 A. M. and 1 P. M. was quite a long time
when they could have taken a decision and
allowed him to place a wreath on the dead
body of the late Dr. Zakir Hussain. Ins-
tead of doing any such thing, they deli-
berately avoided taking a decision and they
did not allow bim even to join the funeral
procession. Twis is a deliberate discour-
tesy oot only to the eovoy and govern-
ment of Israel but also to the people of
israel and the people of India, who are
known for their civilised bebaviour. We
know that in mourning. in ghami, all diff-
ercnces are forgotten. But bere is a case
where people who have come to partici-
pate in the gham| were not allowed to do
30,

And this is not the first incidest of
this type. Some time back, when Presi-
dent Zalman Shazar wanted to visit our
country, we refused him permission. Then,
when their Consul wanted to give a ban-
quet, we did not give them permission.
This is the third discourtesy we have shown
to them.

Ip view of all this, I want to put somg
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specific questions and I would expect the
hon. Minister to give me specific answers
to those question. Firstly, was it a slip or
over-zeal of any officer of the Ministry of
External Affairs or it was a deliberate po-
licy of the Government ?

If it was a case of slip on the part of
any officer, what action has been taken
against him. Secondly, may 1"know whe-
ther the Goveroment will reconsider its
policy towards West Asia and stop taking
sides in Arab Israell conflict so that we may
be able to play a role of peace-maker and
bring about peace in that troubled region ?
Thirdly, 1 would like to know whether the
Government are prepared to extend, if we
cannot have full diplomatic relations with
Israel just now, the same courtesies and the
same privileges which we have extended to
G. D. R. and allow them to shift their
Consular Office to Delhi so that such
things can be avoided in future. Lastly,
may | know whether the Government will
express regret to the people of Israel and
Government of Israel for this, if I may
take a charitable view, inadvertant discour-
tesy shown to them 7

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : MR.
Speaker, Sir, ...

SHRI M. L. SONDHI :
there be an advance information
case of deaths ?

43

How can
in the

MR. SPEAKER : The body was lying

in Suate for three days.

SHRI DINESH SINGH: 1 thought
we were discussing a serious matter, which
did not merit a childish interruption.

SHRI M. L. SONDHI : Itis & seri-
ous matter. The impertanace of humeour
is to elevate the debate and to give #  sub-
stance  If be does not understand bum-
our and understands only shouting. we
wil shout. He may be a power behind
the threne but be should answar this ques-
tton on merits. It is a question of war
and peace in Middle-East. A small diplo-
matic Incident may escalate into  war.

SHRI DINESH SINGH : Sir, the hoa.
Member raised sevoral matters and [ shall
try to deal with them as briefly m [ cm
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entirely agree with the hon. Member, Shri
Bal Raj Madhok, when he says that we
should assist in bringing peace in West
Asia and he will appreciate the efforts that
we have made in trying to bring peace to
West Asia ......

AN HON. MEMBER : Question.
Anti-semi-

SHRI M. L. SONDHI :
tism is your policy.

SHRI DINESH SINGH : So for as the
question of national interest and diplomatic
behaviour is concerned, may 1 tell him,
through you Sir, that both the pational in-
terest and diplomatic behaviour have been
taken into full conslderation in our rela-
tions with Israel. It is a matter of policy.
According to our rules. Sir, this is not the
occasion so discuss it. 'We had the oppor-
tunity to dicuss it when the demands of
the Ministry were before the House and
1 explained in great deal what our policy in
this respect was.

The hon. Mentioned that there was a
question of discourtesy to the representa-
tive of Isracli Consul in Bombay. May [
say that if there was any discourtesy, it was
on the other side who had ample time to
inform us of any desire that they may have
bhad to participate in the laying of wreaths?
We bad intimations from varlous Govern-
ments from all corners of the world. The
people travelled thousands of miles to get
here. Their intimations bad been received
and they had been duly received at the
airport with full hooours. You, Sir, your-
self had taken the trouble to go to the
airport to receive some of the dignitaries and
some of the Speakers, who came after full
information bad been received......

SHRI M. L. SONDHI You don't
allow Isrealis who are| accredited to you
at Bombay to come here.

MR. SPEAKER : Order, order. The
wholeiHouse is interested to hear the reply.
You cannot disturb like this. Let us hear
the fall reply. I MR. Madhok has got
any point which is not clarified, be will
get up and say, this point has not been
answered. That will be better. Every
minute you get up like this. That is
not proper. The minister has been saying
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[Mr. Speaker]
that intimations bad been given by others.
The body was lying in the State for three
days. He has been explaining that.
(Interruption) 1 am oot answeriog the ques-
tion. 1 am only suggesting that vou should

sit down. Mr. Madhok will ask if there is
any doubt.
SHRI BAL RAJ MADHOK : He

says, there was no iotimation. Let me
correct him. He had the Information. He
reached in the morning and he gave
the information immediately. If he could
not get information earlier, it was because
the Consul himsell wanted to come. Beca-
use he was ill, he sent the Vice-Consul and,
as soon as he came, he informed the Go-
vernment. May 1 know whether four
hours is not ample notice for them allowing
them to lay a wreath there 7

SHRI DINESH SINGH : [ was trying
to explain that a mission situated in India
had plenty of opportunities to send us
advance intimation after the death, not be-
fore the death as one hon. Member tried
to say from there. After that, they had
sufficient opportunity and time to send us
any io intimation. There are a number of
organisations and representatives of govern-
ments in a consular capacity situated out-
slde Delhi and they bad performed due
honours by signiog the books that bad been
placed. The Israel Consul had done that
himself and the necessary facllity existed.
Therefore, there was no question of our
wanting to slight the Vice Consul or to
give any reflection that the Israeli people’s
wish to associate a representative in this
was not taken care of. Had there been...

SHRI RANGA (Srikakalam) :
coming here was not informed 7

SHRI DINESH SINGH :
actly what I am trying to say. There had
been no advance iotlmation. The hon
Member says, and I bave quoted in the body
of the reply......

That is ex-

SHRI BAL RAJ MADHOK 1
wrong. I challenge.

He is

MR. SPEAKER : You yourself said
10 O’ Clock on the third day. Even pre-
suming thal it is correct, 1 would say this.
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The body was lying in State for three days.
And on the third day at 10 0" Clock, he
informed—a person who is living in India
and pot in America or Israel 7

SHRI DINESH SINGH That was
exactly what I was saying. Even at that
late hour, as soon as the Chief of Proto-
col—you will appreciate the tremendous
pressure that had been placed on the Pro-
tocol Division—, who was mostly at the
Airport of or Rashtrapati Bhavan, was
able to receive the Israel Vice Consul, he
extended to him every facility that was
then available to him and he mentloned
that there were other foreign dignitaries
who, because of late arrivals, could not place
wreaths while the body was lying in State
and that arrangements had been made for
them the next morning and that similarly
the Isreal Vice Consul could go there. He
also mentioned to him about the onmly
ceremony, the only rite, that was takiog
place in Rashtrapathi Bhavan and suggested
that be could join that. It was made
quite clear to him that the diplomatic
corps were not joiniog the procession and,
thercfore, there was no question of join-
ing that.

Regarding his going, you will appreci-
ate, there were a number of wvery impor-
tant personges here. Security and other
arrangements had to be made. Wind-
screen cards had already been issued. The
police bad been informed. As the last
moment, t0 try to make any arrangement
would bave been extremely difficult. Ins-
tead of the Israeli Vice Consul getting into
more difficultics without appropriate arran-
goment, this arrangement was suggested
to him and he appreciated that.

I can quite appreciate that some hon.
members would not agree with our policy
about West Asia or Israel. We are quite
willing to discuss that policy. But I
would beg of them pot to mix it up with
something of this nature where the Israel
Consul had ample opportunities to send us
information on any participation that they
wanted.

SHRI BAL RAJ MADHOK : Will
you allow them to shift their Consul's
office to Delbi, so that such things are
avoided in future ? fmesruptions)
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SHRI DINESH SINGH : Two points
bad been raised by Prof. Madhok. One

was whether we would give Israel the same
facilities that we were giving to the trade
representation of G. D. R. May I say that
Israel has a Consul bere which has a higher
Status than the trade representation of the
German Democratic Republic ?

So far as the question of shifting their
office to Delbi is concerned, we have had
occasion to discuss it in this House and
I had expressed ecarlier—the Government
bhad come to that conclusion—that it was
not necessary for them to shift 1heir office
to Delbi.

12.30 brs.

) PAPERS LAID ON THE TABLE
Pgeventjon of Food Adulteration (Amend-
ment) Rules, 1969 and Certified Accos-
ots of the Delhi Development
Autbority

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : On behalf of
Shri K. K. Shab.

I beg to lay on the Table

(1) (i) A copy of the Prevention of
Food Adulteration (Amend-
ment) Rules, 1969, published
in Notification No. G. S.R.
532 (Eoglish version) and G.
S. R. 533 (Hindi version) in
Gazette of India dated the
8th March, 1969, under sub-
section (2) of section 23 of
the Prevention of Food Adul-
teration Act 1964. [Placed in
Library. See No. LT-1090/69. ]

(li) A statement showing reasons
for delay in laying the above
Notification.

12) A copy of the Certified Accounts
of the Deibi Development Autho-
rity for the year 1966-67 together
with the Audit Report thereon,
under sub-section (4) of Section 25
of the Delhl Development Act,
1957. [[Placed in Library. See No.
LT-1091/69).
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Karosene (Fixation of Ceiling Prices)
Second Amendment Order, 1969

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN):

I beg to lay on the Tablea copy of
the Kerosene (Fixation of Ceiling Prices)
Second Amendment Order, 1969, published
in Notification No. G. 8. R. 1040 in Gaze-
tte of India dated the 26th April, 1969
under sub-section (6) of section 3 of the
Essential Commodities Act, 1955. [Placed in
Library. See No, LT-1092/69. ]

SHRI M. L. SONDHI (New Delhi) :
He will ask Parliament (Interraptions) Is
be sorands of heaven ?

MR. SPEAKER 1 Order, now. Will
you kindly sit down? Iam now on my
legs. There is no point of order. You want
some discussion.

SHRI SRINIBAS MISRA (Cuttack) @
In item No. 4, the notification is dated 8th
March 1969. Towards the fag end of the
sesslon it is being laid. You may kindly
direct them to reiay it in the next session.

MR. SPEAKER : There is an explana-
tion. Reasons are given.

SHRI SRINIBAS MISRA : In these
4 days we cannot suggest any modification.
It has to be relaid.

Papers wnder Section 619 A of the
Companies Act,

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : 1 beg
to lay on the Table a copy of each of the
following papers under sub-section (1) of
of section 619 A of the Companles Act,
1956 :—

(1) Review by the Government on the
workiog of the Natlonal Projects
Construction Corporation Limited,
New Delhi for the year 1967.68

(2) Anoual Report of the National Pro-
jects Construction  Corporation
Limited, New Delbi, for the year
1967-68 along with the Audited
Accounts and the comments of
the Comptrolier and Auditor
General thereon.
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[Placed in Library. See No. LT- 220d February, 1969 together

1093/69. ] wlth an explanatory memoran-

Report of the Committee of Enquiry
in to the Expenses of the Life
Insurance Corparation of Indla, etc,

THE
P. C.

THE MINISTER OF STATE IN
MINISTRY OF FINANCE (SHRI
SETHI) :

I beg or to lay on the Table 1

(1) A copy of the summary (Hlndl and
English versions) of the maln
cesclusions and recommedations of
the Report of theCommitiee of En-
quiry into the Expenses of the Life
Insurance Corporation of Jndia.
[ Placed in Ltbrary, Ses No. LT-
1094/69. )

(2) A copy of the Central Excise
(Fifth Amendment) Rules, 1969
(Hindi and English versions) pub-
lished in Notification No. G. S.
R. 1023 in Gezette of India dated
the 26th April, 1969 under section
38 of the Central Excises and Salt
Act, 1944, [Piaced in Library. See
No. LT-1095/69. ]

(3) A copy each of the following No-
tifications under section 159 of the
Coustoms Act, 1962 :—

(i) G.S. R. 1020 (English version)
and G. S. R. 1022 (Hindi
version) published in Gazette
of India dated the 26th April,
1969 togeiber with an explana-
tory memorandum.

(ii) G.S. R. 1081 published in
Gazette of India dated the
28th April, 1969 together with
an explanatory memorandum.
[ Placed in Library. See No.
LT-1096/69. ]

(4) A copy cach of tbe following No-
tifications issued under the Central
Excise Rules, 1944 :—

(® G. S. R, 407 published in
Gazelte of Ipdia dated the
220d February, 1969 togsther
with an explanatory memoran-
dum (Hindi and English ver-
siops)

i) G. S. R. 408 published in
Gazotic of Indis dated the

dum (Hiudl and English ver-
sions)
G. 8. R. 778 (Engish version)
and G. 8. R. 719 (Hindi ver-
sion) published in Gazette of
- India dated the 15th March,
© 1969 together with an explana-
tory memorandum,
G. S. R. 849 publisbed in
Gazette of India dated the
20th March 1969 together with
an explanatory memorandum
(Hindi and English versions)
(v} G.S.R. 850 published in Ga~
zette of Indla dated the 20th
March, 1969 together with an
Explanatory memorandum
(Hindiand English versiotls)
(vi) G.S. R, 1037(English version)
and G. S R. 1038 (Hiodi ver-
slon) published in Gazette of
India dated the 24th Aprl,
1969 togetber with an explana-
tory memoranduen.
[Placed in Library. See
LT-1097/69. ]

(ili)

{iv)

No.

Import Policy for Newsprint

THE MINISTER OF INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS (SHRI SATYA NARA-
YAN SINHA ) : | beg to lay on the Table
a copy of the Public Notice No. 681 TC
(PN) /69 dated the 12th May, 1969 regar-
ding Tmport Policy for Newsprint for the
year 1969-70 in respect of newspepers and
periodicalé. [Placed in Librory. See No.
LT-1144/69. ]

SHRI SRINIBAS MISRA ;: In item
No. 7 also delay has occurred. On acco-
unt of the delay the Members may not be
able to give notice for modification.

SHRI NATH PAIl (Rajpur) : That
right cannot be exercised. If the notice is
shert, under the Rules it has to be relaid.

SHRI SRINIBAS MISRA
should be refaid in the mext session.

They

MR. SPEAKER : We shall sece.
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COMMITTEE ON ABSENCE OF MEM-
BERS FROM SITTINGS OF THE HOUSE
TENTH REPORT

SHRIMATI SHARDA MUKERIJEE
(Ratpagiri) : [ beg to present the Tenth
Report of the Committee on Absence of
Members from the sittings of the House.

12.33 brs.

STATEMENT* RE-NARMADA
¢ WATER DISPUTE

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : Asthe
the House is aware, the dispute over the
waters of the Narmada has been under
discussion and negotiations since 1963. In
this conpection and consultation with the
Chief Ministers of Madhya Pradesh
Gujarat, Mabarashtra and Rajasthan, the
Central Government appointéd an expert
Committee headed by Dr. A. N. Khosla
and its report was received in 1965.
Thereafter, prolonged discussion were held
both at the technical level and with the
Chief Ministers.

Recently, one more attempt was made,
but in vain, to sec if there was still any
possibility of resolving the dispute by
pegotiations. The present Chief Minister
of Madhya Pradesh has proposed contiou-
ance of discussions between Madhya Pradesh
and Gujarat, while the Chicf Minister of
Gujarat contends that no useful purpose
wounld be served by further discussions in
view of discussions and detailed negotia-
ticns beld in the past. The Chief Ministers
of Gujarat and Rajasthan have asked for
reference of the dispute to a Tribual. The
Chief Minister of Maharashtra has po
objection 1o this course of action.

As the efforts made so far to settle the
dispute by negotiaticns bave not yielded any
useful results the Government of India have
come to the conclusion that, in order to
seitle the Narmada Water Dispute, action
has to be taken under the Inter-State
Water Dispute Act, 1956, to constitute a
Tribunal,

Re : Demonstrarion by 222
S. Y. Sewok Sama]
Accordingly, steps are being taken to
constitute the Tribunal.

12.35 brs,

RE : DEMONSTRATION BY SAMAIJ-
WADI YUYAK SAMAJ

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : With your permission 1
want to draw the attention of the House
that the youth from all over the country
under the leadership of Samajwadi  Yuvak
Sabha has orgaaized a demonstration before
the Parliament House to draw the attention
of Parliament and the country to the
problem of ment in the country.
They could not come near the Parliament
House because of the ban. You know the
youth of the country has become restive.
Even the draft Fourth Five Year Plan does
not give them aay chance. They have
represented. They have submitted a
memorandum as to how the problem could
be solved and now the Plan also could be
modified so that the problem of unemploy-
ment can be tackled within a fixed time
limit. With your premission, Sir, I lay this
memorandum on the Table of the House
30 that the Government may take action in
the madtter.

SHRI NATH PAI (Rajapur): [ under-
stand that a delegation of the youth called
on the Prime Minister. She was gracious
enough to see them. May we koow what
assurance she has given since it is engaging
the attention of the whole country 7

SHRI S. M. BANERJEE (Kaopur) : |
congratulate Mr, Dwivedy who raised this
issue. The same difficalty will arlse, Al
these unemployed youth are knockiog at
the door of the Parliament for some
understanding. Will you please ask the
Prime Minister or the Government to say
something on it.

On 14th and 15th these unémployed
youths arc coming from all over the
country. The only this is they cannoot
demonstrate before Parliament. Instead of
demonstrating before Parliament they have
to go to the boat club. For them Parlia-
ment has been redvced to the position of
a boat club.

*For Correction of the above statement, please see Debates dated 16.5 69,
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MR. SPEAKER :
come to the Parliament.

You want them to

SHR1 S. M. BANERJEE : There is
Sectlon 144 which prevents them from
cominog near Parllament House. 1 can
assure you that this delegation of unem-
ployed youth will be led by responsible
persons and not by Naga sanyasis, and so
oo. There should be no ban and the ban
should be lifted. It is no use arresting the
unemployed youth. I request the hon.
Prime Minister, through you, to say
something.

MR. SPEAKER :
Kabir was speaking. [ think we may allow
ooe hour more for this. The Prime
Minister will reply at 3-30 P.M. One more
party, Marxist party, has not spoken.

Shri Humayuan

SHRI BAL RAJ MADHOK (South

Delhi) 1 There Is some time left for our
party.
MR. SPEAKER : 4 more minutes left,

1 will add one more minute to it and give
it 1o you. 1 will pot stinge or deny that
for you. 1 want to give some chance to
independents who have not spoken, if they
are here. Since we will adjourn for 3
months, those who have not spoken may
be glven a chance, I thought. Some Con-
g'ess Members also, 2 or 3 of them may
speak. The points raised by Shri Dwivedy,
Shri Nath Pai and Shri Banerjee will
certainly be replied to by the Prime Minis-
ter in her speech when she speaks on this.
Upemployment is a bigger problem, a wider
guestion. Naturally. 1 dom't think she
should make a speech now and against at
330 P.M.

SHRI SURENDRANATH DWIVEDY :
Some delegation met her.

SHRI PILOO MODY (Godhra) : Plan-
ning s responsible for this unemployment.

MR. SPEAKER :
those details.

ahe will give all

SHRI HEM BARUA (Mangaldai) :
What about the point raised by Shri 8. M.
Banerjee 7 You bave imposed ban round
abopt Parlfamept Housg.
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SHRI S. M. BANERJEE : Let her
speak on the unemployment situation.
About Section 144 also, | want to know.
The ban shou!d be lifted. It Is impossible
for any one to come here.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : 1 shall refer to the question
of unemployment when I speak this afier-
poon. It is true that | met representatives
of the Samajvadi Yauvk Sabba. They
have given me a memorandum. Now, some
of those points are made earlier also. 1
assured that that all of us are equally
concerned with the very grave unemploy-
ment situation in the country, and every
effort is being made to see in what way we
can help in this situation. It is obvious
that the problem cannot be solved
immediately but we will centainly give
consideration to the points which they have
raised and which also other Member of the
House have also raised.

12.39 hrs.

MOTION RE : FOURTH FIVE YEAR
PLAN—DRAFT—Contd

MR. SPEAKER : Shri Humayun Kabir
will continue his speech.

SHRI HUMAYUN KABIR (Basirbat) :
Specking on the last occasion, 1 referred
to the present situation in the country and
said that the situation is due not so much
to faults of individuals as to certain wrong
policies pursued by the Government ; and
in my view, the basic mistake of the three
Plans has been the inadequate attemtion
paid to the problem of unemployment. We
have increased agricultural production
almost twofold in the course of the last 18
or 19 years,

We have increased industrial production
almost seven or eight-fold in the course of
the last 18 years, but simultaneously we
bave increased unemployment at an alarm-
ing rate. The First Plan provided for an
increase of unemployment of three millions;
the Second Plan provided for an increase
of unemployment of four millions and the
Third Plan provided for an jncrease of
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upemployment of eight milliions ; bot
that actually became ten millions so that
as a result of these three Plans, there has
been an increase of almost twenty millions
of unemployed in the country.

Io the amendment I have moved, 1 have
said that these Plans have overlooked one
of the major Directives in our Constitution.
There is inadequate attention to Article 39
of the Coustitution which lays down that
every slogle citizen of India must be pro-
vided with the opportunity of earning his
or her livelihood through honest labour.
This provision of employment has not been
met in the Plans.

1 think many of the difficulties which
we face in the country today are due to
this failure. Today, we hear about conflicts,
group conflicts based on language, group
conflicts based on religion. Ultimately all
these are due primarily to the economic
factor, to the lack of opportunities. In a
community where opportunities are adequate
and where every man has a way of utilising
his energies in creative employment and
finding means of subsistence for himself and
his family. these kinds of cooflicts do not
occur.

12.41 hrs.
[Mr. Deputy-Speaker in the Chair)

If only we could provide employment
for everyone, many of these conflicts and
clashes will disappear. [ am reminded of
some-thing which | said to the Bengal
Legislative Council, almost 30 years ago,
jm 1938. 1 said that the then communal
situation In India could be compared with
twenty hungry tigers in a circus which are
given two pieces of bones and asked to
keep peace among themselves. If instead
of two pieces of bones, you throw twenty
twenty bones, even then there will be some
clashes, some grumbling, but on the whole
there will be peace- This, I think, is the
prime defect of the Fourth Plan Draft
as it bas been presented to us like also the
sarlier Plans. I will try to indicate why
this Is so.

There are three major reasons for
growiog unemployment in India. Flrstly,
ft is under concentration om heavy
industries. We have, to the detriment of
almost every other sector of economic life,
gmphasised the heavy industries sector.
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That is why we find that in spite of the
great set-back of 1966-1968 and the crime
of devaluation—I regard devaluation
nothing less than a crime against the Indian
people—tbe industrial production in 1968-
69 was 155 on the basis of 100 as base for
1960-61. In spite of these great set-backs.
there was this substantial increase in heavy
industries in these eight years when there
was no corresponding increase in other
sectors. In fact there was a definite set-
back in almost all other sections of the
national economy.

The second reason for growing unem-
ployment is our wrong fiscal policies. This
fiscal policy bas two aspects. Onpe is
increasing the cost of production on
account of imposts, subsidv, excise and
costoms which bhave pushed our cost of
production to a level where we produce
things at two or three times the landed
cost of the same commodity imported from
abroad. Take the case of steel. Japan
imports many raw materials from us, they
take scrap iron from us and they take ore
from us, but the landed cost of their steel
is balf the production cost of steel in
India. Similarly with sugar and almost
every other thing. These wrong fiscal
policies have pushed vp our cost of pro-
duction. We then add further indignity
and injury to our own consumers by giviog
subsidies in order to make these very
commodities avalable at international prices
to the foreign buyer. We have, Sir, a truly
wonderful situation. We spend one hundred
crores of forelgn exchange to import
superior quality cotton in order to earn
Ras. 80 crores by the export of cotton textiles.
I do not think there is any other country
io the world where they have this kind of
wouderful fiscal policy. Similarly, we
spend Rs. 22 crores on subsidy in order to
earn Rs. 7 crores of foreign exchange by
the export of sugar.

These are only some of the glaring
examples. It is true that we have been
told that exports kave increased, We have
been told that they have increased in the
last two or three years, but here also the
figures are deceptive. At the present prices,
the total exports in 1960-61 were Rs. 1000
crores, and today, in 1967-68, the latest
figures available indicate tbat this was
Rs. 1200 crores : in other words an increase
of about Rs. 200 crores in the course of
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about eight years.: But this is ‘again due
to the heavy subsidies which 1 have
mentioned and of which I have givem you
two glaring examples. ' 'The -samie thiog
applies in+almost every other field of export.

The position is truly alarming. The
annual trade deficit was Rs. 54 crores a
year before planniog started. Duriog the
Second Plan, the annual deficit was Rs. 400
crores. During the Third Plan it was Rs. 600
crores. When we did not have a five-year
plan after 1966, we had only unnual plans
but in 1967-68. It was a trade deficit of
Rs. 750 crores. This is 1bhe picture as it
was in the past and as it is today,

Thizrdly there is too much interference
by Govermment, in addition to wrong
fiscal policies and undue concentration on
beavy industries to the detriment of agro-
{ndustries and to the detriment of agricul-
ture. We find, 1 am sorry to say, no

" indication of any change in the new Plan.
I shall give you only one or two figures to
show that there is really no change in the
Fourth Plan. in spite of certain brave words
used by the planners. At page 27 of the
‘Draft Plap, the planners themselves admit :

" “While contiouing with effort in
intensive irrigated agriculture and basic
modern industry, it proposes to pay
speciul attention to certain fields of

productive  activity, particularly in -
agriculture and related primary produoc- -
tion which have been relatively
peglected.”.

In other words, the Planning Commis-

- slon admits that agriculture has formerly’
been neglected. And what is the position

that we find in the provision today 7 We

find that in beavy . industries, there is an’

appereot reduction of about one per cent.
. but if we take iransport and communication
along with heavy industiries—and the two
go together —we find that in the Third
‘Plan, the combiped provision was 41 4 per
cent, while it is 42 per cent in the Fourth
. -Mr
atdeorease; * This certainly is not a sign of
“shiftiogemphasis. On the other hand, in

In other words, an increase and not ~
+joerease' but- the overall prodoctivity--has
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Simftarly; the-provision fer-agricultare is
apparent little more in the Fourth Plan. It is

~ ‘15.6 per cent in the Fourth Plan as sguinst

14 per cent in the Third ' Plan? But if we
take irrigation and - fload . control -‘which go
with agricoiture;~ we find asgaia-> the
some story. The: combined : provision In
the Third Plan was 203 per.cent-while it
is 19.9 pet cent in the Fourth Plan.- There-
fore, in agricuiture, there has been a #urther
reduction.

This negiect has been reflected in the
very slow results in progress of ‘agriculture.
| would say that increase of productivity in
agriculture has been:frighteningly slow. We
have been told about the ~gresn revolation,
about the Intensive Agricaltural Develop-
ment Programme or 1. A. D. P. But:b am
very sarry to say that the revelution:.exists
very largely in the heads of:those:who
speak about it ..

SHRI PILOO MODY - {Godhra) i3 in
the .green heads.

SHRI HUMAYUN KABIR nzand
not in the actual world. It is omdyin a
dreamland and not in the green land of as
our country.

if o take the>vosts;  the costs of agri-
culture in I.A.D.P. areas are about 75 per
cent more than for traditional farming, and
the cost of ttaditional -farming itself has
{mereased by more * thanm 50 per cent during

- the last eight'years.- But the “productivity,
‘2even o the I.ATD.P. areas has not inceras-
ed in a codmensurate way. -f we -take
the total productivity, id 1967-68 -it was
only about ¥0 percent-smore thmn fur1960-
61 and was mctually less - than that in $964-
657 This is an “aspect'-'which I #hiok- the
- Prime Mimister and- the ' othier Members of
- thte - Planning < Commission should- take
- ‘partieulsr note ofl'"'Why s ‘it that-there
- hws been a decrease in the productivity' per
~acre ' from' ¥964-65 7 It is true ‘that in
certain velected: ureas: - there - bws been an

not increased more than 10 percemt in

+ the case of village and smail-scale industries "= ©ight ornine years and bas actually decreased

we find that' thee meagre provision of 4.1
per cent ia the Third Plan has been reduced

.- sinde 1964-65.
“+ Even more alerming is the fact that of

further to 3 1 per cent in the Fourth Plan. ' the ‘toial arca ‘wader foodgraios #t this

This also shows that there is ceatinulog
- moglect of agro-industrics.

“country—5/Tth is under kbarif. “HTth is
' ‘ynder 1abl,'and Jf7th |5 ‘under pulsed-—ip
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the 5/7th which is under kharif cereals, the
totak produciion has not tocreased. by more-
than 10 per cent in spite of heavy iovest-
ments. Thodgh there has been increase
in foed production,. we are still faced with
a very serious situation. Food prodection
has almost doubled, but this is due to
increese ip area. In India, the emphasis
should- be increased production not through
increase of area but by increase. of produc-
tion per acre.

I think that the policy of mechanising
agricultuse is emtirely mistaken. .Govero-
ment are pursuing. a wrong policy which
will place heavier burdens on this country ;
it will not only place heavier economie -
burdens but it will create a situation where
there will be social explosion by ereating
largerscale in employmeot-in the country-:
side.

I will come back to that in a mioute.
I will just refer for a second to the question
of price. At 1952-53 prices. the wholesale
price index of foodgrains In 1960-61 was
only 102. In other words, in roughly about
7 or 8 years, the increase had been by 2%.
In 1966-67, the index went up to 220.
Today also it is over 200.  Therefore, there
has been a sharp increase since 1960-61. In
spite of the increased production and
remeval of controls, prices have npot fallen
maisy -because—of tbe wrong policies—
food zones, restrictions on movements—
which did not allow prices to find their
pormal level.

Anotbar sxample of the neglect of the .
rural sector and evidence that Government
has not changed its policy is seen from
the fact thatr vut of Rs, 2,000 crores pro-
vided for power, only Rs. 150 crores bave
been earmarked for rural electrification. 1f
we want gapicd agriculioral development,
if we want more. agro-indusiries, then we ..
must provide more for rural power.

Now 1 come to the last part of my
speech— my ssggestion' of remedies. - |
think the situation is bad. but mot yet
incurable, if only Goverament will change
some of itz policies. In the substitute
motigs. 1 have. moved, |- have indicated
some of the lines on which .these. policies
should change.

The greatest -emphasis must- be on
emplaymost. ;.. Unless. «wous can: providens
employment to people who are willing and
able 40-work, there-will ‘be mo peace in this
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countrv. You caonot maintain law and
order by the police alone. When millions
of young men and women, many of them
educated, do pot have employment, homi-
lies are oot going to work, regulations are
not going to do much good. T am there-
fore, frightened by the policy of Gowvern-
ment in introducing mechanisation into
agriculture on a fairly large scale. I am
also surprised at the conduct of some of
the so-called progressive parties who are
fighting against automation where only
2,000 people may be thrown out of employ-
ment. It is a doubtful proposition ; it may
or may not materialise ; even if it does
happen, only 2,000 people may be thrown
out of employment in the whole of India.
Even when it has been said that alternative
employment will be found for them, they -
agitate. But there is no agitation against
the import of & very large oumber of trac-
tors from all sorts of countries in the

world, 25,000 tractors from the Sovies
Union alope...
MR. DEPUTY-SPEAKER : Please

conclode.

SHRI HUMAYUN KABIR I am

' concluding. I am suggesting the remedies.

If we develop agriculture and agro-
industries on the basis of small proprietary
farms, and if we take up an intensive pro-
gramme of rural electrification, rural road
constructian and rural housing, these are
the three things which can provide employ=
ment to milllons durling the period of
construction, and when the coonstruction is
over to thousands in their maintenance.
By electrification, we can convert almost
every peasant home into a kind of miniature
factory so that on the basis of the family
unit itself, we can have small agro-industries
which will largely solve the probiem of
unemployment In this country.

Then there must be a change in the
policy with greater empbasis on
development of the ioternal market. I am
not against exports. Everybody wants

. exports, but exports. should not be based
. only on subsidy.

We should develop our
own exports in the same way as the US.A.
or the U.S.S.R. did. Buy first developing
a vast internal market, the unit of produc-

. tion because large and the cost of produc

tion was cut down, with the result that they
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are today able o compete obn equal terms
in the international market.

There should be far less inteiference by
Government in every aspact of economic
life, except only in those s'rategic sectors
required for pational defence.

There should, therefore. be a lirger
transferance of funds from beavy industry
to comservation of soil and water by
afforestation, 10 the revival of dead and
dying rivers. There should be proper
measures for adequate and timely supply of
water and provision for drinage.

] conclude by saying that the plan
should be redrafied with special emphasis
on the following three things firstly full
employ.sent or, if full employment is not
possible within the next four or flve years,
as near to full employment as possible buat
the aim must be full employment. If we
can reduce upemployment by even 80 per
cent, most of the major problems of this
country will have been solved. There will
be 2n immediate demand for more consumer
goods and 1his will, in turn, help the
medium industries, the heavy industries and
the metallurgical industries. The entire
economic machinery wiil start revolving
agaip.

Secondly, we should aim at rise in
productivity, not merely by extension of
areas in agriculture, oot merely by multi-
plication of upits in industry. Government
establishes one big mill after aopother, but
where is the rise in productivity 7 Unless
this is done, our products can never com-
pete in the open market. Thirdly and
equally important there must be improve-
ment in quality.

With these words 1 beg to move my
substitute motion that tbe Planning Com-
mission be asked to redraft the Plan, keep-
ing in view the requirements of full
employment, full development of agriculture
and agro industries and with special
emphasis on productivity and improvement
in quality, ratner than frittering away our
encrgies and resources on too many things
as is being done at present.

sit afzer waw (afemr) @ awT
IUTSIH WEIRG, AW qEiT WAl e
FU W S FEaqg dieEr ST 9Oy
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I AT g ) Waw ¥ @i guv



233 - Draft Four Five

s w1 fgewr 3.6 grar § NfF faeger
T | gaAt awr fawwar

AR SR MW # @ ard
wrard € 16 w1 17 sfama & and
IO FRW M W ddier e A AT
FAEHT guT 3, Jaw 9.6 T o fF
AT W A 46 § | 7y R fawwar )
# gura w4t S & frdgw w=wm f5 ww
¥ W W s R g s@ &
fog @R 75l Agw TRwew § sife
SO NAW FTHI A A § 1 T agige
et ot & qaw ¥ IO W fEw @
) wivg sax Re § afen & @
swfer dve, FE & T T H
FHRT F¥), wWgER # T W FER
1 dxd), X ¥ fggem dfasw ok
WO & e sl Tk A=W
e far ard | we-aeg & T A
frar & Wik ¥ e ¥ fag faar &1
¥ 8 a7 10 g A grgar #
wefgae dwx F oy # sEer §)
T 9 AT IUN NW AT, AV ¥NA
¥z w9 §F YR gu €, 900 sAT
w9y faerr nfge fer w ga gl
T @Y § df WA WA o ¥ srdAr
v& 7 fie ST wrar @ fegy oo At S
FH-Y-F7 360 3r 400 wOT TR AT
saEqT 4 AT Niy ¥ faq w3 arfw
U S W 1 & @ fiy =@
AT § AG FH-G-HH gEL GAGT & 9
oY WTY 1 WX IO S i gl w70
& qur 2w safa g w3

# qrede wex ¥ faware A w@r
g afew sredfen & wowt s Afa
& wifge | ogi 9w wTede ¥ W
g § 7t o aTewe A Iwe e A
g, 4 UL N2W, ATEAT & oG T
FO 4G § 1 SO IR H FOET A
STEAZ BweT W1 UF e a1 T AR 9w

VAISAKHA 22, 1891 (SAKA)

34

ot § R T g o e
w UK § | oud dews § @i Al
¥ faug Gwed sy ol foel f aee
fod fomr & 1 AT oft famr gam & oR
ag ¥ a9 # 3gW X @A &7 @R g
T T WU A ATEEE § W ATEE
it wrawt g7 Atfa g afgw ...

MR. DEPUTY-SPEAKER ! The hon.
Member may continue his speech after the
lunch recess. 1 want to inform the hon.

Yeor Plan (M)

Members on this side that I want to accom-
modate iwo Members who have not parti-
cipated. So, they should restrict themselves
to seven minutes. Then alone I shall be
able to do it ; otherwise it will be difficult
for me to accommodate them.

13.00 hrs,

The Lok Sabha adjourned for Luneh till
Fourteen of the Clock

The Lok Sabha re-assembled after Lunch
at five minures past Fourteen of the Clock

[Shri Vasudevan Nair in the Chair]

MOTION RE. FOURTH FIVE YEAR
PLAN—DRAFT—Comd-

MR. CHAIRMAN: Mr. Cbhandrika
Prasad may continue his speech.

SHRI NITIRAJ SINGH CHAUDHURI
(Hoshangabad) : Sir, under Rule 292, I
move that the time for discussing the Plan
may be extended by one hour more.

MR. CHAIRMAN : The Speaker has
already announced in the House that the
time for the debate will be extended by one
hour and the hon. Prime Minister will reply
to the debate at 3,30 P.M. It is impossible
to bave any further extension. 1 am sorry.

st wfger seOw : gwwld wERY,
e Suadls awomr # fadw et
™ 39 % fa@w gfed 33 &Y am
st T &1 @ ToEe ¥ fgmw ¥ 310
0¥ R 9 F aied #F gk R_w W
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TeTel w1 Wi faleex 9 amis
wgw & wrow ol egd g dte
¥ agraar s wifgg

a5 wdEY ¥ gw dw ¥ o
saErEAAg w9 w0 F agm
fe gra st o fr mad freer g
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# zw fa=fed ¥ ag +f faden o
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- T AT CEITH A FAT NG AT FHT

oft wroet feawal ) A w@wET & oww
W gR W aaE ¥ dmfe ads
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"SHRI A. K. KISKU (Jhargram) : Mr.
Chairman, Sir, I thank you for the oppor-

tupity that I am getting for the first time
in this scssion to speak ahd I would llke

VAISAKHA 22,1891 /SAKA)

- tion.

~¥ear Plan (M) - 238

U use my time to elaborate only two points
before this House.

First of all, I would like o bring be-
fore the attention of this House one simple
line from the Draft Plan on page -334-20.7
where it is said :

““The first - step necessary for ruising
the economic condition of tribal people
is proteciion from exploitation.”

Mr. Chalrman, Sir, do you wast us
adivasis to believe this ? How many
thousand times Government have said so,
and what have they done so far 7" This
exploitation is from two aspects.” One is
economic and the other is political.™ As
adivasis we find that the Government has
proved to be the most hostile of the ex-
ploiters. What have you dooe in Bibar 7
There your public sector and private sector
projects have taken away the land of the
adivasis and they have ‘been made refogees
in. their homeland. To- verify this you
have to look in the areas of Ranchi, Bokaro
and other places. De these projects . pro-
vide employment for them ? Go and find
out in Kiruburu Iron Ore area and hund-
reds of other mining and industrial arcas.
You will find that. adivasis have been de-
prived in large’ oumbers from their ordi-
nasy.coployment. This is the picture al-
most everywhere.

There s polltical exploitation also.
What is happening to about thirty lakhs of
adivasis in Goalpara, Kamrup Darang,
Lakhimpur, Mowgong,..Cachar and Shib-
sagar districts and other tea garden areas
of Assam ? These adivasis are nurturing
the tea indusiry of our country and helping
by. the sweat of their brow to earn crores
of rupees as foreign exchange. - But they

- are being denied - the- simp'e privilege of

being regarded ‘as Scheduléd Tribes.

A large . number of these .people who
stay in plain areas and produce foed for
our country are being denied this recogni-
A prahmin, wherever he goes, .is a
brahmin. 'Why, then, a Scheduled Tribe,
wherever he moves, should not be regarded
as a8 Scheduled Tribe and allow him to
enjoy all the privileges that have been
guaranteed to him under the Coanstitution ?
Sir. do you know why this has been done 7
Because, as the Lokur Committes peints
out, the Government of Assam is .consis-
tently opposed to any change in the statys
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on the ground that it would seriously dis-
turb the political picture. Is it not politi-
cal suppression 7 It has also been report-
ed that the settlers of the tea garden area
have tended to lose their tribal characteri-
stic in the new surroundings. This is ab-
solutely false. Therefore, do you want us
to believe that the Government is going to
set up any machinery for the protection of
the tribals ?

Shri Minoo Masani has explained this
Plan as a plan of stagnation. In our view
it is not only a useless plan but it isa
dangerous plan which will perpetuate the
economic concentration of the group and
perpetuation of slavery for us.

In this Plan there is, again, that simple
‘musti-bhksha, handful of alms in 1he
form of Tribal Development Blocks and
scholarships. But even in the matter of
the Trihal Development Blocks we find
that the Government have failed to imple-
ment the programme proporly. Moreover,
the States have been discriminated against.
Woest Bengal has no Tribal Development
Block although there are 20 lakhs of Adi-
vasis in large concentrated pockets in West
Bengal. Regarding scholarships 1 had put
a specific gquestion to the Minister in a
meeting of the Consultative Committee for
the Department of Social Welfare as to why
the Central Government does not look into
the proper and timely disbursement of
scholarships. The reply from our Law
Minpister was “We are helpless.” Sir, we
are surprised at the most undigoified es-
capementality that we have ever seen.

Since we are going to adopt this Plan
for the entire nation, I would like that the
House should specially consider this aspect
of production from exploitation. There
are millions of unfortunate Scheduled
Castes who are still suffering from horrible
uantouchability.

You speak of people’s participation in
this Plan. Have the Adibasis been taken
Into consideration in the drafting of the
Plan? Have they been given opporiuni-
tles for participation ? Or, does the coun-
try think, the planners think that we Adi-
basis are plan-blind 7 The whole world
was amazed to see the plans of Mohanjo
Daro nnd Harappa. Who made these plans?
They were made by us. the Adibasis, who
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are the original inbabitants of this country
The democracy that we have today has its
origin from us. Even today we maintain
those democratic forms in our life. There
is *“Kulbi-dwrup, i.e., consultation by the
villagers, in the “irible belts. We have the
pargana system, ie., deliberation by the
‘‘area-elders..”” Yet, in the text-books of
tollay the Adibasis are being depicted as
barbarous, as Asura, a “Asabhya” or un-
civilised. The present government has
falled to see and appreciate our rich heri-
tage in art, culture, poetry, soogs, language
history, agriculture, science and medicioe.
We arc as patriotic as anybody else. Yet,
do the Santbals, who first revolted agginst
the British Government under the leader-
ship of two brothers, Siddu and Kano, have
a place of honour in our Indian natiomal
bistory ? The Mudas had fought under
the leadership of Biswa Bhagwan. Do
they have a place of honour in our natio-
nal bistory 7

Where have this Government kept us
for the last twenty years after Independence
We are patriots ; we love our country. But
we have been neglected, not only neglected
but exploited in all kinds of ways.

Today. my hon. friend, Mr. Dwivedy,
brought befors thc House that the youth
of the country want to see our leaders
about the problem of upemplyment. |
would like to quote a few lines from one
of the recent reports of the U.N. on Youth
Unorest where it is stated :

“What is being done or not being
done for youth, with youth and by
youth is perhaps the most important
yardstick for judging the effectiveness
of ecomomic and social development
plans in all the countries of the world.
The youth of the world have begun to
predominate the world affairs and the
world opinion will come to mean the
opinion of the youth and the cooflict
beiween the generations will assume
proportions not previously imagined
unless the impatience of the youth is
seen as development potential.”

A day has come when this plan must
be discussed by our youth in different
forums, in the universities, in the colleges
and in national forums so that the feel they
are participatlog in this natlonal Plan and
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it is for them and for the future generat.
ions — and these youth people who will be
dominating our affairs in India.

I would like to focus their attention to
the national aspect of the Plan. [ would
like to point out first to the regional im-
balance aspect. In the Plan, there isa
mention of keeping the regional balance
and this is very important. On behalf of
the people of West Bengal, 1 would like to
say that West Bengal has a feeling that it
bas been deprived of its propershare in
the last three Plans. Even today I would
like to draw the attemiion of the hon.
Prime Minister that in the Govsroment, in
the Cabinet, there Is not a single man from
West Bengal to represent West Bengal in
the Central Cabinet. This is a terrible im-
balance in the Government. 1 would re-
quest the hon. Prime Minister to kindly
restore this balance.

AN HON. MEMBER : There is Dr.
Triguna Sen in the Cabinet.

SHRI A. K. KISKU : 1| have all res-
pect for Dr. Triguna Sen. He isa Ben-
gali ; he is our friend. But constitutionally
he comes from Tripura. 1 would like to
say that for the Members who are elected
from West Bengal, a place should be given
as goon as possible in the Central Cabipet.

There are innumerable problems of Cal-
cutta. Calcutta has been burdened with
all kinds of problems because of the
refugees. The refugee problem was not
created by West Bangal. It was created
by the leaders at the Centre. There is the
question of the second bridge across the
Ganges ; there is still the gquestion of the
circular railway; there are problems of busti
people, sanitation and drainage of Calcutta
and of Greater Calcutta.

Finally, I would like to draw their
attention to rural Bengal which needs rural
electrification. Unless the rural areas are
electrified soon, Bengal is golng to suffer
and already they are lacking in food pro-
duction. It is a must. We also need pro-
per share of Plan funds for communication
and roads.

Lastly, as | am speaking of Bengal. I
would also at the same time like to draw
the attention of the Government to an
prea—] drew the attention of the Govern-
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ment In my threo previous speeches also—
which is on the border of Orissa, Bihar and
West Bengal—Thragram Sub-division of
Midoapore district, Raipur and Raniland
area of Bankura district, Burdware and
Balarampore area of Purulia district, Sing-
bhum district of Bibar and parts of Orissa.

which is a tribal area. Therc are no roads
or communications or tribal development
blocks. [t is only the line of demarcation
that has been done across the States and
it is artificial for uws. I would say that
this area should be properly looked after
and development plans should be made as
s00m as possible.

MR. CHAIRMAN :
Singh,

Mr. Raj Deo

I bave a falrly loog list of Congress
members. The time at our disposal is
very short. They may take five to seven
minutes each, so that I can accommodate
asmany as possible,

st Tty fog (A9q) : wor R
W @ qT A w Wt R, wEw
forg & wreeY s A
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7 oy faed wee O 9% 59l
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g @ M A gaw I 99 fgwreg
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& il mwr el gz @ fs were



245 Draft Four Five

ot ¥ are N @w 9w T A% T G
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gw-adiz At § godto F G¥@r A
at , SEw) @A fear aar @1 1961 F
Jodto Y qT HIT EIFA 260 TY 62
7@ oY, a7 f& fpgem 1 o @i
TTHW 247 ¥4 509X oY | dfew @
WIIE Tl § A quafy Aeamsi o
7 oF-uF a9 are Al F I &
TE AT FodTo F 9T HET TIHA T
#T 254 797 31 7€ § 9« fF fgrgrnd A1
o= e ET aEFI 35 K 2 |

oy @ ¢ fe <y deadfa deA
¥ ot wimg ¥ fewae fwar aar @, 99
¥ feam ¥ qofle A @ AY 31 AR
I Fodle TR T e g, g W
# 17 qrde mary el § | afew S
g ¥ ¥ go Mo W1 FEw fewn 4G
fawr 3 1 foge goadies @eami @i
afew Qwne ¥ 87 3 F fag f3
T 1883 Firg T ¥ & YoTlo F FAN
72.%0% war famr &) gode F arw
ag. agd € SAIE § 1 Fodto Tt @A
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Ve gaeT AT AFaAT #, 9w fF I
T FEH § ST 2LT ) 94 |

% 5g fomel T q@mr SR § e
godte fwamr fregr gom & | T WTH
efigaw arRde T § efee & frgen
1 qur 2@ & gofo F1 AFT 8at
2 Wik = e sAovE W iR
@Y § godto 1051 § gam wezw ¥
dre T =T 92 9T, 99 fF g9 9g TR
TR 9T & 1 ¥ q1a et ofr & e
Y arfgr vt §1

g % 9% d9 AT TFT JqwA
# @ § gofte ¥ 20 frarirT §,
wa fF qt 3w &1 YAk 56 femdteT &)
4T T qTEAT T A T F GG
¥ godto Fumw ®ew ¥ zwd T W
& | T W e d@ G fan-
WO wm §oum g ez A
M%Iﬁﬁ‘lﬂ’ﬁeﬂum?ﬁ:ﬂ'ﬁ’ﬁ
TR E | & AiFe 9%e *Y & 5 qn
f fra® gu &

1956 ¥ JgAw s¥fesr wie woATEE
wrtfas fae 3 3w #§ qan e o=
Ft IET g F F feg 280 foret o
¥ forar a1 | 3EH ag @ A R 146
WY § W g i 29 faei A 11
A godto & & Wi 173 A A #A
HOTEAY aTr 29 et 8§ 11 fadr godto
4, forwsr wd 78 @ 5 Regeam & @@
78q 58 fael # ¥ 22 oo F F

You kindly co-
Your time is over.
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MR. CHAIRMAN :
operate with the Chair.
Shri Bal Raj Madhok.

! gwuw waw (sfirw fessh) ¢
gwrafa Ay, SY-d9adfy e &
R ¥ aga T Fgr 97 q%ar 8, R oS
W 9w 3T i §, wafve § 59
g Tl A WM T 7T
wiwr Srgat g O 59 faedt & gy
¥ W wgm g g
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[+ q@Tw 7]

TR W ¥ fedy W wfaw gveer
a1 Hify F1 T GUT gAY 92§ I WIE-
wrifegnag o fs gt W@ &
wfes AT F@r & s st oft |fe
sTaufecad 34, @ 98 W fAerd o
o fe gk 2w # & gfvardt wfds
gaw § : wH AFTQ F AR q@A AR
aw ¥ &t & foegdow &1

gt AW # FwTd o awen 1047 ¥
agd At 41 | T G w7 9g 9 W
g g =1fge ar fe Jwrd g fwar
iy W @R sy w e ol afee
guimay s wiwg qget @ droETi
& gmt A § W S geadfa aeen
&1 Sl ATET AR WA §, I qAraw
IO &9 A & oy a9 AT W
R AT oft 9% qgA @ A g

TIER gl § 5 g #r %, WA

WIATEY a5 T & | U & o SmEar
g fe dex ¥ fom R & gy A
w @ Y I vl . @ R, Wi
IFT W TR §, o e ¥ Doy g
aSF W LA

qread § g gt #1 a9 §uy
W Ta w1 e faegw q€ @ a fE
gH AR S F 1 gan afew ¥
93X 4000 FUT AT @« fear &, Afe
S¥H 9t A Fvefatr ok a2 e ge
f&r 71 &, s o qRww W\
g Sud T AR Wy wE I o G
feadt &, €@ W O s g fear
g I gadfy deem ¥ o gEer
HIT sqr Al feqy o @y &1 Wk e
nar gar, @ g IQ FH e @
g4 |y |

@ @ T, R W A @ W
§AEAT WiFE §, 9T Aee¥ ATRE §, SOk
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fog g7 & el W wfew aw 2
a1 gEa ug Aifa T fF gw wm,
¥y ATEEE, 1 TaN AR g w-
el & fau fafewq w< fad, sfeq oo
Hifg o oft www 3 & @ @ T
T 7z ¥ e o geehor wnfed @
W E, T Wt o § SR ST ww
WA TAIFTR LN

#z Nuw wiww , gaa A ufas sma
faem i

AR qg-fad A ¥ AQemd &
WA A AW H uw faewres fafa qar @t
W & 1 g% v W & faq oy Araww
¢ fir Tt Yo g o, fomr st
TR A Ay I ggmar & 9w,
arfe & w93 970 9T @2 & &% | gR-ER
FY-rofesy & HTHTC 9T AT Iee X AFT
I I G FE TAAH F WIEAT
Oy | I ew A I R @ Ao
¥ At o sy g A wf 3 Qerd
& fau "R g s & fag eyar fear
mar g, #few I g @ ¥ fag e
gl fear mar g

sgamr g fs gt ¥w § WA
WieguA & wr & afew arefawar g
t & ww it W Ao ¥ §@ A -
foman Frareht g8 feard ) 3 & 1 &
Y qgelY wrawEEar O § 1 R g W
wm # ey § fe ufew o Sfaww
wfeareod ot faarom g &1 & Se%
AgET W O AE H@ | Wre qrr ageh
qTEwaT § 1 @R TORETT HA &
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firw firermT woar fear ? ag gwfee w@
g1 %7 9T I9F gHEieAs 7 g FT Jog
8§ agi o yEud T ¥ Ia® I FAST
T W HEAT AT § 1w A wgA
WY argwr o sNE gfaw ) afr g
T A &) qedr gEfew fear
g1ar, @& deFmal 9T sarar A fear
g, ot & waew fRar i At
feas & oo w<a) squr & $A1 92T
2 g ¥ "war a1 | wafed AT 48 F
t e &ft & o o s a7 Wifgq
a7 | 38 %@ Awar § @ Rarmw@r

14.41 hrs.
[Mr. Deputy-Speaker in the Chair]

w aw qR feeelt ¥ www A
Fei 2 feeh W A TowE & AT
e @ ¥ srew fagy 20 Al §
fore gamfr & feeeht &t marY @ 2,
ag ghrai & fedt gad 2w 3§ ) W&
geqy wEXEg, ¥R ara wiwE €, gat aEd
Fomdt fra fgars & ot & @ @
TFIT - FwFAT 139.72 qx§e, T
297 44 qE@e, TT 14049 9@ WK
fagelt 427.74 Q& | AT AT ¥ AEE
gfrar & feet R 3@ A @@ &1 @@
W AT @ & TEd 88.7 qXHE WAW
qraTE) 31 3 OIS WA AT W
@l Frad N A1 @ IF A
¥ Ygeoiz % 9 G 7 0F AT
o AT | T9 WX A & garfaw
W T & Yqawie ¥ fRg saww 732
FO® AT W1fgy 91 | UG AR @MH
Fewt maAdAe § qAmar )| SEA FE g fE
W W= A YgAudT FTOEE O, W
e oafvdter § I 3 & fag 732
% oear wifge | @AW & WA
W g ¥ wd 55 v W 7T
ww 3g 67.24 Wr@ g ¥ SEiR §)
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W F FrEl w7 weraT 97 fF T
I wrETE 3.6 e & femw @ @y
AR UREEl 98 W 2 56T ¥
feerm &1 3@ meT gT SF dt W=
faeelt & ¥qwriic & fag 1 gt wOe
Tr Sfgy @ e wt aF &
161 #0 Tqar &5 fear o ¥ T@
S g ¥ fao feeeft e & 400
FAT T #Y GioEr qAd @ wAC
wfr &iEw ¥ afen 99 3 s W
IY 218 AT & TAT FT femr
afew g3 ot greT oA § faeelt & fAd
SuH Fa9 166 wIE TE@T T § ) wEA
T & et Y g A @
T 7Y Wit S faee ! oF awr Wrd
W AT AT | g9 g AT AT 98 §
f& 7 ¥am faoeit #1 ofww wwar 78 faan
a1 T § afeF St faesit & wow Fardw
g = & fvm & o feeelt
sareT ® 7 Ry ar @ §1 @ qeen
¥ gfaw faewlt & ==z A ¥y ax=w
g A SN 49 F4% FT g ) A
IWT A g9 16 FAT WY IFF T
T | TTE AAET TTHH GW qAwAE
% YT 99 ¥ 5.42 FAOF war faw
TFO § | WA wis dgA faw Faw
W a9, g oEeRw e 3gd
e Vdeew oFETEe ggEr & 31.18
w0z fawr gwar &1 dmT Aww g
uwregizd ¥ 670 0T, Gpadie e
QFIANT W9 d2d TadAe  Qfeeiad
dign wive g @€ R gefafregew &
6.656 0% WX i wie dfaes
e ¥ =0m e wifedw 6T A
wrmrds § 10 w0 woar faw awan g
TH TP 9g NE o faewlt o wan fear-
o ¥ o7 g FT GHAT § A €W
faemsT 120 &A% & 09 waT §1 gw
sz € oY 218 0T T WA 3
wnfar wHlgT & afer qo 3 ow® |19



291 Deafi Four Five

[ wow 79iw)
feeet & waa Fedida ot oie fed ome a1
fawedl FT T FANT 360 FUT FT F4a7
£ 8% I9w™ 156 0% w9qr faee &t
fRarow wgrg ) AT wg & fe wg
feelt & wig MW 31w Rt &
qET AFAGT HT qUET g1 W feweh
g 1 wawrdt & faedt ¥ ) wrgwT A
qraT & 1w faeelt &1 faww Qg @Y
ITFT W feT qaw! # faaar @ | gafae
feeelt & arg ST ¥R W ik
I FT THEA T@i 9L, WA SFH g
fF gg a@! s=a awd ar | & SwE WA
AR R ¥ AT seAr fE oW
Y ox qAfaae i Wi e A
sl o ifee | fed % @m &
fag & Twar wgE fear §, 3% agso AR
faeeft ®t Fow T ¥ Afed | TvaaE )

INTE WPAT : A FAAT TAR |

SHEI'S. KANDAPPAN (Mettur) : He
is coliecting -his papers.

ot gEE sWw (WEw Aw)
JUTeAE U1k, §97 ¥ fag a=ang | w1
frxr & w6 @ oo wfeeT Rfesw” )
gfefera e F@& @ sem? @
gmm ar A 9w ¢ W fF § e efe
ferg mag sl @ & am @
s ¢ ? wifs & oF a@ v & WW
oAt ogfug e sw ¢
w A A agy a9 v g W ag
gwa agt & | wwfeg # fag & 9z @at
FI W FIFR FT 597 G mw

gt e A ag § fe fRW qw A
ged @ ag Afy aare, Yo g g fF
LR R TR GE LR AR
eud . femy s g fs wowr agw
frrever g€ &, we @war §, gR @ fromn
ta
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gl wifgd @ fw
gT &rfem a¢ an fasd

Tg7 faeer W wom
e fwe o a0 s 0
7E 0 e wiw y@ a1 AQ
Wt aga & =afgd aist & o T @t
w1 ST A, sAw qU Ad fear e
FFAT IIG QI19 &) g o) W g oger
g, 9 wowiw few g% &, I W anE
W I Yo & a1 w1 JET q9m W)
ge & mifa< a5 a9 gaer & Wadm ar
aw a1 K€ FT7 g F977 A7 AGH
whas sz N gt 2w & s ag
gar #4% 2 ? gafee drar @ f& gmt =
I FHE R A F EEAFIE 1T
& T g, wrHT F W gTIT A9 § |
wieHt et §aga &, &m & )
R ggaa § swfg e & o8 & g
fe & aar § % w19 & agi ar a1 &=
1 A § a1 TFEE B oAgenT % @A
wifge, &4 78 Y w1 & 1 ¥ ofew wiwee
e &1 gwds g, dfew sEeies
F1EG WINT WX 19 & | WA @9
@ w9 A N gEw @ T TR
aedrs gt & Wi & amat g fe afses
secinm #1 fawga gdt @ s ®@
§ ot gov wwdw § 1 wWieg fr 9Ed
fiqe A wEE FAAIRAT § ST T A
¥awr frardt fagia # @ig &G 73 €1
e wed) &, W Al O s Wy
2?7 & fag @ 1 el ox sqr femmE )
g am @ 78 § f& St N mew
T 2, Srome fodd da w T € SR
o few gl 3 FF 3 &0 s AgE
&t wifgn o qefve @gi ag few &
guver @ fr sz eEd A A
50 &g &Y ara A g foad fret aw
FEd at faw g o) foe 9aF o7 #
wel wg wWied 2 S0% 0 e § ww
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4 w0 £Y fegmrar & W9 wET ¥
Feftan g Frar § fF gewa faear w5
TIEY HYL FU AT &, TH E N Iar
towd @ oaw ofw o
gEF Az gt A g B aaddie & fom
FYE Jr37 ARY @ amT § AR gEd @
F FEIE FE W AP IERT QU
FA Y Fifarg FE ogE) 31 oAz T QY
ammarN § ) e amarag g fe
WY greT awTaT &, 9 Swe faE §are
FTa1 § ag fraT grawE &, frar w=-
N ¥ o W ST g, 2g q@d
LI § HIT 587 AR 98 T 5@ §
at #7r I gEwrar orar @ fEowmE
s &1 w1 T e, A fawma
1 ¥ fem, @fad @@ ¥ qraF F9C
Y forsdrardt =1 17 Agl femnr ana ?
FEO aTF A IR AT TFATT FQ E
IA%T W A Y@AT § O S aF qeoan
famemar @1 @1 , FET AF TWH awm &
R AT 99 Fia § ag Iwd § a7 9war
faa arX 2w A A aEeE 2

79T 20 ATE &N K9 ¥ 4y fawd
s g ggw ¥ 9 A sufeu &
t fwar | waT ag 74 9= B g9 &
dar o feq gl IHAT OB | GEA &7
wear g § oF @ § @O Ag —s-
T q@r &, fow s &1 g F fear
¢ soer qu o, 98 fyedr sW
faeaT & ag Fawre <& &9 HAT S
qwaT & 1| W T e sfeard & A
ATE ¥ Wi T R T A AAAHE A
ACE ¥, g a1 § § AT 7 I,
gafg sarar A 39 e AL g | faw
g w¢ g f§ st =mfs oF smg
aEM R A W A A7 & oW
ot wTg % A W gHT
wok Refafreifor dex & mferd &
afs & ag Yefafredas & e 7
§, 330 wegr 7 fRar T W@ I @
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9 Y, AR @ A 9 8 e w-
ffoga Fad & 1 % aga @ 48 e
Gefafage & gui af, ewadww &
IR OF G SIEE™ ¥ gUr | AwE
e §igw A1 qrEed ¥ N e
fafseet 71 ant 77 @ twdew @,
Rl gH &9 a1 Agf a1 g9, 9T g6
AR & qAHT A g AT gy |

o gz o st 3 BF oMo
agi w@wr 1€ fggm & w9 o 7@
amar @ f§ st w1 S oSweT awr
feama Qw gvar g | gat el & 4
7% fF qra7 - fafanm sd=n omw
7% & Fr¢ femm ot q% @ e A
¢ safay aga § @ aiEr wOd 9w
3 W Fw Wrer FW@ § WX agw SgEr
AT & W e ww § "t wEy &

st a1 ag W A § wed e
gl &1 O FEEaar f g Sew
e I REm d s aga s QA &
# giwgl f ama w1 A @ g, IE N
T &9 wieE AgE E—oF I0g 7 faw
4 TTHZ FIW &1 W & WK 96 ET AT-
1T P @1 30-40 TXET FW AV AgA
AN WE ITWIEI F17
foear sraar, stae-#feares fear s,
wufEfdeest 43 fear amm fik
frady Saft Fdamar 2, Sg@ 9 wFIW
faar sragm av ¥ feafa § wrer a8
grar ar a7 e 7

% qig § g g gz AN fF
fagar @ gma gar @ 98 ofz s
affrgrgavadi e ol @ &7 W
A FIW TE FW § TGA ATHe TH €
ot, #r gud 39 A A dwifaa faw
#1 fgame qamay a1 7w AEY wmar qr
ar fa &t ¥ Ot ew ek, oF ww
ggeT wifgy fE o foee wifes sq
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[+ gy w7 wamE]
® gy 81, I wifaw aifes 9 gu
—gH 4g aF ITH! I AT ET

et N —zi ¥ T ST TS
g, fow = #1 worE WA A}, AF
ATy & & §, Fat A gw TEEN 9
qFa TS W E 1 WodTodedlo FE
arel & @9 9% 1w 2 @ g, A -
arE IR 4 S e, s
wgt faw FTORE-AIR @ETHT e | R,
Tgi Wt At @ w@r ¥-wfex ag W
firay fael a% @ @ W 7 gl
qOH! §G FATAT § A IWG A qFH
& e b W e @
faed awam 1 w7 & g AT A,
T ATHT TEFT AT N | FERA  TALE
areEe weard & fwar § 5w '
F, AT TOT F CF W FTE@A!
AR Y AT T W@ F—AqT  FIEET
FAAFHT AT 7T F40 99 {5 o090 @A &
QU o af ¥ | E, & A ag
g g, Fgfarai W g a9 & 4™
MY T T 71w HO o @ § " oA
FY FIF TFR § 98 W9 gt ¥ a7d
§ —at feafy wa a5 F9 )

QAT A F X H —wiE #
a1 gmy Z€mEE q9m ¥, TeETna
AqmT ¥, ¥ s | a1 W §
e 9 W} R e FRdmw
¥ g T@-ad fRdw @€ §W a1 ®
f—g TR IR H w3 v qfsaw
awe &7 ) arer A Mfwl w a fn,
afer w0 e F Aifedi & aw 39
W & W™ AmEt § fa s & a9
w1 wieT e gfees &, srwr oAt &7
&= gt fadm, I #1 9raw a€ fadem
™ g% "G O UF NFI T FAGAT
T @ Suwr Wt ow faarer grosr &
wgar § s frew qT @ e
. gar , 9T ot saear A7, fra T
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¥ gadl sraewr &Y, TAAT I (R,
fe T ¥ & A E—wwwt sy qoe

37t o efefer § ar o

fadirr 78 & wgl w-ddfors wr o
sreEm a faar 3 & oy &, afew
agi 9T TAT & @A § 1 gW Hey fag 9
AT AF7 qgf I § W €t www
e @ & o aw fadrr ar w@ Ml

OF qTh HA-THAGHE &1 q1q g
g, wg oz s EEA AT AT W
URHIAAT Q9 FT QFAEAE T A
g7 a1 OF-TEEIAET qu F AT A
g7 T ogwt oo gom W A g @t
2 fF ¥ amgeTgad a9 9%, AA7 $74 F
aF ? uewrade ¥ Wy ) § 65
¥ @A qu FT % fagy & SA™
g & fasw g% 1w ¥ 993§
8, gafa § 77 4 faww awy 05
faa® Ia#1 T2 &t &3 &t m1v gafee
WL A fedt F1 oommde § af =
q%d, 98 9¥9T g1 g 1 10-5 A9 af W=
srra, &ffT At s9 @1ay 98 &0 @
g garae & faa wiw gt S
g T E—TE TF AW A 1 qE
QAT T FA9 §, SIS CEHUT BT
9 § WX %9 §qF @17 ITH AAIgT
&7 FATH W AT )

s et a1 & fagre & T g
£ 1 f agd ot w1 & Wit wa fex Sd@
fag & Q7 1 Far § 1 7@ w1 A fag
¥ qfeqs dazx § wiod £19 Jar AT
g e FweT &1 ff FH qET AW
gmE—waa & s ag fear =
gar, afew awmn a3 & fv oad garw
Tar g, fagifeal &1 wr 37 W =gl
gl fray A sfemrd @ W@ @) a9
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Aefat Mg am &1 fas gt
AT & W it ¥ e A A g, 0@
& Tomem & fear gu &, ¥ gif ouw
wr oA frw o &7 @w e,
IO & ¥NT o ger awAT A
waweT, 7w o FAR ¥ gqwe §,
weva &1 fgara adi awmar amn g,
TUHTENE ad) & 9T @ | T wTe-
aFl & A JEET R W agt faeht
¥ oF g @O 1 OSEE
fege & a=n gwr a1, @9 W gma A
am o, ¥feT TP gawr Qe mar
& | T3 w0 gEwr s AT ) T@r A
fiwar wre ot Fvrae & gow w9
W ) g 9w wigen 8, W E,
gafod growt afry fage & w1
Rz @ TR — el v A A wfgd
fem wrvaem & orow w7 fean, og A
g 8 @ It 2

agt At ww 1@ w S @ g,
WA CEREE SR A N wEr @
fagiz #t waewd ¥ fad agg o=d }
fram ¥ fr @ &t affe |1 g
fear srq | dfem wTod WYY wEE TR
e § qawr gl Nt e Al 31 WA
oW # Wy O Auee qe ¥ anr
forar 8, wod fodr & gl ar—arg
oI Pl ey # qdw ar @ § afew
oI qg FIN w1 9em R w9 Ig
TR ¥ AT TF 741 G T § Wi
= ¥ oifre T 9ET § | TR SRl
g & AHT graer A JA T qEA A0
1 §— Ny, fagr s FIF T%
—foradt W€ wfemt g ¢, wuwd faC
T gy A oY § @ W A
ez ¥ ferdoe #ifed oiR =T WX
oo & FEY 9¢ ST Ty | w9
e g F0 a) s wrowy wfzarg wrdd,
gifaw aree ¥ At oz gE SR
19 9 WR I 9§ aga a0 S
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T g R g & fa¥ q s @
M, ¥A9 Q% a1 &1 g § W TE
T |

SHRI P. RAMAMURTI (Madural): [
should like to point out that this discussion
of about seven hours on the whole gamut
of the plan is supposed to cover all the
aspects of planning and the policles under-
lying the various aspects of planning such
as agricultural policy, industrial policy,
foreign policy in the sense of foreign colla-
boration and forelgn capital investment and
the method and manner of raising re-
sources. If all these aspects have to be
discussed in Parllament in speeches of ten
or fifteen minutes duration by different
Members, it does not lead us anywhere.
If real justice has got to be done, it
would have been much better if Parliament
bad divided itsell into & oumber of small
committees and discussed more intimately
the various aspects of planning. Then, we
could also make some impact on the think-
ing of the ruling party. As it is, the rul-
ing party comes here to defend this Plan :
A, B, C,~we will not change a comma.
What is the use of this kind of discussion,
I wonder. But this js what we are sup-
posed to participate in ; that is all. Any-
way, since this is the only way that we are
left with, I will deal with certain aspects of
the planning that we have undertaken,
but I do not go into all the aspects
of it.

15.00 hrp.

The Plan document begios with the
objectives of the Plan. It is a reiteration
of the ecarlier plans. What does it say 7
They speak that our objective is the socialist
pattern of soclety. What does it mean ?
They say

“Bssentlally, thils means that the
basic criterlon for determining lines of
advance must not be private profit, bat
social gain, and that the pattern of
development and the structure of social-
economic relarions should be so planned
that they result not only in appreciable
increases in npational income and em-
ployment but aslso fa greater equality
in incomes and wealth. Major deci-
sions regarding production, distribution,
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consumption and {nvestment—and in
fact all sigoificant socio-economic re-
lationship—must be made by agencles
informed by social purpase. The benefits
of economic development must accrue
more and more to the relatively less
privileged classes of society, and there
should be progressive reduction of the
ration of i wealth and
economic power."”
This was the objective proclalmed even
when the second Five Year Plan was pro-
mulgated. It is just a copy from the
second Five Year Plan. Does the Con-
gress party or those people who drafted
this Plan, go into the question how far
this prime objective, namely, the entire
decisions to be taken, must be governed by
social purpose ! private profit, indivisual
profit, should not be the main criterion of
decisions. But did they at all go ioto the
question whether io the plans that have
so far been fulfilled, this objective has
been fulfilled ; if it was not fulfilled,
whether we have gone in that direction,
or whether we have gone in the opposite
direction. This is the fundameatal ques-
tion and that question is today being burk-
ed, and when the question is put, the
Planning Commission says that uafortu-
pately, with regard #o social justice, suffi-
clont data are not available to come to any
conclusion, and yet they wamt to plan.
This is a wonderful tulog.

15 years after that, they say sufficient
data are not available. Why are oot suffi-
cient data available ? Are they ubaware
of the fact that the whole country is talk-
ing of the 75 families who have amassed
wealth 7 Just the other day, one
officer from the Company Law Adminis-
tration who bad studied it, issued the
figures to show that within the course of
four years, the House of Birlas had in-
creased its wealth from Rs. 293 crores to
Rs. 509 crores. The fpures with regard to
the other families are also avallable. The
administrative roports are there. Their
emquiry reports are there. And yet, the
Government of Imdia comes forward and
says wo do not know anything about it.
There is the Agricultural Labour Emquiry
Report, and it has been again and again
pointed out that the income of the agricul-
tural labour decreased from Rs. 107 to
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Rs. 100 in the course of the Second Five
Year Plan. The bost way is to stop the
Agricultural Labour Bangquiry Report it-
self | In fact, this kind of Committes was
never appointed, for a long time becawse
when such committiess are appointed, they
unearth inconvemient facts. Therefore,
stop.that.

15.04 hrs.
[Mr. Speaker ix the Chalr]

For example, do net the Government
know that the blggest conccatration of
wealth, as far as this couatry is concerned,
where the majority of the people are con-
cerned, namely, the agricultural populatioa,
is the biggest concentration of wealth in
the hands of a few people 7 Do they not
koow that? Do they not koow about
thelr own reports ? Are there mot reports,
even by the Planning Commlission’s Panel,
which go to show that all the laws that
have so far been enacled by various Govera-
ments with regard to the tenure of land
and all these things bhave resulied mot in
security of tenure but they bave resulted
in the eviction on a large scale which has
neve! been seen even dering 100 years of
British rule 7

A HON. MEMBER : What forcible
occupation of land ?

SHRI P. RAMAMURTI :
to emict the pwople with
Government.  Therefore,
llate by wusing force against you.
Therw is no othér way. Coacéntration of
land has gone on. Blackmarketing bhas
been going on all these years. Still the
Planting Commistion says, we d0 not Have
facts.

Instead of lessening, disparities have
in fact grown on a colosal scale. Mr.
Masani was right whea be painted out
some of thess things, though his <on-
clusions are tot correct. But Mr. Masani
should ndt be dbgry with the Government,
bedause the plans have omly helped the
class be represents here. He said, the tar-
gets of the plams have not been fulfilled.
But I shaill make an amendment in that.
All the physical targets the industries have
dot been fubfilled, but some targets have
not only been fgliited, but over-fulfiMed.

You want
the help of
people  reta-
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For emample, the amounts of taxation bud-
geted for bave been over-fulfilled. On
whom has this taxation fallen? From
Rs, 50 crores in 1947-48, the excise duties
have gone up to Rs. 1,500 crores in 1967-68.
Now it is much more. Deficit financing
target also bas bean over-fulfilled. The
first plan budgeted for a deficit fimancing
to the extent of Rs. 290 crores, but the
actual deficit financing was Rs. 420 crores.
In the third plan, the budget was for deficit
financing to the extent of Rs. 550 crores,
but the actual amount went up to Rs. 1,200
crores. Therefore, so far as taxing the
common man and putting more and more
burdens on him is concerned, in the pame
of the plan, it has been over-fulfiiled.

Today we are in a dilemms. After
fleecing the people so much, even the con-
somer goods imdustries like textiles are in
doldrums. People are not able to buy
cloth. The consumption has fallen from
16 yards to 14. 70 to 80 mills: have closed
down. Cloth produced in this country
does pot find a market. When these basic
questions are not tackled, Mr. Masaoi
should not be angry about what the plan.
pers bave dome earlier. Afier all, these
plans have helped them. Our country is
not like Great Britain or France which
could develop on a capitalist basis, o the
basis of the loot of the empire. Unfortu.
pately, our capitalists do not have any.
other country to loot, So, capital for-
mation here is dome by looting the:common
people. The entire policy pursued by the
Goverpment of India during the last three
plans has been to transfer the wealth
created by the common people into the
bands: of the richer seotions of the com-
munity like Tatas and Birlas. Hence this
deicit financing: and burdeas of tazation
on the common people.

Despite tax evasions galore, the
Government ' of India  did ot arrest'and
put in-jeil a single-persom-all these 15 years
for tax-evading. Bven- their names should
not be published in the papers. That is
the-law ! Now, bow mueh is due from the
differeat people is being: published. What
is the: use of- Gghting over corrup!
whvich bras become so rampant 7 When so
much black money is there, naturally
corrapélon:- will iacrease hundreéfold
That way we try to earich these people
so that they can get capital for starting
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industries. Shrl Masani would be glad
about that because otherwise they would
oot have got the capital.

Whom do the governmental institutions
help 7 Whom do the so-called natlonalised
Life Insurance Corporation help ? Birlas
alone got Rs. 30 crores from them. If you
80 into the investment portfolio of LIC
you will find half a dozen houses got more
than 50 per cent of the investible funds.
All the other financial institutions created
by the Government help only some of these
people. They guarantee the loans for which
these people enter into agreements with
foreign countries. They guarantee ever so
many things for helping them to enter into
collaboration.

What type of collaboration agreements
do they enter into 7 They enter into colla-
boration agreements that would require
permanent import of intermediary goods
costing us heavy foreign exchange. The
Government of India says, we will go and
take loans from foreign countries so that
your peeds for import of these intermsdiary
goods would be met. You will be able to
find that Government has becn helplong
them in every possible way.

The same is the case in the matter of
export. How is export promotion to be
done? It is not due to any patriotism.
They have no patriotism. Even for export
promotion you must give them incentive.
What is the type of incentive given ? They
are told they can import a certain kind of
scarce goods and sell them at a premium
of 60 per cent. That is corruption legalised
by the Government of India io the name
of export promotion.

Sir, this is the type of things that have
been going on. What is the result of alt
that today ? Today the Government of
India does not'know when its dependence
on foreign countries will stop. The Prime
Minister makes a virtue of the fact that in
the Fourth Five Year Plan which they have
brought the total investment by means of
these foreign loans will be only 8 per cent
and therefore it is very much less. [ am
reminded of the Saeskrit proverb

idha naree pativrara—an old women' {s
lways & virtoous woman.

AN HON. MEMBER : What about an
d-man 7
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SHRI P. RAMAMURTI: You can
teke it the other way. He isalso virtuous.
Rs. 4050 crores is budgeted for and if a
major portion of it goes for paying old
debts and interest charges oo that and
therefore what you bave is a very small
amount which could be invested, what is
the fun of making a virtue of that 7 There
is no other go. Dependence on foreign
countries depends omly on this. If for
mere return of old loans and payment of
interest charges on old loans we take more
loaps, just like the peasamt in our country
who goes and gets loans in order to pay
back his old loan to mahajans, how will
our dependence om foreign countries go ?
It will not in any way be lessened.

‘We bave been getting aid through
foreign collaboration. How bhas it helped
us 7 Shri K. C. Pant gave a statement In
the other House according to which for
the last four years the total amount of
money given by way of lovestment in this
country amounted to Rs. 92 crores whereas
the out-flow from these companics by way
of interest, by way of dividends, by way of
profits and various other items has gone up
to Rs. 165 crores. This is in addition to
the intermediary goods that you have per-
mapently to import into this country.
Therefore, this does not mean lessening of
the drain on foreign exchange from this
country. Ob the other hand, foreign ex-
change problems have been created as
a result of this policy of collaboration
that we have been having all these years.
How have our capitalists helped us ?
How they helped us to lessen this depen-
dence ? No. The type of collaboration
agreements they bave entered into, the
terms of such agreements are such that we
have perpetually to depend on those coun-
tries for the import of intermediates and
things of that pature. That is why when
Birlas in 1946 entered into an agreement
with Nuftields, a British firm, Mahatma
Gandhi, when informed of it, came for-
ward denouncing Birlas for enterlng into
such an agreement. Today, in the centenary
year of the same Mahatma Gandhi who
denounced foreign collaboration agreements,
bere is a government which, while claiming
itself to be the follower of Mabatma
Gandhi, bas made this anti-national act of
foreign collaboration the sheet-anchor of
its policies. That has been done and that
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is why you find yourself in this terrible
difficuity.

Now, what is this wonderful colla-
boration 7 Do we get the know-how ? No,
not at all.

SHRI KANWAR LAL GUPTA
(Delbi Sadar) : What about Tito ?

SHRI P. RAMAMURTI! | am nota
follower of Tito. 1 am™ speaking as an
Indian.

SHRI KANWAR LAL GUPTA :
I am glad to know it.

SHRI P, RAMAMURTI : Now, what
is’ the;wonderful.{collaboration, agreements
that we bave entered into and what are the
results 7 In our] own® conntry, our own
scientists are starving. They are not able
to do or get any work. The other day 1
gave the example of aluminium industry
with respect to the manufacture of aircraft.
It is & well-known fact that every country

. aircraft] with the raw  material
available in that country. Aluminium is
not a raw material which we have got in
abundance. Yet, whenever we enter into
collaboration agreements for the aircraft
industry, we agree to make them with
aluminium merely because those foreign
countrics which manufacture aircraft have
plenty of aluminium in their countries. In
that way, we become dependent on that
country for our raw material for such a
vital and strategically important industry
as the aircraft industry, On the other
band, we have chromium in abusdance in
this country. Our scientists have dis-
covered the mothod of using chromivm for
the manufacture of aircraft. Yet, our
government do not held these people to
produce it on a commercial scale.

I pointed out the other day how our
scientists have developed even electronic
computers on a small scale. Our country
does not peed big electronic computers at
present because we are not developed so
much. If these people are encouraged to
develop tbe electronic industry, In the next
ten years they will be able to develop big
electronic computers when we have deve-
loped so much and we need them. But our
government is not prepared to do it. Why?
Because of the pressure of big American
¢lestronic companies 6n our government,



Those companies want to ensure that our
sclentists and our iechoologists do mnot
develop the fndustry here because that will
affect their market. Yet, our government
is not helping our scientists and technolo-
gists. That is why I say that our basic
policy is wroog and that is why all our
Three Plans have collapsed. Yet, we do
not think of going into the reasons for the
failure of our Plans so that we can rectify
them at least In the Fourth Plan,

For want of time, I do not want to go
into other questions. As far as this Plan
is concerned, as Shri Maran has pointed
out, it is oriented more towards private in-
dustry. He has given facts and figures to
substantiate his contention. Shri Vasu-
devan Nair has also gived facts and figures,
1 will not repeat them. All that I want to
point out is this ; that unless these policies
are basically changed, unless our depen-
dence on foreign countries, particularly
capitalist countries, is ended, we will not
be able to make a success of the Plan,
especially when we are in the grip of a big
crisis.

Shri Masani was talking about the Freach
indicative plan. I do ot know what Shri
Masani is going to say about the fact that
the French fraoc itself is today in terrific
doldrums and the French economy is in a
terrible crisis. Are we to copy France for
that kind of indicative planniog 7 Or, are
we to copy Britain, especially when we
koow the state of British economy 7 There-
fore, these things do Dot give us any
guide.

Again, with regard to future, with re-
gard to concentratton of wealth, what is
the answer given here? The Plan says
that there is a dilemma, big poople will be
able to develop industries immediately, !:ul
if you do that, there will be concentration
of industry : or long-term goal is to smash
up such concentration ; therefore, in order
to have immediate industrial development,
we will help them. That is what you
say. But once you begin to help them,
they will get richer and richer and
there will be more and more of cob-
centration of wealth and economic power.
1t is well-known that ecomomic power leads
to political power. Therefore, even
though you say that you will go oo en-
richibg them and, later on,-you will smash
-them what will. reslly bappon is that they
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will smash you.
to bappea.

Therefore, unless at least some basic
policles are changed with regard to land
problem, with regard to concentration of
wealth, social control of banks and so on,
we cannot succeed.

We know how LIC investment portfolio
is functioning. Therefore, I dare say, these
banks themselves ultimately in the hands of
the officials who are today to exercise that
social control will themselves be contro-
lled by these big monopolies. We know
that. That is why we are talking of
public sector and the deficiencies in the
poblic sector.

I want to point out that so long as
these big mooopolies contioue to exist,
nothing is going to happen. They have
created in this country nothing but profit
motive. That is the domipant thing.
“Make money” is the dominant thing.
The entire soclety is caught up in that.
Even our Deputy Prime Minister who in-
vested Rs. 86,000 from small savings in
some company, when he was asked why
did he do it, said, “Because I will get more
money”, Even a person like our Deputy
Prime Minister is being corroded by the
desire, by the greed, of getting more
money. When this is the sort of society
that is being created, what is use of blam-
ing these high officials in the public sector,
when side by side, they see the terrific
greed for profit and an opportunity for
profit. They also want to do that. That
is why, when an opportunity comes, they
are not intersted in running the industries
but, on the other hand, they are interested
in making as much money as possible dur-
ing their tenure of office.

That is why, I say, both these things
cannot go together, big monopolles and
public sector. That is why, I say, unless
we are prepared to break these big mono-
polies, and not go on encouraging them,
all talk of social jostice beieg fulfilled and
our being freed from the ills from which
this country is suffering cannot happen.

‘What I would turge upoo the hon.
Prime Minister is this. Itis possible for
us to stop this drain on our foriegn exch-
ange ; it is quite possible to do that. Let
us today declare here and -now that we
do not want any more foreign ald- After
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all, it is 8 per cent even according to our
Prime Minister. Let us make a declara-
tion, that we are not going to take a pis of
forcign aid aad, simultancously, it is possi-
ble for us also to declare that for at least
another 10 to 15 vears, we. are not going
to pay back our foreign commitments. Let
us declare a meratorium, They, will not
give us mooey. We do not want that
money. And that would mean at least a
saving of Rs. 500 to Rs. 600 crores of fore-
ign exchange and our country will be ahle
to quite manage some of those industries
which are dependent on import fi
exchange material. Let them also, if they
want to continue, do research with our
sciendists and let them find a substitute.
So long as you do not do that, all talk of
substitution is going to  be bunkum beca-
use vested interests have been created in
that,

I know, for example, during the. last
four or five years, when we have in our
country enough capacity to produce all the
thermal plants necessary for thermal sta-
tions, in spite of that, Rs. 30. crores of fore-
ign exghange has been wasted on importing
material because there are vested interests,
people get commissions, the Government
of India officials get commigsions apgd
other people get commissions. Therefoce,
the vested. interests have been created in
your foreign exchapge affairs. That is
why, I say, all talk of stopping foreign
excbange drain and all talk of dependence
on ourselves, will be just a mirage so long
as, we have created terrific vested interests
in all these things. Therefore, unless we
are able to do something in all these things
and think seriously of this, we will not be
able to go forward. Otherwise, what will
bappen 18, as I poioted out the othor. day,
just a Jack-pot race, Nothing is clear. As
far as the Planning Commission. is . coooes-
ped, 09 Do, queation. do they assert. that
sweh-and such a thing. will happea.

Somebody said that this is a Plap of
tagnation. I say, it is oot a Plan of stagna
tiop, which means you stay where you are,
byt it is a Plas. of - intensification ofv the
crigis fspm which our country is: seffering
becguse.its dependence. is.going. to, fusther
and further intensify. As a mgtter of fact,
all the foreign cxchangs. difficultics are ge-
ing,to intensify, agd cosnenization.of wealith,
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is going to intensify.
Plan
crisis,

This Plap does not ewen talk as to bow
much employment opportuaities are going
to be.created. With.regacd to unemploy-
ment, for cxample, they say, there are mo
reliafle figures. All the figures that have
been given so for by the Goverament. of
Tndia in the Second Plan and in the Third
Plan, according to them, are unreliable.
Very conveniently, they say so. Because,
inconvenient facts have got to be hidden.
That is why, I say, here is a Plan which
cannot enthuse a single individual. This
Is a Plan which intensifies the crisis which
will bring more poverty to people. Asa
matter of fact, with regard to the resources,
this is exactly the direction in which the
resources portion is going. After so many
of these things, what do they say 7 How
are they going to have additional resour-
ces ?

After providing for increased small
savings, after providing for all the other
things, they say that additional resources
have got to be found by Rs. 1,600 crores
of taxation by the Central Government and
Rs. 1, 100 crores by the State Governments.
This is in addition to Rs. 200 crores that
the Central Government will give the State
Qovernments by way of additional taxa-
tion. That means, Rs. 1800 crores of addi-
tional taxation during the next five years,
as for as the Centre itself is concerned and
over and above that, another Rs. 800 crores
of deficit financing. 1 dare say, judging by
the expericnce. of tho past three Plags,
this is the only target which is going to be
oot only fulfilled but. over-fulfilled. That
means, all the assumptions underying the
Plan are.geing to be a buskum ; no prige
stability is. going. to be there; and: the
comman people. are going to be. asked
more.and more. Therefore, why should
we be a party to this kind of plagning.?
We should not be a party to this kind of
Planning. The Prime Minister the other
day,asked, ‘1{-you are not geing: to be-a
party. to this kind of planning, what will
you do’ 7 That is a. different - matios. The
State Goverpments, as they exist, have to
fuaction within the present framewosk.
‘Why should they take the  moral respoasi

bility.of suppariiaa the-Planwhose. twade-

Therefore, thisis a
which 1s going to0 intensify the
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mentals, they know, are something which
is going to attack our people and which is
golog to increase owr deptndence on Yore-
ign coumries 7 Why should we accept
that ? We do not want to take the moral
responsibility for that, but, oo the other
band. we will fight on every occassion, we
will mobilise all the resources at our com-
mand—the resources of the common people
—and will fight tooth and nail against
every one of these anti-people policies.

SHRIMATI SUSHILA ROHATGI
(Bilbaur) It is indeed gratifying and
heartening to hear our learned Member,
Shrl P. Ramamurti waxing eloguent on a
subject in which, I thought, he had hardly
any interest or belief. [ thought, the
words ‘planning’ and ‘security’ were alien
to him. But today I find that, in spite of
his resistance to these, he is proving to be
eloguent on these matiers-.-

SHRI P. RAMAMURTI : Why are
you so {ll-informed ? No communist is
opposed to planning as such.

SHRIMATI SUSHILA ROHATGI
Kindly give me an opportunity and I shall
demolish your whole theory. The type of
planping that you believe in will be clearly
breught out by an example which 1 am
going to illustrate.

MR. SPEAKER : [ do not believe in
plasning. Please go ahead.

SHRIMATI SUSHILA ROHATGI :
What I wanted to say was this. Only last
year the Chief Minister of Kerala bad con-
veiéd a conférence or a seminar oo plann-
isg. It was undoubtedly a chaotic plann-
ibg. What were the results that emana-
' ted from that Seminar ? There were three
malh demands which came out of tbat
Seminar. The first was that there should
be a traasfer of power from the Ceatre to
the States, there should be absolute trans-
fer of fiscal powers of the Ceatre to the
States. [ would like to know how that
will react in the present context of things
that we are faclng now. The second de-
mand was that the expenditute oh defence
should be cut down. I d¢ pot koow
what Is this concept ©f plansing. This does
mot tally with the concept that we have,
40d In the present emergeacy, we canfol
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afford to cut down any expenditure on
defence since it would be suoicidal. Thirdly
—this was the main part—was their He-
mand of right to strike. 1 would like to
recall the incidents that are taking place in
West Bengal now. Even in West Bengal,
which bas a sophisticated industrial base,
the entrepreneurs are finding it extremely
difficult to exist at the present time and
hence they are not endeavouring to put up
any mew enterprise or industry. That may
be Mr. Remamurti’s comception of phame-
ing. There ugain, [ woeld say, there was
a demad for the right to strike by the labo-
urers, [f the same amount of indiscipiine
was allowed to prevail, if the same sense
of insecurity was allowed to prevail there,
there would be no planning for which we
and some parties on the Opposition side
stand for.  (Interruptions)

SHRIJ. B. KRIPALANI
You have not replied to him.

(Guna) 1

SHRIMATI SUSHILA ROHATGI :
That shows his interest in planiting. His
interest is in his party and in Ho other.
The Cougress Party plaks not omly for his
party but for all the other partibs ako
which may clash with its ideologically, avd
for the nation as a whole. Ih this PlabH-
ing we have an integrated approach. We
plan for the natiom as a whole,

It was rather surprising to hear Mr.
Ramamurti talking on socurity. Does he
not remember the blot and the siigma
which he and his party put on the entire
womanhood of Iadia by the incidents which
had taken place at the Rablndra Barobar
Stadium ? He and his party are assocla-
ted Wwith that and [ still say :

gar a1 qfagar

1 would like to ask him how far he
bélleves in this dictum. What right do he
and his party havé, by day chance what so
evet, to hurl dbude or this sort of thing dt
others ?

Then I also fail to uaderstand whether
he is sbusing the Cetgreas Patty or the
plan which has besa gives to us by the
Congress Party or whether he 18 abdslug
the Swatastra Party and dansing Mr. Masasri
gl the time. It is rether surpiising how
wWith their basle ldeologitil différenced the
various sectiots snd various partics in the
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Opposition can still work together so unite-
dly at certain times. (Inrerruptions).

AN HON. MEMBER :
know.

You do not

SHRIMATI SUSHILA ROHATGI : 1|
thiok their planning is not working. It is
only on occasions of no coofidence against
the Government and for ulterior reasons
that they unite together.

SHRI PILOO MODY :
that point.

Not even on

SHRIMATI SUSHILA ROHATGI : It
is only this year. I would recall what
happened 2 years ago when they all united.
They refuse to unite with each other and
work asa ounited opposition which any
responsible opposition Party wishes to do
anywhere.

It is true our plaoning is oeither the
directive planning of Russia nor the indi-
cative planning of Fraoce, but it is accord-
ing to the genius most sulted to our own
people. 'We bave accepted democratic
soclalism and we have successfully achieved
the three Plans.

One poiot which I fail to understand
was raised by Mr. Masani the other day.
He blamed the Fourth Plan as being a
process of continuity. 1 would like to ask
bim what is planning if it is not a contl-
nuous process at all. Planniog is formu-
lated with a vision right in the beginning.
It is a continuous process where various
links are united together. ’

A point was raised by an SSP member
who accused the holders of the privy purses
as ‘Gaddar’. He had accused the Prime
Minister also. (Imrerruptions)

g aTeq, ot W, w1 f fom B
TR & 98 a1a wE 97 )

SHRIMATI SUSHILA ROHATGI : 1
want to say that at a certain period in our
political history certaln people co-operated
and surrendered their suzeraiaty, for the
national honmour and for the unity of the
country. Should they be called ‘padday’ 7
| do not understand that at all,

MAY 12, 1969

Year Plan (M) m

ot fivewer s (wgaet) @ wndY
wré ¥ Tav-wgrST T & ¥

SHRIMATI SUSHILA ROHATGI:
He has accused the Prime Minister of
squandering the national wealth in going
about various Latin American countries. [
would say that in the present context, no
country can afford to live in isolation. It
Is in the international context and for buil-
ding bridges of friendship that we have to
carry and emamate the spirit of goodwill
everywhere and this camnot be counted in
terms of money but in terms of moral and
political strength. [ would only say that
thers is a very happy coincidence in the
launching of the Fourth Plan which syn-
chronises with the Gandhi centenary year.
Both the Father of the Nation and the
founder of the Plans worked for a common
objective that was to improve the status of
the ‘Daridra Narayan'. 1 am extremely
glad that we find a remarkable success dur-
ing the last three plans and the three
annual plans, We find that there has been
a diminishing dependence on foreign aid.
Against 259 of foreign aid we recelved in
the Third plan, we shall eventually be shift-
ing to 8%. Apart from that there is an
amount of self-confidence which has been
generated in the public because no plan
can succeed without men, money and mate-
rial or momentum and that can only come
by co operation, co-ordination and the good-
will of all the people concerned. With
these words I have great pleasure in sup-
porting the Fourth Plan.

SHRI J. B. KRIPALANI : Mr.
Speaker, Sir. It is rather bard on me to be
called upon to speak wheo two wvery elo-
quent speakers bave already spoken. And
also, Sir. if you call me in the end, I for-
get my spesch. 1 shall try to do my best.

Sir, this Plan is in the same category as
our three earlier Plans. The pattern has
not changed. This follows the same pat-
tern of the three earlier Plans.

1 would not go into the social objectivea
of this Plan. Everybody can see bow far
we bave reached the social objectives, that
we have got more educated idiots than be-
fore and we bave also more refined crimi-
nals on account of this education than we
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had before, and also we know where our
morals stand today —whether in the politi-
cal field, in the administrative field or in
the ficld of Commerce and Industry. These
are our social gains. The whole atmosphere
Is full of cunning and violence,

I will confine myself merely to the
economic objectives of the Plan. In that
Sir, as I told you, 1 won't dabble in figures
because figures can be given and manipu-
lated on both sides and moreover, what-
ever figures I had collected. I bad for-
gotten in the meantime I will state only
plain truths.

My hon. friend from the Communist
. party, Shri Ramamurthy gave the House
the objectives of the Plan in a very elabo-
rate quotation from this Plan, which has
repeated what was written in the Second
Plan. I would only say that the objective
of our Planning was to remove the poverty
of the masses. How was that poverty to
be removed 7 By giving them gainful em-
ployment, by at least dimioishing the
amount of unemployed man and partially
employed. That would be the simplest way
of stating the proposition.

Now, can anybody who bhas a con-
science—of course, not the private con-
science, but who has a public conscience—
say, that we have been able to give more
employment to people 7?7 Can anybody
say that the weaker sectlons of our society
have got more than what they used to get,
oot in money, but in real terms ? Io the
Third-five Year Plan itself it bas been
written that the real wages of the weaker
sections of the society bave diminished.
Their opportunities for work have diminish-
ed. [ wish my lady friend had not talked
of Gandhiji's Centenary.. He was a man
who worked only for the poor. The rich
could take care of themselves.

Sir, the backlog of unemployment has
been increasing after every Plan, Can any
congressman deny that 7 I will only say
those things which the congressmen them-
seolves have stated in the course of their
speeches it is also written in the Plan that
they have not been able to absorb the new
labour that comes into the market.

Then there is another thing. Have we
been able through our Three Plens and
through our non-Plan three years to dimi-
pish poverty ? Have we been able to im-
prove the standard of living of the poor ?
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In this I am not talking of myself, nor of
the Communists nor of the Swatantra Party.
I would tell them whbat Jawaharlal Nehru
sald. He once said in this House that it is
a fact that though the poor have not grown
poorer, the rich have grown richer. A for-
mer President of the Congress, Shrl Dhebar,
sald that the poor bave grown poorer. He
did not talk of the rich. It is not a ques-

tion of this Party or that Party. Itisa
question of hard facts.
Then there is another thing. Have

the prices been increasing or diminishing ?
They have been increasing. Will the stan-
dard of the poor people that way rise? It
is not possible. Sir, they claim that they
have greater production and they also say
that the prices are rising, and black-mar-
keting is also rising. Indirect taxes are
also risipg ? Can anybody deny that?
Can any Congressman deny that indirect
taxes fall more sharply and more dangerous-
ly upon the poor tham upon the rich ?
Also inflation has been increasing. I sald
once and I repeat It that this " inflation is
pick-pocketing. You may give it whatever
respectable name you like ; in fact you are
taking away people’s money. This is the
most dangerous way of taxing people. The
sooner we stop it, the better. The Finance
Minister said that he would stop it which
be never did and then be said be never
talked of it.

Foreign loans have been so dangerously
increasing that we have to ask for a mora-
torlum. If planning goes on like this, [
do not khow where we will be 7 I think
we are the greatest beggars in the world.
There is a reason for this, because our,
great Rishis also lived on begging. Begg-
ing is not only in our blood, but it is con-
sidered a respectable profession.

Then, Sir, it is said that we have pros-
pered. One Congressman said ; Look,
how many cars are there 7 The Congress-
man talking of cars | It took my breath
away. These cars are signs of our poverty.
This is pressure on the poor people. These
cars are purchased at the cost of the poor
people, whether we have them or others
have them.

They say that another objective jof the
Plan was to reduce the gap between the
rich and the poor. The gap between the
rich and the poor has enormously increas-
ed. At whose expense ? At the tax-



295 Drafy Fourth Pive

[Shrl J. B. Kripalani]

Payers’ expense. My friends, the Com-
munists, gave the figures and said that they
have given loans to the capitalists, All
right. If you give loans to the capitalists,
why don't you turo them into share capi-
tal so that at least you get a little profit
from these loans ?

You will not even have those big loans
turned into capital, that is, the loans which
you have invested in thelr Industry, but
you want them to carry on and to grow
rich at the expense of the poor, atthe
expense of the taxpayer and at the expense
of the couatry.

1 am not the one who Is going to blame
any capitalist. A capitalist is not a phi-
lanthropist ; he has not opened burioess
for philanthropic purposes. It is the blind-
less of those who allow him to become
rich. Isay that if I were a capitalist I
would do the wvery same things that these
people are doing. They bave proclaimed
from the house-tops that they are not
philanthropists. Those who are in charge
of the country have to see that they do not
give them the opportunities by which the
gap between the rich and the poor could
increase.

So, when we talk of sociallsm, I say
that we talk with the tongue 1o our checks.
It is better that we never talk of socialism
and never talk of diminishing the gap bet-
ween the rich and the poor ; it is beiter
that we may as well plainly say that ours
is comptitive society in which anybody
who can make wealth would be allowed.

What are the reasons that are given to
us by Government? The first Is batural
calamities like drought and floods. Owr
planners are so poor In the study of history
that they do mot know as yet that ITadia is
subject to drought and floods periodically.
If the planpers do not make allowance for
these periodic droughts end floods, thea
they are no planners at ell.

Anpother teason given is war. Is any
nation not prepared for war? Have not
pations to undertake war 7 They have got
to. That also must be something which
the planners must take into consideration
when they are plaoning.

The third reason that they have given
is increased Population. There are many
wise men among us who have not increased
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population. But does this couvatry conslst
of those few wise mea or many foolish
people who go on in ing the | }
tion ? Did the planoers shink that afier
Independence, there will be no increase in
population ? Then they should have taken
immgdiate measures to see that it was not
pos for population to increase.

What is wrong with these plams ?
These plans are fuadamentally misconceiv-
ed. They are absolutely o plans at all.
When people asked Gandhiji, ‘Have you
any objection to hbig industries and to
mechanised industries 7 He said ‘This
is a misconception about me as there are’
many misconceptions about me ; T am not
against electricity ; I am not against ship-
building ; 1 am not against iron works,
but in my scheme of things, the pattern
must be changed ; the emphasis must be
changed.

We have a very big population we have
Bot as big a population per squre mile as
Japan has. How does Japan manage its
industry 7 We have got all the raw materials
that are necessary for industey ; we have
iron, we bave coal, aad we have oil, but the
Japanese have none of these things. They
get iron ore from us : they get coal from
somewhere somewhore olsc and they pet
petrol from yet another place. Yet, they
are able to feed 900 souls per sq wmile
while we are aot able 0 foed 400 souls per
sq. mile. Their populstion per sq. mile
is more than double eur population per sg.
mile and yet they are able to maintain that
population. Why ?

Because of decemtralised industry,
becaust their emphasis is not on centralised
industry. What have we done ? We have
followed the pattern of Europe after the
lodustrinl Rewstation. 'We think there can
be mo ether wdustrisliswtion et the bee
8s it veok ‘place in thve west. We have ateo
fotiowed the Russten method. Our plams
are anade capital-intensive wmdl  not fabour-
imensive. Wb hawe o eer labowr Ihe
capited sve ‘mwed, if oaly we will otHise i,
‘We do not wtiee bur labotir.

Then we go for foreign loans. Even
Europeab economists after whom we fashion
our plans ‘have said that India and Asia
cannot follow fhe same pattern of industri-
alisation that took place at the end of
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the 18th century, what is called the
Industrial Revolution, or even the Russian
method ; we will hawe to choose methods
of our qwa.

The great Swedish economist, Prof.
Myrdal, has written three volumes of what
is called The Astatic Drama. He has talked
of India and other countries of Asia. He
has, clearly said that our economy must be
job-oriented, not capital oriented. When
you have a big industey. it requires about
Re. 75,000 or Rs. 1,00,000 to engage one
labourer.

SHRI HUMAYUN KABIR : Ooe
million rupees.
SHRI J. B. KRIPALANI: 1 happen

to be connected with the kbadi industry.
We bave a production worth Rs. 2 crores.
We give employment to 4,500 drganisers :
we give empleyment to 25,000 craftsmen ;
we give employment to 2 lakh spioners.
This is the potential of a decentralised
industry. And what is our captial ? Very
small.

I asked a mill agent : “Supposing you
cou!d have Rs.1 crore worth of cloth
production, how much labour would you
reguire " You will be surprised to know
that he sald, ‘1500 people’. 1 asked :
‘Supposing you take the distribution also in
your bands, as we have it in our hands.
how many more will you take " He said:
‘500 more’. A labour of 2,000 to be
employed on a production of Rs. 1 crores.
We are producing Rs. 2 crores worth of
kbadi and we give :mployment to labour
as I referred to. We do not underatand
the potential of decentralised industry.

Let me cite the evidence which will be
mare conclusive to my commupist friends
than anything else. What did a leading
Polish economist say ? He said : ‘Planned
socialist econemy is meore chaotic and
anarchic thap private capitalist ecopomy’.
He said that the Polish people are thinking
what would happen lo their invesiment,
whether they should noi chapge their
pattern of investment. It is in a communist
country that they say that planned seolalist
economy is mors chaatic and more anarchic
than capitalist economy in private hands.
This is the evidenco from peoplc who have
cxperienced it.

All right. Even these plans—have we
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- made them carefully ? See the plan

physical targets. They
are never reached. But the financial
targels is over-spent. Double the money
bas been apent to that budgeted for and
balf the work has not been done. Some-
times we have introduced machines which
are workiog balf the time ; we do not need
that much which is produced, and we have
been suffering losses. Then who manages
our industry ? Not any industrialist.
Before independent, we used io say that
when we would be indepeudent, we would
have am esconomic cadre. We have no
economic cadre at all.

We rely upon the bureaucrats to man-
age the industry. Can industry and com-
merce be mamuged by bureaucrats ? You
patronise the post office. It is a commer-
cial organization. Yet the clerk there will
speak as if he is a bada sahib ; he will say!
stamps are not available, please come
tomorrow. They will never say : please.
Go to an employee in the Railway. Or
take the telephone ; they get money from
us. It is a commercial institution. It is
80 organised in other places that they talk
to you politely and they will give a call
three thousand miles away in two minutes,
while you have mot even kept down the
receiver. But this is how we are carrying
on our industry. If we carry on like that
T do not know what will happen to our
country. And even our Prime Minister
said the other day that we had done better
in the non-planned three years than we did
in three plans so far as agriculture was
concerned. [ hope I am reporting her
correctly. Therefore, I caonot see what
necessity is there for this planning when
for thre¢ years we had no planning and
nobody ever complaioed ; we were going
on better. Give us a litlle more non
planned economy so that the country can
breathe more freely than it had done upto
this time.

@ wpw wm (@) ;g
wga, & ow qawr= Faraa 7 garsa
F@T g, wied gofle Far § fF wme-
fra e ¥Q @R @ wEw Y aw
Y & g T w30 | qg @ faegw
T-gee A § T gw sfedfeq o &
s T ;T fefaen W g

targets, the
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wfFgrgram ft qgt @ § WK
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77 &% § FAR g frarl & sRa
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# FlT F garfeas oF, & TF 7
FT GH F1 g | 999 48 ¢ 7 swi
qEHIET WAE £ | gAY Fgl 9mam a1 fE
g Qafaw @ a7F 9 914, AN
qfeq ot ¥ Zafedem foar ix wmi s
N wfaw N1 gy S Foent fear, 9%
z & fearx faar Wi &9 & w9w Y
WX ag & e @ 9Thg & 8 90
W @t gaw gt faar ) AR g
menErE? gaUaenrag 3 fe gw
oy nl ® ag § faaw qre gy At A
T dY ur frem e Rl W ow
1§ ) a1 faw af @) g6 vyr F W
g8 fas @i T W s S il
Y TR FEIT BT qG) g & ) g
ferdw wgt fr o ag @ &

DHIRESWAR KALITA
You know Kashmir is sinking

SHRI
(Gaubati) :
now |
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SHRI AHMAD AGA : I know it. We
will all sink or swim together : remember
that, and remember that for ever.

WEIH WEIEY, ARl AE F W
Wy H e @ aus e §
Tt 3fere wom @ gur wdY of | 1947
F miedt ot F wgr e sl fageara &
femr & ot aos! @@ §@ ¥ T=mT
g | g8 e faw w1 g E WA w14,
W w A dR@H 3w aw
@)

A s aasg @ a1 &
ST AT 9Mr & WR FFET S
L gR e AN A aga e S gw W
ma TE w9 € 99 9 ayeE §,
Wi g s g, § e W =m
TEY FaT | g a7 & fF gt a aEY
7EY | gaTt Arax dew, wae faw s
gaTH ¥ 9TAT NIEE @<H g § T
o g¥ g 9rfgd Sk TR @i
&Y gk g awdt | g a1 atrareE
8, dwrez @ AfwT gw e FrerR @
T I § witF mae g § enfar -
T § ST FY 9= &Y, WA wEW W
T@T, 7T 1964 ¥ 97V &) AT A @< 9@
ag @1 go (o & fodr
afew arowa ot Ta wE @ a%ar, S
@ T Y U AT THATH qq=T
21 i fedt g1gw & fammm § @rodto
TEHT AT @ & A1 A9a § | gAR 9w
ﬁmg:ﬂmﬁmﬂ‘:aw&
O § 1 oA ¥ w4 A AW, 100 g
fafags za agr WNE &) 9@ 9§
IHT G99 FIWT wood based industries FTAH
fore gt agT a9 Ce g EHA &

o sga & f ool @ew § S
fieqr @ ¥@A gOTT WISHT IFEST g
®1E ot o o, & § T ATS A 20,000
arRH THEEr @ G FE W a1 @
Tt YR @ AT S & S @R
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SHRI DHIRESWAR KALITA :
know Kashmir is sinking now.

You

SHRI AHMAD AGA : | koow it. We
will all sink or swim together ; remember
that, and remember that for ever.
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Sir, the debate itself must have
convinced the hon. members how very
difficult it is to have a plan that will satisTy
all sections of the House. Many of the
members have themselves replied to most
of the poims raised by other mombers. As
usoal, the oriticism has beem wmutmally
contradictory in many #mportamt respects.
Perbaps the ome poimt on which wany
members  opposite agree is that veey
emphasise 1be Bogative aspect of the plan,
that is, what has aot bappened. Very fow
of them take any look at all at what #as
been achieved.

We have, as s oot unusval in dhis
House, one extrame—hon. membem sitting
opposite there and Shri Masani, whe makes
astroog plea for the private secior. At
first, we were called oaly fellow-travellocs,
but now we have been pushed evea further
and we have been coupled with Marxists,
including my good friend, Dr. V.K.R.V.
Rao and others.

SHRI NATH PAl (Rajapur) : He does
not seem to be unhappy at that. He seems
to be emjoying.

SHRIMAT! INDIRA GANDHI : At
the other end there are some of our hen.
friends sitting on that side whe bavc Mak-
ed us with the capitalists and who ase for
much greater comtrol. On oot side Mhey
want abolition of controls and op the
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other side they want greater control and
they see a curtailment of the public sector
in the present Plan. At the same time,
from our side many constructive suggestions
have been made and some from the other
side also.

Itis en indication of the rising frus-
tration of the Swantantra Party that one of

their older members, the first speaker,
should bave descended to abusive and
strong language. I shall mnot tire the

patience of hon. Members by referring to
some obviously misleading and fatuous
remarks. Hon. Members from the other
side have never hesitated to criticise the
Government in the strongest possible terms.
We are well able to look after ourselves and
do not otrject to such criticism ; however, it
is not in the tradition of the House to criti-
cise those who are unable to defend them-
selves here and, if I may say so, 1 thought
it was in bad taste to mention the Deputy
Chairman and members of the Planning
Commission by name and to make regret-
table personal attacks in soch unrestrained
language.

It is typical of the hon. Member, Sir,
that of all animals he should have chosen
to allude to the mule. His reference was
in terms of popular upinformed prejudice
rather than the real qualities of the animal.
T must admit that 1 used to speak of the
mule in rather tbe same language myself
until I bad occasion to go to Bhutan with
my father and to ride the mule for five to
six days crossing four very high ranges of
the Himalayas. The manner in which the
hon. Member spoke about it is the proof
that he has approached the Fourth Plan
and indeed the very question of plaoni
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transport. All over the world the mule
symbolyses hard work, strength, depend-
ability and dogged determination.

The hon. Member once again intro-
duced into this report, his own argument
about what kind of planning we should
have in this country. He wanted us to
adopt indicative plaoning as it exists in
France. A reply to that has been made
but, nevertheless, I would like to say that
it may be an example of planning suited to
an economy which is industrially highly
developed and the central structures of
which remain capitalistic. The hon. Mem-
ber is a widely read person and he should
have read—perbaps he has deliberately
chosen to ignore such reference in this
House—that there are also French plan-
ners who have indicated that their model is
not necessarilv suitable for developlng
countries which are faced with multiple
problems such as we have in India.

There is today a large measure of com-
mon ground in the techniques of drawing
up plans and in the methods of executing
them. While, on the ope hand, there is
recognition that market mechanisms, de-
centralised decislon-making and indirect
controls have their value, on the other
band, there is increasing willingness to
acknowledge the utility of control and pub-
lic action which were formerly considered
to be an anathema. Now, planning does
not permit of any wholesale and unthinking
importation of foreign models, whether of
one kind or another. Planning has to take
into account our own condition, our own
circumstances and, as one of our members
said just now, the gemius of our own
peopl Our plaoping bas to be, and

with a closed and prejudiced mind, Does
Shri Masani not koow that the mule has
been of iovaluable help to our army over
the years. This animal......

SHRI PILOO MODI : Sir, is the
speech a defence of the animal or a defence
of the Plan ?

SHRIMATI INDIRA GANDHI :
This animal has proved to be a strong
dependable creature, steady, sure-footed
and advancing towards the set goal, along
difficult and steep tracks which are too
difficylt for any other snimal or mode of

it shall be, Indian planning. We do mnot
follow either the Soviet method or the
French or any other method.

SHRI PILOO MODY : We believe in
family planning.

SHRIMATI INDIRA GANDHI : The
nature of Indian Plaoning is unique and
pioneering in its wake, because we were
the very first to attempt planning within
the framework of parliamentary democracy.
No other country, large or small, which
is following our political system, had under-
taken any such effort, when we ombarked
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on planned economic development in
1950-51.

SHRI J. B. KRIPALANI : Then, why
are the rich growing richer 7

SHRIMATI INDIRA GANDHI : We
have made progress in the past 18 years
despite our very special circumstances—
Firstly, there is the democratic set up
which rules out authoritarian methods,
the federal set up and sub-continental
dimensions of the country calling for re-
conciliation of Centre-States point of view,
the problems of far-flung areas, problems
of disparities in levels of development
between regions etc, and, of course, the
growing population which does erode the
fruits of progress. Then, there were ex-
ceptional  difficulties, for example, the
Chipese aggressior of 1962, two successive
aggre:siops and two years of unprecedented
drought. While 1 have the greatest res-
pect for Acharya Kripalani, I do not think
that anybody could have anticipated these
developments. It is true that we have been
having drought in India in one part or
another for many years. But the sort of
drought which we experienced in the last
two years we have not had in India for
over a« hundred years. It was something
which was entirely unprecedented in nature
and unknown here before. So, ooe should
pot take these things lightly. These are
realities which cannot be ignored, however
much it may suit some of us to do so.

Defence cxpenditure alone had to be
stepped up from a little over Rs. 300
crores a year to over Rs. 1,000 croresa
year. In five year period this meant an
unavoldable and inescapable diversion of
very scarce resources to the extent of
Rs. 3,500 crores. Similarly, Ib two years
of drought we lost something like 30 mil-
lion tonnss of food and the impact of this
major set back should be well-known to
bhon. Members of the Swantantra Party,
because when that impact was felt only
last year, the representatives of industry
wero amongst the loudest to demand seza-
bic increases in the public sector outlay so
as to broaden the demand for their pro-
ducts and to sustain them through the re-
cession. These are hard facts and realities
which we simply cannot igoore.

_ The hon. Member used certaln figures,
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rather selectively, in an attempt to show
that people have become poorer. Now,
had he taken the base year 1950-51, a year
before the commencement of planning,
and worked out changes in 1967-68 over
the base year, he would have presented a
different picture. To present the case in
perspective, may I clte a few figures ?

As compared with 1950-51, in 1967-68
the per capita availability of foodgrains in-
creased by 16 per cent, of edible oils by 18
per cent, of cloth by 37 per cent, of sugar
by 43 per cent and of coffee by 40 per
cent. This has taken place despite a large
addition to our population. The anpual
rate of increase in population bas gone up
from 1.25 per cent In the First Plan to 2.5
der cent In recent years. Much as one
appreciates the thoughtfulness of those who
have not added to the population, I might
say, some of the increase is not due to the
efforts of individuals but is due to certain
health measures, that is, substantial fall in
the mortality rate by 45 per cent and in-
crease in the longevity of life. This is no
mean an achlevement and cannot but be
attributed to our planned efforts.

The question which has distributed
many Members here, and as mentioned by
Acharyaji also, is the question of our debts
and in particular why we should ask for
re-scheduling of debts. But this need
arises from the same consideration as the
need for fresh forelgn loans or direct forei-
gn investment, that is, the imbalance bet-
ween exports and imports. This is one
way and a very effective way of reduciog
our obligatlons In regard to our debt pay-
ments. The justification for debt relief
derives from the fact that large proportion
of our export earnings is now being requir-
ed to meet the debt burden, leaving insuffi-
clent forelgn exchange for our necessary
imports. It Is recognised today by all de-
veloplng countrles that they need sub-
stantlal foreign aid in the transitional stage
of development to be gradually reduced
and, finally, eliminated once the imbalance
in foreign trade has been corrected. It is
also widely recognised that foreign loans
should carry very low rates of interest and
that the period of repayment should be
long. However, a fair proportion of our
earlier loans carried a relatively high rate
of Interest with a relatively shorter period
of payment. This has put considerable
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strain on our balance of payments at a
time when our export capacity is not high
enough to bear the burden. The negotia-
tion for re-scheduling is primarily to gain
some relief in this matter and it has the
effect of easing the burden of old loans as
well as new ones so that the needs of
developing countries are better met.
Acharyaji said something about our old
tradition of begging. But today this 1s not
old tradition but a contemporary situation
which does not apply merely to us
or to other developing countries llke us.
It is something which is also faced
by the developed and advanced countries
In fact, there is not a single country
in the world which does not face
it. Developed countries seek debt relief
though camouflaged in different forms.

There has been great hardship, of
course, by the rise in prices and I would be
the first to admit it. It is not something
which we can ignore or which we can
gloss over. But it has to be scen in per-
spective, Between 1950-51 and 1964-65, the
price levels bad risen at an anoval com-
pound rate of 2.5 per cent in India and
this compares favourably with many other
countries. It is only since then that there
has been a sharp rise in prices due to the
unprecedented drought and the consequent
decline in agricultural production. With
the improvement in agricultusal production,
a measure of stability in prices is being
restored. This stabitity will be maintained
in the Fourth Plan in view of the emphasis
on agricultural production and building up
of buffer-stock of foodgrains.

Many Membess have spoken about the
outlay on agricultural production oot be-
ing suficient. The other day, when I was
talking about our increased emphasis on
agriculture, some Members raised unneces-
sary doubts as to how the figures I gave
compared with the corresponding figures
in the Third Plan.

I bave indicated that, if one were to
put together all the direct as well as in-
direct outlays on agricultural production,
one would arrive at the figure of Rs. 4,606
crores, constituting 32 per cent of the total
outlay in the pubic sector. In a sense,
even this figure does not fully reflect the
investments contenplated in the Plan for
the augmentation of agricultural production.
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To give just one instance, we should fur-
ther include a portion of the finvestment
on the generation and tramsmission of
power which relates to agricultural pre-
duction programmes.

Coming to the earlier Plans I should
like to say that. according to a detailed
analysis of the Planning Commission, the
corresponding or comparable outlay on
schemes benefiting agricultural production
in the Second Plan was of the order of
Rs. 1,278 erores or 26.6 per cent of the
public sector outlay. The comparable
figures for the Third Plan are Rs. 2,112
crores or 28.1 per cent of the total outlay.

It is thus clear that greatsr emphasis
has been laid on agricultural production
as compared with the earlier Plans, and
investiments have been substantially in-
creased both in absolute terms and as per
centage of the total outlay contemplated
in the Fourth Plan.

We should also remember that a signi-
ficant portion of the increase in incomes
accruing in the agricultural sector will re-
main in private hands and will be utilised
for investment in agricultural improvement.
The Fourth Plan estimates such direct in-
vestments in agriculture and allied pro-
grammes In the private sector at Rs. 1,800
crores as against only Rs. 800 crores in the
Third Plan.

If we take a composite view of the
outlays in both private and public sector
it will be clear that the Fourth Plan accords
a higher priority to allocation of resources
for agricultural development as compared
with the Third Plan.

Many members also expressed comcern
about the comparative neglect of the needs
of the rural areas in our Plan and have
called for a shift in bias from the urban to
the rural areas in our strategy of economic
development. Development outlays in
many rectors such as power, transport and
communications benefit the national econo-
my as a whole. It will be difficult to
apportion the benefit as between rural and
urban arcas, However, we have already
indicated that the new Plan attaches greater
importance than the earlier Plans to agri-
cultural production which constitutes the
shestanchor of rural ecomomy. From a
yuick analysis of the programmes and the
social sprvices sych as cdcation, medical
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relief, public health and weifare, and wel-
fare of backward classes, benefiting the
rural areas, taking to the outlay on agricul-
tural productiou and other related pro-
grammes and the rural component of social
services, tt is seen that the public sector
outlay in the Fourth Plan benefiting the
rural areas will be of the order of Rs. 5,666
crores. This will constitute 39.3 per cent
or very nearly 40 per cent of the total
public sector outlay in the Fourth Plan.
A very substantial portion of the outlay on
the building of economic overheads such
as power, transport and communications
is not included im this figure because of
the difficaties of apportionment. The
comparable figures for the Third Plan are
Rs. 2,560 crores or 34.1 per cent, and for
the Second Plan, Rs. 1,532 crores or 31.9
per cent,

Prof. Kabir and some other hon. mem-
bers mentioned rural electrification. The
provision for rural electrification has been
increased from Rs. 75 crores in the Second
Plan to Rs. 105 crores in the Third Plan,
and for the Fourth Plan a provision of
Rs. 363 crores is proposed apart from the
funds to be made available by the Rural
Electrification Corporation and other insti-
tutlons.

AN HON. MEMBER : A drop in the

ocean.

SHRIMATI INDIRA GANDHI : With
regard to the position of fertilisers, pesti-
cides and tractors, the provision has gone
up from Rs, 72 crores in the Second Plan
to Rs. 125 erores in the Third Plan, and
pow to Rs. B54.5 crores in the Foun'h
Plan. The example of pump sets is sigoi-
ficant because they are directly relevant to
agricultural production, just as fertilisers
are. The number of pump sets which was
5.13 lakhs at the end of the Third Plan is
expected to increase by nearly 5 times that
figure to 23.1 lakhs at the end of the Fourth
Plan. Therefore, it is not really correct to
say that the rural areas have been neglected.
However, it is indeed true that India lives
in its 5§ lakh villages and the true test of
development in thls country lies in the
beterment of the rural masses, specially
those in the backward pockets and those
which have been under-privileged in l!JG
past. It is not easy to wipe out the dis-
parites or suddenly raise the level of those
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who bave been most backward and who
have been discriminated against in many
ways.

Special mention has been rightly made
of our brethren from the Scheduled Castes
and Scheduled Tribes. Every effort is now
being made to help them and to see that
although the disparity cannot immediately
be bridged, at least it should be lessened
and they should be given better opportuni-
ties to move ahead.

An hon. Member spoke of the public
sector enterprises as laggards and drones.
I do not think that this description is at
all justified. The present investment in
Central Government industrial and com-
mercial eaterprises over 80 in number is of
the order of Rs. 3500 crores. Out of this
the investment in 55 running concerns in-
cluding Hindustan Steel accounts nearly to
Rs. 3200 crores. During 1967-68 these en-
terprises showed a profit of over Rs. 48
crores. Substantial profits were earned
by Indian Oil Corporation, Hindustan Aero-
nautics Ltd., Fertiliser Corporation of India
Oil and Natural Gas Commission, Bharat
Electronics Ltd. as well as 25 other corpo-
rations, Many enterprises have declared
dividends ranging from 5% to 15%,. How
ever, it is true that 24 public enterprises
showed a net loss of Rs. 35 crores. Govern-
ment are not at all complacent about the
situation and are fully aware of the great
peed to improve the working and profita-
bility of these undertakings. Some points
were made about the appointments of ex-
perts rather than burcaucrats. The old
policy is being changed and we are going
in this direction. We are trying to use
expertise and knowledge wherever it may
exist.

1am rather sorry to see that some
attempt was made to try to bringina
north-south element in this debate. I would
like to assure my hon. friend opposite that
the distribution of Central assistance is
made on the basis of oObjective criteria
arrived at by consensus among the Chief
Ministers themeselves, Tamit Nadu was
represented at this meeting by a Minister,
Shri Madbavan, The consensus formula
was proposed by the Chief Minister of
Kerala and second by the Chiel Minister of
Maharashtra and agreed to by all as the
best possible in the circumstances. Within
the framework of this formula, there was
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bardly any scope for the exercise of dis-
crimipation against the States. Only 109
of the Central assistance was left to be
distributed among the States with reference
to special problems, and subjective judg-
ment was involved in the distribution only
of this amount. Now perhaps the hon.
Member will be interested to know that
Tamil Madu is one of the few States which
will have a significantly larger Fourth Plan
thao its Third Plan.

Tamil NMadu will, i terms of aggregate
outlay be the third biggest. The only two
States which will have bigger plans are
Maharashtra which has a strong resource-
base and U. P. with nearly 2} times the
population of Tamil Nadu. Tamil Nadu
should therefore not have any special grieva-
nce—apart from the general grievance of
all States and all Central Ministries that
the Plan should be larger.

Some questions were also asked about
Central assistance. As I have said ona
previous occasion, the Central assistance
will be released in terms of block loans and
grants under broad beads of development
and will not now be tied to specific
schemes.

There was one very important point
made regarding employment and practically
all Members rightly showed their concern.
This morning as you are aware, Sir, a de-
putation of the Samajvadi Yuvek Samaj
met me. This deputation was accompanied
by some hon. Members. They presented
a Memorandum and they wanted Govern-
ment to do more to solve the unemploment
problem. In fact they asked for a Com-
mission 1o be set up to study the problem,
and also suggested some other steps.

As 1 explained to them and as I have
said already in this House, we are very
- deeply concerned about the unemployment
problecm and it is an anxiety which we
share with every parent, with every teacher,
in fact, with every young person. Some
of the more acute forms of educated un-
employment are directly related to reces-
sion. But, on the whole, the problem is
the result of growth of general education
at a faster rate then of the economy as a
whole. The House knows that the Com-
mittee of Experts of which Professor Dante-
wala a8 Chairman and Professor Raj and
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Shri Lahiri as Members has been set up to
examine certain aspects of this important
problem : but we need not wait for the
report of this Committes, because our
entire approach to development has bad
a deliberate employment bias.

We have not been advocates of big
machinery for agriculture but have emphasi-
sed the use of small implements by the
small farmers and agriculturists and workers
to help new trades and the small enterpre-
aeurs as for the land army, and this Is one
of the proposals of the Momorandum. 1
myself have always been attracted by the
idea but I feel that it will need to be very
carefully considered in fits practical and
other aspects.

I bave told the Members who came to
see me that we will certalnly give considera-
tion to the suggestions which they have
mads. Some of them are alieady belng
looked into in depth.

My hon. friend from the Jan Sangh
wanted a Swadeshi Plan. The hon. Member
knows that this is an aspect which 1 have
been stressing all along, even before the
Draft Outline came out. I feel that the
Plan is already swadeshi in that it puts the
whole emphasis on self-reliance. The pet
foreign aid in the Fourth Plan will only be
8% of the total investment. The Plan
also seeks to put a stop to the import of
foodgrains on concessional terms within
two years.

The Plan lays emphasis on the role of
developing machinery and equipment as
also domestic know-how and expertise.

I thiok it Is rather unfair on the part
of the hon. Member opposite to say that
Delbi bas been specially discriminated
against. As he rightly pointed out, all of
us are very much concerned with the
development of Delhi, but in this particular
situation, everybody is discriminated against
in a manner of speaking, because of our
lack of resources.

MNow, several Members have drawn
attention to the nesds of various areas and
different classes of people. It is natural
that each Member should draw attention
to the special needs of his own State.

We are very f of the 1 in
the Plan and the needs to help each State.
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Each State feels that if it could have more
irrigation, it could feed the whole country,
if it bad certain industrial schemes, it could
provide employment to vast numbers and
they are right in thioking so. With all
our sympathy with these demands and
aspirations, it is not possible to provide
for all the desirable things which need to
be done. The Plan is a design of develop-
ment which has to define objectives very
selectively, and formulate measures which
must be adopted to realise these objectives.
While the goals are important, the means
to realise them are not less important. We
have heard a lot about how many more
necessary thiogs should be done, but not
50 much thought has been given nor are
steps proposed for the achieving of these
objectives. In the months and years ahead,
Parliament will bhave the opportunity of
discussing these measures. One of the
Hon. Members said that the time here was
much too short. We want the eotire
country to discuss these questions...

AN HON. MEMBER : You have
imposed Sec. 144 in Delhi. How can people
here discuss 7

SHRIMATI INDIRA GANDHI: As
we bave said, the Plan will be reviewed
from year to year and certainly if anything
can be added to it or new programmes be
taken up, there will be no hesitation in
doing so.

The Plan must lead the country forward
with greater vigour and determination to
its goal of a more prosperous and economic
order. Sir, the venarable Acharya ended
his speech by saying or by asking : where
is the country going 7 I do not know about

the hon. Memb But Ip Ily have
no doubt at all...
SOME HON. MEMBERS : Where is

it going 7

SHRIMATI INDIRA GANDHI : It is
golng towards progress and prosperity and
towards lessening of disparity. But the
journey is hard and long and it is going to
take courage and determination and co-
operation of all of us together ....(Interrup-
ttong). 1t is upto Shri Piloo Mody to find
out what kind of Government can bave the
people’s support. But I doubt very much
if it is his Party.
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MR. SPEAKER : There are a number
of substitute motlons before us.

SHR1 HUMAYUN KABIR : The
motion of the Government is only for
taking this into comsideration. We have
already taken it into coosideration. Now
oo further action is necessary.

MR. SPEAKER : Some bave meved
substitute molions. For instance, Shrl
Vishwa Math Pandey has moved a sub-
stitute motion.

First I will put Shri Masani’s substitute
motion seeking disapproval of the Plan to
the vote of the House.

The question is :
That for the original motton,
following be substituted, namely :

*This House, having considered the
“Fourth Five Year Plan 1969—74—
Draft™, laid on the Table of the House
on the 21lst April, 1969, disapproves of
the Draft Plan for the folowing
rCASODS @

(a) the Draft Fourth Plan clearly
indicates that the Government has
evidently learnt nothing from the
failure of the Second and Third
Five Year Plans ; and the targots
of the Plan are as speculative as
those of the Second and Third
Plans and are as little likely to be
achieved ;

(b) undue emphasis oo Heavy Indus-
tries at the cost of Agriculture
continues to be a feature of the
Fourth Plan ;

(c) it ignores the fact that the high
cost economy caused by infiation
and the distortion caused by the
“rupec countries’’ racket dooms
the hope of exporting non-tradi-
tional commodities to disappoint-
ment ;

(d) it concedes that, as wasteful
expenditure canpot be curtalled
further excessive taxation and a
continuing resort to deficit finance
will become necessary ; forther
texatico and the diversion of the
people’s savings are istended to
finance increased expenditare on
inefficient and unprofitable govern-
mental undertakings ;

the
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(e) agricultural activities are threaten-
ed with institutionalisation : and

(f}) even while conceding that controls
and the licencing system are not
functioning satisfactorily, there is
no readioess to turn to the obvious

(Division No. 19

Amat, Shri D.

Amino, Sbri R. K.

Atam Das, Shri

Bharat Singh, Shri

Birua, Shri Kolai

Brij Raj Singh-Kotah, Shri
Deo, Shri K. P. Singh
Deo, Shri P. K.

Desai, Shri C. C.

Devgun, Shri Hardayal
Digvijai Nath, Shri
_Dipa, Shri A.

Gowd, Shri Gadilingana
Gupta, Shri Kanwar Lal
Joshi, Shri Jagannath Rao

Khan, Shrl H. Ajmal
Kotbari, Shri 8. S.

Agadi, Shri S. A.

Aga, Shri Ahmad

Ahmed, Sbri F. A.

. Arumugam, Shzi R. S.
Awadesh Chandra Siogh, Shri
Babunath Singh, Shri
Bajpai, Shri Shashibhusban
Barua, Shri Bedabrata
Barupal, Shri P. L.
Basumatari, Shri D.

Baswant, Shri

* Bbagat, Shri B. R.
Bhagavati, Shri
Bhakt Darshan, Shri
Bhandare, Shri R. D.

Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.

Bhola Nath, Shri

Bobra, Shri Onkarlal

Chanda, Shri Anil K.
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Chatterji, Shri Krishna Kumar
Chaudbary, Shri Nitiraj Singh
Chavan, Sbri D. R.
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ajternative of decontrol and
increased competition ; and the
Plan peglects the interests of the
consumer”. (14)

The Lok Sabba divided :

AYES 16.42 hrs.)

NOES
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Ering, Shri D.
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Hajarnawis, Shri

Hari Krishapa, Shri
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Igbai Singh, Shri
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Jamir, Shri 8. C.

Jamna Lal, Shri
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Patil, Shri T. A.
Poonacha, Shri C. M.
Pramanik, Shri J. N.
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Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Saha, Dr. S. K.

Saigal, Shri A. S.
Saleem, Shri M. Y.
Sankata Prasad, Dr.
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sen, Shri Dwaipayan
Sen, Shri P. G.
Sethuramae, Shri N.
Shambhu Nath, Shri
Shankaranand, Shri
Shastri, Shri B. N
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Sheo Marain, Shri

Sher Singh, Shri

Shinde, Shri Annasahib
Shukla, Shri S. N.
Siddeshwar Prasad, Shri
Singh, Shri D. N.
Sinha, Shri R. K.
Snatak, Shri Nar Deo
Solanki, Shri S. M.
Sopar, Dr. A. G.
Sonavane, Shri
Sudarsanam, Shri M,
Supakar, Shri Sradhakar
Swaran Singh, Shri
Tiwary, Shri D, N.
Tiwary, Shri K. N,
Uikey, Shri M. G.
Ulake, Shri Ramachandra
Veerappa, Shri Ramachandra
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Virbbadta Singh, Shri
Vyas, Shri Ramesh Chandra
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MR. SPEAKER :
division is :

Ayes : 33 ; Moes 163 ; Abstentions 39.
The Noes have it ; the Noes have it.

The result* of the

The motion way negatived.

SHRI SURENDRANATH DWIVEDY :
There are more abstensions than *Noes’,

SHRI VASUDEVAN NAIR (Peermade);
Shri Ramavatar Shastri’s substitute motions
No. § and 6 may be put Lo vote separately.

SHRI SHIVA CHANDRA JHA . My
substitue motion No. 3 may also be put to
vote separately.

MR. SPEAKER : The Lobbies have
cleared already. 1 need not have them
cleared again.

The question is :

That for the original motion, the follow-
ing be substituted, namely : —

“This House having considered the
“Fourth Five Year Plan 1969—74 —
Draft™ laid on the Table of the House
on the 2ist April, 1969, is of the opinion
that—

(a) the basic principles underlined
in the alternative drafted by the State
Planning Board coaostituted by UF
Government of Kerala be made the
basis of the Fourth Plan in order to
give it the shape of public welfare
Plan ; the points raised by the Kerala
Chief Minister and West Bengal Deputy
Chief Minister in the last meeting of
Natiopal Development Council be
included ia the Fourth Plan ;

(b) the policy of non-capitalistic
development be adopted afier rejecting
the policy of capitalistic development ;

(c) banks basic industries, tea-planta-
tions, foreign trade, foreigm oil com-
panies, wholesale trade of foodgrains
be nationalised to break the increasing
monopoly of 75 capitalist families on
the country’s economic life and imme-
diate steps be taken to look into the
charges and corruption slleged against
Birla brothers ;
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(d) immediate drastic steps be taken
to end the loot let loose by profiteers,
grain speculators and hoarders in order
to check the rise in prices of ecasential
commoditles ;

(e) guarantee of need-based wages,
merger of DA with pay, opeutrallsation
of full dearness allowance, safeguarding
the Trade Union rights and scrapping
off anti-strike and other repressive legal
provisions in order to ecmable working
classes of the country to taks active

part in the economic development
works of the country be Included in
the Plan ; and

(N more financial provision be made
for uniform progress of Blbar, Eastern
UP, Orissa, Rajasthan, Gujarat and
other backward States ; concrete and
effective steps be taken to remove
reglonal imbalance and basic Industries
be extended in the public sector in the
country ;. (5)

That for the original motion, the follow-
iog be substituted, namely :—

“This House baving considered the
“Fourth Five Year Plan 1969—74—
Draft” Jald on the Table of the House
on the 21st April, 1969, is of the oplnion
that—

(a) effective steps be taken to imple-
ment legislation regarding land reforms
with a view to increase agricultural
output so as to make country self-
dependent in the matter of foodgrains ;
to distribute free waste land and
Government fallow land among agricu!-
tural labourers and poor farmers and
to make avallable fertilizers and seeds
at cheap prices and electricity be pro-
vided 1n villages at cheap rates ;

(b) agricultural labourers be provid-
ed with land for cultivation and the
minimum wages be assured to them ;

(c) effective steps be taken to remove
unemployment ;

(d) land revenue on the unecomomic
holdings be abolished and slabwise agri-
cultural income-tax be introduced ;

(e) funds allocated for the public
sector in the Plan be increased and

*The following Members also recorded
Sarvashri Buta Singh and V. B.

their votes for *“NOES’ !
Tarodekar,
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those allocated for the private sector be
reduced ; and

(f) funds allocated In the Plan for
irrigation, soclal welfare, education,
electricity, agriculture, foodgrains,
development of industries, development

Division No, 20) AYES

Adichan, Shri P. C.
Badrudduja, Shrl
Banerjee, Shri S. M.
Basu, Shri Jyotirmoy
Bhagaban Das, Shri
Biswas, Sbri J. M.
Daschowdhury, Shri B. K.
Gupta, Shri Indrajit

Jha, Sbhri Bhogendra
Kalita, Shri Dhireswar
Kushwah, Shri Y. S.
Lakkappa, Shri K.
Madhukar, Shri K. M.
Mangalathumadam, Shri
Meghachandra, Shri M.

NOES

Agadi, Shri S. A.
Aga, Shrl Abmad
Ahmed, Shri F. A.
Arumugam, Shri R. S.
Awadesh Chandra Singh, Shri
Babupath Singh, Shri
Barua, Shri Bedabrata
Barupal, Shri P. L.
Basumatari, Shri

- Baswant, Shri
Bhagat, Shri B. R.
Bhagavati, Shri
Bhakt Darshan, Shri
Bhandere, Shri R. D.
Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.
Birua, Shri Kolai
Bohra, Shri Onkarlal
Buta Singh, Shri
Chanda, Shri Anll K.
Chandrika Prasad, Shri
Chatterji, Shri Krishaa Kumar
Chaudhary, Shri Nitiraj Singh
Chavan, Sbri D. R.
Chavan, Shri Y. B.
Choudhury, Sbri J. K.
Damani, Shri S. R.
Dasappa, Shri Tulsidas
Dass, Shri C.
Peoghare, Shri N. R.

VAISAKHA 22, 1891 (SAKA)

Year Plan (M) 306

of roads and highways, bouse-building,
water-supply schemes, development of
backward classes and labour welfare be
increased.” (6)

The Lok Sabha divided.
[16.51 brs.

Molahu Prasad, Shri
Nair, Shri Vasudevan
Nambiar, Shri

Nihal Singh, Shri
Pandey, Shri Sarjoo
Paswan, Shri Kedar
Patil, Shri N. R.
Ramamurti, Shri P.
Saboo, Shri Shri Gopal
Satya Narain Singh, Shri
Shastri, Shri Ramavatar
Shastri, Shri Sheopujan
Umanath, Shri

Yadav, Shri Jageshwar

Deshmukh, Shri B. D.
Deshmukb, Shri Shivajirao S.
Dhuleshwar Meena, Shri
Digvijai Math, Shri
Dinesh Singh, Shri
Dwivedi, Shrl Nageshwar
Ering, Shri D-

Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Gautam, Shri C. D.
Gavit, Shri Tukaram
Ghosh, Shri Parimal
Gudadinni, Shri B. K.
Gupta, Shri Lakhan Lal
Hajarnawis, Shri

Harl Krishoa, Shri

Hem Raj, Shri
Himatsingka, Shri

Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jadbav, Shri V. N.

Jaggalah, Shrl K.

Jagjiwan Ram, Sbhri
Jamir, Shri 8. C.
Jamna Lal, Shri
Kahandole, Sbri Z. M.
Karan Singh, Dr.
Kesrl, Shri Sitaram
Khban, Sbri M. A.
Krishoa, ShriM. R,
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Kureel, Shri B. N.

Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati
Mahajan, Shri Vikramchand
Mahida, Shri Narendra Singh
Mahishi, Dr. Sarojinl
Malbotra, Shri Inder J.
Mandal, Shri Yamuoa Prasad
Master, Shri Bhola Nath
Mehta, Shri P. M.

Melkote, Dr.

Menon, Shri Govinda
Minimata Agam Dass Guru, Shrimati
Mirza, Sbri Bakar Ali
Mishra, Shri Bibbuti
Mohsin, Shri

Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Mulla, Shri A. N.

Murti, Shri M. S.

Nahata, Shri Amrit

Manda, Shri

Nayar, Dr. Sushila

Oraon, Shri Kartik

Pahadia, Shri Jagannoath
Palchoudhuri, Shrimati lla
Pandey, Shri K. N.

Pandey. Shri Vishwa MNath
Pant, Shri K. C.

Paockai Haokip, Shri

Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Sbri

Patel, Shri Manobhai

Patil, Shri Apantrao

Patil, Shri C. A.

Patil, Shri Deorao

Patil, Shri 8. B.
Patil, Shri 8. D.
Patil, Shri T. A.

Poonacha, Shri C. M.
Pramanik, Shri J. N.
Qureshi, Shri Mohd. Shaf
Radhabal, Shrimati B.
Raghu Ramaiah, Shri

Raj Deo Siogh, Shr

Rajol Devi, Shrimati

Raju, Shri D. B.

Ram Dhan, Shri

Ram Dhani Das, Sbri
Ram Sewak, Shri Choudbury
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I Ram Sobhag Singh, Dr.

Ram Swarup, Shri
Rapa, Bbri M. B.
Randhir Singh, Shri
Rao, Shri Jaganath

Rso, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri Muthyal

Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V. K. R. V.
Ready, Shri P. Antony
Reddy, Shri R..D.
Rohatgl, Shrimati Sushila
Roy, Shri Bishwanath
Saha, Dr. 8. K.

Saigal, Shri A. B.
Saleem, Shri M. Yunus
Sanghi, Shri N. K.
Sankata Prasad, Dr.
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sen, Shri Dwaipayan
Sen, Shri P. G.
Sethuraman, Shri N.
Shambhu Nath, Shri
Shankaranand, Shri B.
Shashi Bhushan, Shri
Shastri, Sbri Biswanarayan
Shastri, Shri Ramanand
Sheo Narain, Shri

Sher Singh, Shri

Shinde, Shri Anpasahib
Shukla, Shri 8. N.
Siddheshwar Prasad, Shri
Singh, Shri D. N,
Snatak, Shri Nar Deo
Sinha, Shri R. K.
Solanki, Sbri S. M.
Sonar, Dr. A. G.
Sapavaoe, Shri
Sudarsanam, Shri M.
Supakar, Shri Sradhakar
Swaran Singh, Shri
‘Tarodekar, Shri V. B.
Tiwary, Shri D, N.
Tiwary, Shri K. N,
Uikey, Shri M. G.

Ulaks, Shri Ramachandra
Veerappa, Shri Ramachapdra
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Virbhadra Sipgh, Shri
Vyas, Shri Ramesh Chandra
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) _MR.SPEAKER: The result* of the
c_llmfon it : Ayes 29 ; Noes 168 ; Absten-
tlons 33. The Noes have it ; the Noes
have it.

The motion was megatived.

MR. SPEAKER : What
§. C. Jba's substitute motion ?

about Shri
SHRI SHIV CHANDRA JHA ! T press
it to division.

MR. SPEAKER : What about
Humayun Kabir's substitute motion ?

Shri

SHRI HUMAYUN' KABIR 1 I press
it to division.

MR. SPEAKER : There must be some
limit, 1 thought the” House had agreed
that on one or two substitute motions there
would be division. [Insistende on division
on every substitute motion by the' mover
of such a motion is sombething 1 am bot
able to understand. It takes somie time for
the voting machine to work again. I cap-
not put the next motion to vote by division
immediately.

1 shall mow put

No. 3, substitute

VAISARHA 22, 1891 (SAKA) Year Plan (M)
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“Fourth Five Year Plan 1969 —74—Draft”,
laid on the Table of the House on the
21st April, 1969, is of opinion that—

(a) the plan is glaringly devoid of
any scientific philosophy of Plan-
ning ;

it has not pointed out the press-
ing need of the pationalization of
the commanding heights of the
economy, such as, banks, whole-
sale foreign and internal trade,
steel and coal and has failed to
show how the gqualitative change
in land-ownership be brought
about ;

(c) it has made no provision for the
workers’ participation In the
management of the public under-
takiogs and that the income cell-
ings to the ratio of ooe to tem be
immediately put into effect ;

the P.L. 480 funds retained and
used by American Embassy in
India be immediately frozen ;

it has not pointed out how the
full employment in the country
would be brought into being ;
and

(f) it has falled to point out how the

(b)

(d)

(e)

motion by ShriS.C. Jba to vote. Let peoples participation in the Plan
the Opposition b th Isfaction.
¢ 1on have fhe sarislaction implementation be possible with-
The question is : out planning the press, in the
That for the original motion, the ulnpe.of Planned Press and Party
following be substituted, namely :— Press.” (3)
‘This House, baving considered the The Lok Sabha divided,
Division No. 21] AYES [16.54 hrs,
Atam Das, Shri Krishna, Shri 8. M.
Banerjee, Shri S. M. Kushwah, Shri Y. S.
Biswas, Shri J. M. : Molahu Prasad, Shri
Daschowdhury, Shri B: K. Nair, ShriVasudenan
Gupta, Sbri Indrajit Nibal Singb, Shri
Jha, Sbri Bhogendra Pandey, Shri Sarjoo
Jha, Shri Shiva Chaddra Shastri, Shri Sheopujan
Kalita, Shri Dhireswar ‘
NOES

Adichan, Shri P. C.
Agadi, Shri S, A.
Aga, Shri Ahmad
Ahmad, Shri F. A.
An]m:n“m. Shl’i R, 8.

Awadesh Chandra Singh, Shri
Babunath Singh, Shri

Barua, Shri Bedabrata
Barupal, Shri P. L.
Basumatari, Shri

*The following Members also recorded their votes for AYES ; Sarvashri Shiva

Chandra Jba and Viswanatha Menon.
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Baswant, Shri

Bhagat, Shri B. R,
Bhagavati, Shri

Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhanu Prahash Siogh, Shri
Bhargava, Shri B. N.

Birua, Shri Kolai

Bohra, Shri Onkarlal

Buta Singh, Shri

Chanda, Shri Anil K.
Chbandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaudbary, Shri Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shri Y. B,
Chouwdhury, Shri J. K.
Damani, Shri 8. R.
Dasappa, Shri Tulsidas
Dass, Shri C.

Deoghare, Shri N. R.
Deshmukb, Shri B. D.
Deshmukh, Shri Shivajirao S.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dwivedi, Shri Nageshwar
Ering, Shri D.

Gandhi, Shrimati Indira
Ganesh, Shri K. R.

Gavit, Shrl Tukaram
Ghosb, Shri Parimal
Gudadioni, Shri B. K.
Gupta, Shri Lakhan Lal
Hajarnawis, Shri .

Hari Krishoa, Shri

Hem Raj, Shri
Himatsingka, Shri

Igbal Singh, Shri

Jadbav, Shri Tulshidas
Jadbav, Shri V. N.
Jaggaiah, Shri K.

Jagjiwan Ram, Shri

Jamir, Shri 8. C.

Jamna Lal, Shri

Kahandole, Shri Z. M.
Karan Singh, Dr.

Kesri, Shri Sitaram

Khan, Shri M, A,

Krishna, Shri M. R.
Kureel, Shri B. N,

Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati
Mahsjan, Shri Vikramchand
Mahida, Shri Narendra Singh
Mahishi, Dr. Sarojinl
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Malhotra, Shri loder J.
Mandal, Shri Yamuna Prasad
Master, Shri Bhola Nath
Mebta, Shri P. M.
Melkote, Dr.

Menon, Shrl Govinda
Minimata Agam Dass Guru, Shrimati
Mirza, Shri Bakar All
Mishra, Shri Bibhuti
Mohsin, Shri

Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Murtl, Shri M. S.
Nahata, Shri Amrit
Nanda, Shri

Nayar, Dr. Sushila

Oraon, Shri Kartik
Pahadia, Shri Jagannath
Palchoudhuri, Shrimati Ila
Pandey, Shri K. N.
Pandey. Shri Vishwa Nath
Pant, Shri K. C.

Paokail Haokip, Shri
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri

Patel, Shri Manubhal
Patil, Shrl Anantrao

Patil, Shrl C, A,

Patil, Shri Deorao

Patil, Shri S. B.

Patil, Shrl 8. D.

Patil, Shri T. A.
Poonacha, Shri C. M.
Pramanik, Shri J. N.
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raghu Ramalah, Shri

Raj Deo Singh, Shri

Rajni Devi, Shrimati

Raju, Shri D. B.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Sewak, Shri Dhowdhary
Ram Subhag Singh, Dr.
Ram Swarup, Shri

Rana, Shrl M. B.

Randhir Singh, Shri

Rao, Shrl Jaganath

Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri Mutbyal

Rao, Shri J. Ramapathi
Rao, Shri Thirumala

Rao, Dr. V. K. R. V.
Reddy, Shri P. Antony
Reddy, Shri R. D.
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Robatgi, Shrimati Sushila
Roy, Shrl Bishwanath
Saboo, Shrl Shri Gopal
Saha, Dr. 8. K.
Saigal, Shri A. S.
Saleem, Shri M. Yunus
Sanghi, Shri N. K.
Sankata Prasad, Dr.
Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Sen, Shri Dwaipayan
Sen, Shri P. G.
Shambhu Nath, Shri
Shankaranand, Shri
Shashi Bhushan, Shri
Shastrl, Shri Biswanarayan
Shastri, Shri Ramanand
Sheo Narain, Shri
Sher Singh, Shri
Shinde, Shri Annasahib
Shukla, Shri 5. N.
Siddheshwar Prasad, Shri
Siogh, Shri D, N.
Sinha, Shri R. K.
Snatak, Shri Nar Deo
Sonar, Dr. A. G.
Sonavane, Shri
Sudarsanam, Shri M.
Supakar, Shri Sradhakar
Swaran Singh, Shri
Tarodekar, Shri V. B.
Tiwary, Shri D. N.
Tiwary, Shrl K. N.
Uikey, Shri M. G.
Ulaka, Shri Ramachandra
Venkatasubbaiab, Shri P.
Verma, Shri Balgovind
Virbbadra Singh, Shrl
Vyas, Shri Ramesh Chandra

The result® of the
15; Noes 164 ;

MR. SPEAKER :
division is: AYES:
Abstentions 29.

The motion was negatived.

MR. SPEAKER : I shall now put sub-
stitute motion No. 12 by Shri Kabir to the
vote of the House.

Substituse motion No. 12 was pur and
negatived.

MR. SPEAKER : I shall now put
substitute motion No. 17 by Shri Tenneti
Viswanatham to the vote of the House.

Substitute motion No, 1T was put and
negatived,

SHRI CHANDRIKA PRASAD : I am
not pressing my substitute motions Nos. 15
and 16. I seek leave of the House to
withdraw them

Substitute motions Nos. 15 and 16 were,
by leave, withdrawn.

SHRI JAGANNATH RAO JOSHI
(Bhopal) : The doors are continuously
closed and members are held up out-
side.

MR. SPEAKER:
agreed.

1 know that
15 or 18 makes no differeace.

SHRI S. M. BANERJEE (Kanpur) 1
People should think that there is sec. 144
inside.

MR. SPEAKER : 1 shall now put
substitute motion MNo. 7 by Shri Shr
Chand Goyal to vote.

Substitute motion No. 7 was pus and
megatived,

MR. SPEAKER : All the substitute
motions are now disposed of. We now
proceed to the next item on the agenda.

SHRI RANGA : Therefore, the plan
bas been dismissed.

16.55 hrs,

COMPANIES (AMENDMENT) BILL—
comrd,

MR. SPEAKER : The House will now
take up further consideration of the Com-
panies (Amendment) Bill. Shri Kanwar
Lal Gupta was on his legs-..{Interruptions.)

SHRI SURENDRANATH DWIVEDY

(Kendrapara) : So, the Plan has not been
approved by the House.
MR. SPEAKER - It is only motion

for consideration of the Plan,

AN HON. MEMBER :
time for geoeral discussion 7

What is the

*The following Members also recorded
NOES 1 Sarvashrl C. D. Gautam and

their votes : AYES : Shri Kedar Paswan,
S. M. Solanki.
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MR. SPEAKER : Still three and a
half hours are left. 1 think we can take
another one and balf hours for general
discussion.

oft s wrw g (feeet-ae3): wsaw
g, 39 e Y o wEg f @
T 9¢ a9r & 6 fF ag guw & @y
gz faws ad § 1 frqg N wgr an &
wUE & weuew s fawfamar & mw
fady fer & 6 qo 9w N gAY
weqfegt g &g a1 §F ag o s
at f wtow Jar = ofeq 91T = v
H1g 7 3 waer fadw fear & afew
gaw ar i Wl wERT ¥ g fowa
frang &, wfad &Y g9 garear @
oy | afew, weaw wgey, 99 oy aifew
argw & e Y "= @ §, i Tw
0 @R WM F g wE 484 4 W
M emm R R gnfs
wa gIF 4% favgw fadee #3 #
farwarn Trgedt @ Wk W@ A ¥ A A
&7 WER ) gl il gEwr q@
ag & frdw #2001 gw wed § fr g
g ¥ qrat o g WX g fed
W13 F TR 94T Fq 7 fofar o7

fra woe & % 9fQ dfafem 5
w1 fFaT ot 1 8, 0% T 9w
gl 8 & & g Jg-Aa 9T oA
T § W w0 fre o oeRmd
sy & WR ag oA s amar &
f& 3 7z @ & g @rw
wes fear & weow wdey, § 99w
o a1 favw d gu A wgwm e,
af%T & guFT g § fe aa oy @ @
fF ¥ a¥-4% SeEOw el ¥ qrd-m-
TRt & FOF ww T @ E W
fora® sy & 3¢ wreda e §, ave
@ & Sacfred 3§ wrgen 2 v o
1 UF w57 I ¥aq F grew
¥ fax aEi—uow faosw gog ¥ faars
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T FOFT aF OF a3 § fadiw
we-afar @Y W w1 TR
fa=itgr & &Y 3@ @19 9 TS SO
f s W% To9 H¥ & agr ! osw
i g wfne T & Far ag o
wifaw 7€ & fomel &O® TwaT 9w
fear oran &, #ur @€ a8 wiewrd w@d
anfaer 7Y & 7 o@ SR weaT fear smar
@t ¥ 7% mwe § WK 9w I A
faam strar &Y I Erwe &ew & o
f—zo v & & E¥E W a9 F,
TeUE HEgre, &% TE ENI |

seqe wEEg, Wi sHeT
¥ off, garw wRE ¥ Y, agEETT wA
¥ ft @ Ferl-en cefafrga & fod
TATE E @ WX GomToFe I W W
am # foedie fwar § FF g o &
A g qra wmé 9 wfgd

geqE  AEEd, W S T AgT WK
16.59 brs.

[Mr. Deputy-Speaker in the Cha'r]

ag WY fell gaw &1 R 9ad W W
afgen g @ @ WA A g g,
WL ag FERT oY BT 06 JRL IR N
TEFEE F A AR g @)
wT w1gar § v Y@ At 9Es) | w@
fer 1 AfeT sl & fedlt g AR
N g TE wfgm, g @ o W
qEFEe WTEAT § WY Suwr gy feaa
famat A @ wifs 3z wafew
gEage e @ IeR et gew o
Tt Y gewage § T A@
Ja% §A W AT g8 AT A I
HTEET AT FreT a1 oHe qEe ¥ G
T

Fower grE F12 wT TF G § F

AT STRAT § | HATH (ST § W IEwT
A ot aww ¥ § Rard wgow



nr Companie,

AT ST T, g WY ¥ w3
HTFg ¢ :

“What is the motive bebind com-

pany donmation " ? The answer was :

“‘Whatever be the ethics of such
conduct, even a smile of a Minister or
a nod or a frown of an executive autho-
rity amenable to a Minister, either of
the State or of the Centre, amounts to
a very great help for businessmen or
industrialists in getting priorities. in
resolving labour disputes, in getting
licences and so on. This contribution
was inspired by nothing ,less than moti-
ves of commercial expendiency and for
promotion of the company's business
interests.”

Ig St a1 faar ot ¢ a8 faerm
e & fru faar omar @ el ordd
¥ ®1§ srw & safar g fear aman
g ogd @ o ard St SeEE wWe
S tve Fid & sweqer, foamsr foes
wft qgr ara ar, = s A,
F TET T 9@ fayqua o fear &, ol
g ¥ sy w ¥ fre AR SRR s
fs m ag fawr qrog ¥ & | g A G
F daT 37T W1ga & | FEEr 9 fRl ate
N g A N wfgd | agy A
WYy ITF | i @Wig? g A AE
73 g § W O §@ 9w &,
w} 9% WTIR! TEHULE AR § | G-
T 9 @ OF I ¥ AT W AT
famr srar &, @ver, wefae fae @ §
I3 U wote @ §, IR A WTEH
freee t amvEw fear g@d s e
72 @& wred # goAt Dfaferg A -
wqa w1 g §, Fedt ot fefewa
o R wgam T EF g FAwar g fF
g oF wred w g e @ e awdfa
® ugeE 1 afeT WG9 ¥ S
&% 21 afer BT §esT § 4 ¥ w9
QU fAYAS ST W @ g
faar o a%ar 1

# wgn wrgan g f6 117 seafrat &
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faaslt ¥ Wy Sfrewr 60 wrw T @
afsas ¥FeT F WA 26 9XFT WAT §
HIT oY g 117 weafaar & § gmer
waaa ag ¥ e guwr Narf swr s A
FH IAAT FT E1TT § | FAIE TR T9A;T
wH o T 1w awg ¥ e e
T wefaat & Y AT geet § dar
A% 99 ¥ AT ¥ W q@ a8 A
TFT AT I3 § 48 UF @A fqwear
g1 wm w1 aRR o fefgafaee
gg 1% fF ag R T @Y w9 Sw &
2 g M cauw adl, ag Hadwa wr
TIFLE F, g @ @l g1 Afew
T ¥ ¥ ¥ woer Soeg G wEr ag
&F gt &

HITH AT T TG OF aga 48 AQT
& ag arw w4t fr A A T 60 aTe
waar grat # fafaeet a7 g%ar § o w2
¥ =T | WAT OF FIUT 94T & At drw
fafaeex a7 a%ar § sk T @ 02
a1 @ A W &1 g w9 gwar
g1 92 I FiUE & UF TgT aF AGT A
gV | y@my fasy & a¥ a8 fawdw
gredw & gAY gl @i ad &
e Nadf s wia g1 g0 agi
9T o1 § AW FY Ty II W & fer
ar & sgar gm 5 ag N FAE gAR
FIT § 98 g & ol aew gaT Wiy,
W & wUT ¥ A @ O T Ew
& T1fgd | 99 a% gg Ao ;A qG)
g0l 99 T T FT AT TG T |

i gg or fawr ww wOT WY
® U degEe @ W @ & A
HEAT | g SAFAEIE § | WA WA
FeqT 9T qraEeT ey, afew s
S 9T HTE qrEST @) 81w o gEy-
T i, &: AT &A1 ¥ TH BH a0
o1 W W ¥ A J 1A oF g
v e s g o e A g

¥4 T ¥ T | Ig 7 IO g g
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[#t wax A qean]
g wgw wiga @ fF oz uweENE
fear omar ¢ i frger wime § &Qa
10 #0g w97 @9 gUT FAW I §7 |
R #a9 @ $0¥ w2 &1 fgaw § f5
wgh & WIaT | AT W9 FAT wwAr Sl
¥ fomr ? & ogg w90 O qfrar ? Ag
T G § | qEiAT gAF dleque daw
GFA Y AR S A uF A aArag @
& wv ot & 919 @Y gy e e
WY AT WfEy | 4y g At a8 @O §
f& & ag swwedeguee 7 & W)
FGif% Fqe FEOAT G AT AT AL
Fldiequa & fasrs @ #1934 &
TEFT A 1Y e A€ & 1 A, eded
#r§ v Tifgd, A" T gy g
o qréf &1 f &Y oft g0 1T ag SRwm
- g W, ag ey e & fad g o
& win we W 5 " 0df W Aw 5
qa¥ &L | 6T 7 4g aq § f5 gura
#1g @Y felt w1 &7 e feet o
% fadr 7% o, 7 widar ) few § s
agag fragam 16 wrr = § fw
frgwr 3 # wiww ol F fod [
¥ a1 gwzar Foar aar, o9 wEEE 9%
fad o s gfear g FAE F AR
# argar § fe 1A @t w1 S |
Tg ToTU A & fAd was 1 & I
3 5 o Twred s &Y Afe mifex
% g 9 F1e MY | ¥qvE @ F fow @ ¥
T ¥ FAA & FAT g, I ¥ O
gz A § g @i aF A A T T
§ | 9 aOTFT & 9 9T ST WET A
Y dfFage fer aw wew A s
gEdt |

ey oft ¥ Fgr o7 fF 3w A% @ @
el & g1 7 917 afew @ g S
& dar &% ¥ o #7| a8 qhw G
afgd | & ain wwT fr wa g a3
% & fawr M feafee &1 wigw et
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W S 9T WA FTAT g § o |
T "fgar aart Sifgd )

wft mfew §za0 gf e w0
WERT weqw § 1 Wgd WG SWHE |
afer s oY Ageg e fay & ¥
mifww & digsad g1 # qog ¥ AT ?
g | ATEl Toar RS gur | H |
e A rami @ &
wgi Fei & e &oar s arfe @l
® ww & av e ag e A
gaTdl, wTel oyaT 9aN faar § ag @
far g

oF T O 3, AF wr fF gAwAE
deqe @ U aF Wged W7 §aT« ag WAl
& frw R we S F sefl ) AFaw
AT A FT fea, v o aga wreew
fer o fer gram o @, Wk &g wfewr
IuTsgE o Ye § Y aeT ¥ G A
IARY B AFAE TE) G AFHA S qrfear
fergeam & § st @ faw & awew
FE EAT AV SEHT qIC AT TATH
FCT AEAT &7 @Y A A dar A §
AT St Mew weld gon qeE §
FHifE 71 g=g a0F § 97 A} F R
§ 1 ST wiww A19iA w1 § E@E
g & wrowr qaaTn Aaga g | ¥8
sfra oz & § 39 fav = wgwa w
v @ fs e w ged qofv
w0 &1 gk $37 ¥ foe @i ™ 3g
TITH T §T ¥, W wgww ¥ wyr 5
| T R wew W@,
wrEe fafreee o fazdl faet @Y o
!ﬁl’ﬁ?@?%ﬁ@ﬁ tﬁl’oa“\’oﬁ'{o &
sifer <ferar a1 o gOfeaT Raf = a
qTe frr # & 1 B oF w7 A9 AR
e ad § 5 9w o
® qarelt A o ? gAY yoetde qwe

fasft 1 3T ¥ f
T 0 01 1 ohe v v £ o
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¥ 3 e g A @ oo A
g & w8 ¥ vowd w5 e
Frer ) s & fomr g s st
foamai & oof a1 1 oW wrww Svw -

¥ Wi feam ot s Wy s fedegqee g
2 % gurfaey g faar & 1 dfe #4-
qwT 6 T = gwr W) gurEeT 8
TN e w7y @@ s
T ot faedr ¥ gR feam &1
2 & e wwrd @
| gR rgw A fs R wdew
AR TR &7 ) § a7 7 ?

WadE ¥ ag o 5 WrE T

i

3

& | gafo gwe o g T g
wfgy wifs ogi gv TR E R AWM H
qsftafy g T o swE T
agl e fadalt o1 At 18 o N wOw
¥ gw R e g 3w & et
¥ 791 gAY ) | gR & a0 w1 W &
e wrr qg 5ot oft w3 & s WY T
& 78 & fr ww ¥ 918 G ¥ F, Wi A
E G A § @Y IAF FY Awr @ ?
¥ g@wr § = s fegw w@ AR
wAO®T &Y At T % ana § AT war
T W A & a9 A o A e
& fom aX o g maw § fs ag worde
Y i W gAML
wrf N Al @, w W N d@ @,
w4, qAOw a1 FRE & g a1 WY W
FT @, ag Ia47 & |qa & W g® qAnit
R ¥ s o wow aifed fred
fergeam &1 W€ o srfew Wi T @ |
e IRy G ¥ @ o 9 @ g
e . Ay e e )

wgt aw Ao oFA FTEA @ &
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A w® Fg F AT wE A7) FAfET
TaEl ®1 gefieaw  ¥aagie wfgem
mfger @7 & fau it gaw o @
§ 3T wm = AAfor ot & e
WX foee &ew 8 @ & Wk & wEwar
g & o= gz aw @ s afew Oy
T Rt o 2 e g9 ceedw § Al
ot 3y A N fag gl &) W AR
# o @ wRlew 39 Fr faa fow et
¥ dafem qordt oY o § vER A ¥
7g famz &% afFw & faw =1 e
A ¥ qrw o w1 g 0w s g
mui darg § zg faw & @Y HAY
wgteg aTd § gwdw w<an § W S
¥ ar # wf g ¥ fag s
qfiag fear § 9g% fag & S+ o991
qar g

st ofr gEw (STONE) @ SuTEAE
werew, & W=7 wgew aar 99 wiew-
faii # ot ag famr @y § 57 W
EE FT ARdr g | @w s Wt
A AT deqr9 § @ e
geqiat 1 97T, MfUF ggraar W @
§ S8 X wfmew amd & og & g
FNT ST §T R § 1 T 9w 59 faw
1 W U 9gq & fod Al oo
T IFR O & 98 ) W sfrew @
it arar g 5 9g it oF aga waws
AL

T & qug # 9 FA A W TwR
& yofofte faer gAR @5 A A § A1
AT e &t §, oF wE faan fawd
2, oF 7% QueT fawdy § 1 o= A Y
qrge ¥ w1 W Yar afcadw gar § Sl
J Suw 9B 9y Tga faqw fear afse
T Fgid gz aaw fF ZT weafaat &
T U AR &1 §F w1 feat =Wk
gavfeai @ # Fgmar fawdt @ @
g W 39 faa & aigEd ¥ mae
¥ 1 g1 Jry & v gfage ¥ 5000 w@
¥ Mww F faers oF FuE sear w @
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[t wfe ]
et 9 awer @ 5 fed
AT # gAY wew grit ! Far qaw
gy ¥ fF 9 9 Tt w1 o 6
gem ? afew sfagr awh § fe &raed
famms @5 WX S STARTETE B FE
5 § g%aar | @ gTAwTEl Y
g & F fAw wiw # 7gra wita
& ow ¥ 19 AR w9 ¥, e,
HHAT AT W | gt fe fae
7 mmilmar & fag S @, AFE R
garar & faw ST & Wk it {
Wi ¥ fau Fwm & afew e s
ol my § ) wnfdw S oitfs amn-
forr diw #t 9F @t § ag it T
&l o } W S A To ¥ e g
gwr ¥ qrfas farawar 7 mfds faewan
wyE & | ¥R, 99T F1 GIN@, TRAE F
Wi A QY shew § T W fE
et g st oA &7 ot = § o IERT
AT & SEw g AN H grg F TR
W w39 wiwer ® @ fag
agF & ggraar | f, wd-6) § ggraar
&1 T HT wrewe W 99 Giew S a1
FUTTEA & fav fagdr 20 @ & @
srfrat ¥ aga weg & & foad fF o
# afeaai o 99 T @F | q@W W
wifds FEEAr IFT TATET BT G FE@
# 9 aga g9 ¥eEvi Wi gEwr
gelaeT # § fal ga Sa w6 o
ot 7g faw w13 § SEWr gETwATE AR
W & 98 W07 &9 Afw owar Y arwa
% fog swar & orew & faers oF T
WY 375 X @ § SR o & feg
R

N FR T JT FoR g
wdl | TR ¥mer fE 10 s0w
war widw § fogd cdwA § oega
fogr afer & 78 awwar s o
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g WE vl a6 qar & 7 o s A
R Efeat e @ o @= ¥
for 10 sre wwar @ fean mar ) A
w7 & 5 o o= @t § gy war @
¢ AT ¥ @ I #Y wrwan g e ool
f g7 TR TR Gy * wiwd
gz & frad afkd eoft i fafgg @t
T aeAfas doaret w1 wifes g
W[ Y Aamem W &)

e 1T ¥ d¥ A 4T g o
100 g€z FAMT gU & | 9T gEW § A%
ofeeht ¥ g 1 mm &) T ag
@namaam & fog s@ &) SEH
S farew @ e g, s ag T
L AF | 91 7g W w1 g AT @
Sar 1 gwfa § &t seafqar @ §
Tg aver @1 fgenm wwdfaw wfas &
fag @ | o ks Seg w9
IAY IAH! ATV A AT AT ST TEH
A & dEd 7 ¥UH FT 92 A QAT
arfae aw #& wFC @ faw &1 a7 QA
wa gar ag & fo 9 s fed
#t F FroAw F ®OT ¥ § IER
e wEifer faw 71 avg ag sAfat
s § 1 a9 52 ¥ fagare ey st
fafads ¥ wwax 300 &= oY | @y 52
sig Qg wifwa { agt 1 odw fear at
IF® A2 79 $F = T Y 7 e
at weafrar &t WX fee gaet wafaat
w1 7€ | &7 @9 Al ® Qe ¥ o faw
wR W WK g g TG v v
@ dfas geaEl w1 g g WIC
9T IO ¥ wiAdl s aIx v ey
@

e fadl widw & gare & frg ot
orawew fad m, e wETar gaTt AegEe
g wifew # ¥R & fowfed §
oY WA TRgT feaT T, e axs W
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T fiegr a1 gR qar & i fawme
AT 9T TS T, Y I a7 0w F
arat AT TwEer fear | mfee 89-
Q& fag o eweer fear
Faw g frEE AT R AR T ow
w=Y & ¥ @ fFaror wr 2 Afww
fvm= e & fao et 3w F o
w41 gy fFan man, ag weEE aw F
a¥ gw W 9§ Wy W o fewnw
TR

ot waTwmw T - &9 aY APl @
TYGT ST O & a1 ¥ dgr qv

st o g - A9 fgw fA Tt @
fafreee amge & wer & fs ogi & owi-
wfer wifaas a7 s F o} §
Tgi ¢ AW D ¥ ferer aar @
fs wo st wew fagrd qmddt &t 0%
ar| w7 A g ) A —s g
¥, gt faaar ggT T & FAT AR
gt g 1 A wgar ggar g f5 W@ g
aifgw wR Frdeafia @ § #r§
GAET ALY & | & 4T ATAT W &;H ST
¢ W 3a¥ fag W ae g g TIfeq

W gt 3T § 9 0T IR
e &1 W A8 A ww, AR, @
weqfrdl &1 qLIEECm & g, wite
7 ¥qeArd g A 7 ¢ Afew-
s # R g ) g g R
FOerTr oY, 98 gww qra-nan 6, T
I Al #oaa w4 fae o 6t
R g ¥ ot swwear ¥ qA9-
TR A I ¥ aga § fe gaE e
o A &1 W waT A AT A0
arc §, @t v qtw wAqT J IFA 1 daT
fr &3 w1 §, Tt QoA W A
§ 1 ag o, grete o e A0 R
gt wgt ©F weafaal w1 AR §E
§ g ¥ o @@ TN
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W ¥ oF aTE @ wE oz ano#r
A TF AT AW ¥ ot v & O
QT §g A0 ¥ qor gewrt #
e & AT TAr WX oF g HAT
Y T3 Rl § 1| o o oW T AW
¥ gt fawmar <@l a9 @ 38 Tk
TgF FC g3 |

w faw &1 2z gofam @ f
awifar aiféat w7 sl & wwr ag
AT | TF FHRT WA, AT TS F-
watdl ¥ fgema w5 @ weafaa
F ULHFW FT g% | ug faw 9@
fea % oF wzw &, wofag F e Wk
Tt wEIT B GATATR AT § |

FTAE TA I AT AW AR W
ey & fF oI & fodr dar i § o
2 S T g wEAr TRy § eewy
TE T | E | A A g wwd qrn
=afth ¢, 98 w9 OF gL afgai w@
T fa@ fe g% oiv & § ¥ 99w
wyard, ¥ g v A W g
w1 =gfh OF g9 WIEfHAl § 99 8
¥ qurg o9 & 9 & g4 a8 F gwar
g Az amm A & A A FT oA
gt AT 2 | WA F @war §
Far 39 =afw & e dar 390, g
F ¥ Y qar & e I Tt wowm-
Z1C AT T3t ¥ Gr g fqaar &1 ww
o W A F0EY vo @5 s o i
g R *, FfF g9 3T & T A
ok g

o et X qAmEn §, e gt
F®aT IR AGATET, At ¥ §F Feafaay
YMmgmesr iR @ WH w
oT% FrEaTAw & g% g, fowd ad
ST &Y &%, I FTE A AR
wife® Qe & g §

SHRI SEZHIYAN (Kumbakonam) :
Sir, The present Bill seeks to  ban compa-
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nies” contributions to political partles and
also to abolish the system of management
of companies by managing agents. There
has been an overwhelming public opinion
against companies’ donations, and the corrup-
ting influence of big business is very app-
arent, Many judgments given by High
Courts have stressed this point wvery ably.
the famous judgrment given by Shri Chagla,
when he was the Chief Justice of Bombay,
bas said this very effectively when be
said :

“It is & danger which may grow
apace and which may ultimately over-
whelm and even throttle democracy in
this country. ™

Apother jodgment given by Justice
Ramaswami in the Madras High Court in
1960 has also pointed this out as :

“If this system of companies’ con-
tribution to political parties continues,
then we would have a government of
the people by industrialists and for
industrialists.”

That is, the corruptiog influence of the
companies’ doopations to political parties
may bring down the country and throttle
the democracy. 1t will corrupt the very
function of democracy.

The Congress Party bas been the sole
monopolist in the field of amassing compa-
nies contribution for a long time. Accord-
ing to the figures supplied to this House on
22nd April, in the years 1966 67, 1967-68
and 1968-69—all combined—, the 75 com-
panles that have been listed in  the Mono-
polies Inquiry Commission’s report, have
contributed as much as Rs. 1,87,00,000, out
of which Rs. 1, 44,00,000, have gone to the
coffers of the Congress, i.e¢., as much as
77 per cent has gone to the Congress. And
the big business houses have never lagged
behind in supporting the Congress, especi-
ally the Birla House which is much in the
talk of the Honse. They have contributed
from 1963-64 to 1967-68 as much as Rs. 41
lakhs, out of which the Congress along got
Rs. 38 lakhs. This is the state of affairs,
and in spite of that, if they bave come
forward, they probably feel that the winds
are changing and the contributions may
flow to other parties. [ do pot want to
give the impression that in these figures
that have been given our Party has been
included, because, in these three years, ouf
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of these Rs. 1, 87, 00, 000 not a
single ple. has come to th: D. M. K. Party.
The Congress has received, the Swatantra
Party has received, the Jan Sangh has
recelved ; SSP. PSP and the Communists
have also received, but not the D. M. K.
Therefore, I am On the safest grounds.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : Your Party is just born.

SHRI SEZHIYAN : It has been there
since 1949 on wards. Probably that is not
useful ; we have not benefited them and
that is why the big business houses are not
contributing to us,

There is anotber point. [ am afrald,
the present Bill, even in its amended form,
will exclude partnerships and trusts. There-
fore, I bope, the Minister will bring a suit-
able amendment to plug that also because
various firms are having trusts and thro-
ugh the trusts they can plough in money.

The second thing, as Mr. Kanwar Lal
Gupta poinoted out, is the black money
coming into the picture, Nobody can beli-
eve that the entire Congress electioneering
was done by the contribution of Rs. 95
lakhs or Rs. 87 lakhs in 1966-67 or 1967-68.
it is well known that Congress has been
speoding crores of rupees. For example,
in 1957, they spent as much as Rs. 5 crores.
1 can quote the statement made by Shri
S. K, Patil himself. As gquoted by the
Hindu of 18th August, 1960 it is said :

“It is reported that Shri S. K. Patil,
Union Minister for Food and Agricul-
ture, said here today that it was becom-
ing more and more difficult to collect
funds for fighting elections. During
the last General Elections......"

That is, the 1957 elections.

*..., Shri Patil pointed out, the Con-
gress spent obout Rs. 5 crores.”

At that time, these iohibitions were
not there and much of the money
would have and should bave come from
unaccounted sources ‘which is other-
wise could black-market account.

MR. DEPUTY-SPEAKER : The hon.
Member may continue his speech tomorrow.
Now we have to take up the half-an-hopr




k2]
17.30 brs.
HALF-AN-HOUR DISCUSSION
Cuitivation of Long Staple Cotton

SHRI S. R. DAMANI (Sholapur) : 1
am thapkful to you to give me time to
raise this important matter. The point
that cotton is one of the most important
cash crops bas oot been looked after in the
maoner as it deserves. The result is that
cotton production io the country has re-
mained stationary sioce the last § years.
Whatever targets the Government has fixed,
the actual production has not come upto
the targets. In our country we have great
potentialities to increase the production
but that requires some more strenuous
efforts. In its absence, what is the result?
To-day we are importing cotton worth
Rs. 100 crores of rupees every year and
since the last 10 or 15 years we are import-
ing every year such a big amount of cotton.
This Rs. 100 crores represent 20%, of the
last years adverse trade balance with
foreign countries. It is a very big amount.
Therefore, 1 think Goverament shonld
consider it very seriously and take some
measures so that we can produce sufficient
cotton in the country to meet on demand.

Besides | will say that by increasing the
pormal production of our cotton we will
also be able to export cotton and can earn
more than Rs. 100 or Rs. 200 crores of
foreign exchange every year. There is that
potentiality in the country.  Therefore,
this is a very important subject and I think
the hon. Minister wiil look into this.

17.32 brs
[Shrl Vagudevan Nair in the Chair].

Comiog to the potentialities, in 1951
Government allowed cxpansion of the
textile industry. That time the total oum-
ber of mills was 378. It increased to 638
in 1968, an increase of 70%. The total
pumber of spindles in 1951 were 11 million.
To-day in 1968 it has increased to 17.22
million spindles, an increase of about 56%.
Cloth production in 1951 was 4700 million
metres. It has gone to B000 metres, an
increase of 70%. Yarn production in 1951
was 591 million kilograms. It has gone
upto 950 million kilograms, an Increase of
61%. Cotton consumption has also gone
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up from 35.78 lakhs bales in 1950-51 to
61.66 lakh bales in 1967-68 an increase of
about 73%,. Government has been fixing
targets for increasing the cotton production
but they largely remained unfulfilled. In
1960-61 the target was 65 lakhs bales but
the actual production was 56 lakh bales.
In 1964-65 the target was 66 lakh bales but
the actual production was 60 lakh bales.
In 1965-66 it was much wrose. Against
the target of 70 lakhs bales, produoction
was only 56.08 lakh bales. This year the
actual production is 59 lakh bales. We
have fixed the target for 1973-74 at 84 lakh
bales. Can we active this target with to-
day’s production at 59 lakh bales only 7 I
am coofident that if Govrroment takes suit-
able measures, right now it should not be
difficult to get the targeted production. But
it requires action to increase the production
to this level. If it is neglected or proper
action is not taken, the farmers who are
to benefit will not get the benefit, Also
the textlle industry will not get the benefit
and have to depend upon imported cotton
at higher prices.

It is a very important matter and this
should be looked into very seriously.

In respect of cotton, the actual area
under cultivation in this country is 1/4 of
the total world area under cotton. But
our production of cotton actually is only
1/10 of the world. 1o USA their acreage
under cotton is 10 million acres, whereas
we have got 20 million acres. In 10 million
acres, they produce 90 lakh bales and in
20 million acres, we are producing only 56
lakh bales. Please see the difference.

Some people say that the Indian cotton
price is very high io the world. Cotton
price is very high, I agree. But it is so
because the cost of production in India is
very high one to the low yields. For ex-
ample, in America they produce 60,000 lbs.
in 100 acres and if you take the value at
Rs. 2.50 per 1b. they will have a return of
1,50,000 whereas in our country in 100
acres they get about 11,400 lbs. and at the
rates of Rs. 3.00 per Ib. the return will be
about Rs. 35000. In America the farmers
get the value of Rs, 1,50,000, but here our
man gets the value of Rs. 35,000 only on
the same area. Our cost of production,
therefore, is higher, in this country.

_As such, farmers are ot getting the
fill beadfit of their labour and it will cop-
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tioue to be so unless the per acre produc-
tion is increased. Therefore, it is very essen-
tial that the per-acre productivity should
g0 up.

Now I want to give you certaln exam-
ples to show how some experiments to raise
per-acre yield bave been very successfal and
the production has gone up.

Under the Government’s package pro-
gramme, certain experiments were carried
out in certain selected villages. In the case
of the Virk Khera village in Punjab. the
production was as high as 652 Ibs. per acre.
Similarly, in the case of another village,
namely, Sadasinghwala in Punjab the aver-
age yield was 587 lbs. In respect of an-
other village, namely, Sarkarsamakulam
village near Coimbatore in the South. the
record yield in 1967-68 was 1430 Ibs, per
acre. The Government, after applying all
the modern scientific methods have achieved
this high record of 1430 lbs. per acre.

Therefore, I submit, there is ample
scope for increasing the per-acre yield and
by increasing the per-acre yield the cotton
growers will be benefited. The country
will be saved of the loss of foreign ex-
change of save Rs. 100 crores which we are
spending every year for import of cotton
and we will be able to earn foreign ex-
change because at present there is a short-
age of cotton in the world.

Therefore, it is very essential that
Goveroment should give immedijate atten-
tion to increase the per-acre yield. We
should take steps to produce ona large
scale the high-yielding strains and distri-
bute them. We should extend irrigation
facllities, because at present only 1/5 of the
area-that is about 3.5 million acres is hav-
ing the benefit of irrigation and the rest of
the 16 million acres depend upon weather
conditions. Also, we should give credit
facilities to cultivators for buying fertilizers,
better seeds, pesticides, etc. Today there
is need for greater research in respect of
varleties of high-yielding seeds.

At preseot research on cotton is entrus-
ted to a section of ICAR. Research was
formely looked after by the Indian Central
Cotton Committee and that Committee has
worked wonderfully. Many seeds have
been introduced which proved successful
1 do not mean to say that this Committee
should be reconstituted to do this work,
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but I think that Government should create
some more research centres exclusively for
cotton. According to some official agency
there is a scheme by which if Government
could spend Rs. 60 crores in a period of
five years, the production will go up and
then we will not only be meeting our own
requirements, but we can also export and
earn valuable foreign exchange. This will
mean only an outlay of Rs. 12 crores a
year. Compared to the amount we spend
on importing cotton, this not a big amount.
Why not we take this opportunity to earn
foreign exchange by exporting lakhs and
lakhs of bales of cotton ? My suggestion,
therefore, is that this scheme should be
taken up so that the country becomes self-
sufficient. My second suggestion is that
immediately some other measures and also
required to be taken. Today upto 40
counts global cotton is also used. We have
sufficient cotton in our country to spin 40
count yarn. Government can prohibit the
use or global cotton upto 40 counts and
thus can give incentive to farmers to grow
more cotton because of the resulting large
demand.

My next suggestion is that long-staple
cotton should be produced in this country
in a much bigger way. Today we are
short of it. Sufficlent quantity is not pro-
duced in the country. Therefore, I sug-
gest that the excise duty on cloth and yarn
upto 60 counts made out of Indian cotton
should be less and those produced from
foreign cotton should have a higher excise
duty. In this way, Government can give
incentive to produce more long staple
Indian cotton and also in this way our
cotton production can be increased due to
the increased demand. Having said that,
I want to emphasis that Government should
give some locentive to farmers if we want
to become self-sufficient in cotton. Govern-
ment should take up this matter very
seriously and I hope by this method we
will be successful in a attaining higher
production per acre.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION SHRI ANNASAHIB
SHINDE) : Mr. Chairman, I know that
Hon. Member Shri Damani takes consider-
able interest In textiles and naturally in the
raw-materials which are required for
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textlles, mainly, cotton. Government is
aware of the fact that Cotton is a very
important crop, not only from the point of
view of income to the farmer as a cash
crop, but also from the point of industrial
economy for our country.

Textile industry is one of the premier
industries of our country. We are proud
of the fact that not only we are in a posi-
tion to meet our requirements as far as
textiles are concerned, but we are one of
the important exporters of textiles. That
is why the production of cotton assumes
considerable importance from this angle.

Hon. Member Shri Damani has made
the contention that cotton production has
not increased since the post-Independence
period.

SHRI S. R.
1960 onwards.

DAMANI : [ said from

SHRI ANNASAHIB SHINDE : [ wish
to submit that it is not correct to say that
production of cotlon is not increasing our
country. In fact in the immediate post-
Independence period, when we started our
First Five Year Plan, the production of
cotton in this country was only about 28
lakh bales, But now the production has
reached 47.62 lakh bales in 1965-66-49.73
lakh bales in 1966-67 and 55.62 lakh bales
in 1967-68. From these figures, it is very
clear that production has been increasing
from the beginning of the First Five Year
Plan and even after 1960. But I appreciate
that our per acre yield as compared to
many countries in the world is low. But
Hon. Members should appreciate as to
what is the reason for this. We grow
cottom in about 2 crores of acres of land.

But out of this land only about 16 pcr
cent is irrigated. That means 84 per cent
is such that cotton is grown under rain-fed
conditions. Naturally, the vagaries of the
monsoon to which this country is subject
create a lot of difficulties. Under rain-fed
conditions it is not possible to have higher
ylelds.

But take the case of Punjab where the
cotton is mainly irrigated, The per-acre
yields in Punjob are far higher than in
Mabarasbtra waich is one of the important
cotton-growing States in our country. So,
if proper irrigation facility is provided, it
would be possible for our country to attain
as high yields as elsewhere In the world.
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And as Shri Damani has pointed out right-
ly, the farmers in our country are second
to none in world as far as hard work,
ability to adopt new technigues etc. are
concerned. He himself had pointed out
how individual farmers in our country had
attained higher yields. So, our farmers are
very good in this. The only drawback is
this. The irrigated acreage of cotton has
to be increased.

Take the case of Rajasthan, for
instance. Rajasthan's dry climate is most
suitable ; it is pre-eminently suitable for
rowing cotton. Suppose the Rajasthan
canal starts operating, then the Rajasthan
farmers will get water from the Rajasthan
canal on a large scale ; then ideal condi-
tions would be provided for growing
cotton, ont only ordinary cotton but even
long staple cotton.

Shri Damani bad mentioned that we
were importing all types of cotton. That
is not true. Imn fact, we are importing
only cotton staples of 1,16" aod above.
That is, only long staple cotton is imported
into our country by and large. Even the
figures of import are not increasing year by
year. In fact, even in 1952-53, we were
importing about 6 to 7 lakhs bales. In one
year thereafter we went to the extent of
importing 9 lakhs bales. But the trend of
import is not increasing. In fact, despite
the fact that the textile industry has
expanded and our production of textiles
has increased, the figure of import of cotton
is not increasing. In 1966-67 we imported
about 7.75 lakhs bales, while In 1967-68 we
imported about 7.72 lakhs bales and in
1968-69 upto 4th Janvary we imported
67,000 bales, and about 3.5 lakhs bales have
been released from global cotton. We are
also pegotlating with the USA under PL-~480
for purchase of further guantities. Our
effort s as far as possible to keep our
requirements of import to the minlmum and
to see that necessary steps are taken in our
country to increase our own production of
long staple cotton.

It is encouraging to note that just as in
the case of foodgrains where our sclentists
working in the ficld of research have achiev-
ed very good results in evolving new
strains, similarly in the case of cotton, our
scientists are almost om the point of
succeeding in evolving new strains. For
instance, they bave now evolved MCU-S, a
strain which yields as high as 1900 k.g. of
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kapas per heclare, as compared 1o the
average yield under our Indian conditions
of 108 or 114 k.g. per hectare. Its staple
is 1.36 and its count is 60. Similarly, we
have evolved a new strain called Hybrid-4,
which yields almost 30000 k.g. per of kapas
per hectare, and its gioning outturn is 34
per cent and its spinning capacity is 60
counts. Similarly, Sujata is another new
strain which has been evolved and this
yields about 3000 k.g. of kapas per hectare,
and its staple length is 1,4" and its spinning
capacity is 100 counts- I can mention the
names of new strains which are being
evolved and which are under trial by our
scicentists.

I must mention here the Punjab Agri-
cultural University which is ome of the
institutions which are making a very valu-
able contribution in evolving new strains.
We have embarked on a coordinated
rescarch project on cotton, and we expect
to spend about Rs, 56 lakhs over this pro-
ject, and 1 am quite confident that in the
times to come we shall succeed on this
froot too. But the effort has to be made
on all sides.

The provision on plant
measures is also very important in respect
of cotton. The general approach of
Government is not to provide subsidies,
bur in view of the importance of cotton in
our economy, wWe are proving certain sub-
sidies for plant protection for cotton.

Similarly, we are also providing some
subsidy for providing equipment for plant
production measures. There is a centrally-
sponsored scheme which the Centre is
financing over and above the State plan
ceilipg. Irrigation facilities are gradually
expanding.

Wish all these measures, | am gquite
sure that in the years to come it should
be possible to reduce our requirement of
imported coiton to the minimum extent. A
target of 80 lakh bales production has been
fixed by the end of 1973-74. 1 think there
is nothing disheartening in what is happen-
ing in the field of cotton production and as
far as planniog and actual performance in
the field is concerned.

1 am tbankful to Sbri Damani for rais-
ing this discussion. As [ said in the
beginpiag, cotton has a very importamt
plage in our economy. With. the co-

protection
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operation of hon. members, the industry,
farmers and scientists, 1 am confident that
within the next decade we shall make a
very significant progress in this field.

st ferwwer s (W) @ oWl oY R
qarar f& 127 F1 NeFug 1960 F 7T |
ar & o SgaT g iR uslw F aw @
feamr =T smfeedr #F o uwe diee &
Hfeammagr 8 " elegg oY agr ¢ @t
T qg I9 dEr A5 g woE @ we
W% e AT S qraar ¢ ¢ afz gt @
feaar qer g ?

0 T ¥ g § fr fegmm #
ST T Y § ¥ Ag G WreAiww
2 afg g, 9 w3l F=i 9= wed fafew
aiT s ¥ W @ § 1 Wit et sht-
ToE AE ¢ A GORIT Y T geAr @
IuHr AEAt 5@ & fay ?

fraa @ gg g s wwmatfes
afew 9T FET & N g 78 @
gl W frgmm Faw @ ¢ 7 afz =&,
@ FE W W A SHEETEr 51
@

=T gare ag & v 1968 ¥ Frae
TIA A T @Al & N1E F
fatr faarfaw 1967 & sywraw foFar mar ?

st ao arfew (gagam) @ W W
¥ &Teq 71 IR B H W @y H
woaf gorr w€ &1 W1 WA qaTEr AW
o dat § 4% @@= 7 &
R ¥ av fegr mor @ €% § wwitew
wre § ®1eq ST e & fag St
gwadia et ¥ Fadrg s fear ar &0
YT & THET ¥ @A garw gfaaT aw &
gfz @ ¥ wey &, WX ITAW SEEN
60,62 wre WiET FT § WX TEWH FYIHT
80,85 HTH 5 HAT & | IATEA AT &
o v OIS B WA AR TR R



m

fes foart w1 afd®t o @ art 8
@2 SevT ¥ o gk ffire »
fog......

MR. CHAIRMAN: No speech now,
only a question. At least today, I want
to conclude the balf-hour disccssion in
half-hour.

ot twoy ofew - 9g oW W &
wr f wIE & e W6 aE A,
Wi fgam s @ e = ows
ST Wt A a7 @ § w57 S
o wiew 7w o FOw AT R
frstna gvet aw gn mx g1 A e
forg @Ter SWTET TIT ¥ IW I B@A 9
W A W W W § § & | e
fis forg o= ¥ & @FRw W wowy g
e § 96 UL 919 ¥ S9G §7 I9RA
W & ) W ¥ whe aw o) wew @
&, o gar &1 6 ger omar & e
), @ g N IE fF gwwd § 9w
25 Frady sTeE i ¥ a5 € § | feaw
¥ T W AT g § e STeE IEw!
frat A8 & W @ T fawer o @
fiarT & a@ STEW 4@ At} wEleR
T T W ¥ ) AR s @ R
fis A @R AT & A F TgEAF
e & fad, o wtr @fw seT §
foreT gEw §AT F oY IEw T ¥ IE
firy aTHTT 1€ FUE SRR W W
w1 frac st § 7 wfer & amen
g § i T 7 T g e
@ ¥ TR & 9@ W s §
wiffe sora o SEw wsl @ a1 I
fram @ w2 ¥ g § ) W A H
s ¥ SIS ST A g & fad
TETE T 2 & Ok F g T wr-

L
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st YT Wet (TeAT) ¢ e o
F &% & qawman 5 warw &1 w7 weA
t 3w O ot & fad ) e w A
T gu & A, I qarer qEAT AT g |

wartifea 9% sem 1921 &1 &Y
93@ 13w FY fear war Sud T
a1 fF gfifeg aim &ow wrza 1965-66
¥ 196 gaT< dweT ¥ g€ | Ffew 1966-67
¥ 185 g gweT ¥ gf | OV W@ FH W
T HW ] |

fer ot ag & demm ¥ fowfas
¥ i e w1ew § a1k § 3 i 1965-66
¥ 111 feetume o e & dar gwr ar
o fF 1866-67 % 107 freitamsr &Y v |
% T ST 7

90 AaTe ¥4 ag & F wwa a@mar
& gt agi s R R &% gar ar
@& A 5w aed ¥ o g g
1965 ¥ s%< 1968 aF WiaH! Fag A
T HT GET 8, g1 & WA o 7 it
S A ox aEY dar @ @ 1966 F
HIR ¥ | T FE AT o g

TR R # A &% ¥ sww A &d
gt o fau 1 g F FE Qe
AT & 1 W afe s ] At 9uE w9
T wm § ? sl AT W1 g W g
SRy g arer fead faRe gEr A
R EE?

SHRI SHRI CHAND GOYAL (Chandi-
garh) : The hon. Member knows very well
that Ferozepur district in Punjab, especially
Fazilka tehsil and a large part of Hissar
district in Haryara are admirably suited
for the production of long staple cotton ;
he also referred to the vast potentialities
in Rajasthan. In that context, what are
they going to do with regard to the early
finalization of the Rajasthan canal 7 What
are they going to do with regard to popu-
larising new high yielding varieties which
are the result of research work in various
universities because sometimes the reseaich
work done successfully does mot reach the
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farmers ?  Thirdly, the rate of purchase
tax on cotton has been increased in the
past years from two to three per cent and
similarly excise duty on fertilizer had been
increased in this vear’s budget. Will these
increases not prove to be a disincentive for
the production of cotton ?

18.00 hrs.
SEVERAL HON. MEMBERS rose.—

MR. CHAIRMAN : I am very sorry.
We are strictly following the rules.

SHRI ANNASAHIB SHINDE :
Sir, Shri Ramavatar Shastri, while
putting  his questions, asked wheiher
there bas been any increase
in yields and acreages, and at the same
time, he gave some figures and showed as
if year after year, the yieids are going
down and the acreage is also going down.
As 1 explained in the begioning, in this
country, almost 84 per cent of our cotton
is dependent on rain for its cultivation. So,
the seasonal pature such as rainfall, etc.,
bas much to do with acreage and yields.
He should try to appriciate it because
as | mentioned earlier only 16 per
ceut of our cotton-area is irrigated.
Where cotton is irrigated, ylelds
are appreciable and are comparable to
those in the advanced countries in the
world. For instance, in Mabharashtra,
where cotton is grown under rain-fed con-
ditions, the yields are very low : only
78 kg. per hectare. But in Punjab, the
yields are 333 per hectare. So, irrigation
and seasopal rainfall make a difference as
far as yieids are concerned. Of course,
there are other factors. That means, if
the farmers use improved techniques, the
improved techniques can be used if those.
measures suit the soil. There are limitations.
We are also making efforts and are trying
to evolve new strains and new seeds which
could be supplied on a large scale. These
are some of the efforts which we are taking
to increase the acre yield and productlon io
general,

Shri Shiva Chandra Jba referred to the
facts about productiou and asked whether
the per acre yield has increased during the
last 15 to 20 yéars. 1 may submit for the
information of the House that when we
started the First Plan, in the year 1952-53,
per acre yield, rather, the yield per hectare
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was round about 75 to 80 kgs. But now,
the yields have gonme up. In the year
1965-66, the average yield per hectare was
108 kgs. ; in 1966 67, 114 kgs., and in
1967-68, 124 kgs. So, the trend is upwards.
It is pot that we are satisfied with this
trend, byt it shows that the wrend is defini-
tely upwirds. The yields are not going
down.

Shri Jha also asked about the role that
co-operatives play in the marketing of
cotton. In fact, it is the effort of the
Ministry to encourage cotton gioning pro-
cess, and especially to encourage CoO-
operative spinning milis, etc. That bas
been our effort. 1 need not go into the
details of it. They have been successful i
many parts of the country.

As far as modernisation is coucerned,
this is in fact a question which is beyond
the purview of this Ministry. But the
Government is attending to that problem,
because the modernisation of the textile
industry is of vltal importance, and unless
we try to modernise the textile industry, it
would be very difficult, in the international
competition, to make cloth available
at the cheaper rate to the consumers them-
selves.

Shri Patil put a question whether the
Government intends to give a support price
in the interests of the farmers. As am
enlightened farmer bimself, Shri Patil
should koow tbat itis the policy of the
Governoment, and in fact, we have been
announcing every year the support prices.
It ts a matter of argument whether this
particular price is reasonable or whether
it can be 10 per cent or more. That can: be
a point for argument, but as far as the
Government’s approach to this matter is
concerned, we iry to help the farmers by
fixing the support prices. When Sbrl Patl
and some of his colleagues took the initla-
tive last year that the ceillng on cottom
price should be removed, the Government
responded to that last year and the celling
bad been removed last year. We would
lke to have a support price. That Is our
approach not only in regasd to cotton but
in regard to many other commodities
also.

Now, Shri Goyal raised some questions
but they have been covered in my reply w
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some of the other questions which had 18.04 hrs.

been put.

I am thankful to the hon. Members for The Lok Sabha then adjourned rill
baving raised this discussion on the floor  Eleven of the Clock on Tuesday, May 13,
of the House. 196%|Vaisakha 23, 1891 (Saka'.
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